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LOK SABHA

Thursday, July 27, 1967/Sravana 5,
1889 (Saka).

The Lok Sabha met at Eleven of the
Clock.

[Mr. SPEAKER in the Chair]

ORAL ANSWERS TO QUESTIONS

Bharat Barrel and Drum Manmfactur-
ing Ce. (P.) Lad.

+

*1411. Shri Maddm Limaye:

Shri S. M. Banerjee:
Dr. Ram Manohar Leohia:
Shri George Fermandes:

Will the Minister of Petroleam and
Chemicals be pleased to refer to the
reply given to Starred Question No.
202 on the Bth April, 1967 regarding
black-listing of the Bharat Barrel and
Drum Manufacturing Co. (P) Ltd.
and state:

(a) whether Governmant propose to
lay on the Table th: new or revised
black-listing code and also auy codes/
orders in regard to receiprocal black-
listing by the various Ministries and
Public undertakings (through their
Ministries);

(b) the stage reached in the Sup-
reme Court appeal against the Bhatat
Barrel and in the writ petition against
the Central Government by the firm
before the Punjab High Court; and

(c) whether the injuncticn has since
been vacated?

The Minister of Stat: in the Minis-
&ry of Petroleum and Chemicals and
of Planing and Secial Welare (Biri
Raghu Ramaiah): (a) A cepy each of
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the following papers is laid on the
Teble of the Heuse. [Placed in Lib-
rary. See No. LT-1220/67).

(i) Standardised Code for
pliers.

(ii) Department of Supply’s Office
Memorandum No. 13(7)/64-
Pl dated the 2ui May 1964.

(iii) Ministry of Petroleum &
Chemicals letter No. G. 4
(102) /64 dated 21-2-66.

(b) Information regarding the stage
reached in the appeal in the Supreme
Court against the Bharat Barrel acd
Drum Manufacturing Co. (P) Ltd. is
being ascertained fromy tue Govern-
ment of Maharashtra. The writ peti:
tion against the Central Government
before the Delhi High Court has not
yet come up for hearing.

Sup-

(e) No, Sir.

=t vy Fond . it 57 Wt oF
facdt faslt & | @ 99 & a0 @
gu § st & fafret o 3o s
¢ 5 o g 2 ¥ fafteT W
stw i A wr W W Fewmt ey
T AEET § | VW ag % WAl ¥
T M T wfgd war welr Wt g
At ft fo2 oF der s+ oA Wik
L ORI

o fegwT www . W9 g% WO
FIAWIRE

@ g | @ @ 9 =i fwmr
S A wfaa § N s
wred §, 9% Tt F & € W vy
g & waw Wl w1 waw 3 wifgg )
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W gl fawr ox W @z amew
JTAFE . .
Mr. Speaker: The rethiod of answer-

ing questions is alreadv well iaid
down. &t is being followed here.

st v fawd : gow o ST F
FOF Fq9 7T o wam= qdY gw i Fv
AT AW E | W IF T S @A
T TERT T AT AR ) A AT
HATNGT T T TE g | WO
are ot @3 gu §, § v qwan g fE
F AT T G AL W 7

aY frr momor ;. wem weEw
afed

st A fomd : s W9 gaS fag
dar< & o R A1 Caw A

Mr, Speaker: The position obtaining
in the House of Commecns is a differ-
ent matter.

wt wq fomd : 9% gu A §
T ST St #7 ag w1 §—

Mr, Speaker: Whatever it is,
concerned Minister will reply.

ot ey foed : et W@ A it

W, ..

Mr, Bpeaker: You cannot expect
three Ministers to reply to the same
question, Will you kindly sit down?
The method of answering questions is
very well laid down. The vconcern-
ed Ministry consults all other Minis-
tries befere giving the answer. The
hon, Member cannot expect half a

dozen Ministers to an.swer one ques-
tion.

it Wy &ﬂ:ﬂﬁq@w%uﬁ
@ % w71 & o = el & v
H Y AR §

- Mr. Speaker; This is the method
we are following. Under the existing
rules, the Minister collects informa-
tion from all Ministries, 1If you want
information from other Ministries on

the
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any subject, you may give notice of a
question to those Ministries.

st 79 fowl R wssfow
F1® ST WY AT I QT T T
s it damw F gro—a
TR # I T @ g—FFar o @
at waTe 98 wraw & 5 @ o g
Feafrat § 97 9% 9 g 9y g g ?
W a1 F S 0w & fear § e
FTT i W T F v §
T g W wwwaT fr S
WO T & F I A agn g

“I am directed to refer to this
Ministry's letter of even number
dated...... on the above gubject
and to say that as you have
agreed to follow the Standardised
Code of Procedure for blacklisting
firms........ e

# AT AT § e fe feaer
4 awr § Ffial & Lot
T W7 I6F wEC A FrErd g
g r@wR w1, IER! FgT FE
saifa #77 & A fear @ s
vus foy =gt 4 § 7

Shrl Raghu Ramalah: So far as this
Ministry is concerned, every public
sector undertaking under it has agreed

for this reclprocal urrangemens. That
is all l can say at the moment.

st we ford « ot @ oo @7
T faesT &< g/ #1 qamr T av fE
FHT 5 F O 99 5 W R
&% faee for o & @ adwEm
=T F FAEI g A€ AQ ¢ fw
ofes &% o1 A get g )
qET IAF A FI, IO AL A
mmwmq&mﬁ
st | F wEe g8 @ g F e
- Feqfal F AT &Y & | T 6
Cwary faRem 7 qg W U% AT
T R
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Shri Raghu Ramaiah: If the ques-
tion had been put that way, we would
certainly have got the informaion. It
has been put in continuation of a
starred questicn answered earlier in
this House which related to the Indian
Oil Corporation.

o wa femy : fafaos =& &)

Shri Raghon Ramaiah: What we are
asked in this question is to lay on the
Table the Code. That we have done.
I am also giving the.information so far
as the public sector undertakings un-
der this Ministry are concermed. There
is no specific question about all the
undertakings of the Government of
India. If there was, I would have made
inquiries.

ot wa fawd : ag ot Wi
FFET § W A G & s
¥ sfeg & ot 7B § 9% faers
aed & SV o & a9 q_r av |
99 ¥ TT AP W AT 9E@T )
At 7 AT g BF & A A
Z@T FF W TH A FT AY G §
g TgH aw G@en § | 9 dAw
R MMAIPLEIR I
& 0 & i ST AT FTATTE AT
AT AT § | THH WIGH! qhqT qoww
fr fag aw@ 5@ & & @i ¥ T8,
WIAY ST T, AN W W 6N
fore &7 ¥ ¥9 W 1 I9@T ™ 99
it GUE @ 5 SR A g F
& forpa Gar g | 71 AR = T
art ¥ s &

“Evidence of Shankaran™—

g Wifee< 2 wae dE &w FmT
F wfem &1

“was not challenged by the prose-
cution as untruthful by de-
claring him as hostile ror was
there any indication given to
the accused that the prosecu-
tHlon wanted to challenge the
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evidence of this witness of
theirs as unirue. According
to Mr. Jethmalani”—

g FIEAT AT AT A FA FT

“it was not, therefore, permissible
for the prosecution to urge cr
for the learned Judge to hold
that the evidance of Shanka-
ran was not irue.”

WA fema a8 & 5 WA iw @
faft & wwR W) T Fwafm,
o o § dep g ) g ol
T wfa g T § 1 Fo Qo o FY
foae 7 & ww fs o w1 )
wafaws, a & JFT A qw 7w § )
T FH % e F 50 ATRET I
Wit fFdt B &% faee o omar §
81 W1 g0 grd H1E 7 A1 T T
¥ o § 1 A veAw & W §
I g, W W QR AW ¥
AAY F AT 9T AT 0 FE Al
R gar &1 & o g g fe s
o1 wiEw ux OF @y awla
frawr 3 # =4 7 e wdd ar o
aawra afafat & s afufeat & o
T WA &1 Yot arfs  gaarfA,
FIAAY, TOITF, RN, 4E e
wmifz & foma @1t Tam & S Qe
7 g% ATC # 3F hueT g a8 W
St v ag afafr 2 goie e o
I e W e X a1 o A1 35
T &, ¥ | W o fod aw
o ¥ ?

Shri Raghn Ramaiah: My hon.
friend has referred to some proceed-
ings in the Maharashira High Court
—it is now in the Supreme Court—
regarding presumably some steel
quota. This Ministry has nothing to
do with that. That is dealt with by
the Iron and Steel Ministry. I amy
specific question on that is to be put,
I would very humbly submit that the

proper forum will be the Iron and
Steel Ministry or some other Ministry.
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Mr. Speaker: Not about that If
under similar circumstances.....

st w fosd : (327 srew fafaeex
WEHIAR I W S YT g
ag 1 AR AR )

Mr. Speaker: That is Steel Ministry.

it vy fawdr : wrE Y &, a7 w@fe
TomT TE @ ) fdEfew @ ww 2
Ffees Fragifafafedt & 1 ax
W aE Wy w4 ? & fedr srew
fafree & sarer Y qear § ) W &
shEa ST 8, TH aRE F7 SleqvR
gr g, &% fae w07 w1 a1 weT &
va¥ wrfmar € ar e & anfer &
ar 9% ar ¥ = #7 & foy oF
wedra wfafy s A« N T ag 2
TaEr W I W A FEAT & AL
93 #Y 7 wrE T faTaar wfae

The Minister of Planning, Petro-
leum and Chemicals and Social Wel-
fare (Shri Asoka Mekia): The hon.
Member put a very simple questiom.
His conotention was that the prosecu-
tor there did not declare a particular
witness hostile and he read the judg-
ment The prosecutar in this case
was the Government of Maharashira.
I am not in a position to answer on
their behalf. As far as peopie golcg
to the High Coust or the Supreme
Court is concerned.......

Wt 7% fed: TEEEwR @
e gfae cRafawiiz ¥ faar ar)
ag At FEF AR AN

Sbri Asoka Mehia: He read oul a
paragraph and you heard that para-
gxaph. The paragraph says that the
prosecution should have declared a
particular officer from the office of
the Steel Comtroller to be a hostile
witness and that, as he was not de-
clared. as a hostile witness, the defence
counsel was able to say that certain
things cauld, not be concluded and the
judge was not able to hold them res-
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ponsible. That is what he read out.
If the prosecution did not declare a
particular person #5 a hostile witness,
for that the responsibiiity lies on tbe
Maharashtra Government. How am I
to answer that?

The other guestion is ihat repeated-
ly the stay orders are taken. What
committee can be appointed? This
Government believes in the rule of
law and we believe in not denying the
legitimate rights to the aggrieved
people.

W vy feed: o avw @ giw
#EF T F FeNA & fagq wfaEm
% ofer 77 78 § W A0 aTw
®F WIH AT AT AT w7 T2 E

Shri Asoka Mehta: I an quietly
listening to what the hon. Liember Is
saying. He should hear patiently
what I am saying.

iy wa Fead : e 3 md Az 31T,
FEG
Shrri Aseka Mehta: He decides what
the argurment should be. Sir, the High
Court has acquitted those people. The
Maharashtra Government has gone to
tee Supeeme Court. The matter is
still before the Supreme Court. In
the meantime, any denial of quota or
any denial of rights to this party has
been stopped by the stay order issued
by the Punjab High Court. I do not
know what the Government is expect:
ed to do im this. To the best of my
understanding—the Deputy Prime
Minister is here—this Government,
because it is committed to the rule of
law, is not willing to imterfere with
the legitimate rights of aggrieved
people. My hon. friend alse has not
hesitated in asking for stay order over
and over again. The right that he
enjoys should be allowed to other
citizens also in the country.

Shei 8 M. Banerjee: This particular
Question has a reference to Q. 292 of
6th Agril, 1887. There also, when we
started putting questions, we did
refer to certain action taken or not
taken by some of the Departments,
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the D.G.S. & D. which comes umder
the Supply Ministry and the Steel
Ministry. In this case, our greatest
anxiety is that when the firm was
blacklisted, despite blacklisting order,
this firm was given quota to the tune
of lakhs ot rupees. This is against
all canons of justice; this is against
the principles laid down by the
D.G.S. & D. and the Supply Ministry.
That is how this particular question
arose.

With this background, I should like
to know from the Minister whether
this matter has been investigated. On
April 6, 1967, my question was not
answered. [ said:

“It is an admitted fact. Last
time, this question was asked
and Mr, L. N. Mishra was
replying. One of the minis-
lers satd that they had no
information at that time. I
want to know whether it is
a fact that after the investiga-
tion, concessions were shown
to this firm because Mr. Jalan
had given a handsome amount
to the Congress Party...."

I do not blame them; let them take
it.

st Wrarow dat : 97 73 AW

Mx., Speaker: 1 would only say that
this is most irrelevant. Will you
come to your question? Two supple-
mentaries have taken 15 minutes.
Thet is how the whole House is
suffering.

st ww famll : oy ¥W A &%

W T aaviw Ao ¥ few
g

Mr. Speaker: One Question isiaking
half an hour, giving background and
all that. I am net gaing to allow this.

o we fwdt : ag WA 3 ATeE

o W £
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Shei S M. Banerjee: 1 have taken
only one minute. Why are you accus-
ing me of all this?

My question is this. I want to know
whether any action has been taken
against the Departmment concerned
which showed undue leniency towards
this particular firm despite the black-
listing order. May I know whether
the Minister refutes that to say that
it has nothing to Jo with the paolitical
manoeuvring?

The Deputy Prime Minister and
Minister of Finance (Shri Morarjl
Desai): May 1 say, in general, in re-
gard to the point raised by Shri Madbu
Limaye and also Shri Banerjee, that
I very much appreciate the anxiety of
my hon. friends to expose whatever
wrong has been done in any place, in
any Department, or anywhere? Gov-
ernment would like to be in pessession
of such complaints and information.
But when a Question is asked herw
involving seweral Ministries—I can
certainly obtain information from the
Ministries concerned but it is not
possible for all Ministries to be
present at the same time because dif-
ferent days are allotted for different
Ministers. If a Minister can be
present here, he can reply. May I
suggest that in all such matiers where
my hon. friends are very anxious—we
are egually anxious to find out the
facts and let them know; we do not
want to keep back any information
from the bon. Members—if they only
let us know by a letter, then the
Minister concerned will certainly give
them all the information? 1If it is
not given, then, certainly they can
say so and, afterwa-ds, they can ask
for further information and we will
give information as soon as possible.
May I assure them I will be as help-
ful as I can in getting information if
they do not get it otherwise?

Shri S. M. Banrrjee: I rise on a
point of order.

Mr. Speaker: During Question Hour,
there is no point of order.

Skrt 8 M. Bamerjee: Kindly read

the question. What the Deputy Prime
Minister has said it a good sermon
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to us. We accept it. But the ques-
tion pertains fo the reply given to
Starred Question No. 292 on the 6th
April, 1967, regarding black-listing of
the Bharat Barrel and Drum Manu-
facturing Co., Private Ltd. Kindly
read the first part of the question put
on the 6th April, 1967. Today also
the question pertains to black-listing
of the Bharat Barrel and Drum Manu-
facturing Co. My pertinent guestion
is whether even after black-listing,
they were given orders. Thal is a
simple question which arises out of
this, It has nothing to do with this
Ministry or that Ministry. Let them
answer whether they have placed the
orders or not. I want to know why
undue leniency was shown to them.

Shri Ragiuu Ramaiah: Today's ques-
tion has a reference to Starred Ques-
tion No. 292, Starred Question 292
asks as to what action has been taken
by the Indian OQil Corporation in the
matter of black-listing of Bharat
Barrel and Drum Manufacturing Co.
We have explained at leagth that
except for a certain lapse during a
particular period, since May 1966, no
order has been given to them. Today's
question refers to that question and
asks for a copy of (he black-listing
order and certain other documents,
which are laid on the Table of the
House.

Y i ST FTAg A= 2
WTET 43R 4 F392 3 GH F & 417
urfo Mo e ¥ fgm Amazfand
wed goy A1 % A S swft #
T WL 4T a9 F1 wgwe feav g,
SR T St v wrAel, IAF AT A
%% fpem S agwmd Y W 5@ ar ¥
T F qF % "EaETd "7 §;
. gfz g, @ §T=TT ¥ 97 97 §T -
TR Y

Shri Raghu Bamaiah: So far as
Bharat Barrel is concerned, a com-
plaint was received and last time I
did mention to the House that we had
asked the Indian Oil Corporation as
to way, after black-listing, certain
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orders were given.
under inguiry.

That matter is

As regards the other company, iL
he gives me notice, I will lay the
necessary information on the Table
of the House.

sl s SEEw A AERT
A g w9 A g7 ¥ aEw W |
¥ azqer ¢ 5w d@ ¥ w3
F g g ¥ i fgm aeanefa o
®EE 3 A1 FY N & F9Er T
aw we Wro Hio # ¥W W g
qETE FT W E, WSS AR H A
frgmre Wt wEra & g mEE;
afs g, d1 ST% At KW % W
wragr & af g 7

Shri Raghu Ramalah: Offhand T
cannot say because this question re-
lates only to Bharat Barrel. Let that
question be put and I shall furnish
all available information. But this
question does not reft.'l.' to it.

i AH GEFHN : MAT TR,
T AT #1999 § | o A g e
F T FF 10 W %1 §F" W HAreat
F o &, @1 wdl wErey A A e e
78 ¥feqa wrgw ATHREA w1 I §,
safim 39 fafaed) goat sat 3 Y
§ 5 W AT F1 AW T T GO1 A,
afew w3 AdiwEeT AR TR & 1@
T FAR W 47 F Ak W § )
& ug faagw son s §F g
feu WS FTEIAA ST 9§,
T e saw fea fadme € T
wfad 57 &1 @d ArTE ' ¥
aRy AT =Tied |

Shri Asoka Mehta: We have got to
give replies very carefully. Unless
the particular question is put to us
in advance. we do not bring the do-
cuments. On the basis of our memory
it 1 were to mislead the House, I
would be guilty of it. This questiom
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is about Bharat Barrel. Thers may
be hundred other barrel! companies.
How am I to xnow all about these
hundred barrel companies?

ot AH FTRE : A ar (6% ar
FEAT F AT H A WE |

Shri Ashoka Mehta: Let him table
a separate question. How can 1
carry all the informartion?

! WA ST . TOAW NI,
agmmﬁfwﬂ'ﬁzgtmwﬁ
Y I G R

C.CA. To Government Employees
in Delhi

+

Shri A. B. Vajpayee:

Shri N. S. Sharma:

Shri Ram Singh Ayarwal:
Shri Sharda Nand:

Shri Brij Bhuhan Lal:

Will the Minister of Finance be
pleased to state: . “

*1412.

(a) whether Government have any
proposal to increase the rate of City
Compensatory Allowance for Govern-
ment employees in Delhi keeping in
view the population c! the Capital
and the high cost of living; and

(b) if not, the reasons tnerefor?

The Minister of State in the Minis-
try of Fimance, (Shri K. C. Pant):
Aa) No, Sir,

(b) Under the existing criterion of
population, Delhi is already one of
the four 'A' Class cities enjoying the
highest rates of Compensatory (City)
Allowance., There is no case for con-
sidering enhancement of the existing
‘rates of Compensatory (City) Allow-
ance in ‘A' Class cities.

=Y wra fagrdy awdar ;e
wgea, AN W wEew ¥ wg %
ST ¥ wmare T wEE W W
. & forg T # fiew fFRr T

SRAVANA §, 1889 (SAKA)
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& ag w1 wedn g i waden &
A 5T FAEeT BT AOGAT FT AT
% ¥a9 IETENg WiATwETE ar
9 7 W1 A SAHEET F AT
ATFT AU FT Wi a7 fy awAr

=ifzo a7 & 27
WY 8N W 05 @ qg FEUAT
FAATIIEEAT L | T oA T

SAOET HTOAET 7 AT gL AT A F
% THT & AT T A e AT 3

N wew fagrdr anwdr @ wen
wgrET, ¥ 4 7 @ ¢ 5 aw,
AR, TAQIATT HIT HETH qUT 70
T T AT FHATE qF W wT @
£ fr 7 A srwren a7 o€ ¥ Wi
g W & WEIT I A W7
Fteor Frr aifew ? v T & @y
wwy fF o Al & ¥ wfot
&1 sifes RgE wr A9 & foe qw wme
% WFAT 98T 7

TF AMAR @€ : W a1 AT
A E |

it ST S o ¢ W At ST T
ame #, qEr & A g arer qr

oy Ao ®@o ¥l : fowlt & @A
aTer HTET TN WY T oA &
g FHfal & gam offaw @7
FT ITANT FT T% 594 (FT T T
= "= yz fa=rr w6 f& e
a1y gfawT W9 1 Fey o
T ¥ UEE e ¥ W@ faar snd
foed OTEE TEHN ¥ WeM 49T ¥
aq-arg % SRET waT W wear
awn @ 7 '

=t FOT WX TN 4g  GEE &,
qAWT BT e g | A e T
tfiﬁﬁimmﬁw@{t
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wt m fag woraw: wam
HEXA, T8 WHITF FFC & oy a%
s e fao mr 7

=Y ¥ W 9 9T E ¢ W
7 feeedt, @ws, FoFaT WIT AT |

HY WEWE : Adl AT A AT
Famt e wem wm g aer fasne
&t frar @ m@ar | oy & way o &
ag gea wreT g f5 za swfa
# #rf aneifas gfear 2w
e TE fEAarw A o' &
I qF !

=t gew WA ow: W &1 AT
a1 fawrondr & S fF wrg oA #
7z @ fo fadt SRR oAEe
T i

=t TraaT At # ag qrAT
e § Fe 7w g € f e
F1 AT FH T F KT AT TTHAF
frmr sy @ g @ femr fa
g9 A T HAG #1 ¥ 7 fF o4
T fqd ¥ g @t = fedr F7
fear = 7

oY FOU WA TR TC AT &
feora & 37 @7 9T W AW A G
ST |

Shri 5. M. Banerjee rose—

Mr. Speaker: Shri Kanwar Lal
~Gupta. Let the Dethi Member: have
a chance to put supplementary ques-
tions.

Bhri Hem Barua: Delhi belongs to
-all of us.

Mr. Speaker: Tecause we have fo
‘purchase things here also.
Wi} WTT AR T ¢ W WA S
TR 5w T8 g wWe, @
|, WY € FEw 9w A
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47 A1 37 7RG ATIH AAA TS A7 WY
Fo oy #évw 4f @t § ag geAr
T g fFag AT s A aw T
o F FAET HT W W T A
T w fraws w61 it g
wE T2 17 ¥ fee ¥ ot wi g
g W7

oY O AR T : U A feTOT
9f u, &t i @ 98 1959 F @r
gt | 3HF q@ 9ENT awad, 1964
s FErda @ o g, @1, @2 6T
LI

ot w37 1 q@ . AW FA
g a1 f¥ 5 ¥ W F FAE 99 .
1 w1 FEww Tardt off, fe dfar
9T TAFT T 7

S FOT T O : UF E W}
FATET F7 | )

Shri P. Venkatasubbaiah: May I
draw the attention of Government to
the fact that in certain industrial cities
like Visakhapatnam, the cost of living
has no relation to the increase in popu-
lation and it is very well comparable
to that in citles which are classified
as clasg A cities?. .

Mr. Speaker: That has notring to do
with the main question which relates
only to Delhi. If the hon. Member
refers to Visakhapatnam, then there
are so many other towns which hon.
Members would like to refer to.

Shri P. Venkatasubbaiah:
Delhi alone.

Myr. Spesiker: It is only Deihi—see
the question; I you go to Visakhapat-
nam, others will take wup Kanpur,
Lucknow and so on.

Shri §. M. Bamevjee: When this clas-
sification was decided upon by Govern-
ment, the criterion fixed was only
population. Now the Government em-
ployees are in & peculiar position. On

It is mot



14991 Oral Answers

the one hand, they are asked by the
Health Minister not to produce; on the
other hand, unless they raise the popu-
lation, they do not become eligible for
CCA under the appropriate classifica-
tion, This is a contradiction in terms. I
‘would like to know whether, in view
of the fact that there are repeated
directives by Government to have
family planning, this population basis
will be revised.

Mr. Speaker: Let us not waste the
question hour,

Shri Jyotirmoy Basu: The cost of
living in the countryside is higher than
in cities. If you want to be fair to
gevernment servants, by all means do
so. But you should look to the con-
-dition in the coumtryside and be fair
to the people in the countryside also-

Shri 5. M. Baserjee: The basis must
be changed.

Shri A. 8. Saigal: Cities which have
got a population of more than a lakh
.are classified as being eligible for this
allowance. Many of the bank em-
ployees have sent representations 1o
Government on this matter. May I
know what action Government have
‘taken or are going to take on this?

Mr. Speaker: General question. 1
know Madhya Pradesh is also covered
by this

Shri K. C. Pamt: There are four
‘categories, A, Bi, B2, and C for popu-
lation of 18 lakhs, 8 lakhs, 4 lakhs and
50,000 respectively. This is the basis
.on which this ie classified.

Shri S. M. Bamerjee: It was because
TTK wanted it to be changed.

Shri M. R. Krishnz: A few years
back, they had listed a number of
cities. In that list, Hyderabad, Kan-
‘pur and Madras were included. After
that the then Finance WHnister gave a
separate status to Madras in order to
give them enhanced rate of allowance.
1 would like to know why Madras was
‘glven this treatment.....

Mr. Speaker: 1 do not think it is
relevant.
Shei M. B Evishna: This is not per-

would like to know why Madras was
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given that treatmmemt while Hydersbad
and Kanpur were denieq it.

Mr. Speaker: Next guestion.
Beas-Sutlej Link and Ravi-Beas
Link Projects
*1413, Shri Bam Kishan Gupia: Will

the Minister of Irrigation and Power
be pleased to state:

(a) the progress made so far in the
completion of Beas-Sutlej Link and
Rawi-Beas Link Projects; and

(b) when they will be completed and
water will be supplied in the canals?

The Minister of Irrigatiom and Power
(Dr. K. L. Ra0): (a) and (b). A state-
ment is laid on the Table of the House.

Statement

Apart from the preliminary works
like surveys, alignment of channels,
foundation exploration and housing
facilities, etc., the following progress
bhas been achieved on the Beas-Sutlej
Link Project:—

(i) Diversion tunnel for enabling
the construction of Pandoh
Dam is in progress. The tun-
nel has been driven for about
80 per cent of the total length.

(ii) Spillway exacavation to the
extent of 43 per cent has been
done.

Pandoh Baggi Tunnel has been
driven in a length of a mile
and half out of 8 miles.

(iv) Excavation of eight mile long
Sundernagar Sutlej Tunnel
has been started.

(v) Open cut excavation of Surge
Sha#t has been completed to
to the exbent of 90 per cent.

A link connecting Ravi with Beas
calted the Meadhopur-Beas Link was
completed in the year 1955. Beas-Sut-
lej Link is likely to be completed dur-
ing 192 provided adequate fundc are
available.

Shri Ram Kishan Gapia: In the
statement I find it is mentiened that
the Beas-Sotlej Link is likely to be
completed during 1972 provided ade-
quate funds are available. Whet more
funds are needed to complete it?

(ki)
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Dr. K. L. Rao: For the Beas-Sutlej
Link we_require about Rs. 70 crores.

Shri Ram Kishan Gupta: What is the
total area which will be irrigated with
the completion of this link?

Dr. K. L. Rao: With the completion
of this Link, we will irrigate another
8 lakh acres in Punjab and Haryana.

S{Y TFTEE T NIER] 2 A, - FATA
A -2l 9 99 WY STO
g% ff o awg gama F1 fearee T8
BT 9T AT FET qE A A1 6 faar
o7 g ¥ 6T ey A v 1§ § e
gt g f6 fom aw we & &
FHLE A€ a9 § Ul @ WO
qf@eAmT & wvag T W @A Ay
T HAH ®7 ¥ wiww 7w !

Dr. K. L. Rao: These are provided
in the Punjab Reorganisation Aect it-
self. The Beas Management Board is
being set up and necessary steps are
being proceeded with.

Wt St ol T A R ¥
W?@iﬁmmﬁgfﬁm
HAEH FY T FT I EH 7 /R wferw
&T 59 A FWAF TgT F @G A
FT @7 T GFEISAT F F107 IE @
g 3% TEN & T W aF Sfaa
srevE WE #T /w1 7 afy ag gee & At
FOOTT & 9 FT FTAATEI FT G R 7
Dr. K. L. Rae: The resettlement

question is being tackled, and that
pertains more to the Beas dam, that
is, Pong dam, but in the Beas-Sutlej
basin it is not much of an oustee pro-
blem. If it is completed, I do not think
the oustees’ rehabilitation will come
up. In any case, we are tackling the
problem of the oustees, and we hope
to complete them much earlier.

St W ST U AEIeT,
FqTE T FANS AT TG A Gy
§ &0 FW I FHfEr A ¥
wr¢ 7ii gor ¥ araw o § e
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R $ A9gd A FE gEa &
Afew ot ¥ & ? afg &, @ s A
IR ¥ I AW 9X &% @ § e
FA ¥ ol ofv oo &7 o7 & fodr
T FTATE A @ R 7

Dr. K. L. Rao: Yes, Sir. We have
receivad” @ representation from these
workers, and we are looking into
that.

=t T fewm ;e TEE § -
fas wi=, 1970 ¥ a® wifemma #t
qrt T T & famr s a, Sfe st
9 & A e mrw fow @ ar
1971 ¥ & gRIT | T0E A Ag £
qiffE™ #1 9T W9A, 1971 F 40
Wt fear smar @ #R SEd qum 6
W FIEHR F TATE A qFEH -
T | gEd AW ag § fF O e,
T a2 WIT §29 Tadie &
T HI9EE 1 99 § foy G
& T 91w 3w oA § afa-
faferat & zeaaa. ot &1 7 4 | F AT
st § e sw diie o s g @
a1 g, /s A g & o i ?

Dr. K. L. Rao: Regarding the first
question about the water availability
from 1st April, 1870, it is true that
we will have the water, and the works
are being proceeded with so as to uti-
lize this water as much as possible.
If there be some delay in the Pong
dam construction and the Beas-Sutlej
link comstruction, it is true that some
amount of water will be going to
Pakistan.

With regard to the other question
about the agreement, I do not under-
stand what exactly the hon. member
said, whether it was about sharing of
waters or about sharing of the cost.
Anyhow, regarding the sharing of the
cost, it is under consideration. That
has been posed to Dr. Khosla, and
that question is being looked into.
With regard to the sharing of the
waters, it broadly has been agreed to,
and the agreement will stand.
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Shri Shri Chand Goel: I want to
know whether it is possible under the
present circumstances to keep up to
the schedule laid down for the com-
pletion of the canals and the power
‘house, how much more money is now
being demanded to complete the pro-
ject over the expenses estimated in
‘beginning, and whether the Central
‘Government is providing that money
according to the demand of the project
authorities?

Dr. K. L. Rao: So far as the Beas-
Sutlej link is concerned, adeguate
Yfunds are being provided, and we hope
1o complete this project in 1972-73.
With regard to the other one, called
Unit No. 2, the Pong Dam, there has
been some amount of delay, and we
‘hope that also will come up one or
two year beyond what has been
scheduled.

Shri Hem Raj: May I know whether
it is a fact that between the Punjab
Government and the Rajasthan Gov-
ernment an agreement was made that
the oustees who are to be ousted from
these areas where the dams are being
constructed will be given 31.5 square
acres of land, and whether that agree-
merit was rescinded and only one acre
T being given

Dr. K. L. Rao: With regard to the
statement of the oustees, we are hav-
ing. some meetings between the vari-
ous Chief Ministers. Broadly they
have been agreed to. There has been
some slight change in the amount of
land that is to be allotted between the
‘various classes of people. ThoSe péo-
ple who lose half an acre and less,
-and those who lose 10 acres and more,
‘like that there has been some’ diffe-
rentiation. A set of rules have :been
drawn up. These have been broadly
agreed to, and further discussion is to
‘be held shortly to finalise them.

sy a0 diatfy sevm & fay
mafar g @ Afx
*1414. =t faafx fam: 7 fam
WAl IF T T w4 F
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qr 22%0 | wiq fewm &, w9 @Y 3z
Ay EdAz ST aw ¢ 9% 90 4R,
¥ 9T g AT AT T A o ¥
& forean & 16 1T 18 ®o ¥, WX FH
W A o o A 1 A R
g f #fu yenfew et & ar FaiR
<efue 1w § 3% A 7 W
& W A=A F WEA § ar T ¢
et & w7 & fE maEl @1 gwe W
2 Wit vl W7 aE w1 At e
ATATT Y T T |

ot Wroreat ek g7 IMT A W
fdt ®1 Wit gweT g aow §, andel

W §g TG q7 | AneraT w1 WA fwwr
w1 & A T A oA v e
o flt ¥ W T T & owg
Wi WA R $ AN e wE
Fo  WIT A W OF gat o fer
AT § WO AT UF gad w fer
® Wfirw F07 @1 Wt faz aaw, s
it 7Y A awlT s A FT e
S W 4 WS S R ST
ge & Sfer Hwgm v § o =
ATe § IEA U gOF ¥ A &
Tmgm &

Shri Ramga: 1 appreciate the senl-
ments expressed by the hon. Finance
Ninister that there should be no quar-
rel between the industrialist and the
agriculturist and the urban areas and
the rtural areas May I draw his
attention to the fact that the agriewl-
tural commissipn over which my hon.
triend, Mr. Asoka Mehta, has presided
.and several other committees befare
that and also the new agricultural
price commission have all subscribed
to the principle that there should be
parity between agricultural prices
and industrial prices. Is it not a fact
that the terms of trade betwsen agri-
cultural and industrial commeodities
have for a long time been in favour
of the industrial commodities and for
that reason would it not be reasonable
for the Goverament to try and, exa-
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mine how far they could possibly right.
this imbalance?

Shri K. C. Pamsi: The basis of the
questien is that the terms of trade are
unfevourable to agriculturists over a
leng period of time. It is gquite true,
teking 52-53 as the base, the price of
agricultural commodities showed a
slowgr rise upito 1962-63 as compared
te manufactures—127.3 for agricultu-
ral commodities and 128.8 for manu-
factures. But there after the increase
in the price of agricultural commu-
dities had been wery much shapper
and the present gituation in early
1987 is that the imdex Tor agricultural’
commodities stands at 212.2 compared
to 167.0 for mamrufactures.

Shri Krishwa Kunmar Chatterji: The
Depuly Prime Minister said about the
prce of industrial goods in the black
market. But rice is selling at Rs. 3.50
per kg. in parts of West Bengal. We
have seen economists saying that the:
price rise of other things is in Ppro-
portion to the food prices. Is the
Government thinking of creating some
sort of a co-ordinated plan so that the:
food prices are kept at a moderate
tevel so that prices may mnot go up
like this?

Shri £ C. Paat: Certainly every
attempt is made to keep the Pprices at
moderate level, particularly for the:
vaminerable sections of society. That
is the reason why we hawe price com-
trol, distribution contrel and cost con—
trol

Sy of e wEETWERT X wamr
 femid o afa @Y @Y & TN
Ak & ol n R 6 Wi ST
2 waEw F aw g g, & v W@
& ¥ g T GO g T
gt A kb gt § T AT
fd wmT W=l W @ gar g,
aeETl FT WW OEE g §, WA
T drg U g1 & | W9 9g W 7
T FTY W 3T T § TR T
# fer aew T i€ i FO 91 GY
tofs R TR T O AT ?
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W ¥ W 9 : T gEia SR
T § wiF e § Wk e
[ TERHE WH W ST
g @ vaedz & fg du1 Wiz
T T Ay T

Shri Sradhakar Sapakar: Is it nat a
fact that the Government is able to
control the prices of agricultural com-
modities mare effectively than the
commodities of industrial origin and
that is why the prices of industrial
produce pinch the consumer more than
the prices of agricultural produce”

Shri K. C. Pant: I do not think that
is quite correct; that is borne out by
what Shri Morarji Desaj said eariler.

Shri Hem Barua: Since in the coun-
try today, there is an upswing in the
demand for food articles and a down-
swing in the demand for non-food arti-
cles, may I know in that context how
the Government propose to corréelate
the prices of agricultural commeodities
with the prices of industrial commo-
dities in the context of our modern
economy?

Shri K. C. Pant: By increasing the
preduction of agricultural goods.

Shri P. G. Sen: May | know if the
Government's attention has been
drawn to the remark of the Chairman
of the Indian Jute Mills Association in
respect of taw jute that the prices of
raw juie are going down and down,
and the prices of juie products have
double—the fimished products—and in
view of the fact thai the prices of raw
Mue in my part of the country—J] am
coming from the jule area—are going
dewn, and also in view of the fact that
the Govermment is permitting higher
jute imports, and the prices are going
down, with the Government take notice
of this and see that the agriculturists
Bel proper prices?

Shri K. C. Pant: This year. the
minimum prices of raw jute have been
raised from Rs. 93.97 per quintal to
Rs. 107.17 per quintal, and the Agri-
cultural Prices Commission certainly
takes all these facts into account when
the raw jute prices are fixed.

Shri 5. Kandappan: When the prices
of agricultural produce escalate, the
Government rushes toa the belp of the
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consumer and they fix a ceiling; I have

no quarrel here, and that is as it
should be. But when the prices of
agricultural produce fall sharply,-

there is no help for the farmer, even
now, when there is demand.

Mr. Speaker: It is not likely, in the
near future. You are safe for some
time-

Shri S. Kandappan: I am personally
affected: I confess. Even now, when.
there is an acute shortage of cotton
in this country. [ have reports to the-
effect that the cotton prices in the
market in Madras are falling down.
Is the Minister in a position to explain.
this?

The Deputy Prime Minister and Mio-
tster of Finance (Shri Mararji Desai):
The prices of cotton have not fallea
below the foor. If it happens, then-
the Government will buy it up.

Shri Bedabrata Barua: The only
way to co-ordinate the prices of agri-
cultural and industrial produce is to-
obtain a price freeze throughout the
country. In view of that, will the
hon. Minister inform the House whe-
ther a freeze on the prices of agri-
cultural and industrial produce will’
be obtained by a profit freeze, and
also by a compulsory procurement of -
foodgrains throughout the country?

Shri Morarji Desai: Nothing can be:
said about fhis because the gquestion:
is under coasideration.

ot gqc Two Wief) : HATH (B W
mwaz ag g fF o & FemEard
MmT AN Ry §F wrdRTET it
AR AT AT T2r 77 § ofeam o
fad, sser a™ ff | =i e &
v g e e & o o dar 2Ya &
I AT W QR § W FIaTR-
INTE T RN FW AT @A WA
§ =gi 79 g & dw g fe AW A
forr & W E Wit femra W fee
i aIw TS E°
FWIMAY Ay wA§ 199 @
¢ @ IuY v iy A 2 e
&1 & o s § e oww W d
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fore% afar &t swrar @ ssgme A
T g g a7 o At oS, sae
e fFam & fay ?

ot Fo = e TS d -
fea mfefen drenedie #t s fan
Lo &

Shri Narendra Singh Mahida: Gov-
ernment has fixed a ceiling price for
cotton. May I know whether Govern-
ment have fixed any ceiling price for
any industrial commodity?

Shri K, C. Pani: There are fixed
prices for a number of industrial com-
modities. For essential commodities,
‘the prices are controlled under the
‘Essential Commodities Act. There are
-also informal arrangements for other
«commodities including cotton textiles.

=t wgrow Toy wreEt o weE
ot ¥ feafg s amy v ww
W & | 9% (967 79 1954 7 956
SaTeT g§ 41 WK A 7 a9 A1 T
W g adir 9T AR ary §7F AT A"
R T w4 47 | §H AGAT &
T, AT MOl & &1O07 a9r gAL
T & Frogl & Rav R 0 o &
L T FEF agT HOST &1 AT A
it @AY G99 W wsAl A
AT FIT ATHIT F qI9 FrE ¥ fHEw &
WA § 4T FHIK A F1§ 17 feer 9
ot s & fe feeml 0 i
gt faqr & Fwar 9d, IR
=g, @iy ¥ ? # wg mEiwg
*E W1 § IF 97 1954 F diem o ot
fr 48t 7 @77 T e @\ a8
g{RA | & sraar srgan g s foam &
A FET I AT IO A7 AN
1 AT L T TR F I
a7 fel W1T a3 ¥ 0F a6 &1 a
Fa ¥ (et feam T Wi wmT ®
F W 9 TeqEaT & e 3 @i a
F { oiTe 3a% g TW AT FLHE
TF GOW & &1 A4 B4 w4 &F 48
Z1q ENT A1TF Iq4F FTC TL TH T A
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o gree Fag W 3 gaw 3T
T4 AT FEAATE, L,

Mr. Speaker: Policy cannot be dis-
cussed during Question Hour. He is

talking about the food policy.

st Wiey AW wWT AL TOAT I
feawafig?

oY ®o qro ferardy: 2w ¥ &Y gE -
FNFSF g =67 foasy Frgm gedwm
TAT & A4 AT &, BlEALIC Y AT
T F97A% 737 & SAFT wrvw Feerar
F1 agd sqrar AT 9z & 0§ sorw
srgar g £ w0 aeaT< 5@ o< i famm
7 @1 & T6 AFT ot F1d & gAw Wy
gzrat s avfs frarat qar gl
#1 #ex 41 9T T 17 o qd ?

At wor W v ¢ foE o w3AT
a1 FHfTaa Frow & 9 § IA% fawr-
foil gitFeaea wEfam FAmT &7ar
2 %1% gaa ag wer wr ¢ fF g7 <Al
#1 faffa s awg ag 57 @7 7anqt
FI &9 § W@ A1 wfg F FeameT 7
Ll o
Shri Jyotirmoy Basu: When one
talks in terms of prices, it is essential
to find out the true cost of production.
In view of that, will Government tell
us if they have ever taken steps to
ascertain the true cost of production
of certain essential items of foodstuffs

in the country, if so which are the
items and if not, the reasons thereof?

Shei K. C, Pant: As I said, the
Agricultural Prices Commission re-
commends all these prices and in re-
commending these prices, it takes this
factor into account. ’

ot gy o : oW wER TR
femat & oY TF 26 T WA AIRT

At A1 78 WX WiF # w99 01

fa a1 & | Tt &1 34 qiffe § &

G W1 AT faar T@r-8 1 & ST TRgAr

g s <@ 2 %1 17 & frg weamean,
TAWA F G
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W™ WX o T g A g
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St FOT W T SR
ArEE A e A #1, Ffee f T we
g W %, WX w1 SEEE am
FTT AT AT IH T HIAT AT HFATE |

‘Resources for Completion of Projeels

*1415. Shri Sidheshwar Prasad: Will
the Minister of Planning bs pleased to

(a) whether it is a fact that due to
the price rise and devaluation; cost of
warfous projects is likely to go up;
1623 (Ai) LSD—2.
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(b) it so, by what per cent for the
year 1967-88; and

(c) the steps, if any, taken to ac-
quire additional resources for the com-
pletion of the running projects?

The Minister of Planning, Petrolenm
and Chemicals and Social Welfare
(8hri Asoka Mehta): (a) Yes. Sir.

(b)The effect of the additional rupee
cost an account of devaluation and
general price rise will vary from pro-
ject to project depending upon the im-
ported component, the nature of capi-
tal equipment and other factors. It is
not possible to calculate the overall
extent of increase in a general way.

(¢) The steps taken/proposed to be
taken for ralsing additional resources
for the current year have been indi-
cated in the Annual Plan documant
for 1067-68 already laid on the Table
of the House. Within the available
resources, the completion of the conti-
nuing projects has been given priority
over the initiation of nmew projects.

st fedwe wew W w0
HTHTT FT SATH LA a1 T G0C mav §
f& arwamai #t qfq & foo ot gafe
fafrara &1 S &, S@ owaEfy § F O
@ gt 8, s a9 & 9AH Fe
T i g, afz g, & ag o g
aATE 7 §, T IWA W AT FT &
<& ar g e S A 1 awa =
g, 9= g0 0 F faw @i gaafn
g ¢

Shri Asoka Mehta: Sir, as far as the
projects are concerned, the time tak-
en for their completion partly de-
pends upon the resources that can be
provided for them, partly on other
factors- Because of the very difficult
situation we have tried to select the
more urgent projects and provide
necessary resources for their
pushed forward, but even then it
not always possible to provide
maximum resources that a
may need in a difficul year like

Etetle
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oy fedver waw oM, fF
FAATHT FT GeqT qgdt 9 @Y § WK
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Shri Asoka Mehta: Yes, Sir, in this
year's annual plan every effort has
been to provide resources for complet-
ing schemes in irrigation and power
that are near completion and some of
the schemes that are only at the start-
ing stage have therefore been held
back.

Shri E. K. Nayanar: May I know
whether it is a fact that due to the
price rise and foreign exchange diffi-
culties after devaluation Government
is hesitating to come to terms with the
Government of Canada for importing
thermal plants for Idikki Project?
May I also know whether Government
will give special consideration to im-
port thermal plants from Canada for
Idikki Project?

Shri Asoka Mehta: I do not know
it. That question will have to be ad-
dressed to the Ministry of Irrigation
and Power,

Shri E. K. Nayanar: 1 was referring
to the power generators, not the ther-
mal project.

Mr. Speaker: It has to be addressed
to the Minister of Irrigation.

Shri Ranga: Are Government giving
consideration to the urgent plea put
in by the Andhra Government, and
also the memorandum sent by so
many of us, that funds should be pro-
vided for the final stage of completion
of the first stage of the Nagarjuna-
sagar project, for which no foreign

change is needed? They want only
Rs, 7 crares or 8 crores.

Shel Amka Mehéa: I do mot re-

mamber tha exact figure but I thimk
#he State Govesnimeat had msiced for
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Rs. 8 crores. But the amount that has
been provided in the budget is higher
than Rs. 8 crores; it is Rs. 12 crores

Shri Ranga: I was referring to the
completion of the project.

Shri Asoka Mehta: For the comple-
tion of the project a lot more of
money is needed; Rs. 30 or 40 crores
are needed. This is a matter which is
constantly under review between the
Finance Minister, the Planning Com-
mission and the Minister of Irrigation
and Power. As soon as the financial
position improves, this is one of the
projects we would like to see quickly
completed.

Shrimati Lakshmikanthamma: If
the Government prolongs the com-
pletion of the project for 10 or 15
years the cost of the project goes up.
Apart from that, the Minister says
out, that sufficient funds are not pro-
jects which are nearing completion
is his aim. The feeling in Andhra is,
as Shri Ranga himself has pointed
out, that sufficient funds are not pro-
vided for this project. Since the aim
of the Minister is to see that projects
nearing completion are completed,
will the hon. Minister make available
funds for the completion of this Pro-
ject?

Mr: Speaker: He has already an-
swered it.

Shri J. H. Patel: The Sharavathi
project has not been completed on
account of foreign exchange difficulty.
When will this project be completed
and what are the steps they are tak-
ing in this direction?

Shri Asoka Mehta: It is difficult for

me to give information on every
projeet.
Shrimati Lakshmikanthamma:

please give us the money: net words.
Mr. B]ukorSthnmth Which
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of its own resources. May I know
whether the State Government have

requested the Central Governmént to

reimburse the entire amount and, if
s0, what is the reaction of the Cen-
fral Government?

Shri Asoka Mehta: This matter has
been discussed between the Govern-
ment of Orissa and the Union Finance
Ministry., The Deputy Prime Minister
has sent me a copy of the reply that
he has sent to the Chief Minister.
What I know is this. The TUnion
Finance Ministry is trying to adhere

- to the agreement that was made when
the Paradip port was taken over.
Under that agreement, certain

amounts that were spent by the State

Government were to be treated as
part of the loan given by the State
Government to the port.

Y T e : 3w ¥ 39 a3
U 0 THTC & §, O agr & Ao ¥
qreeafon @og & s fresht d ow-
TeTa qrSATHT W HYRTR IWET 6T
fareq SemEw § aga foew w E dF
IO AW | T §F HIYEA & A% qL-
FTC O T U FT FTH FT I1Z470
2 1 7 7g s gen § R R T
¥ fowd gu Twhl Y qrear S e
W F1 qrafirkar aft, arfs & dqw &
FAL TAT & T TF TGH q® |

Shri Asoka Mehta: When the Fourth
Plan was drawn up and the State
plans were discussed with the warious
State Governments. as the hon. Mem-
ber is aware, as far as the State Plan
for Uttar Pradesh was concerned, an
-agreement was reached between the
then Chief Minister and the Planning
Commision, when all these factors
were taken into account and the pro-
per size of the plan was decided upon.

' Shri P. K. Deo: The surplus State of
Drissa, which was supplying food to
%0 thany deficit States for the last so
many years, has been sufferirig from
drought for the lest two yeard [3 it
a0t a fact that the State Government
has asked for a further €entral gramt
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of Rs. 10 crores for the various irriga=
tion projects? When Dr. K. L. Rao
visited Orissa, he also strongly re-
commended that an extra amount of
Rs, 10 crores should be given to
Orissa.

Shri Asoka Mehta: Every State
Government asks for more money. As
far as Orissa is concerned, even to
come to the level that the Planning
Commission has suggested in close
consultation with the State Govern-
ment, there is a gap of Rs. 10 crores
and attempts are being made, both
with the Government of Orissa and
the Union Finance Ministry, to see
how this gap is to be covered.

st faafe fost: semer i, 7=t oY
few s ¥ a@ dpafr e §
= dequee ¥ = TEw S w1
T wwar T@r mar v Wy @@ W,
o ¥ aoere da Al @ o @ e
eF FTH q7F 9T | A F ey o ¥
ST AT g sew & g awdy ot
FCRE?

Shri Asoka Mehta: I am sure, the
hon. Member knows these things as
well as I do. There is a State Plan.
The State Plan for Bihar, we thought
should be of Rs. 80 crores. There
were discussions between the State
Government and ourselves, The con-
tribution that was to be made by the
Central Government was paid but the
State Government was not able to
find its share of the resources. There-
fore the size of the Plan has come
down to nearly Rs. 86 crores. If the
State Government is able to find addi-
tional resources, it will go to Rs. 80
crores. If the Plan becomes of
Rs. 66 crores, the Gandak Project and
wvarious other projects and pro-
grammes in Bihar will suffer.

Mr. Speaker: Short notice question.

Bl Hem Barm: All the States
were takeri up except Assam,

M2 Speaker: 1 think, miany of the
States were not taken up. :



15029 Oral Answers

SHORT NOTICE QUESTION

Sirike by Neyveli Lignite Corporation
Workers

SNQ. 36. Shri V. KErishnamoorthi:
Shri Manoharan:
Shri Yashpal Singh:

Will the Minister of Steel, Mines
and Metals be pleased to state:

(a) whether Government are aware
that more than 20,000 workers have
decided to go on strike at the Neyveli
Lignite Corporation; and

(b) if so, the action Government
propose to take to avert the strike?

The Minister of Steel, Mines and
Metals (Dr. Chenna Reddy): (a) and
(b). The employees of the Neyveli
Lignite Corporation went on strike
from 10 PM. on 17-7-1967. The strike
was called off at 6 AM. on 19-7-1967
after an agreement was reached bet-
ween them amd the management.

Shri V. Krishnamoorthi: The work-
ers wanted their demands, about 19
in number, to be met and an agree-
ment was effected only on the 18th.
Both Shri Nambiar and myself were
there, With great difficulty we
brought about a settlement. May I
tell the hon. Minister that the decision
given by the Board was not at all
satisfying to the workers and so they
went on a strike. In the hope that
they will get some other emoluments
they have agreed for a settlement.
May I request the hon. Minister
kindly to make a personal visit and
acquaint himself with the problem to
settle the dispute?

Mr. Speaker: It is a request, not a
guestion.
st zorare fag : aoHIe O Iaem
;U w0 ey R aw e
weit < foramT eaTT Semarc F gur ?
ot Awr g : B dar ot FawEr
& o e 32 2 gf ) oy W@
.o F Y qETr 1 A 32 e AR
W SoF PR N AT F g ¥ s W
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SYevw 7 w6 g F werar i
2 sk wofie qeem & s e o
LR &

Shri Indrajit Gupta: It is reported
that as per the agreement, a certain
amount of money—some lakhs of
rupees—has been offered by the
management as a concession in respect
of certain of the demands wich were
put forward. But later on it is also
reported that the Government of
Madras has been informed by the
Centre that this money, which will be
given to the workers now, will be
adjusted or deducted later on in case
the rates of dearness allowance appli-
cable to Central Government em-
ployees are inereased. I want to
know if this is a fact and, if so, what
is the grace in this offer, that was
made because it amounts to nothing
in that case except a sort of advance
or loan and it will give no real relief
to the employees in respect of their
demands.

Dr. Chenna Reddy: Presumably the
hon. Member is referring to the trans-
port allowance which, in fact, does
not exist in any other public sector
undertaking. Anyhow, because of the
circumstances the management has
agreed on the spot to make an adjust-
ment and the manner which the hon.
Member is referring to forms part of
the agreement,

Shri V. Krishnamoorthi: May I
ask my second question?

Mr. Speaker: No please. You missed
it long ago. I am giving an oppor-
tunity to Shri Kandappan.

Shri 8. Kandappan: There is a
general complaint that the manage-
ment in the public sector enterprises
is not co-operating with the State
Government officials. I would like to
know in this particular regard whether
the Government has got any machinery
to see that their. attitude is helpful in
settling these disputes.

Dr. Chenna Reddy: In fact, it is a
matter of opinion and there is a dif-
ference of opinion also.
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Shri S. Eandappam: It is not a
matter of opinion; there is the study
team which has made some observa-
tions to that effect.

Dr. Chenna Reddy: In this parti-
cular case, the Madras Government
played a very effective part.

Shri S. Kandappan: That is true; 1

am complaining about the manage-
ment.
Mr. Speaker: Order; order. Shri

Baigal.

St o fao agma : (fammagy) (ot
QiYAE WI9HT AT 4 a%H A9 A I
it A1 F1E ST A9 IqT G
fr e frm aar e Az gar 8 2

st AWT P A 7 fewmaw
¥ s ¥ aga @ 7 § S angfew
TS & agEn, dfeaw weaiw w7
T, o & faafad & fams @
ST TIA9E TATIA F AT 9 AT AT H
TE § SER U FET | THA TS TEETH
TRIHE 5 WY % qeTaE & w1 7 far
T T e A A

Shri Jyotirmoy Basu: May I know
whether each and every employee of
that Project has been given the fullest
benefit of the Bonus Act and. if not,
why not?

Dr. Chenna Reddy: The provisions
of the Bonus Act as they have been
laid down are fully implemented.

Shri S. S. Kothari: Does the hon
Minister propose to have any special
machinery to dissolve disputes bet-
ween the public undertakings and the
labour employed in these public
undertalkings?

Dr. Chenna Reddy: This is a very
important and serious matter, In fact,
our Ministry is considering it. We
want to take the assistance of the
public sector enterprises. We are
actually studying the details.

SRAVANA 5, 1889 (SAKA)
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Shri V. Krishnamoorthy; The in-
terim relief granted by the manage-
ment to the workers covers transport
allowances and reduction in electricity
and water charges. As far as water
charges are concerned, water that is
wasted in the Project is given to the
workers. It is not proper on the part
of Government to charge the workers
for water that is being wasted. The
agreement is that it will be deducted
from future allowances. About elec-
tricity charges also........

Mr, Speaker: All right; they should
not charge for electricity also.

Shri V. Krishnamoorthy: May I
request the hon. Minister that these
should not be deducted from any
future allowances.

Shri S. Kandappan: Let the Minister
be cooperative.

Dr. Chenma Reddy: The position
regarding water charges is that as
against Rs. 3, under the present ar-
rangement, we have reduced it to
Re. 1 in 'Z' quarters and similarly in
the case of other categories also there
is a reduction. The agreement that
has been reached is that this is an
interim arrangement subject to deci~
sion by the appropriate authority.
About electricity charges also, as
against Rs. 1.98 p. which we should
have realised for the first 18 units,
that has been reduced to Re. 1, ‘This
is again an interim arrangement.

WRITTEN ANSWERS TO
QUESTIONS

Javenile Deliguency

#1416. Shri A. K. Kisku:
Shri S. N. Maiti:
Shri Tridip Kumar Chan-
dhari:
Shri Yashpal Singh:
Shri 5. C. Samanta:
Shri Abdul Ghani Dar:

Will the Minister of Social Welfare
be pleased to state:

(a) whether it is a fact that juvenile
deliquency has risen in the coun‘ry;

(b) if so, the percentage of rise bet-
ween 1957 and 1967; and
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(¢) the policy which has been adopt-
ed by his Department to cope with the
problem?

The Minister of State in the Depart-
ment of Social Welfare (Shrimati Phnl-
renu Guha): (a) and (b). A statement
is laid on the Table of the Mouse.
[Placed in Library. See No. LT-1221/
67]

(¢} The Children Act 1960 was en-
acted to provide for the care, protec-
tion, maintenance, welfare, training,
education and rebabilitation of neglect-
ed or delinquent children and for the
trial of delinguent children in the
Union Territories. It was expected to
serve as a model enactment {o be
adopted by the States. All State Gov
ernments except Assam, Bihar, Orissa
and Rajasthan have enancted similar
laws. Efforts are being made to per-
suade these four States as well to en-
act similar laws as early as possible.

The Government of India  assists
State Governments by providing finan-
cial help and technical guidance. Cer-
tain institutional services in the shape
of Vemand Homes, Children Homes,
Certified Schools and Borstal Schools
have been set up. A programme of
social care work to stop begging was
also launched during the Third Plan.
It is proposed to extend the service
during the Fourth Plan which also er-
visages setting up boy clubs. Boy town/
children clubs.

Manufacture of Synthetic Rubber

*1417. Shri 8. S. Kothari:

Shri P. N. Solankl:
Brij Raj Singh-Kotah:
8. K. Tapuriah:
K. K. N!!’nr
t Bingh Chauhan:
Shri Parthasarathy:

Will the Minister of Petroleum and
Chemicals be pleased to state:

(a) whethre it is a fact that suffi-
cient alechol made out of molasses, or
otherwise, is not available for the
manufacture of synthetic rubber and
that industries consuming alcohol

f
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would have to work below the instal-
led capacity on this account;

(b) if so, the causes therefor; and

{c) the steps which Government are
taking to remedy the situation?

The Minisier of Planning, Petroleum
and Chemicals and of Social Welfare
(Shri Asoka Mehta): (a) Yes, Sir.

(b) Shortage of alcohol is due to s
fall in the production In sugar and
therefore of molasses during the cur-
rent sugar season.

(e) (1) Exports of alcohol have been
banned.

(2) Efforts are being made on a
continuous basis to locate molasses
and aleohol in surplus states for supply
to deficit states.

(3) Imports of alcohol have been
arranged for maintaining production
in the synthetic rubber. polyethylene
and shellac industries.

(4) Measures to maximise the pro-
duction of sugar during the next sugar
season, 1967-68, and consequently of
molasses and alcohol are under actlve
consideration.

Unearthing of Unaccounted Money.

*1418. Shri R. Barua:
Shri D. N. Patodia:

Will the Minister of Finance be
pleased to state:

(a) whether it is a fact that Govern-
ment have devised certain concrete
measures to unearth unaccounted
money and to check evasion of pay-
ment of taxes; and

(b) if s0, the details of the measurss
evolved and how they would be imple-
mented?,

The Minister of State in the Minis-
try of Finance (Shri K. C. Pant): (a)
and (b). Yes, Sir. A statement is laid
on the table of the House. [Placed in
Library. See. No. LT-1222/871.
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Cholera Epidemic

*1419. Shri Sradhakar Supakar:
Will the Minister of Health and Family
Flantring be pleased to state:

(a) whether it is a fact that there
has been a widespread out-break of
Cholera epldemic in several parts of
the country recently;

(b) if so, the precautionary and pre-
ventive measures taken this year; and

(b) if not, the reasons tberefor?

The Deputy Mimister in the Wimls-
try of Health and Family Plansing
and Urban Development (Dr, S.
Chandrasekhar): (a) There has been
no abnormal rise in the incidence of
Cholera except an outbreak of this
disease in August, 1968, in the Anda-
man and Nicobar Islands.

(b) A medical team was immediately
deputed to investigate and help in the
control of the disease. The measures
taken to comtrol the disease included
(i) a mass anti-Cholera inoculation
campaign with the additional help of
local army medical authorities, (ii) in-
tensive health education campaign,
(iif) regular periodic disinfection of
drinking water sources, (iv) improve-
ment of sanitation and anti-fly mea-
sures, (v) food hygiene drive, (vi)
quarantine restrictions, (vil) restrie-
tlons on inter-island as well as on
main-land traffic, (viil) air-lifting of
Cholera Vaccine from Calcutta and
‘Central Research Institute, Kasauli,
and (ix) temporary posting of addi-
tional nursing personnel and provid-
ing full quota of medical and pubMe
health officers in the territory.

(c) Does not arise.

‘Commissioner for Scheduled Castes
and Scheduled Tribes

*1420. Shri P. R- Thakur:
Shri A. K. Kiskn:

Will the Minister of Social Welfare
be pleasvd to state:

(a) whether the *“Special Officer”
or the Commission for Scheduled
Castes and Scheduled Tribes is intend-
#d te lnok after the palitical safeguards
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provided in the Constitution for these
people;

(b) whether his unique position of
power and responzibility for this pur-
pose has been statutorily laid down or
codified so far; and

(¢) if not, the reasons therefor?

The Minister of State in the Depari-
ment of Soclal Welfare (Shrimat!
Phulrean Guha): (a) and (b). Article
338 of the Constitution clearly indi-
cates the duties and functions of the
Commissioner for Scheduled Castes
and Scheduled Tribes. The duties and
tunctions thus statutorily prescribed
are to investigate into and report to
the President on the working of all
safeguards provided in the Comstitu-
tion for the Scheduled Castes and
Scheduled Tribes.

(c) Does not arise.

Development Loans from U.S.ALD.

#1421. Shri Vasmdevam Nair:
Shri C. Janardhanan:
Shri P. C. Adichan:

Will the Minister of Finance be
pleased to state:

(a) whether the U.S. Agency for
International Development has agreed
to provide to India development loans
at a higher level in 1968 as compared
to the previous years;

(b) it so, the estimated amount of
loan from the U.S. Agency for Inter-
national Development;

(¢) whether any pre-conditions are
latd down for providing these loans;
and

(d) if so, what they are?

Desai): (a) and (b). The Aid Consor-
tium in its meeting held at Paris an
April 46, 1967, after reviewing India's
overall aid requirements for 1967-68
was of the opinion that for planning
purposes a target of approximately
$1,300 million (including food) for new
nid to be provided in non-project form
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was appropriate. Of this, excluding
food and related assistance which are
also non-project assistance, the aid for
maintenance requirements is expected
to be $900 million for 1967-68. The
contribution of each of the members
of the Consortium will be made
known after the completion of neces-
sary legislative and governmental
action in the respective countries,
The share of U.S. contribution to the
said non-project assistance has not
yet been announced.

2. The Consortium did not consider
project aid. As and when projects pet
ready, proposals for aid financing are
taken up on an ad-hoc basis.

(e) No Sir.

(d) Does not arise.

Steel Pipes for Barauni Oil Refinery

#1422. Shri Eameshwar Singh:
Shri A. Sreedbharan:

Will the Minister of Petroleum and
Chemicals be pleased to state:

(a) whether it is a fact that a con-
signment of steel pipes intended lor
the Barauni Ofl Refinery which reach-
ed Calcutta Port was auctioned by the
Port authorities;

(b) whether this matter was taken
up by the Soviet officials here during
the construction period; and

(c) it so, the action taken by Gov-
ernment in the matter?

The Minister of Planning, Petroleam
and Chemicals and Social Welfare
(Shri Asoka Mehta): (a) No, Sir.

(b) and (c)- Do not arise.
Import of Crude 0il

% 1423, Shri M. Amersey: Will the
Minister of Petroleum and Chemicals
be pleased to state:

(a) whether Government propose 1o
import crude oil and refine it in the
Indlan reflneries which have an idle
capacity of 3 million tonnes and thus
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reduce dependence on the Soviet Unlon
for the supply of kerosene oil; and

(b) whether it is a fact that kere-
sene refining in India, by either im-
porting crude oil or by supplying it
from our own oil-flelds is far cheaper
than importing it from the U.SS.R?

The Minister of Planning, Petrolenm
and Chemicals and Soclal Welfare
(Shri Asoka Mehta): (a) and (b). The
answer to (a) 1s In the negative. The
production of all fuel products, ex-
cepting kerosene, from the existing re-
fineries in the country, at their presenf
throughputs, is more than adequate to
meet the current requirements of the
country. Since virtually all the indi-

genous crude being produced is being
utilised, it will not be possible to in-
crease reflnery throughputs save by
further imports of crude oll. Such im-
ports will be far more costly than the
import of the gap in kerosene supply.

qEWR W w7 qAT w
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Naphtha-Based Fertilizver Industry

*1425. Shri Yogendra Sharma: Will
the Minister of Petroleum amd Chemi-
cals be pleased to state:

(a) whether Government have ex-
plored the possibility of developing
the fertilizer industry based on indi-
genous Naphtha; and

(b) if so, the results thereof?
The Minister of Planning, Petroleum

and Chemicals and Social Welfare
(Shri Asoka Mehta): (a) Yes, Sir.

(b) Many of the existing factories
and almost all the new factories pro-
posed to set up in the Fourth Plan
period are based on indigenous naphr
tha as the raw material,

EEAET B FEIETN € a0l

*1426. =) WROX WY :
=} g fog :

T GO wt ag qaT H E
w6t

(7) 7r ag == § f& wiewaz
T F FTETS B FIEETS & wiw-
FTX 3 TYr ITHT WO AW F
# A T w07 § W afe ¥ we
T & ot & g e o @ R

(@) a1 ¥y Semea & 7w 7 75
T AT §; WX

() war T FTEETH F FrEWES
& mfeerl #1 gRfea &, 73 e
AN e I B AR e 6
Y v wfadiw ywanfadi @ o ofe
¥ & foy Y G 7 1 e frad-
fafrrmg?

G, GEtfemwm agqr T 6k
o W R (s e )
(%) werF =T #, FTRETS AT F
TR T N FEF WA 1§, I g
T wEw & v “qifr gard

SRAVANA 5, 1889 (SAKA)

Written Answersy5020°

F1 Faiags aw faww afog @
w7 FaR FEt=aw afafs & s’
T TEEL | 78 THTEA g & § e
o mar &

(&) Fresrd ga @ fewm &
oY FEW II WX § F Y JamEA 7
gfaeT yT= F €

(1) zamt & fafwar &, wae
ST G AT & ATET Y wqe
7 ot gfer qae aeedt e § § e
wri-frator & & & § | T, AW
T FI ST TTHT W
TEAREAE ¥ wYET, WyAwEr S
aaqr s ¥eam s §

Finanoce Minister’'s Meeting with
Chairman, D.A. Commission

*1427. Shri K. Lakkappa:
Shri Hukam Chand Eachwal:
Shri S. S. Kothari:
Shri P. N. Solanki;
Shri Raghuvir Singh
Shastri:

Will the Minister of Fimance be
pleased to state:

(a) whether it is a fact that he met
Shri Gajendragadkar, Chairman of
the Dearness Allowance Commission,
recently and discussed the implica-
tions of the Commission's recommen-
dations; and

(b) if so, the decision taken by
Government on the recommendations
of the Commission?

The Deputy Prime Minister and
Minister of Finance (Shri Morarji
Desai): (a) It is true that Shri
Gajendragadkar met me recently. He
discussed general matters and not his
Report.

(b) Government have not yet tak-
en any decisions on the recommenda-
tions of the Commission on Dearness
Allowance.
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Wage Freeze and Price Freeze

*1438. Shri Marandi:
Shri Bal Baj Modhok:
Shri Ram Gopal Shalwale:
Shri 0. P. Tyagi:
Shri Ram Kishan Gupta:
Shri Rajdee Simgh:
Shri Ram Avtar Sharma:

Shri Kanwar Lal Gupta:
Shri George Fernandes:
Shri J. H. Patel:

Shri Madhu Limaye:

Shri A. Sreedharan:

Shri Virendrakemar $hah:
Shri M. Meghachandra:
Shri Sradhakar Supakar:
Shri M. L. Sondhi:

Shri Yashpal Singh:
Shri Parthasarathy:

Shri Samar Guha:

Shri S. M. Banerjee:

Shri Shri Chand Goel:
Shri C. K. Bhattacharyya:
Shri D. N. Patodia:

Will the Minister of Finance be
pleased to state:

(a) whether it is a fact that the

State Chief Ministers at a reeent

in New Delhi heave sug-

gested a policy of freeze on prices

and wages in order to avoid frequent

revision of Dearness Allowance to
Government employees;

(b) it so, the reaction of Govern-
ment thereto; and

(¢) whether in view of the Chief
Ministers’ suggestion, Government are
considering not to give any dearmess
gllowance rise to its employees?

The Minister of State in the Minis-
try of Finance (Shri K. C. Pant): (a)
The proceeilings of the State Chief
Ministers’ Conference are treated as
confidential.

(b) Does not arise.
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(¢) The question of a rise in dear-
ness allowance to Government em-
ployees in the context of the Report
of the Gajendragadkar Commission is
under consideration by Government,
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Future rise in the Prices

*1430. Shri Virendrakumar Shah:
Will the Minister of Finanoe be pleas-
ed to state:

(a) whether Government are aware
that the Gajendragadkar Commission
shared the apprehension of economists
that prices might show a further rise
in the next six or eight months;

(b) the likely impact of price rise
on budget for the year 1967-68: and
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(c) the steps taken by Government
10 control such a price rise?

The Minister of State in the Minis-
‘try of Finance (Shri K. C. Pant): (a)
Yes, Sir. The Commission has shar-
<d the apprehension of a further rise
in prices unless effective action is
taken. The Commission has further
noted that the process of controlling
prices would be considerably helped
if the country is helped with the nor-
mal monsoons.

(b) It is not possible to calculate
precisely the impact of a price rise,
if it takes place, on the Budget, as
‘both the receipts and expenditure of
‘Government will be affected in many
‘ways.

(c) Supplies of high yielding seeds,
fertilizers, etc, have been and are
being made available to the farmers
so0 as to bring about a large increase
in the output of foogdrains and non-
food crops. Imports of raw materials,
components, ete, and the industrial
licensing policy have been liberalised
‘0 as to facilitate expansion and diver-
gifleation of industrial output. 'The
pressure of demand is sought to be
curbed through appropriate fiscal and
monetary restraints. To meet the im-
mediate situation, selective regulation
of prices and distribution of commo-
dities is being continued.

Survey of Hidro Power Resources of
Western Himalayan Region

*1431. Shrl Bal Raj Madhok:
Shri Jaganmath Rao Joshi:
Shri BR. 8. Vidyarthi:

Will the Minister of Irrigation amd
Power be pleased to state:

(a) whether any comprehensive
survey of the Hydro Power Resources
of the Western Himalayan Region
mncluding Himachal Pradesh and
Jammu and Kashmir State has been
made;

(b) whether any special study has
been undertaken of the water poten-
tial for small and medium range
power projects in this region; and

{c) if so, the result thereof?

. production.
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The Minister of Irrigation and
Power (Dr. K. L, Rao);: (a) A preli-
minary survey of the hydro-electric
potentialities of the Western Hima-
layan Region comprising the areas of

Himachal Pradesh and Jammu and
Kashmir has been carried out,
(b) A reconnaissance survey of

small hydro-electric schemes in this
region was carried out by the Central
Water and Power Commission in 1960
and 1961.

(c) The total power potentiality of
the region has been estimated at seven
million Kw. at 60 per cent load factor.

Asvistance for Execution of Major
Irrigation Projects

#1432, Shri Eswara Reddy: Will the
Minister of Irrigation and Power be
pleased to state:

(a) whether any special Central
agsistance at present is being given
to any State for the execution of
major irrigation schemes which are
mainly meant for increasing rice pro-
duction;

(b) if so, the schemes for which
assistance is being given at present;
and

(c) the nature and extent of assist-
ance given?

The Minister of Irrigation and
Power (Dr. K. L. Rao): (a) to (c). No
special Central assistance is being
given to any State for the execution
of any major irrigation scheme which
is mainly meant for increasing rice
However, 100 per cent
earmarked loan assistance is given to
the following major irrigation and
multi-purpose projects:

1. Bhakra Nangal.

Chambal.

Beas.

Rajasthan Canal.
HWirakud.

Kosi.

Gandak.

DV.C
Nagarjunasagar,

L4

.

R A )
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National and Grindlays Baak

*1433, Shri Chittaranjan Roy:
Shri Tridib Kumar
Chaudhuri:
Shri B. K. Daschowdhary:
Shri Jyotirmoy Basm:
Shri E. K. Nayanar:
Shri K. Haldar:
Shri K. Ramani:
Shri Raghuvir Singh
Shastri: l
Will the Minister of
pleased to state:

(a) whether it is a fact that the
National and Grindlays Bank in India
is contemplating to act as a special
Issuing House to underwrite and
advisr on the issuance of shares;

(b, whether it is also a fact that
they are contemplating to act as gua-
rantee of Indian export;

(c) whether Government have re-
ceived any representation from the
National and Grindlays Bank in this
regard; and .

(d) if so, the reactions of Govern-
ment thereto?

The Minister of State in the Minis-
try of Finance (Shri K. C. Pant): (a),
(c) and (d). Yes, Sir. Government have
recently received a communication
on this subject from the National and
Grindlays Bank and the matter is
under examination.

Finance be

(b) Government is not aware of
any specific proposal to this effect.

Banking facilities to Traders

*1434. Shri G. S. Mishra;
Shri Nitiraj Singh
Chaundhary:

Will the Minister of
pleased to state:

(a) whether it is a fact that Gov-
ernment have freezed all trade faci-
litles to traders through banks;

(b) if so, the broad details thereof;

{e) whether it has led to the bring-
ing down the black-market on com-
modities like wvehicles;

Finance be
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(d) whether this freezing of facili-

ties to traders is also affecting our

industries and their production;

(e) whether the present slump in.
the market has threatened many indus-
tries with closure and many of them
have already begun to retrench their
employees;

(f) whether the unaccounted money
would enter the market and if so,
what is Government's assessment
and

(g) the measures Government are
taking to prevent the loss in produc-
tion?

The Minister of State in the Minis-
try of Finance (Shri K, C, Pant): (a)
No, Sir.

(b) to (d). Do not arise,

(e) The present slackness in indus-
trial production has mainly affected
some of the industries producing
capital goods and ancillary products.
As a result employment has also
been adversely affected in these indus-
tries.

(f) Unaccounted money is unlikely
to enter the market in the present
recessionary conditions.

(g) Government has alreay liberal-
ised the import and industrial licen-
sing policies so as to facilitate expan-
sion and diversification of production
by the industries. Exports are being
encouraged so as to ensure that pro-
duction is not unduly affected as &
result of sluggish home demand.
Government has also recently an-
nounced certain measures to stimulate
higher production in industries affect-
ed by lack of demand. These include
expediting the placing of orders for
public sector requirements next year
for items like railway equipment, pre-
paration of programmes on the basis
of which the textile industry can
place substantial orders quickly on
the textile manufacturers, review of
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financial arrangements for the placing
of orders for capital goods and also
for the export of metallurgical and
engineering products, etc. .

Pay Strike by Central Government
Employees

*1435. Shri P. Gopalan:
Shri C. K. Chakrapani:
Shri K. Anirudhan:
Abraham:

e
it

|
|

Will the Minister of Finance be
‘pleased to state:

(a) whether the Central Government
‘employees observeq pay strike on the
1st July, 1987, all over the country;

{b) the total number of employees
participating in the pay-strike;

(c) the causes thereof; and

(d) the steps taken by Government
10 meet the demand of the emplo-
vyees?

The Minister of State in the Minis-
try of Finance (Shri K. C, Pant): (a)
and (c). Some employees did not re-
ceive their pay on the pay day of this
month in protest against the recom-
mendations of the D.A. Commission,

(b) The excat number of such em-
ployees is not readily ascertainable,

(d) The Report of the D.A. Com-
mission is under consideration of
1Government.

Ferecign Investment

*1436. Shri M. L. Sondhl:
Shri T. P. Shah:
Shri Brij Bhushan Lal:
Will the Minister of Finance be
pleased to state:

{a) whether there has been signifi-
cant repatriation of capital in some of
the industries in which the foreign
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investment has been made and which
earned substantial foreign exchange;
and

(b) whether steps are being taken
to fill the gap by encouraging Indian
entrepreneurs?

The Deputy Prime Minister and
Minister of Finance (Shri Morarji
Desal): (a) and (b)., A statement of
outstanding foreign investments at the
end of the years 1981 to 1968 and the
repatriation of foreign capital during
those years, is laid on the Table of the
House, [Placeq in Library. See No.
LT-1223/67].

It will be seen from the above state-
ment that while the foreign investment
has been continuously showing an up-
ward trend the repatriation of capital
during these years has been Insignifi-
cant.

Floods in Assam

*1437. Shri Hem Barua:
Shri Atam Das:
Shri Y. S. Kushwah;
Shri Raghuvir Shastri:
Shri Shiv Kumar Shastri:
Shri Ram Avtar Sharma:
Dr. Surya Prakash Purl:

Will the Minister of Irrigation and
Power be pleased to state:

(a) the dimensions of present floods
sweeping over Assam at a menacing
rate;

(b) the amount spent by the State
Government in relief measures in the
years 1964-65, 1965-68 and proposed to
be spent during the currént year and
the share of the Central Government
thereto; and

(c) the other relief méasures taken
by Government so far?

The Minister of Irrigation and Power
(Dr. K. L. Rao): (a) to (c). A state-
ment is laid on the Table of the House.
[Placed in Library. See No, LT-1224/
67]. - ' e s
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Percentage of ares irrigated in States Tax Lisbllities of Shri Biju Patnatk

*1438. Shri Nitiraj Singh
Chaudhary:

Shri ¥. 5. Kushwah:
iviar Sharma:
« Salve:
Dix:lr
BRam Ahirwar:
Singh:
S. Mishra:
Bhushan:

Will the Minister of Irrigation and
Power be pleased to state:

(a) the percentage of area irrigated
in each State by Government sources
and Private sources; and

(b) the reasons for this disparity?

The Minister of Irrigation and Power
(Dr. K. L. Rao): (a) A statement is
laid on the Table of the House. [Plac-
ed in Library. See No. LT-1225/67].

(b) Topography, Rainfall, possibility
of irrigation and priority allocated by
fespective States for investment on
irrigation are the principal reasons.

Annuity Policies Granted to
Forelgners’

*1439. Shri Jyotirmoy Basu:

Shri K. Ramani:

Shri Mohammad Ismail:

Shri P. P. Esthose:

Will the Minister of Finance be

pleased to state:

(a) the number and total value ot
annuity policies granted to foreigners
during the last ten years;

(b) how many of them have
India for good;

(c) whether the policy of decentrali-
gation as indicated in Chairman's re-
port of 1859 is being followed;

(d) whether general recruitment of
staff has been stopped/curtailed; and

(e) if so, the reasons therefor?
" The Miuister of State In the Ministry
of Finance (Shri K. C. Pamt): (a) and
(b). The information is not readily
available,
<. {e) Yes, Sir.
. {d) No, Sir.

(e) Does not arise.

?EEEEEE
il
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*1440. Shri Surendranath Dwivedy:
Shri Hem Barua:
Shri Eanwar Lal Gupta:
Shri Raj Madhok:
Shri Charan:
8 Rabi Ray:
George Fernandes:
Shri Ram Sewak Yadav:

Will the Minister of Finance be
pleased to state:

(a) whether all cases regarding
income-tax, customs Including Kalinga
Trusts Ltd. and search of Hundis in
Caleutta pending against Shri Biju
Patnaik, former Chief Minister of
Orissa have been fully investigated and
completion report received;

(b) the total amount of income-tax
assessed on him and the Companies
with which he is connected and the
about realised so far;

(e) the total amount In arrears and
since when these arrears have ac-
cumulated;

(d) the total of penalty imposed on
Shri Patnaik for not disclosing all
sources of income to the Income-tax
authorities;

() whether he has paid up the full
amount against which he has prefer-
red appeal and got stay in the Cal-
cutta High Court; and

(f) when these cases were filed and
whether Government have taken any
steps in the court to get the orders
vacated?

The Minister of State in the Minis-
try of Fimance (Shri X. C. Pant): (a)
There is no case pending against Shri
Patnaik on the Customs side. On the
income-tax, side, the investigations
have been completed

(b) Tatal income-tax from assess-
ment year 1857-58 onwards levied so
far on the group is Rs. 1,11,83,787 of
which Rs. unm haes bnn realised.
so far.
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(c) Total arrears of tax outstanding
is Rs. 9234547. These are outstand-
ing as indicated below:—

Since May, 1965 Rs.  1,54,000
Since January, 1966 Rs. 12,037
Since May, 1988 Rs. 23.47,282
Since May, 1967 Rs. 67,21,230

(d) The penalty proceedings which
were initiated have not been complet-
ed because of the order of the High
Court.

(e) No ,Sir. The entire tax demand
due in the personal case of Shri Patnaik
has been stayed by the order of the
High Court itself.

(f) Writ petitions against the assess-
ments made in March 1967 were filed
in the High Court immediately there-
after. Government have already filed
applications for vacating the stay
orders.

Film Actor Imvovied in Foreign
Exchange Cases

€864, Shri C. Chittybabu; Will the
Minister of Finance be pleased to
state;

{a) whether it is a fact that a famous
South Indian filem actor got involved
in foreign exchange cases;

"(b) whether it is a fact that he pro-
duced a film named ‘Akkarai Seemai-
yeelai’ in a foreign country;

(c) if so, whether the film has been
seized by Government and investiga-
tions in the matter are going on; and

(d) if so, result of the investigations?

The Deputy Prime Minister and Min-
ister of Finance (Shri Morarji Desal):
{a) te (d). Presumably the reference
is to Shri 8. Krishnaswamy a film actor
who produesd the film “Akkarai See-

rica and Singapore. Shri
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was adjudicated by the Director of
Enforcement in December 1964, and a
penalty of Bs. 10,000 imposed on him.
The film was not seized by the Gowv-
ernment-

Ceniral Government Employees In
Pallavaram

6865. Shri C. Chittybabu; Will the
Minister of Finanes be pleased to state:

(a) whether it is a fact that the
Central Government Employees stay-
ing at Pallavaram which is 24 Kilome-
tres from Madras and Avadi which is
35 Hilometres from Madras are not
getting all allwances permissible to ‘A’

Class cities; and

(b) if so, why the Central Govern-
ment employees at Tambaram which is
only 29 Kilometres from Madras cily
and where the market prices of articles
are the same as for any of the places
referred to in part (a) of the guestion
above, do not get the same omount of
allowances? )

The Deputy Prime Minister and Min-
ister of Finance (Shri Morarfi Desai):
(a) Tht Central Government servants
posted at Pallavaram and Avadi are
eligible for House Rent and Compensa-
tory (City) allowances as admissible
in Madras, an ‘A’ class city.

(b) Tambaram is a separate Muni-
cipality and is not contiguous to the
limits of the Madras Municipal Corpe-
ration. Hemce Central Government
servants posted and living in Tambaram
are not eligible for these allowances at
Madras rates. However, Central Gov-
ernment servants posted in Tambaram
are eligible to draw House Rent and
Compensatory (City) Allowances as-
admissible in Madras if they reside
within the municipal Mmits of Madras
or and suburban mmumdcipality /notified
area/cantonment and other areas which
have been treated s part of Madras
for this purpose.

allowances at Madras rates.
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Tribal Blocks in Gujarat State

6866. Shri Narendra Singh Mahida:
“Will the Minister of Social Welfare be
pleased to state:

(a) the number of tribal blocks at
.present in Gujarat State;

(b) the number of such blocks pro-
posed to be opened in that State during
1967-68; and

(c) the number of such bicks to be
opened in Panch Mahal, Baroda and
Broach Districts (Gujarat) during the
.above period?

The Minister of State in the Depart-
~ment of Social Welfare (Shrimati Phul-
renn Guha): (a) 53.

(b) Nil.
(¢) Does not arise.

Seismic Surveys in Gujarat

6867. Shri Narendra Singh Mahida:
‘Will the Minister of Petrolenm and
Chemicals be pleased to state:

(a) whether any seismic surveys
have been conducted in Gujarat re-
«cently; and

(b) if so, the results thereof?

The Minister of State in the Minis-
‘try of Petroleum and Chemicals and of
Planning and Social Welfare (Shri
Raghu Ramailah): (a) Yes, Sir, as a
continuation of the work that has been
done during the last 10 years or so.

(b) Some anticlinal structures and
faults, which are of interest in connec-
tion with oil and natural gas prospects,
were discovered following the work
-done during the 1966-67 fleld season.

_Asgistance to Gujarat State for Power

6868. Shri Narendra Singh Mahida:
“Will the Minister of Irrigation and
Power be pleased to state:

(a) the total amount of assistance
glven by Gevernment to the Gujarat
“Government so far for making avail-
able power for elecfrification and
«wperating pumping sets in rural areas
«of the State;

JULY 27, 1967
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(b) the number of villages electri-
fled; and

(c) the number of pumping sets for
which power was made available with
the help of the Central assistance?

The Minister of Irrigation and
Power (Dr. K. L. Rao): (a) The
Gujarat Stafe came into existence ¢n
1-6-1960. ‘The total Central loan
asgistance given to the Government of
Gujarat from that date up the end
of March, 1967 for these programmes
was Rs. 890.75 lakhs.

(b) and (c). No separate account
is maintained by the State Govern-
ments/State Electricity Boards in re-
gard to villages electrified/pumpsets
energised exclusively with the Central
assistance made avallable to them.
However, the number of villages/
pumpsets that were electrified/energis-
ed in Gujarat as on 31-3-1967 were:—

Villages electrified—2320

Pumpsets energised—28.75

Family Planning Clinics in Gujarat
State

6869. Shri Narendra Singh Mahida:
Will the Minister of Health and
Family Planning be pleased to state:

(a) the number of family planning
clinics functioning at oresent in Guja-
rate both in rural and urban areas;
and

(b) the number of clinics proposed
to be opened in that State during
1967-68.

The Minister of Health and Family
Planning (Dr. S. Chandrasekhar): (a)
871

(b) 20.

Goldsmiths of Gujarat

6870. Shri Narendra Singh Mabida:
Will the Minister of Finance be
pleased to state:

(a) the amount sanctioned by Gov-
ernment to give relief to the gold-
smiths of Gujerat for the euﬂ.l
year; and
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(b) the number of goldsmiths in
-Gujarat who have been given the re-
lief so far?

The Deputy Prime Minister and
Minister of Finance (Shri Morarjl
Desai): (a) The requirements for

funds received from the (Government
.of Gujarat have been met in fill and
a total sum of Rs. 1.50 crores has
been advanced during the previous
years. No demand for Iunds was re-
.ceived from that Government during
the current year. The occasion for
sanctioning any further amount during
the current year did not, therefore,
arise.

(b) About Rs. 1.43 crores have been
disbursed by Gujarat Government to
9,666 goldzmiths as loans. 2,510 gold-
smiths have been given o‘her assist-
.ance, like alternative employment etc.
Educational assistance and technical
training facilities have been given to
18,474 goldsmiths and iheir children.

arreey & Al e fafecar o
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smafrs w@em @ oafga fafier
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Leprosy Hospital in Himachal Pradesh

6872. Shri Virbhadra Singh; Wil
the Minister of Health and Family
Planning be pleased to state:

(a) whether Government gave any
grant for the purchase or cunstructiom
of a bullding for Leprosy Hospital in
Himachal Pradesh;

(b) if so, the amount given and
whether it has been utilised by the
Himachal Pradesh Jovernment for
the purchase of a property known as
Parl Mahal for 1he purpose;

(c) the use for which the building
so purchased is being put to at present;

(d) whether it is a fact that the
leprosy hospital at Mashobra is still
being housed in an old dilapidaled
building situated in the heart of the
bazar; and

(O] the reason why the hespital is
not belfig shifted to tHe bunding pur-

“thadeldl Yof thé purpdse?
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The Minister of Health and Family
Planning (Dr. S. Chandrasekhar): (a)
No.

(b) Does not arise.

(c) The property known as Pari
Mahal was purchased py the Govern-
ment of Himachal Pradesh oul of
their own funds and is being used &as
a Hostel for the male students of the
Medical College, Simla.

(dy The Leprosy Hospital at Masho-
bra is housed in a building situated
in the town. This bullding is in a
satisfactory condition.

(e) There is a proposal to shift the
Leprosy Hospital to some suitable
place other than Pari Mahal.

Money spent by L.I.C. ou Advertise-
ments in Newspapers

6873. Shri Baburao Patel: Will the
Minister of Finance be pleased to
state:

{(a) the amount spent by the Life
Insurance Corporation in the year
1966-67 Iin advertising in newspapers
and periodicals;

(b) the names of papers and periodi-
cals and the amount of advertising
given to each in the year 1466-67; and

(c) the criteria by which the papers
and periodicals are selected?

The Deputy Prime Minister and
Minister of Finance (Shrl Morarji
Desai): (a) Rs- 8,97,696.92.

(b) A statement is placed on the
Table of the House. [Placed in Lib-
rary. See No. LT-1226/6T7].

(¢) The criteria by which the papers
and periodicals are selectad are (i)
circulation, (ii) penetration to interior
areas, (lii) readership classification
and (iv) efficacy for Ife insurance
propaganda.
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Population of Scheduled Castes Feople
in Mysore State

6874. Shri Siddayya: Will the Minis-
ter of Social Welfare be pleased to
state:

(a) the population of each of the
castes included in the List of Sche-
duled Castes of Mysore State accord-
ing to 1951 and 1961 Census;

(b) whether persons belunging to
the Scheduled Castes have embraced
Buddhism, Christianity cr Islam from
1951 upto 1961 in Mysore State; and

(c) if so, the detalls thereof?

The Minister of State in the Depart-
ment of Soclal Welfare (Shrimati
Phulrenu Guha): (a) A statement is
laild on the Table of the House.
[Placed in Library. See No. LT-1227/
67.]

(b) and (c). Such information can-
not be collected by a secular Govern-
ment.

Central Soclal Welfare Board

6875. Shril Siddayya: Will the [1inis-
ter of Social Welfare be pleased to
State:

(a) the total amount sanctioned to
the Central Social Welfare Board
during the year 1966-u7;

(b) the different schemes formulat-
ed by the Board;

(c) the benefit which acerued to the
Scheduled Castes and Scheduled Tri-
bes from the Board during the year
1966-67;

(d) whether any amount was set
apart for their benefit;
(e) if so, the details thereof; and

(f) if not, the reasons thercfor?

The Minister of State ip the Depari-
ment of Social Welfare (Shrimatl
Phulremu Guha): (a) A sum of Rs.
1,73,30,920/- was vanctioned io the
Central Social Welfare Board during
1966-6T;

(b) No new schemes ss such were
formulated during 1966-67 but the



15039 Written Answers SRAVANA 5, 1889 (SAKA)

schemes in operation during the Third
Five Year Plan have been continued;

(c) 37 persons belonging to the
Scheduled Castes/Scheduled Tribes re-
celved training of 7Tribal Welfare
Organisers in the two 7T'raining Cen
tres at Dumka (Bihar) and Jhalod
(Gujarat). Besides this, members of
the Scheduled Castes/Tribes, whose
number is unassessable, benefited from
other general programmes of the
Board also;

(d) Yes Sir;

(e) A sum of Rs. 30,920/- was set
apart for the training of Tribal Wel-
fare Organisers; and

(f) Does not arlse. .
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Coaching Centres for Scheduled Castes
and Scheduled Tribes

6879. Shri Siddayya: Will the Minis-
ter of Social Welfare be pleased to
state:

(a) the names of States and
Union Territories which have set
up special training centres for coa-
ching of Scheduled Castes and
Scheduled Tribes candidates to
make them suitable to join Govern-
ment service,

(b) the category of posts for
which training is given to them;
and

(¢) whether any Central assis-
tance 1s given to such centres?

The Minister of State in the De-
partment of Secial Welfare (Dr. Smt.
Phulrenn Guba): (a) to (c). Two Pre-
examination Training Centres coach-
ifng for the I.A.S, I.P.5 and other
Ceéatral Services competitive exami-
natien beld by the Union Public Ser-

vice Commission, have been establl-
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shed, one in Uttar Pradesh (Allaha-
bad) and the other at Madras. These
Centres are operating with 10095
Central assistance.

Three similar Training Centres
sponsored by the State Government
are functioning in the State of Ierala;
approximately 509 of the seats aval-
lable at these Centres are reserved
for Scheduled Castes and Scheduled
Tribes. The Government of Maha-
rashtra are also affording similar coa-
ching facilities through Universities.

The Government of Madras are
operating three experimental centres
exclusively for the Scheduled Castes/
Tribes candidates who wish to appear
for competitive examinations conduct
ed by the State Public Service Com-
mission.

The Government of Rajasthan and
Bihar propose to set up coaching cen-
tres during the Fourth Plan period.

Post-Matric Scholarships to Scheduled
Castes and Scheduled Tribes in Mysore

6880. Shri Siddayya: Will the Minis-
ter of Bocial Welfare be pleased to
state:

(a) the number of applications re-
ceived from the Scheduled Castes and
Scheduled Tribes in Mysore State for
the award of post-matric scholarships
in the year 1966-67;

(b) how many were awaided scho
larships and how many applications
were pending on the 3lst March,
1967; and

(c) the total amount paid towards
scholarships to the Scheduled Castes
and Scheduled Tribes during the year
1866-677

The Minisier of Siaie in the Depart-

ment of Social Welfare (Shrimafl

Phulresn Gubs):

(&) Scheduled Castes .. 4459
Tribes ¥ .. g0

Total : 4593
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(b) The number of scholarships
awarded;—
Scheduled Castes 4016
Scheduled Tribe; . 68
Total : 4084

The information about sending ap-
plications on 31-3-1967 is not readily
available.

(c) Scheduled Castes .. Rs. 21.76 lakhs
Scheduled Tribes .. Rs. 0.43 lakh:

Total : Rs. 22.19 lakhs

———————a

Harljan Welfare Advisory Board,
Delhi

6881. Shri Siddayya: Will the Minis-
ter of Boclal Welfare be pleased to
state:

(a) how many times the Harijan
Welfare Advisory Board in the Union
Territory of Delhi met in the year
1964-65, 1965-66 and 1966-67;

(b) the recommendations made by
the Board during these years; and

(c) the steps takem to implement
lbem?

Lue Minister of State in the Depart-

meat of Soelal Welfare (Shrimatl
Cialreou Guba):

(a) 1964-65 6 Times.
1965-66 5 Times.
1966-67 3 Time s.

{b) and (c). Board recommenda-

tions made by the Board and the
action taken thereon are incicated in
the Annexure laid on the Table of
the House. [Placeqd in Library. See
No. LT-1228/67.]

Creation of New Posts

6882. Shri Virendrakumar Shah:
Will the Minister of Finance be
pleased to state:

(a) whether Government's attention
has been drawn to one of the findings
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of the Gajmdragadkar Commission,
that, in spite of Government’s declar-
ed objective of discouraging the
creation of new posts, the number of
employees in almost all categories has
been increasing from year to year;

(b) the reasons for the complete
contradiction between the declared
objectives and the actual imiplementa-
tion; and

(¢) the steps taken by Government
to eliminate the anomalous position
and stop the unwanted growth of
bureaucracy?.

The Deputy Prime Minister and
Minister of Finamce (Shri Morarii
Desal): (a) This was not a finding of
the Commission, but one of the sug-
gestions made before them, on the
merits of which they expressed no
opinion.

(b) The increase in strength was
mainly the result of increase in the
pace of activities in vital sectors like
Railways, Border Security, Defence
and developmental schemes.

(¢c) A ban was imposed during
1963-66 on creation of new posts not
connected with Plan or Security
needs; the budget provision for salary
of staff for the ycars 1066-87 and
1967-68 was tightened up restricting
the scope for creation of non-essential
posts; and currently a ban has been
imposed on the filling of ‘aenntyosu
until a reduction of 3™ is secured In
the sanctioned strength under each
category of staff. In addition, work
measurement studies of offices are con-
ducted by the Staff Inspection Unit of
the Ministry of Finance and surplus
staff is located. Attempts are also
made by the Department of Adminis-
trative Reforms to eifect reforms and
improvements in metheds of wagk,
resulting In economies of staff. The
recommendations of the Administra-
tive Reforms Commission are also
awaited in this connectian.
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Palai Central Bank

*£885. Shri P. Viswambharan:
Shri Mangalathumadom:
Shri P. C. Adichan:

Will the Minister
pleased to state:

(a) the rate of dividend so far paid
to the depositors of the Palai Central
Bank which is under liquidation; and

(b) whether Government expect to
declare any more dividend in the
near future?

The Deputy Prime Minister of
Finance (Shri Morarfi Desai): (a) In
addition to the preferential payment
of Rs. 250/- under Section 43A of the
Banking Regulation Act 1949, each of
the depositor has so far been paid the
following dividends:—

(i) First dividend of 40 palse in
a rupee declared in Decem-
ber 1961,

(ii) Second dividend of 12 paise
in a rupee declared in April
1963, and

(iii) Third dividend of 6 paise
in a rupee declared in July
1964.

A fourth dividend of 3 paise in a
rupee has also been declared in June,
1967, by the official liquidator under
the orders of the Kerala High Court

(b) Declaration of further dividend
will depend upon the pace of realisa-
tion of the remaining assets of the
bank.

Farmowned by F. A. C. T., Alwaye

£886, Shri P, Viswambharan:
Shri Mangalathumadom;
Shri P. C. Adichan:

Will the Minister of Petroleum and
Chemicals be pleased to state:

(a) whetner the Fertilizer and
Chemicals (‘Lravancore) Ltd., Alwaye,
owns a farm,

{b) if so, the area of the farm;

(¢) the profit or loss from the farm
during years 1065-66 and 1966-87;

of Finance be
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(d) the number of labourers work-
ing in the farm angd their wages; and

(e) the number of officers attached
to the farm and their pay scales?

The Minister of State in the Minis-
try of Petroleum and Chemicals and
of Planning and Social Welfare (Shri
Raghu Ramaiah): (a) and (b). No,
Sir. But about 50 acres out of the
land acquired for industrial purposes
and not immediately required for
construction work was brought under
cultivation on a temporary basis. About
70 acres of similar land belonging to
M/s Travancore Cochin Chemicals and
M/s Hindustan Machine Tools was
also taken on temporary lease by
FACT. for a similar purpose, but
this is being returned. There is, in
addition, an experimental plot of less
than two acres on which agronomical
experiments are undertaken,

(c) to (e). The information asked
for is not readily available. It wrill
be collected and placed on the Table
of the House in due course.

Kaka Kale]lkar Commission’s Report on
Backward Classes

6887, Shri Narayana Rao; Will the
Minister of Social Welfare be pleased
to state:

(a) wheher any follow-up action
has been taken in pursuance of the
Report of Kaka Kalelkar Commission
on Backward classes;

(b) if so, the details thereof; and
(c) if not, the reasons therefor?

The Minister of State in the Depart-
ment of Social Welfare (Shrimati
Phulrenu Guha): (a) to (c). As re-
quired under article 340 of the Cons-
titution a memorandum on the action
taken on the report was presented to
the Lok Sabha on the 3rd September,
1956. The Report was also discussed
in the Lok Sabha on the 3rd October,
1084 and B8th November, 1985.
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Expors of Ofl

6888, Shii Shiva Chandra Jha:
Will the Minister of Petroleum and
Chemicals be pleased to state:

:a) the quantity of ofl produced
in the country exported annually and
the share of the Qil Refinery at Co-
chin in the exports;

(b) the foreign exchange being
earned by these exports; and

(e) the quantity of oil produced
in India at present and the quantity
required to be self-sufficient?

The Minister of State in the Minis.
try of Petroleum and Chemicals and
of Planning and Social Welfare (Shri
Raghn Ramaiah): (a) It is presumed
that the reference is to the products
of indigenous refining capacity. Un

that  assumption, the products ex-
ported from 1964 onwards are as
follows:
Year Quantity of oil
pr ducts exported
(":00 wnnes)
1964 375.2
1965 344.7
1966 729.7
1967 (T.11 June) 456.8
Cuch’n exports
m 1967 "40.0
Rs.[Lakhs
(b) 1964 483.72
1955 391.64
1966 575.63
1967 (Tl June) 631.14

(¢) Azsuming again, that this refers
to the output of oil products in the
country, the products available this
year will be about 1420 million
tonnes. This level of production gives
us self-sufficiency except to the extent
of about 1.1 million tonnes of kero-
sene, lubricants and aviation gasolene
that must be imported but we have
also a surplus of about 1 million
tonnes of motor gasolene and naphtha
that are being exported.

JULY 27, 1967
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Shri Niﬁra.j Singh Chaudhary:
Shri Bhogendra Jha:

Will the Minister of Petroleum amd
Chemicals be pleased to state:

(a) whether Barauni Refinery has
attained full rated production;

ib) if not the reasons therefor and
loss suffered by the Refinery during the
last 3 years; and

(c) the steps taken to achieve fulk
production?

The Minister of State in the Ministry
of Petro’eum and Chemicals and of
Planning and Socinl Welfare (Shri
Ragha Ramaiah): (a) No, Sir. The
full rated capacity is 2 million tonnes
per annum. The present production is
at the rate of 1.75 million tonnes per
annum.

(b) The reasons are the under
capacity of coking unit, inadequate
market for low surplus heavy stock
and delay in the commissioning of
bitumen and lube oil complexes.
During the last three years the refinery
made the following profits or losses:—

1964-65: During this period the
reflnery was commissioned
and was on trial run. There
was no profit or loss.

1965-66: Loss:—Rs. 1.10,49,351.36P.

1966-67: Provisional figures westl-
mate the refinery’s profit
at Rs. 30 lakhs.

{c) The steps taken to achieve full
production include coking unit modi-
fications, development of markét for
low sulphur heavy stock and commis-
sioning of bitumen and lube comolexes.
These improvements will materialise
during the current financial year.

Hot Springs in India
€890. Shri R. K. Amin:
Shri P- N. Solanki:
Will the Minister of Health and
Family Planning be pleased to sate:

(a) the total number of hot-springs
in India;
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fh) whether Government make any
medicinal use of them:

(e) if not, whether Government
contemplate to prepare a plan for their
effective use in this regard; and

(d) if so, the details thereof

The Minister of Health and Family
Planning (Dr. S. Chandrasekhar: (a)
There are over 300 hot-springs in India.

(b) No, but they are frequented by
the publie.

(c) and (d). The possibility of deve-
loping a Spa at Sohna (Gurgaon) was
investigated but the projéct was not
considered worthwhile. A proposal to
develop the Rajgir hot-springs was
abandoned because of legal difficulties.
There i3 no other proposal in the
matter.

Irrigation Schemes of Maharashira

6892, Shri D. S. Patil:
Shri R. D. Bhandare:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether it is a fact that the
Central Government have not cleared
many itrigation Schemes which Maha-
rashtra State has proposed; and

(b) if so, the details of the sche-
mes which are pending for clearance?

The Minister of Irrigation and Power
(Pr. K. L. Rao): (a) and (b). All
schemes included in the three Plans
have been cleared.

Central Assistance for Roads

6893, Suri A. K. Gopalan:
Shri P. Gopalan:
Shri Jyotirmoy Basu:
Shri C. K. Chakrapani:
Shrimati Suseela Gepalan:

‘Will the Minister of Planning be
pleased to state:

(a) wnether it is a fact that-the
Planning Commission have now stated
that the pattern of Central assistance
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for roads of economic or Inter-Staie
importance will generally be 1/3rd
grant of the total outlav, the remain-
ing 2/3rd being shared by the partici-
pating States;

(g) whether Government are aware
that this decision will create heavy
financial liabilitv for the State Gow-
ernments; and

(c) if so, the steps Government pro-
pose to take to help the Slate Gov-
ernments in this matter?

The Minister of Planning, Petro-
leam and Chemicals and Social Wel-
fare (Shri Asoka Mehta): (a) Under
the approved pattern of Central assis-
tance to States for the Centrally
Sponsored Schemes “Roads of inter-
State and economic importance”,
about 1/3rd of the total outlay will
generally be met through Central
grant, the remaining 2/3rd being shar-
ed by participating States. For im-
portant bridges, the pattern of assis-
tance will be considered individually.

(b) and (¢). The pattern of assist-
ance was conveyed to the State Gov-
ernments after it was approved by the
Sub-Committee of the National Deve-
lopment Council which included re-
presentatives of State Governments.
No further action 1s considered neces-
sary at this stage,

Edamalayar Hydro-Electric Preject

689%94. Shri A. K. Gopalan:
Shri P. Gopalan:
Shri €. K. Chakrapani:
Shri Jyotirmoy Basu.
Shrimati Suseela Gopalan:

Will the Minister of Irrigation and -
Power be plased to state:

(a) whether Government have for-
mulated proposal for the Edamalayar-
Hydro-Electric Project on Edamala-
yar River; and

(b) if zo0, the details thereof?

The Minister of
Power (Dr. K. L. Rao): (a) Yes.
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(b) The Project envisages construe-
tion of a 275 ft. high dam, a 7.2 ft.
diameter tunnel over a mile long, a
power station with a capacity of 50
‘MW and associated transmission
works at an estimated total cost of
‘Rs. 805 lakhs, for generation of elec-
tricity and for supply of water in the
lower Periyar Valley.

e W W oww owm oW & fa
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Unhygienic Conditions in Irwin
Hospital, New Delhi

6896. Shri 0. P. Tyagi:
Shri M. L. Sondhi:
Shri Bhij Bhushan Lal:
Shri Onkar Lal Berwa:
Shri Bharat Singh
Chauhan:
Shri Hardayal Devgun:

Will the Minister of Health and
Family Planning be pleased to state:

(a) whether Government are aware
of the unhygienic conditions prevail-
ing in the Irwin Hospital, New Delhi;

(b) whether it is a fact that the
patients in most of the wards have
to arrange private fans because the
ceiling fans installed in the halls are
not over the beds but over the pas-
sage; and

(c) the steps prorosed to mitigate
the grievances of the patients parti-
cularly in Emergency Wards?

The Minister of Health and Family
Planning (Dr. S. Chandrasekhar): (a)
Inspite of the very large number of
patients and their relatives visiting
this Hospital, every effort is made to
keep the Hospital and its surround-
ings clean.

(b) Fans are fixed in the middle of
the wards to achieve maximum circu-
lation. Patients are however permit-
ted to use their on table fans.

(c) Special attention has been paid
to improving the working of the Casu-
alty Department.

9o W g

6897. &t e Fag Ty @ FT
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Ankleshwar Qil-Fields

6900. Shri R. R. Singh Deo;
Shri D. Amat:
Shri D. N. Deb:

‘Will the Minister of Petroleum and

Chemicals be pleased to state:

(a) the daily output of oil al

Ankleshwar Oil-fields in Gujarat;
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(b) whether Government propose to
<increase the output of oil;

(c) the quantity of gas produced at
Anicleshwar;

(d) whether the production of gas
will increase with the production of
vil, and if so, by how much; and

(e) the target of production of gas
and oil output fixed and when it will
be achieved?

The Minister of State in the Minis-
try of Petroleum and Chemicals and
of Planning and Social Welfare (Shri
Raghu Ramaiah): (a) to (e). This is
“restricted information” under Rule 52
of Defence of India Rules, 1962, and
hence cannot be divulged. However,
efforts are being made to increase the
output of oil. With the increase in
oil, there would be a corresponding
increase in the production of asso-
ciated gas in the ratio of 120 cubic
ne lies per metric ton of oil

Work-Charged Staff of CP.W.D,

6901, Shri Hardayal Devgun: Will
the Minister of Works, Housing and
Supply be pleased to state:

(a) whether the previous service
of the C.PW.D. work-charged staff
who migrated from Pakistan and
joined the Government of India, has
been counted for consideration of
seniority and fixation of pay;

(b) if so, how many of them have
been promoted to higher posts on
account of their pre-partition period
services, and how many of them have
been confirmed in their present posts
and hew many of them have not so
far been confirmed and their pay not
fixed;

-(¢) whether the werk-charged staff
of C.P.WN. who migrated from West
Pakistan, and joined the Government
of India is not being paid overtime
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when they are asked to work beyond
their fixed hours of duty; and

(d) if so, the reasons therefor?

The Deputy Minister in the Minis-
try of Works, Housing and Supply
(Shri Igbal Singh): (a) to (d). Infor-
mation is being collected and will be
laid on the Table of the House,
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Flucination in prices of Essential
Commodities

6903. Shri Madhu Limaye:
Shri S. M. Banerjee:
Dr. Ram Manohar Lohia:
George Fernandes:

Will the Minister of Finamnce be
pleased to state:

(a) whether Government have
made a comparative study of the fluc-
tuations in prices of essential commo-
dities, including food articles, in the
Congress States and the non-Congress
States;

(b) whether it is a fact that anti-
hoarding measures taken by the Non-
Congress Governments have proved
effective in bringing down the prices;

(¢) if so, whether Government pro-
pose to advise the Congress Govern-
ment to adopt such anti-hoarding
measures; and

{d) if not, the reasons therefor?
The Deputy Prime Minister and

Minister of Finance (Shri Morarji
Desai): (a) Yes, Sir.
(b) and (c). Anti-hoarding mea-

sures are taken by both the Congress
and the non-Congress Governments,
as and when necessary. Statewise
price trends in recent months do not
indicate more favourable trends in

States with non-Congress Govern
ments than in other States.

(d) Does not arise,

HTA-AATR WY I qEd
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Retrenchmenat by Private Qil Com-
panies at Cochin

6905, Shri Hukam Chand
Kachwai:
Shri Rum Singh Ayarwal:

Will the Winister of Petroleum and
Coemicals be picased to refer to the
reply given to Unslarred Question
No. 3133 on the 24th August, 1966 and
state the progress since made for
getting employment to the remaining
319 men out of the retrenched person=
nel by tho privaie oil companies at
Cochin?

The Minister of State in the Minitry
of Petrolenm and Chemicals and of
Planning and Social We fare (Shrl
Raghu Ramaiah): The Oil Companies
have not retrenched any of their em-
ployees at Cochin so far, as  steps
were taken to enable the installations
and tin plints to keep operating until
31-12-1967, to begin with.
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Excise Duty on Tea

6907. ,Shri H. P. Chatterjee:
Shri Dattatraya Kunte:
Shri 8. C. Samanta:
Shri Yashpal Singh:
Shrimati Jyotsna Chanda:
Will the Minister of Finance be
pleased to state:

{a) whether he has agreed to call
a Conference of the Finance Ministers
of Assam and West Bengal to discuss
matters relating to excise duty om
tea;

(b) if se, the different proposals put
forward by the State Governments;

ic) whether the discussion on Assam
Road Carriage Tax on the movement
of tea will dlso be opened; and

(d) if so, the ressons therefor?
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The Deputy Prime Minister and
Minister of Finance (Shri Morarji
Desai): (a) to (d). The matter is
under consideration and it will not be
desirable, in the public interest, to
disclose the details of the same, at
this stage.

Cases against Shri Haridas Mundra

Shri Madhan Limaye:

Dr. Ram Manohar Lohia:

S . M. Banerjee:
George Fernandes:

Will the Minister of Finance be
pleased to refer to the reply given
to Unstarred Question No. 2791 on the
1st December, 1966 and state:

(a) whether any reply
been received from Shri Haridas
Mundra to the show-cause notice
1ssued on the basis of a report from
the Inspector, UK. Board of Trade
indicating certain foreign exchange
violations;

(b) whether the investigations into
the charges of tax evasion arising out
of the same report have since been
compieted; and

(c) whether any legal proceedings
have been taken on the basis of the
reply to the memo and the investiga-
tion into the tax evasion charges?

The Deputy Prime Minister and
Minister of Finamce, (Shri Morarjl
Desal): (a) No, Sir. No reply as such
has been received from Shri Haridas
Mundra to the show-cause memo issu-
ed by the Enforcement Directorate,
but Shri Mundra has produced cer-
tain documents before the Director
of Enforcement relating to certain
transactions referred to in the show-
cause memo,

has since

(b) No, Sir.

(c) Does not arise at present. It
may, however, be stated that on the
basis of the documents produced by
Shri Mundhra, further enquiries are
being conducted by the Enforcement
Directorate.
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Farakka Barrage

6909. Shri Madhu Limaye:
Shri 8. M. Banerjee:
Shri George Fermandes:
Dr., Ram Manobhar Lohia:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether Government's atten-
tion has been drawn to the labour:
dispute in the Farakka Barrage Pro-
jeet in West Bengal;

(h) whether the work has been
wTected on this account; and

(¢) the impact of this project on
the irrigation in West Bengal and
silting up of the Calcutta Port?

The Minister of Irrigation and
Power (Dr. K. L. Rao): (a) Yes, one
of the contractors of the Project
faced some labour trouble. There
was also some agitation in the Power
Station run by the West Bengal Elec-
tricity Board 2t Farakka.

(b) The work on a portion of the
Project was slowed down for about

four days.

(c) The Project has no impact on
Irrigation in West Bengal. It is prin-
cipally for preventing the silting up:
of the Calcutta port, with other inci-
dental benefits.

Irrigation Schemes
8910. Shri Madhu Limaye:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether it is a fact that Gov-
ernment have advised the States to
concentrate on medium and small irri-
gation schemes as against the major
ones in order to save foreign exchange
and quickly increase the acreage un-
der irrigation; and

(b) if so, the reaction of the State
Governments thereto? :
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The Minister of [rrigation and
Power (Dr. K. L. Rao): (a) No. It
has, however, been suggested that
schemes yielding quick benefits be
given preference over the schemes
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(b) Does not arise.
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Colomby Plan Conference at
Karachi

6916. Shrimati Tarkeshwari Sinha:
‘Will the Minister of Finance be pleas-
ed to state:

(a) the main recommendations of
the last Colombo Plan Conference
held at Karachi;

(b) whether India has received any
new assistance after the Conference,
and

(c) if so, the amount of aid receiv-
ed with the name of the country giv-
ing aid?

The Deputy Prime Minister and
Minister of Finance (Shri Morarji
Desai): (a) The Consultative Com-
mittee of the Colombo Plan which
met in Karachi from 28th November
to 1st Deceinber, 1966, after reviewing
economic development in the Colombo
Plan region during the years 1964-65
and 1965-66, made the following main
recommendations:

(i) That technical assistance on a
large scale will continue to be
necessary o enable the deve-
loping countries to derive
maximum advantage from
growing resources of modern
technology and skills,
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(ii) That countries of the Colo-
mbo Plan should give active
support to intra-regional tra-
ining in the form which may
be decided upon by the coun-
tries concerned in the light of
their particular circumstances,

(iii) That the countries should
develop the concept of third
country technical cooperation
under which a developing
country, which has the ability
to provide training places in
its institutions or experts for
advice in other developing
countries, but is not in a posi-
tion to meet the expenditure
involved, can be assisted by
one of the developed coun-
tries to finance the facilities
provided,

That there is need for a wider
disseminating of information
on achievements in the field
of development by the mem-
ber countries, and that the
Colombo Plan Day (1st July)
should be observed with grea-
ter zeal

(b) and (c). Provision of technical
assistance under the Colombo Plan is
a continuing process. India has re-
ceived the following technical assis-
tance during the period from Decem-
ber, 1966 to March, 1967:

(iv)

Country Training places Experts
Australia 33 —
Canada 15 2
Japan 21 —
UK. 31 5

It is not possible to work out the
monetary value of the technical assis-
tance mentioned above.

In addition, some countries of the
Colombo Plan have also provided
economic assistance under other arran-
gements like Aid India Consortium
ete.
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Expenditure on Planning Commission
6917. Shri Ram Kishan Gupta:
Shri Onkar Lal Berwa:

Shri Meetha Lal:
Will the Minister of Plamning be
pleased to state:

(a) whether it is a fact that there
is steady increase in the expenditure
on the Planning Commission; and

(b) if so, steps taken or proposed
to be taken to reduce the expenditure?

The Minister of Planning, Petroleum
and Chemicals and Social Welfare
(Shri Asoka Mehta): (a) and (b). Yes.
The growth of expenditure in the
Planning Commission was reviewed
by the Public Accounts Committee in
their 68th Report (para 5.54).

The administrative and house-
keeping Divisions of the Planning
Commission have recently been sub-
jected to a thorough and detailed
study by the Staff Inspection Unit of
the Ministry of Finance and in the
light of their recommendations, 43
posts in officer and ministerial grades
have been abolished.

The budget of the Planning Com-
mission has been reviewed in consul-
tation with the Ministry of Finance
and a reduction in expenditure is
being brought about in conformity
with the reduced budget provision
indicated by them.

The Administrative Reforms Com-
mission are looking into the staffing
pattern, areas of duplication of work,
staff strength and composition in the
light of the functions of the Planning
Commission. Further action on the re-

orientation and re-organisation of the

technical and administrative wings of
the Commission will be considered
after the decisions on the recommen-
dations of the Administrative Reforms
Commission are available.

Advances by Banks Against Food-
grains

6918. Shri Bibhuti Mishra:
Shri R. Barua:

Will the Minister of Finance be
pleased to state:

(a) whether it is a fact that the
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Reserve Bank of India has put new
curbs on bank advances against paddy
and rice to parties other than State
Governments, the Food Corporation
of India and its procurement agents
to the Co-operative marketing and
processing societies; and

(b) if so, the broad details thereof
and how far these have proved help-
ful to the growers?

The Depuaty Prime Minister and Min-
ister of Finance (Shri Morarji Desai):
(a) Under the Reserve Bank’s direc-
tive dated 13th April, 1967, the ceiling
credit limits available to banks for
advances against paddy and rice, to
parties other than the State Govern-
ments, the Food Corporation of India
and its agents and the co-operative
marketing andfor processing societies,
has been lowered in the case of all
States taken together, excluding
Andhra Pradesh and Maharashtra,
from 100 per cent to 65 per cent of
the actual average aggregate levels
of advances maintained in the corres-
ponding two-month period during
1964-85. For Andhra Pradesh the
limit has been lowered from 75 per
cent to 55 per cent and in the case
of Maharashtra there has been no
change in the earlier limit of 50 per
cent.

(b) The credit control is aimed at
preventing any speculative hoarding
of stocks of paddy and rice with the
help of bank finance and does not
affect growers who are not engaged
in such activity.
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6922, Shri Tridib Kumar Chaudhuri:
Shri S. C. Symanpta:

Will the Minister of Irrigatiom apd
Power be pleased to state:

(a) whether any Ministerial-level
Conference is proposed on the future
working of the Damodar Valley Cor-
poration;

(b) if so, where and when the
conference will be held;

{c) whether it is also a fact that the
Irrigation Minjsters of West Bengal
and Bihar agreed to joint action for
gfective flood control on either side
of the Mahananda; and

(d) if so, the steps so far taken in
the matter?

The Minister of krrigation and Power
(Dy. K. L. Bae): (a) A preliminary
discussion was held by the Union
Minister of Irrigation & Power with
tipe Irrigation & Power Ministers of
West Bengal and Bihar on 21st May,
1867, to consider the reorganisation of
the Damodar Valley Corporation. This
question is proposed to be discussed
further with the representatives of
the West Bengal and Bihar Govern-
ments.

(b) The wenue and the date for the
next meeting are yet to be fixed.

(c) and (d). The Irrigation Minis-
ters of West Bengal and Bihar haye
at a meeting held on 30th April, 1967,
agreed that the two States should take
coordinated action for the construc-
tion of embankments and other struc-
ms :.n thejr rgspect:we territories for
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two States. The schemes prepared by
the two States for the purpose have
already been scrutinise by the Cen-
tral Water and Power Commission and
these are mow being recast by the
States in the light of the comments
made by the Commission.

i e afery
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Bund Across Hiranyakesi River

6924. Bhri 8. A. Agadi: Will the
Minister of Irrigation and Power be
pleased to state:

(a) whether it is a fact that some
bumds (Anicuts) have been construct-
ed across Hiranyakesi Inter-State
River on Mysore-Maharashtra border
by the Maharashtra Government;

(b) if so, the number of bunds so
far constructed;

(c) whether any previous permission
or approval of the concermed State
Government is taken to construct such
bunds across such Inter-State Rivers;
and

(d) whether any objections were
raised for the unauthorised construc-
tion by the State Government?

The Minister of Irrigation and Power
(Dr. K. L, Rao): (a) and (b). The
Government of Maharashtra have re-
ported that no new bund (anicut) has
been constructed by the State Govern-
ment across the Hiranyakeshi river
along the Mysore-Maharashtra border
since the reorganisation of States in
1956. However two such weirs are
reported to have been constructed be-
for the reorganisation. In addition
five Kolhapur type weirs have been
constructed wholly within Mahara-
shtra State on the Hiranyakeshi river,
Three of these are reported to have
been under consideration even before
States Reorganisation. Mysore Gov-
ernment have raised some objections
to these constructions and the matter
is under examination.

Tal Irrigation Scheme
6925, Bhri-ﬂi'l'mmm
Will the Minister of Irrigation anmd
Pewer be pleased to state:

(a) whether in view of the severe
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drought in Bihar, Government pro-
pose to accept and give financial assis-
tance for the implementation of Tal
Irrigation Scheme;

(b) whether this scheme has been
kept in abyance since the Second Five
Year Plan; and

(c) whether in view of the serious
food situation in Bihar, this scheme is
likely to get top priority in the future,
irrigation schemes of Bihar?

The Minister of Irrigation and Power
(Dr. E. L. Rao): (a) to (c). The
Mokameh Tal Scheme for the develop-
ment of the Tal area in Bihar is
essentially a drainage scheme and is
intended to drain out the water from
the low lying Tal area so that the
lands are released for timely rabi
sowing. A scheme, estimated to cost
Rs. 1.87 crores, was proposed by
the Bihar Government for inclusion in
the Third Plan as an additional new
scheme, In view, however, of the
difficult resources pesition they were
advised by the Planning Commission
to take up the scheme in the Fourth
Plan. During the Third Plan, how-
ever, the State Government undertook
two small drainage schemes costing
Rs. 7.81 lakhs and Rs. 9.12 lakhs under
the Minor Irrigation Programme for
the benefit of this area.

The First Phase of the Mokameh
Tal Scheme, estimated to cost
Rs. 26.54 lakhs, has now been taken
up for execution by the State Govern-
ment under the Flood Control Pro-
gramme, for which Central financial
assistance is given. After watching
the results of Phase I, subsequent
works are also proposed to be taken
up by the State Government in phases,

For the fringe areas of the - Tals,
whachuemparanwlyughsm
the Tal land, irrigation facilities have
already been provided to some extemt
by installing tabewells,
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Mortality Rate

6928. Shri Onkar Singh:
Shrl Onkar Lal Berwa:

Will the Minister of HeaMh amd
Family

_ be pleased to state:
(a) whether life expectancy in
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India has imereased from 27 years in
1920 to 50 years at present; and

‘(b) if so, the comparative figures of
mortality rate between these periods?

The Minisher of Health and Family
Planning (Dr. S. Chandrasekhar): (a)
The comparative figure of expectancy
of life are given below:

192130 1961-65* 1968%
Male Female Male Female Male Female
26,91 26.56 38.7 47.4 53.2 51.9

*Projected by the Expert Committee.
% Bstimated.

(b) Census Year Death Rate per

thousand

1921—30 . 3
1931—40 312
1941—50 27.4
1951—60 22.8
1961—865 17.2¢
1966—70 14.0*

"~ *Estimated.

TB. and Leprosy ameag Adivasis in

West Bengal

6338 Shri A K Kisku:
Shri S, N, Maiti:
Shri Tridib Kumar Changdhari:
Shri Yashpal Singh
Shri §. C. Samanta
Shri Abdul Ghani Dar:

Will the Minister of Health and
Family Planning be pleased to state:

(a) whether it is 3 fact that the
Tuberculosis and Leprosy are spread-
ing widely among the Advasis in
Bengal; and

{b) if so, the steps taken to prevent
them?

‘The Minister of Health and Family
Planning (Dr. S, Chandrasekhar): (a)
In the absence ¢f ‘base-line data it is
not possible to say that tubereulosis
and lepresy are sSpreading widely
‘amongst the Advsasis in Bengal.

(B) “The Mational Tuberculosis ‘Con-
trol Programme and ‘the Wational Lep-
rosy Control Programme @re being
implemented throughout the country.

JULY 27, 1967
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The following facilities have been pro-

vided, in addition, for the tribal peo-

ple in West Bengal:

(1) 37 beds have been earmarked
in different TB Hospitals for
the treatment of tribal
patients,

(2) Chest Clinic-cum-Domiciliary
Units have been established
in almost all the distriocts and
sub-divisions in the BState
having a concentration of tri-
bal population for the investi-
gation and free treatment of
TB patients.

(3) 5 Leprosy Control Units and
8 Leprosy Clinics have been
established in the endemic
areas with predominant
population,

(4) The Government of India in
collaboration with the Gov-
ernment of West Bengal have
also established 18 Leprosy
Control Units in other ende-
mic areas of West Bengal
where Adivasi leprosy patients
are also receiving treatment
along with others.

Oft-Shore Oil Exploration in Cambay

6930. Shri Vishwa Nath Pandey:
Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:
Shri Heerji Bhal:
Shri R, Barua:
Shri M, Sudarsanam:
Shri D. N, Patodia:

Will the Minister of Petroleum and
Chemicals be pleased to refer to
the reply given to Unstarred Question
No. 285 on the 25th May, 1967 and
state:

(a) whether the negotiations with
the American Oil Companies for col-
laboration in off-shore oil exploration
in Cambay have since been completed;
and

(b) if so, the result thereof?

The Minister of State in the Minis-
try of Petrolenm and Chemicals mnd
of Planning and Social Welfare (Shrk
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Ragha Ramaiah): (a) No, Sir, the
negotiations are still in progress.

'(b) Does not arise at present.

DDT Factory at Alwaye

6931, Shri Vasndevam Nair:
Shri P. C. Adichan:

Will the Minister of Petrolenm and
Chemicals be pleased to state:

(a) whether there is any proposal
for the expansion of DDT factory at
Alwaye; and

(b) if so, the investment involved
and the employment potential?

The Minister of State in the Minis-
try of Petrolétum and Chemicals and
of Planning and Social Welfare (Shri
Raghu Ramaiah): (a) aad (b). Hindu-
stan Insecticides Limited have been
granted an industrial licence for add-
ing st their existing DDT factory at
Alwaye plant for the manufacture of
3000 tonnes per annum of Benzene-
Haxachloride, The investment on
the pew project will be about Rs. 54
lakhs, including working capital, and
about 150 workers will be required to
run the plant,

Golld Bearing Foreign Markings
recovered in Bombay

6022, Shri Viswa Nath Pandey:
Shri Hukam Chand Kachwai:
Shri Jagannath Rao Joshi:

Will the Minister of Fimance be
pleased to state:

(a) whether it is a fact that the
Bombay Central Excise Collectorste
seized on the 3rd June, 1967, 110 tolas
of gold berring foreign markings from
e man staying in a lodge in Central
Bombay; and

(b) if so, the action taken by Gov-
eroment so far in the matter?

The Pepwty Prime Minister and
Minister of Fimance (Shri Merarji
‘Besal): (a) On 2nd June, 1987 the
officers of the Bombay Central Excise
Collectorate sefzed 110 tolas of gold
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bearing foreign markings from a man
staying in a lodge in Bombay.

(b The man was arrested and sub-
sequently releasedq on bail The
matter is under investigation.

State Board of Planning and
Development of Bihar
6933, Shri Vishwa Nath Pandey:

Shri Atam Das:

Will the Minister of Plannimg be
pleased to state:

(a) whether it is a fact that the
Bihar Government have dissolved the
State Board of Planning and Deve-
lopment;

(b) if so, the reasons therefor; and

(c) the reaction of Government
thereto?

The Minister of Planning, Petrolenm
and Chemicals and Social Welfare

(Shri Asoka Mehta): (a) Yes, Sir.

(b) The Government of Bihar re-
cently reviewed the working of all the
Boards constituted during the last
few years and as a measure of eco-
nomy decided to dissolve a number of
them  including the State Board of
Planning and Development.

(c) The Board as constituted was
not functioning effectively and there-
fore the Central Government has no
comments on the action taken by the
Government of Bihar.

W ATHTY AT, WAy §
wfawfat & freg wmaw
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Recommendations of the Commissioner
for Scheduled Castes and Scheduled
Tribes

6936, Shri Sradhakar Supakar:
Will the Minister of Soecial Welfare
be pleased to state:

{a) whether it is a fact that geveral
recommendations contained in the
Report of the Commissioner for Sche-
duled Castes and Scheduled Tribes
for the year 1964-65 have not been
implemented even partially; and

(b) the number of recommendations
which have been implemented so far?

The Minister of State im the De-
partment of Socia] Welfare (Shrimati
Phulrenu Guba): (a) and (b). The
recommendations made by the Com-
missioner for Scheduled Castes and
Scheduled Tribes-in his annual re-
ports are advisory in nature and many
fall within the sphere of respongibility
of the State Governments. Govern-
ment given their earnest comsidera-
tion to the views expressed by the
Commissioner in his reports as also
to the opinion of other advisory bodies
eoncerned with the welfare of the
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Backward Classes and take them into
account in formulating policies and
programmes. Recommendations con-
cerning the State Governments have
been sent to them for consideration.

Heat Stroke Cases im Imdia

6937, Shri Rabi Ray:
Shri Atam Das:

Will the Minister of Health and
Family Planming be pleased to state
the number of people who died as a
Tesult of heat-stroke during this year,
State and Union Territory-wise?

The Minister of Health and Family
Planning (Dr. S. Chandrasekhar): The
information received so far is given
below:—

State /Union Deaths due to
Territory heat stroke
Haryana Nil
Kerala Nil
Maharashtra 11
Nagaland Nil
Orissa Nil
Punjab Nil
“West Bengal 1
Andaman & Nicobar Nil
Chandigarh Nil
Dadra & Nagar-Haveli Nil
Dethi 7
‘Goa, Daman & Dia Nil
Himachal Pradesh Nil
N.EFA. Nil
Pondicherry Nil
Manipur o Nil
Tnpurl § . Nil

Inldrma.ﬁnn ffom the remaining
Statés is being collected and will be
placed on the Table of the Sabha

SRAVANA 5, 1889 (SAKA)
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Levy of Excise Duty and Sales Tax
on Yarn

6938. Shri A. B. Vajpayee:
Shri Umanath:
Shri A. K. Gopalan:
Shri C. E. Charapani:
Shrimati Suseela Gopalan:
Shri M. S. Murti:

Will the Minister of Finance be
pleased to state:

(a) whether it is a fact that yarn
used by the handlooms is subjected to
levy of excise duties and sales tax,
both Central and State, while the
yarn used up by composite mills is
free from such levies; and

(b) if so, whether there is any pro-
posal to abolish the levy of excise
duty on yarn used by handlooms?

The Deputy Prime Minister and
Minister of Finance (Shri Morarji
Desai): (a) In so far as sales-tax is
concerned, mills using yarn spun by
them in the manufacture of textiles
are not liable to pay sales-tax on
such yarn as no sales transaction is
involved. However, yarn purchased
from outside, whether by a composite
mill or by a handloom weaver is liable
to State or Central sales-tax depend-
ing upon the fact whether the purchase
has been effected within the State or
in the course of inter-State trade,

In so far as Central Excise duty is
concerned, appropriate duty is leviable
in respect of rayon and synthetic yarn,
woollen yarn and cotton yarn pro-
duced with the aid of power and used
by handlooms or composite mills. But
in respect of composite mille manu--
facturing cotton textiles, there is a
scheme of compounded levy enabling
the mills to pay duty on yarn at the
time. of clearance of cloth, based om
square metre of the cloth and the
count of yarn used. It is, therefore,
not correct to say that the cotton yarm
used by the composite mills is free
from duty.
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(b) There is no proposal to abolish
the levy of excise duty on yarn used
by handlooms as such. But the cotton
yarn in “hank"” form used largely by
handlooms is exempt from duty up to
less than ‘29nf counts and subjected to
concessiongl rates in respect of higher
courrts.

Excise Duty on Cloth Produced by
Powenloams

6939, Bhri A. B. Vajpayee:
Bhxi M. S. Marti:

Will the Minister of Fingnce be
pleased to state whether there is any
proposal with Government to treat the
powerlooms outside the mills an par
with those in the mills in matters re-
lating to levy of excise duties on cloth
produced by them?

The Deputy Prime Minister and

Minister of Finance (Shri Morarji
BDaesai): No, Sir.
Oil Depots

6940, Shri C. Chittybabw: Will the
Minister of Petrolenm and Chemicals
be pleased to state:

(a) the number of persons who have
been allotted Oil Depots since 1964, so
far; and

(b) the criterian for allotting the Oil
Depots?

The Minister of State in the Mimis-
try of Peiroleum aad .Chemicals snd of
Planning and Social Wellare (Shni
Ragha Ramaish): (a) and (b). Depots
with tankege of 80 ¥l -capacity hawve
‘been allotted to ffty persons by the
"Indian OH Corporation so far; they
ware generally allotted at rail-head 40
dedlers who guarantee a minimum off-
take of 50 kls. of Kerosene per month.
in addition, there are 28 other cases
in which smaller depots with 15 kl.
tankage capacity have been allotted
at places away from reil-head to per-
sons who have gusranteed & minimum
monthly off-take of 25 kl.

JULY 27, 1967
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Ratrenchment of Persoms in Rewonne
Depaxtment

6341, Shri C. Chitfybabu: Will the
Minister of Finance be pleased to
state:

(a) how many persons in the Cleri-
cal Grade were retrenched in the
Revenue Department under the Cen-
tral Board of Excise and Customs dur-
ing the last one year;

(b) the saving to Gowernment there-
by;

(¢) the total amount of overtime
mllowance paid to the Clerical Staff in
the @bove Department during the
same period;

(d) whether any provision has been
made for the absorption of the re-
trenched staff in the Central Govern-
ment Oﬁm[undertﬂkjngs;

(e) if 50, how many of the retrench-
ed personnel have been so fer absorb-
ed; and

(f) whether any compensation has
been paid to those not so far absorbed
in Government service?

The Deputy Prime Minister amd
Minister of Finance (Shri Morarfi
Desal): (a) to (f). The required in-
formation is being collected and will
be placed on the Table of the House
shontly.

fawelt % ¥afta aTRTC & wERE
sitwweE

6942. S WIwT o/ ATAT : &7
waresy ga afcare faalerw s ag Tart
ﬁwﬁﬁ‘ﬁ :

(%) s ag a= § 5 fasht &
T TCETTET AT T X RS
sgmeral &t feafa siwfadl aqr s
¥ wmw ¥ fos @ @ AT

(@) afz &, @t W af F oA¥
go ¥ fad ol ofr freffice &Y
e ?



15001 Written Afswers SRAVANA 5, 1889 (SAKA)

(o sl wrderr) : (%) W
# Hzag R wt ¥ W ara
e # wgdtes feedwfelt &
ol ot 35 w7 & 7€ 6 W
feafs gue 7€ & ¥iw e o
#1 v e feedafagt ot wa feam €
w2 x fq fema o
ET AT E |

(w) T o # aEfs
Teekafai & faw zaggi [qww/ 7iw-
A giwT @ fog wvy faefw a9
1967-68 § 2 sra ¥ fraffa
Tea mr &)

foemit % ofe fifto woaw

6943 ™t WHIT St 7@
T wTe q97 qfeare fatem war
g qaT F FO w4 fE

(%) ¥ ag "= § f¥ fooslt v
W MFEl R a9 § g% a] 9@}
oo wedtig wran ST €

(@) afz g, at feeeit & foma
9 A T qar feaw st e
1 WY T 99 T §AIE 7 (0T ARt
FT A fFar @ s feam e
fmmr

() 7w Id w Fmifa
T W G AT Wi

(w) afe +&, & ¥ 1 T
g7

wted qat dfene fadem wst
(wre wimfr w=rdex) () Srai

0 % 1 6 fedeaT, 1967 ¥ o oA
gf@rz At sa=rET wmET 9@

Written ARswers 1 go92

(=) & (%). 37 af 7 qfeare
Fdian q@nEr mft g @
far §or3: 4 937 @ 5T

Beggars

6944, Shri S. S. Kothari:
Shri P. N. Solanki:
Shri Brij Raj Singh
Kotah:

Bhri S. K. Tapuriah:

Shri K. K. Nayar:

Shri Bharat Singh Chxuban:
Shri Ramjit Siagh:

Will the Minister of Social Welfare
be pleased to state:

(a) whether it is a fact that in some
of the big cities like Ccleutta, Bombay
and Delhi, beggars roam about the
streets and pester foreign visitors and
local people for alms; and

(b) if so, the steps which Govern-
ment have taken to establish beggar
homes and solve the problem on a
long term basis by providing them
with employment?

The Minister of State in the Depart-
ment of Social Welfare (Shrimati
Phulrenu Guba): (a) Yes, Sir.

(b) The Government of India assist
in the task by giving financial assis-
tance and advice to State Govern-
ments as the subject comes within the
sphere of State responsibility. Majo-
rity of the States have legislations of
their own for pervention of beggary.
Institutionzl services in the nature of
beggars-homes, vagrant homes, receiv-
ing centres, work centres have been
set up for the welfare and rehabilita-
tion of beggars.

A scheme of non-institutional ser-
vices for the prevention of beggary
has been implemented in certain cities.
It is proposed to expand these ser-
vices during the Fourth Plan period.
Specific schemes in this behalf are
being worked out in consultation with
the Btate Governments.
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Pochampad Project

6945. Shri M. Sudarsanam: Will the
Minister of Irrigation and Power be
pleased to state:

(a) the progress made so far in
regard {o the Pochampad Project; and

(b) whether any assistance has been
given by the Centre and if so, the
extent thereof?

The Minister of Irrigation and Power
(Dr. K. L. Rao): (a) Work on the
masonry dam .earth dam and the
excavation of main canal are in pro-
gress. 72 lakh cubic feet of masonry
(47.7 per cent of the total work load),
more than 2 lakh cubic feet of con-
crete, 746 lakh cubic feet of earthen
embankment for earth dam (21.3 per
ent of the total work load) and 1184
lakh cubic feet of excavation on the
main canal (14.1 per cent of the total
work load) had been completed up to
the end of June, 1967. An expendi-
ture of Rs. 6.72 crores has been in-
curred against the estimated cost of
Rs, 40.10 crores.

(b) The scheme gets essisted through
the Miscellaneous Development loans
given to the State Government for the
Plan as a whole.

Hindustan Insecticides Limited

6946. Shri V. Viswanatha Menon:
Shri Nambiar;
Shri E. K. Nayanar
Shri A. K. Gopalan
Shri C. K. Chakrapani:
Shri Jyotirmoy Basu:

Will the Minister of Petroleum and
Chemicals be pleased to refer to the
reply given to Unstarred Question No.
1823 on 8th June, 1967 regarding DDT
factory, Delhi and state:

(a) whether it is a fact that Hindus-
tan Insecticides Ltd. has paid about
Rs. 26 lckhs during 1966-67 to Delhi
Cloth Mills towards the purchase of
raw materials and services;

(b) whether it is also a fact that
the Delhi Cloth Mills js assured of
doubling its sales to Hindustan Insec-
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ticides Ltd. after the expansion of
Delhi unit is completed as a result of
the action takem by Hindustem Insec-
ticides Ltd. in making firm commit-
ments with respect to the supply of
raw materials and services to the
existing unit from Delhi Cloth Mills.
for the next 10 years; and

(c) if so, the action proposed to be
taken by Government against the
Hindustan Insecticides Ltd. manage-
ment for acting in a manner prejudi-
cial to the interest of the company and
beneficial to the Delhi Cloth Mills?

The Minister of State in the Minis-
try of Petroleumn and Chemicals and
of Planning amd Social Welfare (Shri
Raghu Ramaiah): (a) and (b). Yes,
Sir.

(c) The arrangement has been made
by the Company as being in its inte-
rests. Government has no reason at
present to hold that the contrary is
the case, but the matter will be fur-
ther examined.

Compulsory Sterilisation after Three
Kssues

6947, Shri Sidheshwar Prasad: Will
the Minister of Health and Family
Planning be pleased to state:

(a) whether it is a fact that Gov-
ernment hive decided to make legal
provisions for compulsory sterilisation
after three issues;

(b) if so, the details thereof; and

(c) when it is likely to come into
force?

The Minister of Health and Family
Planning (Dr. S. Chandrasekhar): (a)
No. The Government of Maharashtra
have recommended to the Government
of India that legal and other steps may
be taken to make sterilisation eom-
pulsory in cases of all citizens who
have 3 or more children. This recom—
mendation is being examined.

(b) and (c¢). Do not arise,
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F 7% 4t ; A
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Fertiliver Factories in Cooperative
Sector

6949. Shri R. Barua:
Shri D. N. Patodia:
Shri Marandi:
Shri D. S. Patil;
Shri Eswara Reddy:

Will the Minister of Petroleum and
Chemicals be pleased to state:

(a) whether it is a fact that three
U.S. Co-operative fertilizer specialists
visited India in June, 1967 to under-
take project studies with Government
and Indian cooperztives to construct
some fertilizer factories in the coun-
try;

(b) whether the American experts
have submitted any report about their
study to Government in this regard;

(c) if s0, the main feature thereof;
and

(d) the
thereon?

decision of Government

The Minister of State in the Minis-
try of Petrolenm and Chemicals and of
Planning and Social Welfare (Shri
Raghu Ramaiah): (a) Yes, Sir.

(b) No.
() and (d). Do not arise.
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Conference on Water for Peace

€953, Shri Umanath:
Shri Jyotirmoy Basu:
Shri Nambiar:
Shri E. K. Nayanar:
Shri K. Anirudhan:
Shri Ganesh Ghosh:

Will the Minister of Irrigation aad
Power be pleased to state:

(a) whether India participated in
the conference “Water for Peace”
beld in Washington recently;

(b) the names of countrles which
participated in the conference,

(c¢) the organisation which was the
convener of the conference and how
the expenses of the conference were
met; and

(d) the decisions taken at the con-
ference?

1623 (Ai) LSD—5,
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The Minister of Irrigation and
Power (Dr. K. L. Rao): (a) Yes.

(b) A statement, showing the coun-
tries participated in the Conference
is laid on the Table of the House.
[Placed in Library. See No, LT-1230/
67].

(c) The Confercace was organised
by the Government of the TUnited
States of America. The expendi‘ure
on the Indian delegation was met by
the Government of India.

(d) The Conference was iniended
for exchange of ideas at Ministers'
level and also at expert level, with
a view to identifying the world's
water problems and to exploring
possibilities of international co-opera-
tion to stimulate effective progiammes
of water development at local, national
and international level. No decisions
were taken. However, the Conference
wound up with the <cuggestion that
technical knowledge should Dbe ex-
changed at sclentific level and that
modern technology should be utilised
for discovering and conserving water,
so that the future generutions may

"have a better and happier life.

Trade Deficit in Developing Couniries

Will the Minisier of Finanee be

pleased to state:

(a) whether the Fourteenth Annual
Report prepared by the Colombo Plan
Consultative Committze has pointed
out the growlng trade deficit in the
developing countries in the Colombr
Plan region;

(b) if so, the extent of this deficit;

(c) the share of India in the tolal
trade deficit “uring 1863 and 10651
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The Deputy Prime Minister and
Minister of Finance (Sh#fi Morarji
Desai): (a) Yes, Sir.

(b) The visible trade deficit of the
countries in the Colombo Plan area

widened from 1,968 million dollars in

1863 to 2,281 million dollars in 1965.

{c) India's share in the total trade
deficit was $854 million in 1963 and
$1,235 million in 1965,
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Smuggling of Opinm

6958. Shri Bhogendra Jha: Will the
Minister of Finance be pleased to state:

(a) whether opium worth crores of
rupees is smuggled out of the country
by organised gangs of smugglers; and

(b) if so, the steps taken by Govern-
ment to locate the places and persons
involved in the same and to stop this
unlawful business?

The Deputy Prime
Minister of Finance (Shrl Morarfi
Desai): (a) and (b). Smuggling of
opium out of this country is insignifi-
cant. The quantity of opium seized on
attempted export during the last three
years and during 1967 so far is as
follows:

Minister and

Year Quantity
Seized
(Kgs.)
1964 23
1965 96
1966 36
1967 1

All the enforcement agencies concerned
with the suppression of illieit traffie in
opium such as the Customs, the Excise,
the Police and the staff of the Narco-
tics Department keep salert, both at the
points of export as well as in the
interior and take suitable measures to
prevent smuggling of opium.
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British Private Capital

6959. Shri Bhogendra Jha: Will the
Minister of Finance be pleased to state:

(a) the total amount of Brilish
private capital invested in India at
present; and

(b) its break up, industry-wise; and
what was the total amount in 1947
industry-wise?

The Deputy Prime Minister and
Minister of Finanee (Shri Morarji
Desai): (a) and (b). The earliest and
the latest surveys of foreign invest-
ments in India made by the Reserve
Bank of India relate to the position as
at the end of June, 1048 and March,
1965 respectively. A statement showing
the break up of outstanding UK.
private investments by broad catego-
ries of industries on these dates,
is laid on the Table of the Lok Sabha.
Industry-wise figures of U.K. invest-
ments approved dJduring the years
1965-66 and 1066-A7 have also been
incorporated in the statement laid on
the Table of the House. [Placed in
Library. See No. LT-1231/67].
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Independent status of Scheduled Castes
and Schedoled Tribes Commissioners'
Ofice

6961. Shri A. K. Kisku:
Shri P, R. Thakaur:

Will the Minister of Social Welfare
be pleased to slate:

(a) whether it is a fact that in his
very first report for 1951, the Commi-
ssioner of Scheduled Caste and Tribes
raised the quetion of his irdependent
status like any other statutory office
and demanded that “an independent
and impartial agency" should funec-
tion under him;

(b) whether it is also a fact that he
reported next year that it had teen
“decided that the status of his ofice
was the same as that of any other
statutory office™;

(¢) whether the same position was
reported in his subsequent anrual
reports, but only upto the year 1956-57;

(d) whether since 1957-58, there has
been a reversal of Government's ezrlier
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decision regarding the status of the
Commissioner’s office; and

(e) if so, the reasons therefor?

The Minister of State in the Depart-

ment of Soclal Welfare (Shrimatl
Phulrenn Guba: (a) to (c). Yes.
(d) No.

(e) Does not arise.

LA. & A.S. Officers on Deputation to
Government Companies

6962. Shri Surendramath Dwivedy:
Will the Minister of Finance be pleas-
ed to state:

(a) whether the question of pro-
priety in sending I.A. & A.S. Officers
from the Indian Audit and Accounts
Department on deputation to Govern-
ment companies who are put in charge
of finances and accounts and possibili-
ties of the same officers occupying
posts in the Audit Office for the pur-
pose of audit of the same Companies
has been brought to the mnotice of
Government;

(b) whether  Government have
examined this matter and how far
the impartiality in audit could be
maintained in such cases; and

(c) the number of LA, & A.S. Offi-
cers who had been on deputation to
Government Companies in the years
1964, 1965 and 19667

The Deputy Prime Minister and
Minister of Finamce (Shri Morarji
Desai): (a) and (b). The point of
propriety underlying the question has
been brought to the notice of the
Comptroller and Auditor General and
there is no doubt that he will, in
making postings of officers immediate-
ly on reversion from such deputations,
see that there is no embarrassment
caused either to the company or to
the officer.

(c) The information asked for will
be collected and placed on the Table
of the House.

SRAVANA 5, 1889 (SAKA)
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Collaboration with Indo-U.B.A. Ce-
operative League

6963. Shri P. Gopdlan: 2 =
Shrimati Suseela Gopalan:
Shri E. K, Nayanar:

‘Will the Minister of Finance be
pleased to state:

(a) whether it is a fact that the
U.S.A. Cooperative League has offer-
ed to collaborate with the Indian Co-
operative Institution in establishing
fertilizer and agricultural processing
industries;

(b) if so, the major conditions of
the U.S. offer; and

(e) the reaction of Government
thereto?

The Deputy Prime Minister and
Minister of Finance (Shri Morarji
Desai): (a) to (c). There is a proposal-
to establish a fertilizer factor in the
cooperative sector with the assistance
of the International Co-operative
Development Association of TU.S.A.
and the U.S.AILD. A technical team
from the International Co-operative
Development Association of US.A.
arrived in India in June, 1967 to pre-
pare an economic & technical feasibi-
lity report for the establishment of a
plant or plants in the cooperative se-
tor. The terms of agreement with the
U.S. Cooperatives in establishing the
factory will be negotiated after this
report is received.

There is no offer of colaboration
from the Coperative League of U.S5.A.
for establishing agricultural proeessing
industries.

Flood Control Schemes for Orissa

6964, Shri Chintamani Panigrahi:
Will the Minister of Irrigation and
Power be pleased to state:

(a) whether any amount has been
allotted for flood control, drainage and
waterlogging measures in Orissa for
1967-68;

(b) the major rivers which still
pose the flood problem for Orissa;
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4¢) whether any long-term plans for
complete fleed control «f sl the major
river systems of Orissa have been pre-
pared and approved; and

(d) if so, the details thereof?

The Mimister of brigation and Pewer
(Dr. K L. Bao): (a) The outlays for
different heads of development and
Central assistance for 1967-68 have
not yet been finalised. The Working
Group has, however, recommended an
outlay of Rs. 100 lakhs for flood con-
rol, drainage and anti-waterlogging
in the State during the year.

(b) The major rivers on which the
flood problem exists are the Mahanadi,
the Brahmeni, the Baitarani and the
Subarnarekha.

(c) and (d). No long range plan for
flood control has yet been submitted
by the State Government. The State
Government have, however, envisag-
ed the construction of multi-purpose
dams on the Mahanadi, Brahmani and
Baitarani which will provide adequate
flood storage, and help in controlling
the floods in the deltaic areas. After
the construction of these dams, the
State Government propose to under-
take the training of the numerous
channels and reducing their numbers
wherever possible.

Surgical Instrument Plant mear Madras

6965. Shri Baburao Patel: Will the
Minister of Petrolenm and Chemicals
be pleased to state:

(a) the reasons for the poor working
of the Surgical Instrument Plant near
Madras;

(b) the total cost thereof;

(c) the total sales since its incep-
uon;

(d) the steps taken by Government
to ensure the smooth working of the
plant; and

(e) the steps taken to prevent ac-
cummulation of unsold products?

The Minister of State in the Minis-
try of Petroleum and Chemicils and

JULY 27, 1967
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of Planning mmd Social Welfare (Shel
Raghu Ramaish): {(a) The product
mix and the scale of production of
different items envisaged in the fac-
tory plan do not appear to be in keep-
ing with the pattern of requirements
in the country for instrumenta

(b) The total capital cost of the
plant is Rs. 476.89 lakhs.

(¢) The value of the total sales
upto the 30th June, 1967 is Rs. 3.2
lakhs.

(d) and (e). The product mix and
the numbers of different types of ins-
truments to be produced are both be-
ing changed and new types of instru-
ments are proposed to be taken up for
manufacture. Vigorous sales promo-
tion efforts on an organised basis have
also been undertaken and the scope
for export is being investigated,

Employment of Retired Officers in the
Public Undertakings

6066, Shri K. P. Simgh Deo; Will the
Minister of Finance be pleased to
state:

(a) whether it is a fact that Gov-
ernment propose to utilize the services
of retired officers in the public sector
undertakings; and

(b) if so, the details thereof?

The Deputy Prime Minister and
Minister of Finance (Shri Morarji
Desai): (a) and (b). Due to the gene-
ral scarcity of managerial talent, the
practical approach would be to locate
the most suitable persons from all
possible sources. The top management
posts in Public Enterprises to which
appointments are made by or with
the approval of Government are gov-
erned by the same principles in re-
gard to superannuation and extension
of service as appointments in Gov-
ernment. In regard to other ports to
which appointments are made by the
Public Enterprises, themselves, these
principles are being brought to their
notice.

The principles which have been
adopted by Government are that im
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posts not requiring scientific or tech-
nical qualifications, there should be
mno extension beyond the age of 60 un-
less there is no suitable person to take
up such appointments in which case
extension upto the age of 62 may be
alowed. Even in the case of scienti-
fic and technical personnel where
extensions beyond these limits may
have to be given, such extensions
should not be automatic but should
take into account the availability of
suitable personnel for such posts.

Introduction of Regional Languages in
L.LC. Policy Forms

6967. Shri 5. C. Samanta: Will the
Minister of Finance be pleased to state:

(a) whether there is any proposal
under consideration to ask the Life
Insurance Corporation to introduce
regional languages in the policy forms;
and

(b) if so, when a decision is likely
to be taken in the matter?

The Deputy Prime Minister and
the Minister of Fimance (Shri Morarji
Pesai): (a) and (b). The policy form
embodies the contract between the
Corporation and the policy-holders and
is therefore a legal document. In view
of this and the fact that it contains
many technical words, the Corporation
has decided that the policy form itself
will continue to be in English but a
free tramslation thereof in the langu-
age in which the proposal has been
filled by the policy-holder will be
attached to each policy wherever the
proposal is in a language other than
English. This practice is expected to
be given effect too soon.

Special Compensatory Allowance to
Central Government Employees in
Assam

6968. Shri Nambiar:
Shri Umanath:
Shri Jyotirmoy Basu:
Shri K. Ramani:
Shri Mohammad Ismajl:
Shri C. K. Chakrapani:
Shri Ganesh Ghosh:
Will the Minister of Finance be
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pleased to state:

tral Government employees in 1957 to
compensate them for high cost of liv-
ing;

(b) whether in classified towns and-
cities of Assam where house remt
allowance and compensatory allowance
are granted, the staff are given either
the Assam special compensatory allow-
ance or the house rent allowance and
compensatory allowance;

(c) if so, the reason for not grant-
ing Assam special compensatory allow-
ance in addition to house rent allow-
ance and compensatory allowance in
such classified towns and cities;

(d) whether the price level in Assam
has risen compared to the year 1967;

(e) whether the employees have
demanded increase of special Assam
compensatory allowance; and

(f) if so, the decision of Govern-
ment thereon?

The Depnty Prime Minister and
Minister Finance (Shri Morarji
Desai): ta) Yes, Sir. A special com-
pensatory allowance was sanctioned
for Central Government employees in
the Plains Districts of Assam with
effect from 1st March, 1857.

(b) No, Sir. In the Plains Districts
of Assam only Gauhati and Dibrugarh
qualify for classification as ‘C' class
cities. The employees there are allow-
ed both the house rent allowance and
the special compensatory allowances.

{¢) Does not arise.
(d) and (e). Yes, Sir.

(f) Government have decided not to
enhance the allowance. The increases
in cost of living are separately com-
pensated by grant of increases in
dearness allowance froam time to

time. LS
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Up Gradation of Coimbatore City

6969. Shri K. Ramani:

Shri C. K. Chakrapani:
Shri Umanath:

‘Will the Minister of Finance be
pleased to state:

(a) whether Government have re-
ceived representations from wvarious
Central Government Employees Orga-
nisations demanding to up-grade
Coimbatore city as a “B" class city;
and

(b) if so, the action taken so far in
this behalf and when the decision of
Government would be announced?

The Depuiy Prime Minister and
Minister of Finance (Shri Morarji
Desai): (a) Yes, Sir. Some represen-
tations were received for upgrading
the city of Coimbatore for purposes of

City Compensatory and House Rent
Allowances.

(b) Cities are upgraded as 'B-2' if
their population according to 1961 Cen-
‘ sus is over 4 lakhs. Since the popula-
tion of Coimbatore City as per 1961
Census is 2,86,305 only it does not
qualify to be upgraded as a ‘B-2' Class
City.

Land Acquired by Cemiral Water and
Power Research Station at Khadak-
Vasla, Poona

6970. Shri 8. M. Joshi: Will the
Minister of Irrigation and Power be
pleased to state:

(a) whether it is a fact that some
portion of the land acquired by the
Central Water and Power Research
Station, Khadakvasla, Poona for ita
own purpose has been leased out to
some workers for cultivation;

(b) if so, whether there was any
public auction for this purpose; and

(¢) how much land has been leased
out and to how many individuals?

The Minister of Irrigation and Power
{Dr. K, L. Rao): (a) to (c). In order
to help grow more food, about 20 acres
of land, which was not in use, was
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notified for cultivation, by public aue-
tion in 19685. As there was no response
from the public, four persons (not
employees of the Research Station)
were persuaded to undertake cultiva-
tion on rental basis. Another 120 acres
of land acquired for staff colony was
also vacant as the buildings have not
yet come up for want of funds. 50
per cent of the land is wuncultivable,
With a view to growing more food, the
three original owners of the land were
persuaded to undertake cultivation in
this area. These arrangements are
purely temporary.

Jhuggi-Jhopri Scheme for Delhi

6971. Shri Yashpal Singh:
Shri S. C. Samanta:
Shri Marandi:

Will the Minister of Works, Housing
and Supply be pleased to state:

(a) whether the Delhi Administra-
tion has asked the Central Govern-
ment to entrust it with the implemen-
tation of the Jhuggi-Jhopri Scheme;
and

(b) if so, the reaction of Government
thereto?

The Deputy Minister in the Ministry
of Works, Housing amd Supply (Shri
Igbal Singh): (a) and (b). Yes. The
proposal -is being examined.

Treatment of Lepers in Laccadives

6972, Shri A. Sreedharan:
Shri P, C. Adichan:

Will the Minister of Health and
Family Planning be pleased to state:

(a) the number of lepers now under-
going treatment in the leprosy colonies
in the Union Territory of Laccadives;

(b) whether it is a fact that the
steps taken to eradicate leprosy in the
Territory are inadequate; and

{¢) if so, the steps Government pro-

pose to take to eradicate leprosy
there?

The Minister of Health and Family
Planning (Dr. §. Chandrasekhar): (a)
About 600 leprosy patients are under-
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going treatment in the three colonies
in the Union Territory of Laccadives.

(b) and (c). A survey team had
visited the Islands but it could not
complete the work due to the outbreak
of monsoon. Another team will be
visiting these Islands shortly and will
discuss with local officials intensified
measures to eradicate leprosy.

Rural Demonstration Houses Scheme

6973. Shri A, Sreedharan:
shri P, C. Adichan:

Will the Minister of Works, Housing
and Supply be pleased to state:

(a) whether it is a fact that Govern-
ment had utilised only 40 percent of
the grants made by the Ford Founda-
tion for financing Rural Demonstra-
tion Houses Scheme; and

(b) if so, the reasons therefor?

The Deputy Minister of Works,
Housing and Supply (Shri Igbal
Bingh): (&) Out of Rs. 3,77,700 drawn,
a sum of Rs. 2,61,784 has been utilised.

(b) The funds could not be fully
utilised for the following reasons:

(i) Under the Scheme for the cons-
truction of experimental houses
in rural areas it was contem-
plated that the land required
for the construction of
research- cum - demonstration
houses would be made avail-
able free of cost by the State
Governments or Village Pan-
chayats. In practice the land
could not be procured with-
out considerable difficulty and
delay. )

—

(ii) Suitable technical personnel to
work in rural areas was mnot
available and also it took con-
siderable time to organise
properly the undertaking and
supervision of the construc-
tion of such houses in out of
i the way rural areas.
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Housing Scheme for Scheduled Castes
and Scheduled Tribes

6974. Shri A. Sreedharan:
Shri P. C. Adichan:

Will the Minister of Social Welfare
be pleased to state:

(a) whether it is a fact that the
amount set aside for the Housing
Schemes for Scheduled Castes and
Scheduled Tribes during the Third
Plan has not been fully utilised; and

(b) if so, the reasons thereof?

The Minister of State in the Depart-
ment of Social Welfare (Shrimati
Phulrenu Gaha): (a) and (b). During
the III Plan period, the amounts pro-
vided for the housing schemes for
Scheduled Tribes were full utilised.
However, in the case of the housing
schemes for Scheduled Castes, the per-
centage of utilisation is about 66. The
main reasons for under utilisation
were;—

(i) Emergency; (ii) Diversion of
funds to more important sec-
tors and (iii) Lack of ade-
quate financial resources of
the State Governments,

Assistance for Anti-Sea Erosion Works
im States

6975. Shri A. Sreedharan:
Shri P. C. Adichan:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether Government have re-
ceived requests from the State Gov-
ernments for financial assistance for
the current year to undertake anti-
erosion works;

(b) if so, the amounts asked for by
each State; and

(c) the
thereto?

The Minister of Irrigation and Power
(Dr. K. L. Rao): (a) to (c). Central
assistance is given to States for ap-
proved anti-sea erosion schemes as a
part of the Flood Control programme.
The Government of Kerala had pro-

reaction of Government
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posed an outlagy of Rs. 100 lakhs for
anti-sea erosion schemes during the
current year and provision has bean
made accordingly. The Government
of Pondicherry had proposed an outlay
of Pondicherry had proposed an outlay
programme, including anti-sea erosion
-schemes, against which a porvision of
Its. 5.50 lakhs has been made.

Shast Piles for Farakka Barmage

6076, Shri Indeajit Gupta: Will the
Minister of Lrrigation and Power bhe
pleased to state:

(a) whether sheet piles for the
Farakka Barrage will be manufactured
by an Indian Iron and Steel Company
instead of being imported;

(b) if so, whether any firm delivery
schedule has been laid down so that
construction work at the Barrage is
not delayed; and

{¢) whether, in view of the urgent
need to expedite completion of the
Barrage, the question of availability
of sheet piles from other sources has
been fully examined

The Minister of Irrigation and Power
(Dr. K. L. Rao): (a) Yes.

(b) The total quantity of sheet piles
ordered with Messrs Indian Iron &
Steel Co. is 5253 Tons, the delivery
schedule fixed being 1000 tons Dy
October 1967 and 4253 tons by October

1968,

(c) As permanent sheet piles are now
indigenously available to suit the re-
nuirement of works, the question of
sxamining availability of such sheet
piles from other sources does not arise.
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Barrage on River Kosi Near Dhawda

6978. Shri Bhogendra Jha:
Shri Shiva Chandra Jha:
Shri Ramavatar Bhastri:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether the Kosi Technical Com-
mittee headed by Shri Kanwar Sen,
U.N. Consultant, has suggested the
construction of another barrage on the
Kosi river near Dhawda in the Indian
territory In order to ensure the pro-
tection of both the embankments; and

(b) if so, Government’s
thereto?

recaction
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The Minictar of Brrigetion and Power
(Dr. K. L. Rao): (a) Yes. The barrage
had been recommended across the
Kosi at or about Dagmara and not
near Dhawda.

(b) Model experiments conducted
at the Peona Research Station reweal-
od that the construction of the second
Barrage at Dagmara will ereate a ten-
dency for the river to move side wawys
resulting in loss of precious areas.
The recommendations is, therefore, not
acceptable unless further studies dis-
close deflnite advantages.

Sharvathi Valley Project

6079, Shri 8. A. Agadi:
Shri S, B, Patil:

Will the Minister of Irrigation amd
Power be pleased to state:

(a) whether it is a fact that the
Mysore Government have asked for
the sanction of necessary foreign
exchange to purchase required machi-
nery for the 9th and 10th units of the
Sharvathi Valley Project, (third stage)
on deferred payments;

(b) if so, whether necessary sanc-
tion has been given; and

(c) if not, the reasons therefor?

The Minister of Irrigation and Power
(Dr. K. L. Rao): (a) to (c). The pro-
posal for the import of the 8th and
10th generating units for the Shara-
vathi Hydro Electric Project was re-
ceived from the Government of Mysore.
However, in view of the manufacturing
capacity available with the manu-
facturers in the country, it has been
decided to procure these two generat-
ing units indigenously.

Deficit Budgets of States

6980. Shri S. S. Kothari:
Shri S. K. Tapariah:
Shri P. N. Solanki:
Shri K. M. Eoushik:
Shri Srichand Goel:
Will the Minister of Finance be
pleased to state:
(a) whether it is & fact that certain
States have formulated deficit budgets
and have left such deficits partly un-
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covered and have asked the Central
Government for sdditionel assistance;
and

(b) if so, Governmeai's reactios
thereto and the advice they have ien-
dered to such Stmtes?

The Deputy Prime Minister apd
Minister of Finance (Shri Morarji
Desal): (a) A number of States have
presented deficit Budgets. Some of
theta have requested for additional
Central assistance,

(b) As the amount available for
Central assistance to the States has
already been distributed among the
various States, there is no possibility
of further Central assistance being
given to any State, The State Gov-
ernments are being adwvised to under-
take appropriate measures to wipe out
the uncovered deficits.

House Rent Allowance to Staff of
Lady Harcdimg Hespital, New Delhi

6981. Shri Onkar Lal Berwa: Wil
the Minister of Health and Family
Planning be pleased to state:

(a) whether it is a fact that the
married Nursing Sisters of Willingdon
and Safdarjung Hospitals, New Delbi
have been allowed House Rent Allow-
ance benefits from December, 1958; and

(b) if so, the reasons for giving the
pursing staff of the Lady Hardinge
Hospital and College, New Delhi the
benefits only from February, 1966 and
not from December, 19587

The Minister of Health and Family
Planning (Dr. S. Chandrasekhar): (a)
Married Nurses of Willingdon and
Safdarjung Hospitals, New Delhi, have
been allowed House Rent Allowance
benefits with effect from November,
1958.

(b) Married Nurses of the Lady
Hardinge Medical College and Hospital,
New Delhi, who are not provided with
rent-free hostel accommodation, have
been granted house rent allowances
with effect from the 9th February, 1066
after a decision was taken in that
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regard. Normally, orders take effect
from the date of issue. The Lady
Hardinge Medical College and Hospital
is not a Government Institution and
orders relating to Government Hospi-
tals are not automatically applied to it

Technical Assistance in O.N.G.C.

6982. Shri Ram Charan: Will the
Minister of Petroleum and Chemicals
be pleased to state:

(a) the total number of posts of
Senior Technical Assistants and Junior
Technical Assistants in the Oil and
Natural Gas Commission advertised
for Scheduled Castes and Scheduled
Tribes from the 1st January to 30th
June, 1967;

(b) the total number of applications
received from the Scheduled Castes and
Scheduled Tribes candidates;

(c) the total number of posts actually
filled up from Scheduled Castes and
Scheduled Tribes candidates; and

(d) the total number of posts filled
up from non-Scheduled Castes and
Scheduled Tribes candidates?

The Minister of State in the Minis-
try of Petroleum and Chemicals and
of Planning and Social Welfare: (Shri
Raghu Ramaiah): (a) 9 posts of Senior
Technical Assistants and 3 posts of
Junior Technical Assistants in Mecha-
nical, Chemical, Petroleum Technology,
Architecture, Town Planning, Geologi-
cal Branches and Geophysical Work-
shop were reserved for Scheduled
Castes and Tribes,

(b) 13 for posts of Senoir Technical
Assistant an 9 for posts of Junior Tech-
nical Assistant.

(¢) None. Interviews for the posts
of Technical Assistant (Electrical) and
Technical Assistant (Mechanical) have
been held so far. There was no T&
servation for Scheduled Castes/Sche-
duled Tribes in the posts of Technical
Assistant (Electrical). For the other
posts, there were five applicants but
none had the requisite experience.

(d) 1 post of Senior Technical Assis-
tant and 1 post of Junior Technical
Assistant.
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Artificial Ripening of Fruits

6983. Shri Ram Charan: Will the Mi-
nister of Health and Family Planning
be pleased to state:

(a) whether it is a fact that the fruit
dealers are using ‘“carbide” for ripen-
ing fruits in Delhi and other big cities;

(b) whether it is also a fact that the
carbide is highly poisonous and harm-
ful to the health of human beings; and

(c) if so, the steps taken to prevent
the dealers from using carbide?

The Minister of Health and Family
Planning (Dr. S. Chandrasekhar); (a)
Yes. The practice of artificial ripening
of raw fruits such as mangoes, papaya
and loquat by the use of carbide is
reported to be prevalent in cities like
Delhi, Nagpur, Calcutta and Bombay.

(b) There is no scientlfic evidence
available to show that the ripening of
fruits with carbide gas affects any
change in the composition of the fruit
or makes it injurious to health. How-
ever this treatment develops the colour
in the unmature food, but not the re-
quisite taste and flavour.

(c) Does not arise.

Chemicals used in Preparation of
Sweets and Khandsari

6984. Shri Ram Charan: Will the Mi-
nister of Health and Family Planning
be pleased to state:

(a) whether it is a fact that certaln
chemicals are used in the preparation
of sweet-meats, khandsari, sugar,
toffees, which are harmful for health;
and

(b) if so, the steps taken to stoE
their use?

The Minister of Health ant Family
Planning (Dr. S. Chaadrasekhar): (a)
and (b): No harmful chemicals are
permitted to be used in the manufacture
of sugar and khandsari ete. manu-
facturers and vendors found to be
using chemicals injurious to health are
prosecuted under the Prevention of
Food Adulteration Act, 1954, Steps are
also taken to educate thé manufacturers
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and others about the harmful use of
the chemicals. Strict control is kept
by drawing samples and instituting
Dprosecutions against the defaulters.

Family Plamning Among Central
Government Employees

6985. Shri Ram Charan: Will the
Minister of Health and Family Planning
be pleased to state:

(a) the total number of Central
Government employees of various
«lasses (Class I, I1 and III) who have
been sterilised or have used loops so
far;

(b) whether it is a fact that a
suggestion has been made to his
Ministry to give one additional incre-
ment to the employees as an incentive
for family planning instead of giving
Rs. 30 per case for popularizing the
scheme; and

(c) if so, the action taken thereon.

The Minister of Health and Family
Planning (Dr. 8. Chandrasekhar): (a)
No such data has been maintained.

(b) No such suggestion has been
received,

(c) Does not arise.

Seiting up of Planning Board im
Manipur

6986. Shri M. Meghachandra: Will
the Minister of Planning be pleased to
state:

(a) whether any Planning Board has
been set up in Manipur to formulate
Five Year Plans for the State;

(b) if so, how this Board has been
constituted and who are its members;
and

(¢) whether political partles in the
State have been given representation
in this Board?

The Minister of Planning, Petroleum
and Chemicals and of Social Welfare
(Bhri Asoka Mehta): (a) No, Sir. The
vroposal is reported to be under
examination of the Manipur Adminis-
tration.
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(b) and (c) Do not arise.

Gold Unearthed by Customs Authorities

6987. Shri Onkar Lal Berwa: Will
the Minister of Finance be pleased to
state:

(a) how much gold was unearthed
by the Customs authorities during
1966-67; and

(b) the action which Government
have taken during the last year to
strengthen the Customs Department?

The Deputy Prime Minister and
Minister of Finance (Shri Morarfi
Desai): (a) During the year 1966-67
the Customs and Central Excise
authorities seized as smuggled approxi-
mately 2,233 Kgms. of gold.

(b) The anti-smuggling wing of the
Customs Department has been streng-
thened by furnishing them with
various anti-smuggling equipment like
fast going wvehicles, wireless sets
(walkie talkie) etc. Steps are also
being taken to acquire some more
launches.
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Execution of Projects Financed fromn:
PL-480 Funds

6991, Shri K, Lakkappa: Will the
Minister of Finance be pleased 10
state:

(a) whether Government have
taken any steps to watch the execu-
tion of the projects financed from PL-
480 funds; and

(b) if so, Awhich are the projects
financed by PL~480 funds?

The Deputy Prime Minister and
Mimisier of Fioxmce, (Shri Morarji
Desai): (a) Yes, Sir, The execution of
projects financed from PL-480 funds
is watched according to the adminis-
trative and financial procedures of the:
Government of India, as in the case
of projects financed from other budge-
tary resources.

(b) Lists of projects financed from
PLA480 funds are lald on the Table
of the House. [Placed in Librery.
See No, LT-1232/67]. List ‘A’ shows
the project which have been financed
from loans and grants received till
31st March 1966. List B’ shows the
projects financed from loans received
during 1966-67.

Bharat Sevak Samaj

6992. Shri K. Lakkappa: Will the
Minister of Planning be pleased 10
state the amount allotted by Govern-
ment to the Bharat Sevak Samaj since-
1962 to organise the camps of Women’'s
Conference and of Indian Red Cross
camps?

The Minister of Planning, Petroleum
and Chemicals and of Social Welfare
(Shri Asoka Mehta): The Planning
Commission are not aware of any grant
having been sanctioned by the Govern-
ment of India to the Bharat Sevak
Samaj for organising camps of Wo-
men’s Conference or of Indian Red:
Cross since 1962.



15129 Written Answers

Loans sought from World Bank

6993. Shri K. Lakkappa: Wil! the
Minister nf Finance be pleased to
‘state:

(a) whether Government huve ap-
proached the World Bank recently
for a loan lor the implementation of
various schemes and projects;

(b) if so. the details thereof, and

(¢) the schemes and projects for
which the loan has been rought?

The Deputy Prime Minister and
Minigter of Finance (Shri Morarji
Desai): (a) to (c). From time to
time discussions are held witn the
World Bank/International Develop-
ment Association concerning schemes
and projects with a view to working
out detailed proposals on which World
Bank/International Development Asso-
ciation loans can be negotiated. But
It is only when an advanced stage of
consideration is reached that i can
be said to be a basis for loan nego-
tiation. However, the following pro-
_jectsfproposals are at different stages
of consideration:—

(i) U.P. Tubewells Project (Stage

RIVE

To intensify agricultural develop-
ment through tubewells, wells
and other agricultural inputs
in the districts «f Varanasi
and Etah in U. P.

(ii) Punjcb Flood Control and Drai-
mage Project (Stage I):

To accelerate agricultural develo-
pment in Purjab and Har-
yana by means of extensive
flood control and drairage
schemes-

(iii) Bombay Water Supply Scheme:

Tor augmenting water supply in
Greater Bombay by cons-
truction and operation of the
Bhatsai Water Supply
Scheme.
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(iv) Bangalore Water Supply and
Sewerage:

For improving the water suppiy

and the sewerage systemsin
the city of Bangalore.

(v) Third
Project:

Telecommunications

For financing the ¥ourth Plan
programme of P & T Depart-
ment for the rehabilitation,
modernisation and expaunsion
of the Telecommunication
facilities.

(vi) Fisheries Development

ject:

Pro-

To extend and improve fishing
operations by introducing a
fleet of large size vesscls at
selected centres.

(vii) Seeds Development Project in
Terai Area of U, P.

To develop a project for produc-
ing improved varieties of
seeds.

2. The Bank/IDA finance becomes
available to projects and schemes only
after the process of formulation, pre-
sentation, scrutiny and acceptance of
projects and schemes is completed. It
is, therefore, not possible at this stage
to indicate details about the loans.

Investigations finto Unimplemented
Major Projects

6994. Shri K. Lakkappa: vill the
Minister of Irrigation and Power be
pleased to state:

(a) whether Government have appo-
inted or propose to appoint sny en-
quiry committee to dinvestigate into
the varlous major projects which Lave
not been implemented as contemplated
during the various Five Year Plans;
and

(b) if so, its composition and terms
of reference?

The Minister of Irrigation and Powet
(Dr. K. L. Rao): (a) No.

(b) Does not arise.
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Seizure of Gold in Madras

@8J5. Shri Maranmd:
Shti Hukam Chamd Eachwal:
Shri S. S. Kothari:
Shri P. N. Solaskl:
Shri Atam Das:

Wil the Minister of Finanee te
pleased to state:

(a) whether it is a fact that 7,000
tolas of gold with foreign markings
was seized by the Madras Cantral Ex-
eise Collectorate on the 8th July, 1967;

(b) if so, the details thereof;

(c¢) whether the persons held were
foreigners or Indians; and

(d) the punishment which has been
awarded to the culprits?

The Deputy Prime Minister and Ml-
nister of Finance (Shri Morarfl Desal):
(a) and (b). On 8th July, 1967 the
officers of the Central Excise Collecto-
rate, Madras Intercepted a car at Mount
Road, Madras and recovered 7,000
tolas of gold bearing foreign mark-
ing from four out of the six occu-
pants of the car. All the six ocvupants
of the car were arrested and the car
was also seized. Four out of the six
persons have since been released on
bail.

(c) All these persons 2re Indian

nationals.

(dy The matter is still under investi-
gation.

Eye Banks

6996. Shri A. K. Gopalaa:
Shri K. Ramani:
Shri Bhagaban Das:
Shri Jvotirmoy Basm:
Shri Viswanatha Memon:
Shri E. K. Nayanar:

Will the Minister of Health and Fa-
mily Planning be pleased to slate:

(a) the total number of eyse banks
oparating in the country Jduring 1466
and the number of eyes stored in the
banks;
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(b) the total number of eyes pro-
cured in India and imported from
abroad;

(c) the terms and conditions under
which the eyes are imported; and

(d) whether any foreign exchange
is involved in the import of these eves?

The Minister of Hedlth and Family
Planning (Dr. S. Chandra Sekhar):
(a) There are ten eye banks ir the
country. Since the demand for eyes
is great they are utilised very quickly
and little is left for being stored,

(b) The exact number of eyes ob-
tained in India and imported from
abroad js not available but the tota!
number of eyes procured indigenously
by the National Eye Bank at the Al
India Institute of Medical Sciences,
New Delhi, in India during 1966 was
78. The Natlonal Eye bank procured
six fresh eyes and 26 preserved eyes
from other countries.

(c) Eyes are generally received as
gifts by the International Eye bank.
The National Eye Bank and other Eye
Banks have direct collaboration with
the International Eye Bank and there
are no terms and conditions as such.
The cost of transportation is met by
the receiving institution.

(d) No.

Donation of Eyes to Eye Banks
6897. Shri A. K. Gopalan:

Shri Viswanatha Menon:

Will the Minister of Health and Fa-
mily Planning be pleased to state:

(a) the total number of :yes suppli-
ed to the eye banks in India during
1966:

(b) the terms and conditions under
which the eyes are taken from persons:

(c) whether Government are copst-
dering the proposal to pay Tome cash
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to the dependents of the donors of eyes;
and

(d) if not, the reasons therefor?

The Minister of Health and Family
Planning (Dr. S. Chandra Shekhar):
(a) The exact figure is not avallable
but it is estimated that about 500 to
800 eyes were supplied.

(b) Voluntary donors are registered
with the Eye Banks and on their death,
permission of next of kin is obtained
in writing before eyes are enucleated.
Eyes are also taken in cases of post:
mortemn with the permission oI the
next of kin of the deceased.

(e} No.

(d) So far no proposal has been re-
ceived from any quarter suggesting
cash payment to the dependents of
the donors.

Fake Notes printed im China in
circulation in India

6998, Shri Yashpal Singh:
Shri G. C. Dixit:
Shri Kanwar Lal Gupta:
Shri Virendrakumar Shah:
Shri Raghuvir Singch Shastrl:
Shri D. Amat:
Shri B R- Singh Deo:

Will the Minister of Finance be
pleased t{o state:

{(a) whether his attention has heen
drawn towards the latest issue of
BAKSHI, a Hindi weekly, wherein an
allegation has been made that fake
notes printed in China are in circula-
tion in India;

(b) if so, whether an inquiry has
been made in the matter; and

(c) the result thereof?

The Depuiy Prime Mimster and
Minister of Finance (Shri Morarji
Desal): (a) to (c). Reports of alleged
circulation of fake currency notes of
Chinese origin have been received and
the matter is under investigation.

JULY 27, 1967
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Fertilizer Plant at Paradecp

6999. Shri Chintaman] Panigrahi:
Will the Minister of Petroleum apd
Chemieals be pleased to refer to the
reply given to Unstarred Question
No. 1173 on 1st June, 1967 and state:

(a) whether Government have since
received the report from the British
India Development Corporation in re-
gard to their proposal for setting up
of a fertilizer factory at Paradeep in
Orissa; and

(b) it so, the details thereof and
whether Government have :pproved
it?

The Minister of State in the Minis-
try of Petroleum and Chemicals and
of Planning and Social Welfare (Shri
Raghu Ramaiah): (a) and (b). A pro-
posal has been received from M/s
Salzgitter Industriebau, West Ger-
many, which is one of the members
of the Consortium that is stated to be
assisting British Indian Development
Ltd. in establishing a fertilizer fac-
tory at Paradeep for the ‘nanufacture
of urea, diamonium phosphate, N. P.
fertilizer, NPK fertiliser and ammo-
nium sulphate. The factory is esti-
mated to cost Rs. 58.5 crores, of whish
Rs. 285 crores will be in foreign ex-
change.

The proposal
deration.

is still under consi-

Accommodation for workers of Gev-
ernment of India Press, New Delhi

7000. Shri M. L. Sondhi: Will tne
Minister of Works, Housing and Sup-
ply be pleased to state:

{a) whether it i8 a fact that the
industrial workers of the Government
of India Press, Minto Road, New Delhi
are required to work in 3 shifts during
the odd hours of day and night;

(b) whether it is also a fact that
they are allocted quarters in Rama-
krishnapuram which is far away
from their place of duty;

(cy whether the former Minister of
Works, Housiag and Supply gave any
verbal assurance to the workers that
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they would be provided quarters near
about Minto Road; and

(d) if so, whether Government pro-
pose to build quarters for the indus-
trial workers near about Minto Road
Press and allot them to the industrial
‘workers?

The Deputy Minister in the Minis-
try of Works, Housing and Supply
(Shri Igbal Simgh): (a) One Wing of
the Press is required to work in three
shifts during the Parliament Session
only. For {he printing of Budget and
the Red Book the entire Press fune-
tions in two shifts of 12 hours each.

(b) Omnly seven employecs have
been allotted quarters in Rama-
krishnapuram. Only one of these be-
long to the Letter Press Wing.

(c) It was decided in T962, that the
press employees residing in Govern-
ment quarters at places far away from
the Press area would be allotted quar-
ters near about the Press strictly on
the basis of entitlement categories.

(d) The Government have not taken
any decision in this regard as the en-
tire area on the Minto Road is likely
to undergo re-development in accord-
ance with provision of the Zonal
Plan.
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D.A. to Ceniral Government Employees

7005. Shri Viremdrakumar Shah:
Will the Minister of Finance be pleas-
«d to state:

(a) the estimated additional burden
on Government during 1967-68, be-
cause of the increased dearness allow-
ance to its employees, as a result of
accepting the recommendations of the
Gajendragadkar Commission;

(b) the provision made ia the cur-
rent budget towards the above contin-
gency; and

(¢) how the gap is prooosed to be
bridged?

The Deputy Prime Minister zad
Minister of Fimance (Shri Morarji
Desai): (a) The Gajendragadkar Com-
mission on dearness allowance has
not indicated the financial effect of
its recommendations in its Report.
No decisions on its recommendations
having yet been taken, the estimate
of the additional burden if any to the
Government during 1967-68 on this
aecount cannot be assessed Dow

(b) No specific provision has been
made In the Civil Budget on this
account,
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(c) Does not arise.

Baraani and Gujarat Oil Refineries

7006. Shri Virendrakmmar Shah:
Will the Minister of l’eh‘dmm and
Chemicals be pleased to state:

(a) whether it is a fact that the
Soviet collaborators in the Barauni
and Gujarat Oil Refineries delays the
submission of the project reports and
also the supply of equipment bv 2 to
15 months beyond the wrescribed
dates;

(b) whether it is also a fact that
Government could not take uny action
against the Soviet collaborators in the
absence of a provision in the snn‘ract
for the levy of penalty;

(c) if so, whether Goverminent are
contemplating any revision in the con-
tract so as to include a clause for the
levy of penalty;

(d) the additional expenditure in-
curred on the Barauni and Gujarat
Refineries following the delay in eom-
missioning them; and

(e) whether it is also a fact that
the Gauhati Refineries had iost ubout
Rs. 32 lakhs during the Jour years
from 1962 as the gas produced in the
operational processes was burnt in-
stead of being used as heating fuel?

The Minisier of State in the Minis-
try of Petroleum and Chemicals and
of Planning and Social Welfare (Shri
Raghu Ramaiah): (a) There was
no delay in the submission «f pioject
report for Barauni Refinery by the
Soviet supplier, though in the case of
Gujarat Refinery there was a delay of
about 6 months. In the supply of
equipment there was considerable de-
lay in respect of both the refinerles.

(b) and (c). There is no penal clause
in the contract with Soviet suppliers.
Such a clause is mnormally not in-
serteq in inter-Governmental agree-
ments.

(d) The accounts of the Barauni and
Gujarat Refineries do not show any
additional expenditure having been in-
curred due to delay in commissioning.
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(e) No, the loss is only hypotheti-
cal. A portion of the refinery gases
is being used as refinery fuel. Efforts
are being made to bottle some of the
gases for use as domestic fuel
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Khokha Shopkeepers of Ramakrishas
Puram

7009. Shri Bal Raj Madbek:
Shri Jagannath Rao Joshi:
Shri R. §. Vidyarthi:

Will the Minister of Works, Housing
and Supply be pleased to refer io the
reply given to Unstarred Question No.
2331 on the 24th November, 1966 re-
garding khokha shopkeepers of Rama-
krishna Puram, New Delhi ond stalc:

(a) whether the process of allotment
of stalls to the aforesaid khokhawalas
has since been finalised; and

(b) if not, the reason for the deiay
and how much more time it wiil take?

The Deputy Minister in the Minis-
try of Works, Housing and Supply
(Shri Igbal Singh): (a) and (b). Pro-
vision of shopping facilities in Jhuggi
and Jhopri colonies is primarily the
responsibility of the Corporation and

"“they should meet the necessary ex-

penditure from their own rciources.
In view, however, of their difficult
‘Ways and Means' position, the Gov-
ernment agreed to provide financial
assistance in the shape of 'oan for the
construction of shopping platforms in
J. & J. colony Najafgarh, for %33 shop-
keepers evicted from Ramakrishna
Puram and subsequently, 1 loan
amount of Rs. 2.00 lakhs was sanctiun-
ed by the Government for the cons-
truction of shops/platforms ete. In
J. & J. colonies. The latest proposal
from the Corporation is that the entire
expenditure for providing this facility
should be borne by the Government of
India and debited to the Jhugi and
Jhopries Removal Scheme. This pre-
posal is being examined and a fnal
decision in the matter will i'e taken
shortly.

Jhuggis in Delhi

7010. Shri Bal Raj Madhok:
Shri Jaganmath Rae Jeshi:
Sarli B S. Vidyarthi:

Will the Minister of Works, Hows-
ing and Supply be pleased to state:
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(a) whether it is a fact that a large
number of new jhuggis have been sei
up in different parts of Delhi by squat-
ters and others during the :ast iwo
months; and

(b) if so, the steps taken to prevent
such unauthorised construction of
jhuggis which affect adversely the
prospects of rehabilitation -f eligible
jhuggi dwellers as well?

The Deputy Minister in the Minis-
try of Works, Housing and Supply
(Shri Igbal Singh): (a) No survey
has been carried out recently but it
is true that new jhuggis are coming
up in Delhi.

(b) All possible steps are Leing
taken to check encroachments. The
land-owning authorities have leen
asked to keep careful watch over their
lands and to report cases of encroach-
ments to the police; lands cleared are
being fenced or put to the use for
which they are meant to wrevent re-
squatting; fresh sguatters uare being
evicted, and a proposal is under cob-
sideration to make fresh squatting a
cognizable offence. Re-squatting is
already offence under the Public Pre-
mises . (Eviction of Unauthorised Occu-
pants) Act, 1958, and is punishable
with imprisonment upto one wyecar or
fine upto Rs. 1000/- or with both.

Irrigation and Power in Slates

7011. Shri Nitiraj Singh Chandhary:
Shri N. K. P. Salve:
Shri Nathu Ram Ahirwar:

Will the Minister of Irrigation and
Power be pleased to state:

(a) the total irrigated srea, State-
wise;

(b) the per capite power production
and per unit rates charged in each
State for domestic and industrial pur-
poses, State-wise;

(c) the causes of disparity and the
steps being taken to remove the same
and by what time it is likely to be re-
moved; and

(d) if no steps are proposed in be
taken, the reasons thereimr?

JULY 27, 1867
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The Minister of Irrigation and
Power (Dr. K. L. Rao): (a) and (b).
The reguisite information is given im
the statements (I, IT & III) laid om
the Table of the House. [Placed in
Library. See No. LT-1234/67].

(c) and (d).
Irrigation

The rate of increase in irrigated area
is largely guided by the pattern of

rainfall, availability of utilisable
water resources, suitable topography
to promote economic utilisation of

water resources, ability of States te
allocate adequate funds to the irriga-
tion sector and the economic f-asibilisy
of irrigation proj.ects, However, the
need to reduce the regional c:'spari-
ties, to the extent possible, is kept in
view while making provision for irri-
gation schemes in the various Plans.

Power

There are varlous reasons for dis-
parlty in rates between domestic and
industrial categories of loads. The
power supply for domestic wurposes is
effected at low voltage wviz.; 220 V.,
Single phase, whereas the power sup-
ply for Industrlal purposes is effected
at high voltages, usually 11 KV or 38
KV. Power at low voltage can he sup-
plied only if it is transmitted through
a net-work of long feeders at 66 KV/
11 KV and assoclated substations and
finally stepped down to low vcltage
The cost involved in distribution over
a wide area has to be taken inte
account while fixing the rate for power
supply at low wvoltage. Further, the
load factor is a contributing f:ctor in
fixing the rate. Domestic loads vsually
have very poor load factor while the
industrial loads have a higher load
factor. As different considerations
arise for computing the rates for
domestic and industrial purposes, it
will not be appropriate to Lave any
uniform rate for these categories of
loads. :

As regards uniformity in jpower
rates in all States, it may Le slated
that the generation, transmission and
distribution of elevtric power is most-
ly under the ceatrol ef the State Elec-
tricity Boards, which are governed by
the provisions of the Electricity (Sup-
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ply) Act, 1948. Since the source and
scale of production, extent «f trams-
mission and distribution facilitics,
load potentialities, etc. vary from
State to State, it is not feasible to
have uniforrm power rafes on a
nation-wide basis. The State Electri-
city Boards have, however, been ra-
quested tu ensure uniform -ower rates
for different categories of consumers
within their own areas of <cupoly.
The State Electricity Boards ~f Andhra
Pradesh, Assam. Bihar, Gujarat,
Kerala, Mysore, Punjab and West
Bengal. have already introduced uni-
from power rates for each ciass of
consumers throughout their espective
areas of power sunnly.

Hasdeo Preject

7412, Shri N. K. P. Salve:
Shri Nitiraj Singh Chandhary:
Shri Lakhan Lal Gapta:

Will the Minister of Irrigation and
Power be pleased to state:

{(a) whether it is a fact that the
Irrigation potential of the Tilasleo
Project is not being utilised because
ihe State Government have no fuands
%o construct the canal; and

(b) if so, whether Government pro-
pose to give any financial :ssistance
for the purpose?

The Minister of Irrigation and
Power (Dr. K. L. Bao): (a) Tne Has-
deo Right Bank Canal Pilot Schame
has been sanctioned in June, 1967 for
irrigating 1'17 lakhs acres kharif in
Bilaspur District at an estimated cnst
of about Rs. 5 crores The Scheme
is scheduled for completion during
the Fifth Plan.

(b) No earmarked Central cssistaice
is proposed to be given for this pro-
ject. But it will benefit by the )\is-
<ellaneous Dewelopment loana given to
4he State for the plan as a whole.

SRAVANA 5, 1889 (SAKA)
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Issue of Pay Slips by Acoountamd
General's Office

7013. Shri B. N. Shasiri: Will the
Minister of Finance be pleased te
state:

(a) whether it is a fact that the
Accountant General's Office in Assam
makes inordinate delays in issuing
the pay slips to Government oficers;

(b) whether it is also a fact that
no pay slip has been issued to the
Chairman of the Assam Public Ser-
vice Commission for the last one year;
and

(c) if so, the reasons therefor?

The Deputy Prime Minister and
Minister of Finance (Shri Morarid
Desal): (a) There has been no feneral
complaint regarding inordinate delay
in issuing pay slips on the part of
Accountant General's office. Assam.

(b) No, Sir.
(e) Does not arise.

Social Welfare and Rebabililatiea
Ceatre Bailding at Lajpat Nagar,
New Delhi

7014. Shri Rajdeo Singh: Wil the
Minister of Social Welfare be pleased
to state:

(a) whether Government are aware
that he old Social Welfare and Rehabi-
litation Centre Building at Lajpat
Nagar, New Delhi, is lying vacant for
many years;

(b) it so, the steps which are being
taken to use this building for any use-
ful work; =2nd

(¢) when it is likely to put to use?

The Minister of State in the Depart-
ment of Social Welfare (Shrimati Phal-
renn Guha): (a) to (c). The building
bas been lying vacant but in March,
1966, it was decided to accommodate
the Central Cutting Section of the So-
cial Welfare and Rehabilitation Direc-
torate in that building. Necessary
sanction to carry out repairs and gpl-
terations was accorded by Government
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to meet the requirements of the Cen-
tral Cutting Section and the work was
entrusted to the Central Public Works
Department who have almost completed
it now.

The Central Cutting Section will use
the building for storage and cutting of
‘cloth supplied by various Ministries
and Departments of the Government
of India located in Delhi for the pur-
pose of supply of liveries to Class ITI
and Class IV employees.

Reservation of Seats im Medical
Colleges for Himachal Pradesh
Students

7815. Shri Hem Raj: Will the Min-
ister of Health and Family Planning
be pleased to state:

(a) the number of seats fixed for
admission in the Medical College,
Simla (H.P.) and how many of them
have been reserved for the students
domicile in Himachal Pradesh;

(b) whether it is a fact that these
were fixed before the integration of
the Punjab Hill Areas with it;

(¢) whether it is a fact that the
Area and population of Himachal Pra-
desh has doubled and Himachal Pra-
desh Government have represented to
double the number of seats original-
ly sanctioned for old Himachal and
if so, the action taken thereon;

(d) the number of seats reserved
for the Himachal Pradesh students in
the Medical Colleges of different
States and Union Territories, State-
wise and Union Territory-wise; and

(e) whether it is also &« fact that
Government propose to reduce the
number of seats reserved for Hima-
chal Pradesh in the various States and
Territories and if so, by how much
and the reasons therefor?

The Minister of Health and Family
" Planning (Dr. S. Chandrasekhar): (a)
The admission capacity of the Hima-
thal Pradesh Medical College, Simla,
Is 30, out of which 30 seats are ear-
marked for the students who are
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bonafide residents of Himachal Pra-
desh, the children of the employees
of Himachal Pradesh Government and
the children of Central Government
employees posted in that Territory.

(b) and (c). The Medical College
at Simla was started in August, 19686,
and therefore, Hiimachal Pradesh stood
excluded from the scheme for reserv-
ing seats in medical colleges for Union
Territories not having medical col-
leges of their own. However, 35 seats
were provided by the Central Govern-
ment for its students in other medical
colleges of the country in 1966, in lieu
of 20 seats reserved for the nominees
of the Central Government. This ar-
rangement gave Himachal Pradesh a
net addition of 15 seais, over and above
the 50 seats in the Simla Medical
College. This year 38 seats have becn
allotted to Himachal Pradesh in medi-
cal colleges in other States. On ac-
count of the limited number of seats
at the disposal of the Central Govern-
ment .it has not been possible to pro-
vide a larger number of seats, as re-
quested by the Government of Hima-
chal Pradesh. Nevertheless Himachal
Pradesh, with a population of 2.8 mil-
lion, will have 68 seats this year as
against the national norm of 100 seats
for 5 million population.

(d) 38 seats in the following medi-
cal colleges have been allotied te
Himachal Pradesh in 1867:

Assam

Medical College, Dibrugarh 1
Bihar

Medical College, Jamshedpur 2

Darbhanga Medical College,

Laheriasarai 2
Gujarat
M.P. Shah Medical College,
Jamnagar 2
Municipal Medical College,
Ahmedabad 8

Jammu and Kashmir
Medical College, Srinagar 4
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. Madhya Pradesh

Medical College, Bhopal 1
‘Medical College, Rewa 1
Maharashtra

Dr. Vaishampayan Memorial
Medical College, Shelapur 3

Punjab

Dayanand Medical College,
Ludhiana 4

West Bengal

Bankura Medical College,
Bankura 2

Delhi

Maulana Azad Medical Col-
lege, New Delhi 8

Total: 38

(e) Additional seats for the students
of Himachal Pradesh have been pro-
vided in the Medical Colelge elsewhcre
only as an ad hoc arrangement. This
is subject to adjustments in keeping
with the availability of seats in the
Central quota.

7016. Shri Hem Raj: Will the Min-
ister of Irrigation and Power be pleas-
ed to state:

(a) whether it is a fact that the
Rajasthan Government have formed a
unilateral ad hoc Committee for the
resettlement of the Beas Dam Oustees;

(b) if so, its constitution and names
of its members;

(¢) whether it is a fact that a Re-
settlement and Rehabilitation Com-
mittee which existed before the Fourth
General Elections has not been reviv-
ed or reconstituted so far; and

(d) if so, when it is likely to be
done with a wview to give representa-
tion to the representatives of the ous-
tees on that Committee?

The Minister of Irrigation and Pewer
(Dr, K. L. Rao): (a) and (b). No. To
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deal with matters regarding resettle-
ment of oustees concerning the States
of Punjab, Himachal Pradesh and
Haryana, an Ad Hoc Committee comp-
rising Union Minister for Food and
Agriculture, Union Minister for Irri-
gation and Power and Chief Ministers
of States of Rajasthan, Haryana, Pun-
jab and Himachal Pradesh was consti-
tuted by the Government of India.

(c) and (d). A Beag Rehabilitation
Committee was formed in August 1963
and is still in existence. This Com-
mittee is to be reconstituted in view
of the re-organization of the erstwhile
State of Punjab. This will be done
as soon as the Beas Construction Board
is set up under the Punjab Re-organ-
ization Act, 1966,

Meeting with the Minister of Irrigation
and Power

7017. Shri Hem Raj: Will the Minis-
ter of Irrigation and Power be pleas-
ed to state:

(a) whether any meeting of the
Chief Ministers of Rajasthan, Punjab,
Haryana and Himachal Pradesh with
him was held in the first week of July,
1967; and

(b) if so, the main subject discussed
and the conclusions arrived thereat?

The Minister of Irrigation and Power
(Dr. K. L. Rao): (a) Yes; Sir.

(b) The main topics discussed at
this meeting related to the quantum
of the area to be reserved in Rajas-
than for the oustees from Punjab,
Himachal Pradesh and Haryana, the
scale of land to be allotted to them
and the revision in prices of varivus
categories of land as a result of the
proposed increase in the intensity of
irrigation on the Rajasthan Canal Pro-
ject from 78 per cent to 110 per cent.
The Chief Minister of Rajasthan felt
that some of the issues raised during
discussion were basic in nature and
therefore desired to consult with his-
Cabinet colleagues. These items would,
therefore, be discussed further at ihe
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next meeting of the Ad Hoe Commit-
tee of Direction.

Scheme for Improving Irrigation im
West Bengal

7018. Shri Samar Guha: Will the
Minister of Irrigation amd Power be
pleased to state:

(a) whether Government have re-
ceived any scheme for improving irri-
gation in the form of supplying water
through small scale measures and
draining off water from waterlogged
marshy lands particularly in the Dis-
tricts of Midnapur and 24-Parganas,
from the West Bengal Irrigation Min-
ister; and

(b) if so, the reaction of Govern-
ment thereto particularly in regard to
giving adequate financial and other
assistance to the Government of West
Bengal in this regard?

The Minister of Irrigation and Power
(Dr. K. L. Rao): (a) Yes.

(b) Owing to constraint on resour-
ces it has not been possible to consi-
der any additional Central assistance
to the West Bengal Government.

Housing Facilities for Cesntral
Government Employees in West
Bengal

7019, Shri Samar Guba: Will the
Minister of Works, Housing and Sup-
ply be pleased to state:

{a) whether Government are aware
ithat the Central Government em-
ployees in West Bengal are in ex-
treme trouble for want of housing faci-
lities in West Bengal; and

(b) if so, whether Government pro-
pose to undertake any scheme to build
Government quarters for these em-
ployees?

(Shri Igbal Singh):
acute shortage of Tesidentisd accom-

modation for the Centra}l Government

-employees at Caleutta.
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(b) The construction work on 358
new residential units in the general
pool in Calcutta is in progress. and
subject to availability of funds it is
proposed to take up the construetion
of 150 quarters during the current @n-
ancial year.
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Baskward Areas and Blocks in M.P.

7921, Shri Nitiraj Simgh Chaudhary:
Shri N. K. P. Salve:
Shri G. C. Dixit:

Will the Minister of Planning be
pleased to state:

(a) whether there are backward
areas and blocks in Madhya Pradesh;
and

(b) if so, the steps taken or propos-
ed to be taken for their development?

The Minister of Planning, Petroleum
and Chemicals and Social Welfars
(8hri Asoka Mehta): (a) The State
Government has not yet identified the
markedly backward areas in the State
on the basic of selected indicators of
regional development as suggested by
the Planning Commission.

(b) Does not arise.

Cooperative and Credit Societies for
Scheduled Castes and Scheduled Tribes
in Madhya Pradesh

7022, Shri N. K. P. Salve:
Shri Nitiraj Singh Chandhary:

Will the Minister of Social Welfare
be pleased to state:

(a) the number of cooperative socie-
ties and other credit societies started
so far separately for the Scheduled
Castes and Scheduled Tribes in Madhya
Pradesh and the number of persons
deriving benefits therefrom;

(b) how many more societies are
likely to be started hereafter; and

(e) if not, whether the present socie-
ties are enough to meet the needs of
the Scheduled Castes and Scheduled
Tribes of Madhya Pradesh?

The Mimisier of State im the Depart-
ment of Becial Welfare (Shrimati
Phulrean Guha):

(a) Scheduled Castes - 57
Scheduied Tribes — 1236
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All members of these Cooperative
Societies derive benefits; the member-
ship varies from time to time.

(b) During the Fourth Five Year
Plan, the State Government propose
to start 950 more societies.

(c) Does not arise.

Centrally Sponsored Irrigation Pre-
jects in Eerala

7023. Shri Nitiraj Singh Chaodhary:
Shri N. K. P. Salve:

Will the Minister of Irrigation and
Power be pleased to refer to the reply
given to Unstarred Question No. 1866
on the 8th June, 1967 and state:

(a) the total amount granted so far
by the Central Government and pro-
posed to be granted hereafter for com-
pleting the projects referred to there-
in;

(b) the area which each project is
to irrigate in each State and area ac-
tualy being irrigated at presémt by
each project; and

(c) the total power each project is
generating at present and the addi-
tional power which would be gene-
rated on their completion and the
quantity shared by each concerned
State at present?

The Minister of Irrigation and I"ower
(Dr. K. L. Rao): (a) to (c). A state-
ment giving the requisite information
is laid on the Table of the House
[Placed in Library. See No. LT-
1235/67].

Financial Assistance to Gujarat

7024. Shri P. N. Solanki: Will the
Minister of Finamce be pleased to
state:

(a) whether it is a fact that the
Government of Gujarat have not been
provided with any financial assistance
from the Centre for the current year
so far to meet scarcity conditions m
Gujarat; and

(b) if so, the reasons therefor?
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The Deputy Prime Minister and Min-
ister of Finance (Shri Morarjli Desai):
(a) No, Sir. A grant of Rs. 1.00 crore
has been sanctioned so far in the cur-
rent year towards scarcity relief expen-
-diture.

(b) Does not arise.

“Technical Officers in Central Water
and Power Commission

7025. Shri G. Y. Krishnan: Wiil the
Minister of Lrrigation and Power be
pleased to state:

(a) the criteria for the selection of
Technical Officers from different States
on deputation to the Central Water
and Power Commission; and

(b) the number of technical officers
from Mysore who are on deputation
with the Commission?

The Minister of Irrigation and Power
(Dr. K. L. Rao): (a) The conditions cf
eligibility for appointment on deputa-
tion to the Central Water and Power
Commission are laid down in Rule 30
of the Central Water and Central
Power Engineering (Class I) Service
Rules, 1065, Selections are made by
the U.P.S.C.

(b) One at present.

geae siw W gEma @5 § W
wH w1 WA

7026. Wl WY 9w ;W
ey g ofar s @4 4
FATH T FA F (F ¢

(%) #a1 IAT WM ATH(C A
gaTwEs g4t ¥ §F T oS qard
FE T waEdr 7 F g fexa st
& for oo ®: W@l F AT T
(for weiwl) #1 #iq &1 91, W

(@) afx @, @1 fozor st ¥
for gTa1t ¥ Iat 93w # frad
qTT w5 geArs g 7

JULY 27, 1967

Written Answers 15158
ey e qfcare from s
(wre siafr  wase) : (F) WK
(@). 98T Rw ¥ @ Frf I
srg agt ogf @ 1 awfe a6
F@A 1967 B @R UF qf@rT
fdiio sarem & g€ sifen % cari
RT wTeA & 99 |\ geifad
fawm & S g=ifage 7 aarar o1
fe gamwe @at # 3¢ @ww ¥ fay
IO N2W w@HIT w1 30 foor  wr
WAWEHAT AT | KF AT F gAK@
9T I warat i agr 8o fail W
FH AW A | W IE I
foit 3 & fodr o § ot gfads & e
feir & w7 4 SO 9¥M F 97 wqoey
fofaady fawer & @R ¢

Bogus Family Planning Camps in |
Rajasthan

7027. Shri 5. K. Tapuriah:
Shri Meetha Lal:

Will the Minister of Health amd
Family Planning be pleased to state:

(a) whether Government have re-
ceived any complaints that a large
percentage of bogus Family Planning
camps were recently set up in Rajas-
than just to draw aid given from the
Central Government;

(b) whether any amount was samc-
tioned for these camps and if so, the
amount involved and also the number
thereof; and

(c¢) the steps taken to streamline
the aid conditions so that money is nut
diverted into wrong channels?

The Minister of Health and Fawmily
Planning (Dr. S. Chandrasekhar): (a)
No such information has been received
by the Government.

(b) A grant-in-aid of Rs. 83,400 was
sanctioned during 1866-67 for holding



15149 Written Answers

151 Orientation Training Camps in
Rajasthan.

(c¢) The camps are to be organised
in consultation with and co-operations
of the State Family Planning authori-
ties. The organisers are also required
to furnish (i) a report on the conduct
-of the samp, (ii) an audited statement
of accounts and (iii) a utilisation cer-
tificate,

Stipends to Family Planning Siudents

7028, Shri Nitiraj Singh Chaudhary:
Will the Minister of Health and Family
Plannning be pleased to state:

(a) whether stipends are being given
or are proposed to be given to Medical
students opting to join Family Plan-
ning;

(b) if so, in what year of study the
said stipends are paid;

(c¢) whether Government propose to
give the stipends from the rirst year
of the study;

(d) whether there is any preference
shown to girls in payment of the said
stipends; and

(e) if not, the reasons thercfor?

The Minister of Health and Family
Planning (Dr. S. Chandrasekhar): (a)
Yes. Stipends are being awarded to
M.B.B.S. students, both male and fe-
male, subject to the condition that they
execute a bond to serve the Family
Planning & Maternity and Chuld Health
Programme after graduation for a
period equal to that for which they
enjoyed the stipend.

(b) and (c). The stipends are award-
ed during any year of M.B.B.S. course
depending upon the number of appli-
cants and the available pumber of
stipends, preference being given to
students in the higher class.

(d) and (e). Yes. The stipends are
being given largely to girls.
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Amounts for Irrigation and Pewer
Projects in States

7029, Shri Nitiraj Singh Chaudhary:
Will the Minister of Irrigation amd
Power be pleased to state:

(a) the total amount allotted during
the Five Year Plans to each State
separately for irrigation or power and
for irrigation and power vrojects; and

(b) the guiding principles therefor?

The Minister of Irrigation and Power
(Dr. K. L. Rao): (a) The Total outlay,
State-wise, during the First, 3ccond
and Third Five Year Plans, on lLriga-
tion and Power is given in the state-
ments laid on the Table of the Huuse.
[Placed in Library. See No, LT-1238/
67]. The Fourth Plan has not yet been
finalised.

(b) The outlay on Irrigation and
Power Projects is fixed xeeping in
view the needs of the State-, the over-
all resources available for execution
of Plan schemes—resources of the
State Government supplemenied by
Central Assistance for Plan schemes
as a whole.

Financial Assistance to Bihar

7030, Shri Marandi: Will the Minis-
ter of Finance be pleased to state:

(a) whether it is a fact that {(he
Bihar Government have asked the
Centre for an advance of Rs. 10 crores
to tide over its present financial diffi-
culties;

(b) if so, whether it is also a fact
that this financial position has worsen-
ed due to the refusal of the Reserve
Bank of India to honour th2 overdraft;
and

(c) if so, the reaction of Government
thereto?

The Deputy Prime Minister amd
Minister of Finance (Shri Morarji
Desai): (a) and (c). The Government
of Bihar sought an advance of Ras.
29,26 crores in June, 1967 to cover the
repaymont of Central loans and inter-
est thereon payable till October, 19887,
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aggregating Rs. 235 crores, and the
balance to tide over their ways and
means difficulties. A State Govern-
ment’s interest and repayment liability
to the Centre is taken into account by
the Finance Commission in their
scheme of devolution and so is the re-
payment liability reckoned in the
determination of Plan assistance by
the Planning Commission. It s not
usual, therefore, to give ways and
means advances for such purposes.
However, in order to enable the State
Government to tide over its imme-
diate ways and means difficulties, the
Government of India sactioned an ad-
vance of Rs. 5.75 crores.

(b) The Government of Hinar ure
authorised by the Bank to overdraw
their account up to limit of Rs. 455
crores. Any drawals beyond this
limit are unauthorised and cannot
ordinarily be honoured by the Bank.

Fertilizer and Chemicals TI'ravancore
Ltd.,, Alwaye

7632. Shri P. Vishwambharan:
Shri Mangalathamadom:
Shri P. C. Adichan:

Will the Minister of Petroleum and
Chemicals be pleased to state:

(a) the number of strikes and lock-
outs which occurred in the Fertilizers
and Chemicals Travancore Lid., Alwaye
during the years 1964-65, 1015-86,
1065-67 and 1967-68;

(b) the number of man-days lost due
to these strikes and lock-ouls; and

(c) the amount of loss s;uffeied there-
by?

The Minister of State in the Minis-
try of Petroleum and Chemicals and
of Planning and Social Wellare (Shri
Raghuramaiah): (a) Strikes:

1964-65 — 8 hour tokem sirike on

19th February 1965.

(i) 13 days' general strike
from 23rd August, 65
to 6th September, 65.

1965-66 —
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(ii) One day strike on 31st
May, 65,

(iii) All-Kerala Bundh—
One day's sirike on
28th January, 66.
1966-87 — Nil
1967-68 — Nil
Lock-outs:—There were no lock-outs
during the period.

(b) Man-days lost:

1864-65 2,000

1665-86 50,000
(e) Loss Suffered:—

1964-65 — Nil, as the plants were

kept working.
1955-66 — Rs. 56.50 lakhs.

Income-tax Refund Cases in Delhi

7033, Shri Hem Raj: Will the Minis-
ter of Finance be pleased t state.

(a) the number of refund cases re-
ceived by the Income-tax Departiient
Delhi for the years 1062 to-dzie; and

(b) the number of cases disposed of
and the number of cases pending®

The Deputy Prime Ministee and
Minister of Finance (Shri Morarji
Desai): (a) and (b). A statement show-
ing the number of refund applications
received by the Incoma-tax Depart-
ment, Delhi, for the years 1962 tu-date,
the number of applications disposed of
and the number pending as on 1st July,
1967, is laid on the Table of the House.
[Placed in Library. See No, LT-1237/
1967].

Foreign Exchange to Studeats for
Study Abroad
7034. Shri M. L. Somdhi: Will tre

Minister of Finance be pleased v»
state:

(a) the total foreign exchange releas-
ed to the Indian students during the
years frem 1861 to 1086 for study is
foreign coumtries;
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(b) the country-wise break-up and
the amount of foreign exchange per-
mitted for each country; and

{c) the broad classification of courses
such as humanities, medicine, seience,
engineering etc. which the students
sought to prosecute?

The Deputy Prime Minister and
Minister of Finance (Shri Morarji
Desai): (a) The total foreign exchange
Teleased for the period was as under:

1961 — Ra. 330 lakhs
1962 — Rs. 488 lakhs
1963 — Rs. 406 lakhs
1964 — Rs. 452 lakhs
1965 — Rs 414 lakhs
1966 — Rs. 547 lakhs

(b) The information is being collee-
ted and will be laid on the Table of the

House.

(¢) During 1961 out of the total
number of students who went abroad
409, took up technical studies, 33%
went for non-technical subjects, 28%
for Medicine and 1% for Accountancy.
During 1963 and 1966 the relative fig-
ures were as below:

1963 1966

Technical %% 0%

Non-technical 15% 247,

Medicine 5% 5%

Accountamcy 1% 1%
Fertiliser Policy

7035. Shri Kameshwar Singh: Will
the Minister of Petrolenm and Chemi-
cals be pleased to state:

(a) whether it is a fact that Gov-
ernment have further relaxed fertilizer

policy;

(b) if so, the reasons therefor;

(c) whether the plants to be set up
due to the relaxed policy will be in
the private or public gector; and

1623 (Ai) LSD—7.
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(d) the benefits anticipated from
the new policy?

The Minisier of State im the Minis-
try of Petrolenm ams

Chemiecals and
of Manning and Secial Woelfare (Shni
): (a) No, Sir.

Do not arise,

i

(b) to (d).

Missing Entries in G.P.F. Accounts of
Central Government Employees

7036, Shri M. L. Sondhi: Will the
Minister of Finance be plessed to sfate:

(a) whether Governmént are aware
that a large number of credit entries are
missing in the G.P.F. accounts of the
Central Government employees main-
tained by the AGCR;

(b) whether these missing credits
are accumulating every year without
any progress in the tracing of entries
of the previous years;

(c) whether they are likely to cause
hardships at the time of retirement or
léaving Government jobs by its em-
ployees; and

(d) if so, the causes responsible for
the improper maintenance and the ac-
tion which Government propose to
take to set the things in arder?

The Depuiy Prime Minister and
Minister of Finance (Shri Morarji
Desal): (a) to (d). The necessary infor-
mation has been called for and a reply
will be laid on thé Table of the House.

Damaged Type IV Quarters in DIZ
Area

7837. Shri M. L. Sondhi: Will the
Minister of Works, Housing and Supply
be pleased to state:

‘ta) whether it is a fact thal Govern-
ment are not undertaking demolition
work in regard to Type IV quarters in
the DIZ area, Delhi in the Fourth Plan;
and

(b) if so, whether the damaged houses
will be repairéd and allotted to Gov-
ernment employees?
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The Deputy Minister in the Ministry
of Works, Housing apnd Supply (Shri
Igbal Singh): (a) and (b). The DIZ.
are has to be re-developed in accor-
dance with the recommendations in the
Master Plan for Delhi in convenient
phases. The quarters, which fall in the
area ear-marked for redevelopment
during this year or have been declar-
ed unfit for habitation, will be de-
molished. In other quarters, minor
repairs are proposed to be carried out
€0 as to yeep them in good condition
for a few years,

Caustic Soda

7038. Shri Parthasarathy: Will the
Minister of Petroleum and Chemicals
be pleased to state:

(a) the number of umnits producing
caustic soda at presemnt; and

(b) the number of new units pro-
posed to be set up and their location
and proposed capacity?

The Minister of State in the Minis-
try of Petroleum and Chemicals and
of Planning and Soclal Welfare (Shri
Raghuramaiah): (a) Twenty-five.

(b) Iicences;Letters of Intent have
been issued for the establishment of
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eight new units as per list appended
below.

Locati . 1 .
(Tonnas)
1. Thana (Maharashtra) 34,660
2. Ganjam (Orissa) 16,500
3. Chowdar (Orissa) 1,650

4. Durgapur (West Bengal) 10,500
5. Nagda (Madhya Pradesh) 33,000
6. Madras (Madras State) 16,500
7. Kandla (Gujarat) 16,500
8. Rejpura (Punjab) 6,000

Licences/Letters of intent have also
been issued to eleven existing units
for effecting substantial expansion to
the extent of a total of 1,61,040 tonnesj
year.

Shortage of Alcohol for Synthetic
Rubber Imdustry

7039. Shri Parthasarathy: Will the
Minister of Petroleum and Chemicals
be pleased to state:

(a) how many gallons of alcohol is
required by synthetic rubber industry
and polyethylene factories annually;
and

(b) how much of it was secured by
imports during the year 1966-67 and
ot what cost?

The Minister of State in the Minis-
try of Petroleum and Chemicals and of
Planning and Social Welfare (Shri

aghuramaiah): (a) The required in-
formation is as folllows:— -

Name of unit Item of manufacture Quantity of Aleohol
and licensed capacity required ennually
based on the
licensed capacity.
M/s. Synthetic & Chemicals Synihetic rubber About 21,
Lad., Bareilly. 30,000 tonnes per million galfom:.
annum
MiS. Alkali & Chemical Polyethylene About 5.7
Corporation of India Ltd., 10,000 tonnes per million gallon
Calcutta. annum.
M/s. Union Carbide India Polyethylene
Ltd., Bomboy. 3,800 w;nu
per annum.

(b) In 1966-67, there was no import of alcohol.
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Dyestuffs

7040. Bhri Parthasarathy: Will the
Minister of Petroleum and Chemicals
be pleased to state:

(a) whether the production or dyes-
tuffs is sufficient to meet the demand
in the country;

(b) whether the Hindustan Organic
€hemicals Ltd. is producing all the
basic and intermediate materials re-
quired by the drugs, dyestuffs and
chemical industries; and

(c) if not, when this undertaking
will start production of these mate-
rials?

The Minister of State in the Minis-
try of Petroleum and Chemicals and
of Plannimg and Social Welfare (Shri
Raghoramaiah): (a) and (b). No, Sir.

(¢) The Hindustan Organic Chemi-
cals Ltd. are expected to start initial
trial production in the latter half of
19689, but according to their production
programme they will be producing
a limited range comprising of the
more important high tonnage inter-
mediates required by the Drugs and
Pharmaceuticals, Dyestuff and pesti-
cide and other chemical industries.

Caustic Soda

7041, Shri Parthasarathy: Will the
Minister of Petroleum and Chemicals
be pleased to state:

(a) whether the production of caus-
tic soda in the country is sufficient and
satisfactory;

(b) if so, whether Government are
contemplating some exports; and

{e) the quantity of mercury requir-
ed by the caustic soda industry which
is being imported at present?

The Minister of state in the Minis-
try of Petroleum and Chemicals and
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of Planning and Social Welfare (8hri
Raghuramaish): (a) The couniry bas
just reached the stage of self-suffi-
ciency in caustic soda production,

(b) Yes. The Joint Committee for
the Alkali Industry recently consti=
tuted by Government to go into cer-
tain matters relating to caustic soda
and soda ash industries has, inter-
alia, been requested to formulate a
suitable export scheme particularly
for caustic soda and chlorine products.

(e) Seventy five tonnes of mercury
is presently imported for maintenance
of the existing units.

Floating of Agricultural Finance Cor-
poration by Commercial Banks

7042, Shri Marandi:
Shri R. Barua:
Shri P. N. Solamki;

Will the Minister of Finance be
pleased to state:

(a) whether itis a fact that commer-
cial banks have sent their proposal
to the Central Government for their
willingness to float an agricultural
finance corporation to take up cradit
facilities to farmers;

(b) if so, Government’s reaction
thereto;

(e) the broad features thereof; and

(d) when it is likely to be imple-
mented?

The Depuiy Prime Minister and Mi-
nister of Finance (Shri Morarjli Desai):

(a) It is understood that the com-
mercial banks have such a proposal
under consideration but no formal
proposal has so far been received
either by the Government or by the
Heserve Bank.

(b) to (d), Do not arise in view of
the reply to (a). '
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Shifting of Emergency Risk Insurance
Scheme's Office to Simla

7044. Shri Vasudevan Nair:
Shri P. P. Esthose:
Shri K. M. Abraham:

J Shri George Fernandes:
Shri Sreekantan Nalr;
Shri S. Kandappan:
Shri Piloo Modi:
Shri M. L. Somdhi:

Will the Minister of Finance be
pleased to state:

(a) whether there is a proposal to
shift the Emergency Risk Insurance
Scheme's Office from New Delhi to
Simla;

(b) if so, the reasons therefor;

(c) whether Government have re-
ceived any representation from the
employees of this office; and

(d) if so, the action taken thereon?

The Deputy Prime Minister and
Minister of Fimance (Shri Morarji
Desai): (a) Yes.

(b) In pursuance of the decision of
the Government not to locate any new
offices in Delhi/New Delhi and to shift
certain offices outside Delhi/New Delhl,

(e) No.
(d) Does not arise.

Irrigation Projects

7045. Shri Yogendra Sharma: Will
the Minister of Irrigation and Power
be pleased to state:

(8) the number of major irrigation
projects in the States which have re-
ached an sdvanced stage of comstruc-
tion;

(b) the total amowni required for
the completion of these projects;
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(e) whether the State Governments
have expressed their inability in rals-
ing the necessary funds for the com-
pletion of these projeets: and

(d) it so, the assistance which the
Central Government propose to give
to the States concerned for the early
completion of these projects?

The Minister of Irrigation and Power
(Dr. K. L. Rao): (a) 33 major irriga-
tion schemes have reached an advanc-
ed stage of construction.

(b) The total amount for completion
of these projects, as estimated at the
end of Third Plan, comes to Rs. 227
cTOres.

(¢) Some of the States have ex-
pressed their difficulties to find all the
funds required for early completion
of these projects.

{d) The matter is under considera-
tion.

Slum Clearance in Delhl

7046. Shri Hardayal Devgun:
Shri Sharda Nand:
Shri Srichand Goel:

Will the Minister of Works, Housing
and Supply be pleased to state:

(a) whether it is a fact that the
Delhi Administration has asked for a
grant of Rs. 20 crores for slum clear-
ance and rehabilitation of slum dwel-
lers in Delhi; and

(b) if so, the reaction of Govern-
ment thereto?

The Deputy Minister in the Minis-

try of Works, Housing and Supply
(Shri Igbal Singh): (a) No.

(b) Does not arise.
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Upper Krishna Project

7049, Shri Jagannath Rao Joshi:
Will the Minister of Irrigation and
power be pleased to state:

(a) whether the Government of
Mpysore have demanded more funds
from the Central Government for the
Upper Krishna Project; and

(b) if so, Government’s reaction
thereto?

The Minister of
Power (Dr. K. L. Rao): (a) Yes.

(b) The matier is under gonsid =
tion. :.;_;,.'ﬂ
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Cancer from Loop Desai): (a) The Agricultural Refin-

7050, Shri Jagannath Rao Joshi:
Will the Minister for Health and

Family Planning be pleased to state:

(a) whether Government are aware
that the insertion of loop causes can-
cer; and '

(b) if so, the action Government
propose to take in the matter?

The Minister of Health and Family
Planning (Dr. S§. Chandrasekhar): (a)
No. The expert opinion is that inser-
tion of loop does not cause cancer.

(b) Does not arise.
Master Plan for Imphal Town

7051, Shri M. Meghachandra: Will
the Minister of Works, Housing and
Supply be pleased to state:

(a) whether the Government of
Manipur have submitted a blue print
of a Master Plan for Imphal Towm
for the approval of the Central Gov-
ernment and for financial grant; and

(b) if so, the total outlay required
for the said conmstruction and whether
the Central Government have approv-
ed the Plan?

The Deputy Minister in the Ministry
of Works, Housing and Supply (Shri
Igbal Singh): (a) No.

(b) Does not arise.
Agricultural Refinance Corporation

7052, Shri Parthasarathy: Will the
Minister of Finance be pleased to state:

(a) whether it is a fact that Cov-
ernment have constituted Agricultur-
al Refinance Corporation;

(b) if so, what are its exact flelds
of function; and

(c) whether it will also give loans
for laying transmission lines to feed
tube-wells?

The Deputy Prime Minister and
Minister of Finance (Shri Morarji

ance Corporation was set up on lst
July, 1863, under the Agricultural Re-
finence Corporation Act, 1983.

(b) The Corporation provides long
and medium term financial accom-
modation for agriculture primarily by
way of refinance, to eligible institu-
tions, namely (a) State Cooperative
banks, Central Land Mortgage Banks
and Scheduled Banks which are its
shareholders amnd (b) Cooperative
Societies (other than Central land
mortgage banks), approved by Reserve
Bank in this behalf. for
which refinance facilities are provid-
ed are: igd

(1) Reclamation and preparation
of land for the utilisation of
irrigation facilities;

(2) Development of special crops
such as arecanut, coconut,
cashewnut, cardamom, coffee,
tea, rubber, etc.;

(3) Development of mechanised
farming, use of electricity
through tubewells; and

(4) Development of animal hus.
bandry, dairy farming, pisci-
culture (including cooperative
fisheries) and poultry farm-
ing,

(c) The Corporation will consider
schemes for the grant of loans to cul-
tivators to meet the cost of such part
of the transmission lines required to
energise tube-wells as the borrowing
cultivators have to finance provided
the outlay is considered justified and
the scheme is ecomomic.
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Ankleshwar 0il Fields

7054. Shri P. N. Solanki: Will the
Minister of Petrolenm and Chemicals
be pleased to state:

(a) whether it is a fact that equip-
ment and foreign machinery worth
crores of rupees is lying unprotected
near the Ankleshwar oilfields in the
Gujarat State; and

(b) if so, the reasons for this negli-
gence and loss suffered, it any?

The Minister of State in the Mimis-
try of Petroleum and Chemicals and
of Planming and Soclal Welfare (Shri
‘Raghu Ramalah): (a) No, Sir.

(b) Does not arise.

Kitchen Gardens in Delhi

7055. Shri Balgovind Verma:
Shri Ram Sewak:
Shri P. K. Ehanna:

Will the Minister of Works, Housing
and Supply be pleased to state:

(a) whether it is a fact that during
the period when Late Lal Bahadur
Shastri was Prime Minister people
were encouraged and necessary assist-
ance was given for maintaining kit-
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chen gardens in order to give Ollip
to the “Grow More Food"” campaign;

(b) whether it is also a fact that
the kitchen gardens maintained in the
colonies in Delhi are being destroyed
by the Municipal squads particularly
in New Delhi area;

(c) whether any complaints in this
regard have been received by Gov-
ernment or the Delhi Administration;

and

(d) if so, the action taken in the
matter and the Government's present
policy in this regard?

The Deputy Minister in the Ministry
of Works, Housing amd Supply (Shri
Igbal Singh): (a) Yes.

(b) and (¢). No complaints of des-
truction of kitchen gardens in govern-
ment colonies have been received

(d) Does mnot arise.

Devaluation of Ghana’s Currency

7056, Shri Atam Das:
Shri Raghuvir Singh Shastri:

Will the Minister of Finance be
pleased to state:

(a) whether it is a fact that Ghana
has devalued her currency;

(b) if so, how it has effected on the
Indian monetary conditions and the
loss suffered by the Indian trade in
this regard; and

(c) the measures Government pro-
pose to take to make up such losses?

The Deputy Prime Minister and
Minister of Fimance (Shri Morarji
Desai): (a) Yes, Sir.

(b) Devaluation by Ghana would
have practically no effect on Indian
monetary conditions or foreign irade.

(c) No action by Government of
India is called for.



%177 Written Answers

vt & fol w w1 qW

7057, =it T wat
st wew W
it T fag weR
it wyww fag wwag
wto @ W 76 :
st wgea fafrwm am
wt Seriie wred
ot T are et
Wt Wl Wo Wi

w1 S@iferrw sl cerw Wt T
Ty Y g w6 5

(%) w7 oz o= & s et =1
frae Wi ¥ W w1 ame F@
LIl

(@) mrag it aw & 5 z9
geen ¥ arasiT w0 & fay e
F A= fore & e WA A §;

(w) afz g, ot &7 wrEw W
¥ o gy ¥ wfs fre v fran &
10

(%) afe &, @t TeawEET ST
g ?

e v Taraw, e e
T EFW AAWA W Oeg-Et

(at wgen): (%) & (7). sfrat ]

(%) faam=T, 1967 aw #ad
HY Agifea FTRET SfwaT W
FTCRET ¥ TP 15,000 7 W

4T 30,000 = FE wiw Fuw Iw
L tice o]

JULY 27, 1967

Written Answers 15178
ey 3wt o T
T

7058. ¥o FE WeTw IO :
=t 5o Ho Twh
=t ayeen fog gEE
WA e
o ol
wwww W
=t vy ey @t
sYpew o WO
ot farr e el

w1 farer WY Tg TATH Y §UT TR
fF :

(%) =7 ag o= & s o & @
W qrAEHT a8 GHT 9 W ¥
<t et ar TR

(&) =1 ¥ 7 W & q@r
#ar & foe 1€ s A1 € WK

() afx g, & vawr @
37

a9 W W wa fe s (s
Aot ded) :(F) W Fd A
€ gl &7 §o WY fod e
%1 qd qriwerT & T dar qa A
aaT T TR ofenlt ge qT gwT |
FTLr, 1966 % 7S, 1967 F wATA A
WA 21,000 fEElwTa el
oo 1€ o, forw A & A ¥ o=
FTEN &1 43 & | gl a% T AT
aera &, N9 # d=r i@ ok W
i A feR A A )

(&) #% (7). fafw el a%
G €A ew wfasTiQ &1 9Tg §3T
farmr g ga g SRS A
forg speren wifewi o ot frroels
witar ot &



15179 Written Answers

Port Camnimg Project

Will the Minister of Petroleum and
Chemicals be pleased to state:

(a) whether the attention of Gov-
ernment has been drawn to the pre-
sant state of affairs prevailing in the
administration of the Port Canning
Project of the Oil and Natural Gas
e seslon:

(b) whether any complaints have
been brought to the notice of Govern-
ment regarding a case of corruption
and fraud indulged in by some officials
of the undertaking involved in the
despatch of Berytis powder to Sibsa-
gar project, Assam to help in fighting
the Rudrasagar oil-well fire;

(c) if so, whether any enquiry has
been held in the matter; and

(d) if so, the result thereof?

The Minister of State in the Minis-
try of Peirolemm and Chemicals and
of Planning and Social Welfare (Shri
Raghu Ramaiah): (a) Government is
aware that an employee of the Com-
mission at this project has made al-
legations about certain actions taken
at the project.

(b) Yes, Sir.

(c) and (d). The ONGC, which 1is
looking into these matters has advis-
ed the Government that the allega-
tions in (b) have, after enquiry, been

found to be baseless. The enquiry .

into the allegations in (a) has not been
completed so far.
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Sea Ercsion in Kerala

7061, Shri P. Gopalan:
Shri Jyotirmoy Basu:
Shri K. Ramani:
Shri - Umanath:
Shri C. K. Chakrapani:

Will the Minister of Irrigation and
FPower be pleased to state:

(a) whether Government are. aware
that with the onset of monsoon, sea
erosion has occurred at several points
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on the Kerala coast, despite the pre-
ventive measures taken so far; and

(b) if so, the further measures Gov-
ernment propose to take to protect the
coastal strip from sea-erosion?

The Minister of Irrigation and Power
{Dr. K. L. Rao): (a) According to the
information received so far from the
Government of Kerala, sea-erosion
occurred at Elatnur Beach and Tanur
Beach in Kozhikode Distriet of the
State.

(b) The programme of protection of
sea coast, taken up towards the end
.of the First Plan is being continued for
giving protection to vulnerable rea-
ches. The Government of Kerala have
proposed a tentative provision of
Rs. 6.50 crores for anti-sea erosion
works in the State during the Fourth
Plan.
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Cost of Production of Eleotricity

7072. Shri ¥. 8. Eushwah:
Shri Ram Aviar Sharma:
Bhri Nitiraj Singh

Chandhary:

Shri N. K. P, Salve:
Shri G. C. Dixit:
Shri Nathu Ram Ahirwar:
Shri G. 5. Mishra:
Shri Shashi Bhushan:
Shri Babunath Singh:

Will the Minister of Irrigation and
Power be pleased to state:

(a) the comparative costs of pro-
duction of electrical energy by ther-
mal, hydel and nuclear generation;
and

(b) which of these is suited to which
States?

The Minister of Irrigation and
Power (Dr. K. L. Rao): (a) General-
ly, the costs of production of electri-
cal energy by thermal, hydro and
nuclear power stations are 5 paise, 3
paise and 5.5 paise per kwh respec-
tively. These costs vary according to
the location of the power station,
hours of operation in a year, etc.

(b) In States like West Bengal,
Bihar and in Godavari Valley where
coal is abundant, thermal power sta-
tions are suited. Wherever possibi-
lities exist for hydro power genera-
tion as in the States of Assam, Hima-
chal Pradesh, Jammu and & Kashmir,
Mysore, Kerala, Madhya Pradesh,
hydro power is economical. In States
where neither coal nor hydro power
resources exist, installation of nuclear
power stations are considere neces-
sary.

Service Complaints im EKidwai Nagar
Government Quarters

Shri Lakhan Lal Kapoor:
Shri Ram Charan:
Shri Molahu Prasad:

Will the Minister of Works, Hous-
ing and Supply be pleased to state:

{a) the number of complaints from
the residents of Kidwai Nagar (Type

7073.
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(I) which have been received for re-
pairing and servicing of Government
quarters during the last six months
upto the 30th June, 1967;

(b) the number of complaints which
have been complied with so far; and

(c) the number of complaints which
have remained unattended to and the
reasons therefor?

The Deputy Minister in the Minis-
try of Works, Housing and Supply
(Shri Igbal Singh): (a) 5,760,

(b) 5,736.

(c) 24. These complaints could not
be attended to promptly as required

materials were not readily available
in store. These are being attended

to.

Ffer wreitam fafide

7074. sYAWET Fawarew -
St T T ST ¢
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(9) sraw< st ) sod
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Augmentation of Water Supply in
Delhi

796, Shri Kanwar Lal Gupta: Will
the Minister of Irrigution and Power
be pleased to state:

(a) whether Governmment have for-
mulated & new scheme to sugment
the Capital's water supply; and

(b) if so, the detsils therwof?

The Minister of Irrigation aad
Pewer (Be. K. L. Rae): (a) and (b).
Yet Siv. Thers is a under
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study to construct a reservoir in
Haryana for augmenting Delhi water
supply. This is still in the preli-
minary stages.

Drinking Water in Delhi

7077. Shri KEanwar Lal Gupta: Will
the Mimsier of Health and Family
Planning pe pleased to state:’

(a) whether Government are aware
that the source of drinking water at
‘Okhla is a race between contamina-
tion and chlorination;

(b) if so, the steps proposed to be
taken in this connection and;

(¢) how much water supply will be
increased in the next year?

The Minister of Health and Family
Planning (Dr. S. Chandrasekhar): (a)
and (b). The quality of the raw water
at Okhla gets deteriorated due to
thirteen “Nallas” falling in the river
betweep Wazirabad and Okhla. How-
ever, the finished water is being made
completely safe with pre and post dose
of chlorine in addition to other nor-
mal treatment which is given in a
rapid gravity filtration plant to sur-
face water,

Out of the 13 “Nallas” discharing
up-stream of the Okhla Intake Works,
5 Nallahs have been fully trapped
into the sewerage system. Measures
are being taken by the Delhi Muni-
cipal Corporation to gradually trap
sullage coming from the other
“Nallas”.

(c) No water supply is proposed to
be increased from Okhla source. How-
ever, an increase of 10 million gallons
per day is expected next year from
Wazirabad source.

Jhil Euranja Delhi

7078. Shri Hardayal Devgun: Will
the Minister of Works, Housing and
Sapply be pleased to state:

(a) whether ltisafactthlttmhnc!
of old abadi of Jhil Kuranja, Delhi

1638 Ai) LSD—8,
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belongs to Delhi Development Autho-
roty;

(b) the number of refugee families
occupying the vacant plots left by
evacuees;

{c) whether it is a fact that all eva-
cuee plots were allotted to Jhil Kur-
anja Milk Producers’ Cooperative
Society Ltd,;

(d) if so, the basis thereof;

(e) whether it is a fact that the said
society is not producing any milk and
not fulfilling the conditions of allot-
ment;

(f) if so, the action proposed to be
taken in the matter; and

(g) whether any land will be allot-
ted to the refugees who are staying
there for the last about 15 to 20 years?

The Deputy Minister in the Ministry

of Works, Housing and Supply (Shri
Igbal Singh): (a) Yes.

(b) 640 approximately.

(c) Yes.

(d) The plots in question were allo-
tted to the Jhil Kuranja Milk Produ-
cers' Cooperative Society Ltd. at the
instance of the Ministry of Rehabili-
tation for being allotted to the dis-
placed persons who were milk produ-
cers and had enrolled theselves as
members of Soceity.

(e) A few members of the Soceity
are producing milk but the conditions
of the allotment are not fully satistied.

(f) The matter is still under consi-
deration.

(g) The eligible unauthorised occu-
pants will be given alternative acco-
mmodation under the Jhugi Jhompri
Scheme.

Production of Light Diesel oil in
Gujarat Refinery

7079. Shri R. R. Singh Deo:
Shri A. Dipa:
Shri D. N. Deb:
Shri D. Amat:

Will the Minister of Petroleum and

Chemicals be pleased to state:
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(a) whether it is proposed to pro-
duce light diesel oil in Gujarat refin-
ery;

(b) if so, the quantity of oil likely
to be produced yearly; and

(c) the steps taken in the matier?

The Minister of State in the Minis-
try of Petroleum and Chemicals and
of Planning and Social Welfare (Shri
Raghuramaiah): (a) Production of
Light 'Diesel Oil in Gujarat refinery
has already started.

(b) and (c¢). The quantity of oil
likely to be produced will be between
1,00,000 to 1,50,000 tonnes per year.

Taxes om Newspaper Industry

7080, Shri Shiva Chandra Jha: Will
the Minister of Finance be pleased to
state:

(a) whether it is a {fact that the
newspaper industry has to pay taxes
in one form or the other;

{b) if so, what are those taxes and
how much taxes were paid during
the year 1966-67,

(c) whether there is any case of tax
evasion by the newspaper industry;
and

(d) if so, the details thereof?

The Deputy Prime Minister and Mi-
nister of Finance (Shri Morarji De-
wal): (a) Yes, Sir.

(b) to (d). The information is be-
ing collected and will be laid on
the Table of the House.

@ st gy Hare el il faww
L
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Mass Fast-Unto-Death by Adivasis

7084. Shri D. §. Patil:
Shri Talshidas Jadbav:
Shri T. A. Patil:

Will the Minister of Social Welfare
be pleased to state:

(a) whether the Adivasis living in
the areas outside the scheduled areas
in the States of Madhya Pradesh and
Maharashtra and also in many other
States have issued a call for &« mass
fast-unto-death in front of the Parlia-
ment House during the current Session
of Lok Sabha;

(b) whether the object behind the

said fast-unto-death is to get the tri-
bals living outside the  Scheduled
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areas reconised as Scheduled Tribes
to seek removal of certain area res-
trictions as per recommendation of
the Lokur Committee and to get a
Bill introduced on this subject during
the current session; and

(c) if so, the action taken by Gouvern-
ment to meet the demands of tribals?

The Minister of State in the Depart-
ment of Social Welfare (Shrimati
Phalrenn Guha): (a) to (c).
Government have received a letter
from the General Secretary, Maharas-
tra Pradesh Adivasi Sewa  Mandal
stating that he will go on a fast for
the indefinite period unto death either
before the Prime Minister’s residence
or the Lok Sabha if the Bill for the
amendment of the list of Scheduled
Castes and Scheduled Tribes is not
passed before the end of July, 1967,
The whole question of revision of lists
of Scheduled Castes and Scheduled
Tribes is under active consideration.

Review Commitiee on post Graduate
Medical Institute, Chandigarh

7085. Shri Hardayal Devgun:
Shri Yajna Dait Sharma:
Shri Bal Raj Madhok:
Shri Onkar Lal Berwa:

Will the Minister of Health and Fa-
mily Planning be pleased to state:

(a) whether a Review Committee
had been appointed by the erstwhile
Punjab Government to probe into the
Post-Graduate Medical Institute, Chan-
digarh;

(b) if so, the recommendations there-
of; and

(c) how many of these recommen-
dations have been implemented and
how many have not implemented
with reasons thereof?

The Minister of Health and Family
Plamning (Dr. S. Chandrasekhar): (a)
A Review Committee was appointed
by the erstwhile Government of Pun-
jab in August, 1966, to advise it on the
progress made by the Post-graduate
Institute of Medical Education and
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Research, Chandigarh, and the direc-
tion in which it should develop in

future in order to fulfil its objectives.

(b) A summary of the recommenda-
tions of the Committee is given in the
annexure laid on the Table of the
House. [Placeq in Library. See No.
LT-1240/67].

(¢) The erstwhile Punjab Govern-
ment ordered abolition of the wvosts
of Senior Lecturers, This was imple-
mented by the Chief Commissioner,
Chandigarh. On the 1st April, 1967
the Institute assumed the status of a
statutory body on the pattern of the
All India Institute of Medical Scien-
ces, New Delhi, under Act No. 81 of
1966. The other recommendations ¢f
the Review Committee are being exa-
mined and will be implemented sub-
ject to budgetary limitations.

Change of Course of Som River Near
Yamunamagar

7086. Shri Atam Das: Will the Mi-
nister of Irrigation and Power be
pleased to state:

(a) whether it is a fact that Som
rivulet is changing its course near
Yamunanagar;

(b) if so, the cultivable area grasped
by the river during the ~ourse of
changes; and

(¢) the steps Government are taking
to save the inhabitants of the area
from this calamity?

The Minister of Irrigation and
Power (Dr. K. L. Rao): (a) The Har-
yana Government have reported that
this rivulet is not changing its course.

(b) and (c). Do not arise.

Pathratu and Hardanaganj FPower
stations
7087. Shri G. S. Mishra:
Shri Nitiraj Singh Chaudhary:
Shri Prakash Vir Shastri:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether it is a fact that the
Heavy Elentricals at Bhopal and Hard-
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war are not in a position to supply
required machineries in the course of
next two to three years for the ex-
pansion of Pathratu and Harduaganj
Electric Stations on account' of prior
commitment;

(b) whether Government have any
proposal under consideration to ob-
tain such machineries, from US.SR.
for the expansion programme of above
power stations;

(e) whether amy private party has
also been allowed recently to import
electricity generating machinery to
expand their thermal stations; and

(d) if so, whether it was not possi-
ble for the public sector undertakings
in the country to supply such machi-
nery to the party concerned?

The Mimister of Irrigation and Pe-
wer (Dr. K, L. Rao): (a) No. The
generating units for the Pathratu and
Harduaganj Thermal Stations are to
be supplied by Bharat Heavy Elec-
tricals Limited from their factories at
Hyderabad and Tiruchirapalli in ac-
cordance with the deliveries required
by the respective project authorities.

(b) Does not arise.
(¢) No.
(d) Does not arise.

Project Reports of Hydro-Electric
Projects

7088. Shri G. S. Mishra:
Shri Prakash Vir Shastri:

Will the Minister of Irrigation and
Power be pleased to state:

(a) the number and names of
hydro-electric schemes in various parts
of the country for which preparation
of Project Reports was entrusted to
the Central Water and Power Com-
mission from 1948 to 1966; and

(b) the number of cases in which
project reports have been finalised
indicating separately the time taken
for the completion of each of the pro-
ject reports?
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The Minister of Irrigation and Pewer
(Dr, E. L. Ra0): (a) and (b). State-
ment giving the required information
is laid on the Table of the House.
[Placed in Library. See No, LT-1241/
87].

In addition to the projects mention-
ed in the statement, the Central Water
and Power Commission were zlso em-
trusted with the preparation of a
number of microhydel Projects in
various States.

Project Report on Punasa Hydro-

Electric Station

7089. Shri G. S. Mishra:

Shri Nitiraj Singh Chaudhary:
Shri Prakash Vir Singh:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether it is a fact that the
Central Water and Power Commission
was entrusted by the Madhya Pradesh
Government with the investigation and
preparation of the project report on
Punasa Hydro-electric station on Nar-
mada;

(b)
made;

(c¢) whether the final project re-
port has been prepared; and

(d) if not, the reasons for the delay?

The Minister of Irrigation and Power
(Dr, K. L. Rao): (a) to (c). Omn
On the request of the erstwhile
Governments of Bombay and Central
Provinces and Berar, received in
November, 1947, the Central Water
and Power Commission started in
1949 necessary investigations
on the Punasa Hydro-electric Project.
The project report was prepared and
forwarded to the Government of
Madhya Pradesh in 1954. Later on
in 1959 at the request of the Govern-
ments of Bombay and Madhya Pra-
desh, the CW&PC started investiga-
tions on the possibilities of irrigation
from the Punasa Reservoir and pro-
tection to Harsud town which was
coming under submergence. These
investigations were completed and the
report was forwarded to the Govern-
ment of Madhya Pradesh in May, 1963.

:{d) Does not arise.

if so, when  the request was
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Commencement of Projects Pending
Formal Clearance Report
7090. Shri G. S. Mishra:
Shri Nitiraj Singh Chaundhary:
Shri Prakash Vir Shastri:
Will the Minister of Irrigation and
Power be pleased to state:

(a) whether in respect of any ther-
mal power project or hydro-electric
project, foreign assistance was nego-
tiated and obtained, order for plamts
and machineries were placed with the
manufacturers and permission to com-
mence work were given pending for-
mal clearance and approval of the
final project report during the last
ten years; and

(b) if so, the names of such schemes?

The Minister of Irrigation and Power
(Dr. E. L. Rao): (a) and (b). Yes, in
regard to the following projects:—
Assam

Gauhati 30 MW (Thermal)
Umiam IT e2x9 MW 1x2.8
Giydro) Stage 2x9 + MW

Bihar -
Pathratu 2 x 50 MW plus 2 X 100 MW
(Thermal)

Maharashtra
Nagpur 2 X 12§ MW (Thermal)
Orisa
Balimela 6 x 60 MW (Hydro)
U. P
Yamuna 1x3x 11 MW plus 3 %17 MW
(Hydro) 3 plus 3 X 17

Obra Thermal §x 50 MW (Thermal)
West Bengal
Durgapur 2 x 30 MW (Thermal
X %? MW (Thermnl%
DvVc
Chanrapurs-I 2 x 1
Chldnptml—ll ngo%l%(( ;
Durgapus-I11 1 X 140 MW ( =do- )
In all such cases the schemes were
included in the Plan. The implemen-
tation of these schemes had the con-
currence of Central and State autho-
rities concerned, and funds were pro-
vided for the schemes as per the an-
nual discussions in the Working Group
meetings which. were attended by the
representatives of Planning Commis-
sion, Ministry of 1&P, CW&PC, and
State Electricity Boards.



15205 Written Answers

tham & s o & am

7091. =t SemEEiT wrew :
Wi fag sy
w1 TR AT T
ot aee fag gweg
stumm T| :
ﬂoﬁimm:
=t TrHTEaTC FTeAY
N gew T W
ot i AT e
w1 feerd e feqe W g
AT F FOT F 4 e
(F) w1 @@ &v ¢ & e
X A W AN ¥ FRO FET
¥ afw wiw @ W E;
(&) afz &1, o fead A dux
§ o § s Swa feaer gft @Y

® WA §;
(m) =1 T AN F owqwa ®
& WTATT 9T @ A¥ A5 & @ & oy

wt qEw fer g s

# § waar o w1 fw 7
fewrl mar faqy ot (w0 §o
qo ) : (%) S, &1 T wewx
£ a5t ¥ g5 swfsw gu &1
(u)mmi‘rw L
¢ s B afm I aﬁwﬁ
el A oagE w9 Qtw 'Tﬁftl

g goaT aur SW-frew # gave €
$ e 71 gy B oy v )
(%) w=1 =& &7
ey e e fagre farei ¥ g
7002 Wy eI wrewy
g W won

JULY 27, 1987

Written Answers

(w) amg & freeit et & w7
v &7

Ferarr€ vy Farwgey Wit (w0 go wo
) : (%)afews qer s @ S
gt & wpae Y€, 1967 ¥
T arrariyEt e g fagr forad %
sfawas afeat amwer o | & AR
¥ or e ¥ wfts sfer s
FT 9T w620 wEWI At gy
qger |

(@) wsa TR A a1 FeTHT
T FE forodt e W gaew
foar sk farerr wiwe et ot amifis
ag  FaeAt q2w dw w1 oY waew
fear

() @ & o T g & T
T Y i Wl Y arRreTeT
T T T A | T
fradi w1 weew fer wwar § o e



15207 Written Answers SRAVANA 5, 1889 (SAKA)

It & wfaferr e, 18, 9y wft
Yo ¥ agmar & af | aif,
EaT aqr a=v1 & $9E qEH T HTH
ST T sw ¥ oo aw
WIREHT 93T W, Wwaw famior
o Wi & ff? 165 @ R
*r afr e MY | awafas ot w1
AT AR I TS FHR W AT
H-frir wEE qur g et
T A 7 T e

(%) g a0 ¥ | #wTa (T

F wTETC AT a9 w9 f@s ¥
131 i & s 700 T o
Qﬁtfm#nﬁaﬂtl AT 62
AT Fr wfr g & aar 3 sfwl
W 34 et ¥ e g€ § 1 W
18,000 THT FEAr @T  w
TR gAT & 1 Sy g Y
W g% AT TEE R
& A foet ¥ Ay e et
¥ gmr daY At g7 @i & A
AT W G
Liberalisation of Abortion and Raising
Murriageable Age at Chief Ministers’
Conference
7093. Shri Shrichand Goel:
Shri Ram Aviar Sharma:
Shri Raghuvir Singh Shastri:
Shri Atam Das:
Shri Y. 5. Kushwah;
Dr. Surya Prakash Pari:
Shri Yashpal Singh:
Will the Minister of Health and
h-ﬂrﬂmh;bepleueatomu.
(a) whether at the of the
Chief Ministers held on Tth of July,
1967, there was a unsmimous demand
for raising the age of marriage for
‘boys and girls;
(b) whether there was also a de-
mand for liberaliring the abortion
laws and introduction of compulsory
vadectomy for fathers having more
than three children; and
(c) the resction of Govérnment
#hereto?

Killing of 1520_8
Army Personnel by Naga Hostiles
(C.A.)

_ The Minister of Health and Family
Planning (Dr. S. Chandrasekhar): (a)
Yes, there was near unanimity in the
demand for raising the age of mar-
riage for boys and girls.

(b) Yes.

(¢) The proposals are under consi-

deration.

12,09 hrs.

CALLING ATTENTION TQ MATTER
OF URGENT PUBLIC IMPORTANCE
REPORTED KILLING OF 18 ARMY PERSON-
NEL BY NACA HOSTILES IN TAMENGLONG
AREA OF MANTPUR ON 241H JULy
1967

Shri K. N. Tiwary (Bettiah): I call
the attention of the Minister of Home
Affairs to the following matter of ur-
gent public importance and request
that he may make a statement there-
on:

Reported killing of 18 Army personnel
by Naga hostiles in Tamenglong area
of Manipur on 24th July, 1967

o SETATT e (FTE): T AT

Wi R § I W ¢ AT

#ifag

The Minister of Home Affairs (Shri
Y. B. Chavan): Sir, on 15th July lasi
I had informed the House that troops
had been called out in aid of civil
power and were making a search for
the offenders involved in the incidents
that took placa on 13th on the Imphal-
Tamenglong road. On of in-
telligence regarding presence of about
200 hostiles in wvillage Theogang in
Tamenglong sub-division, an army
column consisting of one officer, two
JCOs (including one from Central Re-
serve Police) and 35 other ranks pro-
ceeded to comb out the area in the
early hours of 21st July. In thg course
of opmhm the column was fired
upon by the hostiles with automatic
weapons and rifles, A en-

theextentoflnkiﬂedmeiuﬂingm
officer and twg JCOs. inclwding one
from Central Ressrve Police. Two olher
ranks are missing. Heavy ecasualties
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[Shri Y. B. Chavan]
are believed to have been inflicted
Further reinforcements had been
rushed and operations are still in
progress and have been intensified.
The dead and wounded have all been
evacuated. There are reasons to be-
lieve that the hostiles consist of the
same group which had been respon-
sible for the ambush on 12th July at
mile 52 of the Imphal-'l‘amenslonz
road.

Shri Hem Barua (Mangaldai): May
I know whether these hostiles are
Kukis or Mizos or Nagas?

Shri ¥, B. Chavan: I will answer
that. He can put that as a supple-
mentary question.

Further details are awaited. I may
taken this opportunity to record the
Government’s deep appreciation of the
brave and gallant action of our Armed
Forces and to express our profound
sympathies to the families of the
deceased.

Now I can take Mr. Hem Barua's
question as a supplementary question
and answer it.

This group consists of Mizos and
Kukies. There is some sort of a link
between Mizos and Kulkies....

Shri Hem Barua: Wherefrom have
these Kukies got their arms? The
MNagas and Mizos have got from Pakis-
tan and China.

Shri Y. B. Chavan: The Kukies have
yot them from Mizos and Nagas.

S woT o TR : Wl el wgIET

F Fg f5 g7 SF1 w1 A AR AT

S & wra & 1 & s e § e

ST g ARTHT & § AT I

uffadsr qga & samar &g € § @
s i ag faele Oy Wiwga ai & 7

Shri Y. B. Chavan: That is exactly
why I did not mention any particular
group. 1 will explain that. This area
consists mostly of Nagas. Even if the
Mizos and the Kukies are operating
in this area....

Shri Hem Barua: Mizos and Kukies
also.

JULY 27, 1867

Army Personnel by
Naga Hostiles (C.A))

Shri Y. B. Chavan: Yes, yes. Even
if the Mizos and the Kukies are ope-
rating in this area, they cannot ope-
rate without the direct or indireck
support of the Naga hostiles, That is-
the basic thing. That is why 1 do not
want to mention one particular group
here. Ihmnodouhtthatmehu-
tiles, thiz pdrticular gang which was
operating in this area, consisted defi-
nitely of Mizos and Kukies. There
was some direct or indirect support aof
Naga hostiles.

152100

Shri Chengalraya Naida (Chittoor):
The underground Nagas are frequent-
ly attacking our army personnel and
are inflicting losses on our army per-
sonnel. Will the Government at least
now consider asking our military per-
sonnel to clear them or arrest them
and maintain law and order?

Another question is whether it is &«
fact that Chinese gnd Pakistani army
personnel are seen there and they are
actually assisting the Nagas in attack-
ing our army personne].

Shri Y. B. Chavan: To the second
part of the question, my amswer is
‘no’.

To the first part of the question, the
answer is that this is exactly what
they are doing there. They are trying
to clear and comb out that area. It
was in the process of doing that they
had to encounter these hostile Nagas.

o} S T W (W ) - S
AT N7 7Y AERA F AqAraT 39
e oger & St A fafal & A
¥ o awgea faur i, fog foesr &%
fet & gaf nfefafaqr a1 & A e
agi & & i oo fawg & o qowrc Y
Wi § 78 9% Sl a4 § ey
ANTHT F A9 qTA T HT AG AR
SIET I T § | iy & Fawr
T QB WRAT § | K & W WY
fefade & o ¢o% ak § o s
At wTey faedr o mEA & TEE W A
Nz afey frar ay anm faEifead
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fafafiat o1 w@y ¥ @ v @ ¥
FgH! ARHATE FIA § FT HGH) T
war faeft § ?

Shri ¥. B. Chavan: He has asked me
a question which is difficult to answer
in the sense that whatever successes
they had in preventing things cannot
be explained and cannot be accepted
because fhese things have not happen-
ed.

In respect of what happened in this
particular case, in this particular area,
in this particular road and the villages
round about, there were no incidents
for the last five years. Naturally the
human nature is that, when they see
that there were no incidents, they take
it for granted that possibly there may
not be any incident. Suddenly this
ambush took place.... (Interruptions)

Shri Hem Barua: You had created
that atmosphere.

Shri Y, B, Chavan: I may explain
this. At the same time, we had intel-
ligence that this group of 200 people
had entered Manipur area and was
likely to start operations. That infor-
mation was with us. Naturally it was
not expected to be disclosed—for them
to disclose the identity or the presence
—particularly in this area. That is
how I can explain. (Interruptions).

it 7o go WAl (wyaay) : AT
T wPIRT ¥ IO ¥ 00 wqerar g e
g A qATT § A S-HEr § | & qrA-

i 7=t wghey § s 9 g fE
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I TB T THIX & HRIATT AT T
& for o< $rer firls & wfsacwaifen

7 zwrea fod g & famdt g

fr dFre it Tty w9-fedio
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Fa WIS T T wraw w7 e
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ArTEvE & @rg WY S« @ & SR g
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Shri Y. B. Chavan: If I have given
an impression that this is a very small
incident I must apologise for it, but I
think I have not given that impres-
sion. I have said that this is wvery
serious incident, and we have to take
a very serious note of this matter,
This was exactly what I had said last
time also. In fact, we had asked the
Army to go in aid of these operations,
and this present incident is the resuit
of those operations; suddenly they had
to go into operation because they were
in an interior area, and when they got
the intelligence that there were about
200 people operating in that area. . .

Shri Hem Barma: About 300 people.

15212

Shri Y. B. Chavan: In this particular
group I have mentioned Lhere were
200 people. Our platoon strength was
about 35 men and 2 officers; it is a
platoon strength. I have not got all
the information about it, but I can
very well imagine that the platoon
consisting of 35 men-and 2 officers got
the intelligence that about 200 people
were operating there; it was a very
brave decision that they had taken to
go and face those 200 people. If they
had not done that we would have
blamed them. Of course, they could
have waited till the reinforcement
came, but then those 200 people would
have disappeared again. So, they toak
a decision and I must say that those
officers who had laid down their lives



15213
personnel by Naga
Hostiles (C. A.)

{Shri Y. B, Chavan]

for the country took a very brave deci-
sion and went and faced them. So, I
am not saying that this is a small inci-
dent; it is an important incident and
x serious incident too.

Shri Hem Barua: They were brave
sons of India.

Shri Y. B, Chavan: Of course, they
were,

The hon. Member had raised an-
other major question also. I have said
this is not mere hooliganism, but cer-
tainly there are some political designs
behind it, and they are taking advant-
age of the inter-tribal disputes and
rivalries and jealousies, . .

Shri Hem Barua: And also taking
advantage of the cease-fire, .

nising their activities accordingly. I
am quite aware of this serious politi-
cal design in this matter

it 7o 2o WAL : wewH qPEE, XY
e 7z qar s agr o 3 a9 fedtwa
AT §8 a27 feen ®) faan &7 Faw
ST FAT A7 @ W g A
F1 dvq 1 & faq ansg femram @R )
59 qeag ¥ TORMT F4T 3vq FiaTE
T

ot wwe T A (et aww) ¢
azi 5 Trgiiza i fex T AR ?
Shri Y. B. Chavan: I cannot answer
all these questions. Even if I had
received some documents, it is very
difficult for me to say Yes' or ‘No'. It
is rather very difficult, when he asks
for details about this matter. But 1
cam only siy that the effort to elimi-
nate these elements from that area is
the only effort that we have got to
malce,

B TN E A WY FT R |
Tt firr ofY $¥ a7 o vy wEw Y
Foar & ?
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12,18 hrs, .
PAPERS LAID ON THE TABLE

NOTIFICATIONg UNDER CUSTOMS AND
CENTRAL EXCISES AND SALT ACTS

The Minister of Parliamentary
Affairs and Commaunication (Dr. Ram
Subhag Siagh): On behalf of Shri
K. C. Pant, I beg to lay on the Table—

(1) A copy of Notification No.
G.S.R. 1060 published in
Gazette of India dated the 15th
July, 1967, under section 139
of the Customs Act, 1062
[Placed in Library. See No.
LT-1217/67].

A copy each of the following
Notifications under section 38
of the Central Excises and
Salt Act, 1944:—

(i) The Central Excise (Eigh-
teenth Amendment) Rules,
1967, published in Notifica-

(2)

tion No. G.SR. 1073, in
Gazetle of India dated the
15th July, 1987.

(ii) The Central Excise (Nine-
teenth Amendment) Rules,
1967, published in Notifica-
tion No. G.SR. 1074 in
Gazette of India dated the
15th July, 1967. [Placed in
Library. See No, LT-1219/
67].

1219 hre,
PERSONAL EXPLANATION BY A
MEMBER

Mr. Speaker: Shri Ranga wants to
make some personal explanation about
his speech on the Finance Bill.

Shri Ranga (Srikakulam): With your
permission I wish to correct my earlier
statement made on the 24th instant in
the course of my speech on the Fina-
nee Bill. T had said 'l.hl‘l

“I have here with me a Jut. of
industries where the ction
What I actually wanted te shy was

this: B
“] have here with me a list of
industries where accumulated
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stocks have been piling up in the
following proportion when com-
pared to their average annual pro-
duction at the end of 1968, and,
therefore, their current produc-
tion hag had to be solved dowm...
1219} hrs.
[Mg. DepuTY-SPEAEKER in the Chair]
I would request the House to excuse
me for my earlier inaccurate state-
ment.
Shri D, N. Tiwari (Gopalganj): The
Finance Minister had corrected it al-
ready in his speech yesterday.

—

12,20 hrs.
BUSINESS ADVISORY COMMITTEE
Soxra Rerort
The Minister of Parliamentary
Affairs and Commaunications (Dr. Ram
Subhag Singh): I beg to move:

“That this House agrees with ike
Sixth Report of the Business Ad-
visory Committee presented to the
House on the 26th July 1967".

Mr. Deputy-Speaker: Motion moved:

“That this House agrees with
the Sixth Report of the Business
Advisory Committee presented to
the House on the 26th July 1967".

Shri S. M. Banerjee (Kanpur): In the
Report, we find that some of the items
we wanted to be discussed here have
been included. I am happy that dis-
cussion on a motion by Shri M. L.
Sondha myself and othm on the

would plead with the hon. Minister
through you is that since the hon.

August 1987, the agitation will be
much more and hence the discussion
here should be held next week itself.

Secondly, I am told—I have read it
nlso—ﬂmt the very lmporhnt jtem of

B.A.C. Report SRAVANA 5, 1880 (SAKA)
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for want of time. As far as I know,
all my friends represented on the
Business Advisory Committee pleaded
with the government representative
that the Unlawful Activities (Preven-
tion) Bill should be pushed off to the
next session. After all, there are the
DIR and PD Act to punish people if
guilty of anything. So I would request
the Minister of Home Affairs and the
Minister of Parliamentary Affairs to
have this postponed to the next session
and put the other discussion I wanted
on the agenda in its place. If we do
not discuss this matter now, it will be
delayed for three months. By that
time, many a mischief might be done,
So I plead for reconsideration of this
decision. Nothing is going to be lost
by pushing out the Unlawful Activi-
ties (Prevention) Bill to the next ses-
sion; heavens are mot going to fall, Im
place of that, five hours should be
given to the discussion of the Monopo-
lies Commission Report and the Hazari
Report (Interruption). It may be
more, I do not object, but it should be
discussed and it should not be pushed
out.

Dr. Ram Subhag Simgh: As the
House knows, Government have ne
objection to have a discussion o! lhe
Hazari and Monopolies Com
Reports. But it was the BAC on which
all the leaders of various groups are
represented which took this decisiom
ta push out that discussion to the next
session,

Shri Vasudevam Nalr (Peermade):
But we requested him to ask the Home
Minister.

Dr. Ram Subhag Singh: I was also
there. It was not pushed out at our
inatance; you decided that it should be
pushed out.

Regarding the Unlawful Activities
(Prevention) Bill, we are not prepared
to have it put off to thé next session.

Regarding the DA report, we have
agreed to have a discussion this ses-

allot time. Iamnﬁmm Jits

mmgupnutwoekhunugﬁeﬁs-
cussion on ceiling on individual expea-
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[Dr. Ram Subhag Singh).
diture has been scheduled for the 4th
August. Anyway, we will leave it to
the BAC which is presided over by
the Speaker to allocate time for it.

N wwe W @ (feet w7 -
¥ wrgar § s stex aga v A9 7
T FCH | TF A0 SR & T
H®F 193 ¥ wria & ) Iew fag 0w
HeT | AT § 1 avy i fafiw gu-
IR FAE 7 w97 5 R fag
Y gz g1 wrfed |

Mr. Deputy-Speaker: Half an hour
more is within the discretion of the
Chair.

Shri Eanwar Lal Gupta: It was for
two hours.

st wy fawd (q7) - & g% wm=-
FE AZA F | T I & OF AT
aeer A Ao g gfew g dn fa
T € 1 Ak at ¥ {7 oF faararfaerT
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Mr. Deputy-Speaker: It has been
referred to the Home Ministry; we are
awaiting a reply.

Shri Vasudevam Nair: As regards
postponing the discussion of the Un-
lawful Activities (Prevention) Bill, we
would like to know whether the Home
Minister was approached as we re-
quested to find out if he was wvery
particular that this Bill should be
passed in this session itself. What is
the harm in having two or three
months interval ag far as that Bill is
concerned?

Shri 5. M. Bamerjee: Unlawful dis-
cussion is being held, and lawful dis-
cussion is being withheld.

Dr. Ram Subhag Singh: That we are
not prepared to put off.

Mr. Deputy-Speaker: The guestion
is:

“That this House agrees with the

Sixth Report of the Business Advisory

Committee presented to the House on
- the 26th July, 1967."

The motion was

B.A.C. Report JULY 27, 1967
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1226 hrs.
FINANCE (No. 2) BILL, 1967—contd.
Clause 2— (Income-tax)

Mr. Deputy-Speaker: Now we take-
up clause by clause consideration of
the Finance Bill. Clause 2.

Shri N. Dandeker (Jamnagar): I beg
to move:

Page 2, lines 33 and 34—

omit “(made before the sixth day
of June, 1966)" (18)

Page 3, line 1,—

omit “before the sixth day of June,
1966™ (19)

Page 3, line 15—

omit “before the sixth day of June,
1966" (20)

Page 5, line 31,—

after “manufacture”
“production” (21)

These amendments can be grouped
under two categories. Amendments 18,
19 and 20 are concerned with amend-
ing clause 2(4) to secure the continu-
ance of the tax benefits arising out of
exports now being limited only to
exports upto the 5th of June, 1966, In
the Notes on Clauses it has been stated
that tax benefit in relation to exports
is being discontinued because of de-
valuation. Presumably, the argument
is that the dewvaluation benefit, which
is very considerably, takes care of the
required incentives and therefore it is
no longer necessary to have the con-
tinuance of these tax benefits beyond
‘Sth June, 1986. With great respect I
beg to dissent from that proposition;
and the amendments I have tabled are
to delete the limitation that these tax
benefits will be only in respect of ex-
ports made up to 5th June, 19686.

My reasons for suggesting the con-
tinuance of those tax benefits in rela-
tion to exports are briefly these.
These tax benefits were introduced
in 1962-63, the one covered by sub-
clause 4(a) (i) was introduced in
1982 when the present Finance

insert "y
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Minister was then also the Finance
Minister, and the one covered by sub-
clause 4(a) (ii) and (iii) were intro-
duced in 1963 when also the present
Finance Minister was then the Finance
Minister. Now, Sir, my submission is
this, that between that time and de-
valuation, between the years 1962 and
1966, already the costs of manufacture
and general prices had gone up by
very nearly 50 per cent, and certainly
if one takes into account the rise in
prices between 1962 and now, 1967,
the rise in prices has been well above
50 per cent, with the result that all
one can say about devaluation is that
the benefit aceruing from devaluation
has nearly counteracted the rising
costs of the good for export, conse-
-quently the reasons which impelled
‘the Finance Minister then to confer
‘these tax benefits gtill remain valid.

I shau read what he stated in his
budget speech in 1962:

“l propose to increase the rate
of tax on Indian companies from
45 to 50 per cent. I, however, pro-
pose to exclude earnings from ex-
ports irom this increase. This is
necessary because profit margins of
-exports are relatively low."

“We want to give every induce-
ment to trade and industry to sell
‘abroad”. That was in 1962. Again
in 1963, when the benefits covered
by sub-clause (4) (a) (ii) and (iil)
were enacted, this is what the Fin-
‘ance Minister said in his Dbudget
-speech then:

“The importance and necessity
of helping our infant industries to
cover and overcome the difficulties
and obstacles which they encounter
in making themselves known in
overseas market ought to be taken
into account if we are to achieve
the kind of increase in our export
levels which we need to get over
our chronic foreign exchange diffi-
culties. We must rely on our
industries to turn increasing to
export market.”

4 submit with great respect that the
devaluation benefit has merely coun-
tered the increase in costs, the

-

%
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result that the need for these two tax
reliefs which were justified by the Fi-
nance Minister in 1962 and 63 continue
to remain even now.

My amendment No. 21 is merely ver-
bal in the sense that it is concerned
with expanding the definition of ‘in-
dustrial company’. The reason for my
amendment is that an ‘Industrial com-
pany’ is proposed to be defined at page
5 as a company which is mainly enga-
ged in the business of generation or
distribution of electricity or any
other form of power or in the construc-
tion of ships or in the manufacture or
processing of goods or in mining. I
suggest that we should introduce ‘or
production’ after manufacture so that
it would read: ‘in the manufacture,
production or processing’ of goods. 1
have been going through the definition
of industrial activity in the warious
parts of the income-tax Act and of the
Finance Bill. For instance, in connec-
tion with the industrial enterprises em-
ploying displaced persons or in connec-
tion with the tax holiday benefits to
Industrial undertakings for the period
of five years extending to a further
period of two years, I find there are
several little differences in the defini-
tion what constitutes industrial acti-
vity. My object in suggesting this and
other similar small amendments else-
where is merely to have a comumon
definition of industrial activity, right
the way through. In other words in so
far as manufacturing of goods is con-
cerned, it should always be ‘in the
manufacture, production or processing
of goods’. At present, somewhere it
appears ag ‘manufacture and produc-
tion"; sometimes it is ‘manufacture and
processing’ I do not think there should
be any doubt in the minds of either
assessees or the tax officers as to
what definition was intended between
one place where it says ‘manufacture
and production and processing'’ and
another place where it says ‘mamufac-
ture and production’ only and a third
place where it says ‘manufacture and
processing’ only I feel that these
things ought to be cleared up.

Shri Himatsingka (Godda): Sir, I
support the amendments moved by my
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iriend. The reasons have been explain-
ed well. The hon. Minister knows the
importance of incressing exports and
unless our exports are helped by a
certain amount of support, it is diffi-
cult. After devaluation, the jute
goods have been losing in competition
with Pakistan because we have im-
posed certain additional excise duties
whereas Pakistan has given certain
incentives in the shape of import en-
titlement and so on. Therefore, I feel
it is a matter which requires consi-
deration at the hands of the Finance
Minister because it is very pecessary
in the interest of the country that our
exports should increase to earn more
foreign exchange. 1 support them.

Shri Indrajit Gupta (Alipore): Sir,
I want to oppose these amendments.
Mr. Himatsingka just now made a ge-
neral defence of these amendments in
the name of stimulating our export
trade. Alll of us are interested; we are
not any less interested than friends on
the other side of the House and on my
right here that the Indian export com-
modities should be given a boost. But
my contention is that the concessions
which have already been given are very
well known and they are quite adequa-
te and it does not follow ipso facto that
simply by giving some further conce-
ssions in respect of export duties or
excise duties, both our exports and
export trade will necessarily go up.
As Shri Dandekar has referred to this
aspect of the matter, I ghould like to
say one or two words on this,

In these budget proposals, in this Fi-
nance Bill jtself, there is a reduction
of Bs. 150 per tonne given by the hon.
Finance Minister in respect of export
duties on jute goods. But on the very
morrow of this announcement, we find
that the jute industry in West Bengal,
where the main centre is located, have
again announced that they are going to
reduce and curtail production and they
are proposing that every week the
mills should be kept closed every
Saturday. When devaluation was
brought in by the hon. Minister's pre-
decessor, one of the main arguments
he adduced was that devaluation would
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help our traditional export commeodities
to sell cheaper abroad; the prices would
be at least 57 per cent or sp cheaper;
and therefore this would give a boost,
for example, to jute exports in the
North American market. We found
that in the 12 months subsequent to
devaluation the exports of jute goods.
actually declined, and did not increase.
After that, a further reduction of
Rs. 150 per tonne has now been grant-
ed in the export duty. Even after that,
the jute industrialists go on complain-
ing that they are at a disadvantage
with Pakistan and further concessions
must be given to them. I submit that
this is not such a simple matter. The
hon. Minister knows that there are
other factors like speculation in future
trade and so on which are ruining the
export industry particularly in jute.
It is not a question of just golng on
squeezing out further concessions from
the Government in the form of rebates
or concessions. Therefore, 1 oppose-
this amendment.

The Deputy Prime Minister and
Minister of Finance (Shri Morarji
Desal): Sir, after devaluation, these
concessions were stopped; were dis-
continued. I considered this matter
after I took charge of the Finance Min-
istry and I have come to the conclusion
that it is not necessary to revive bene-
fits at present at any rate. As a matter
of fact, I came to the conclusion that
some of the incentives given in the:
matter of exports were to an extent
responsible for devaluation and we do
not want any further devaluation. 1
do not say that this particularly will
lead to devaluation; that is not my
stand on this particular thing. But it
stands in line with several other things,
angd it has to be considered all together.
The Government wuuld not like to
repeat a procedure which led us into-
difficulties. I do not see how this will
encourgge exports except that it will
give more profits or more returns to:
the eyporters. That is all that will
happen: that is, their incomes will have
a better return, but beyond that, T do
not know what is going to be the effect.
1t was only in order %o give them in-
centives like fhat, that was done.
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Shri N. Dandeker: Where profitabili-
ty is very marginal, this concession
does result in their making some rea-
sonable profit; it is not that they are
now making large profit; they are not.

Shri Morarji Desai: Where there is
a question like that, Government can
find out different methods of helping
them. Where the Government is satis-
fled that the margin of profitability is
very little or there is a loss, the Gov-
ernment can consider and will consider
to see how best it can be compensated,
without getting into the difficulties in
which we got last time. Therefore, I
am against the amendments 18, 19 and
20.

As regards amendment No. 21, where
it is proposed to add the word “produc-
tion” after “manufacture”, I would just
tell my hon. friend that it is not neces-
sary. The word ‘“manufacture” in-
cludes production as held by many
courts. The courts have gone to the
extent of holding that even the produc-
tlon of printed material by printing
constitutes manufacture of goods.
Therefore, this amendment is not neces-
sary. In fact, I believe that if the
amendment is carried, it may throw
doubts on the interpretation of the
indenticial provision in the definition
of industrial companies in the Fin-
ance Act of the preceding year.
Therefore, this is noy at all necessary
and 1 oppose it.

Mr. Deputy-Speaker; Shall I put all
the amendments 18 to 21 together?

Shri N. Dandeker: The first three
may be put together and the last
separately.

Mr. Deputy-Speaker: I shall now put
amendments 18, 19 and 20 to the House.

Amendmenty Nos. 18 to 20 were put

o and negatived.
Mr. Deputy-Speaker: I shall now
put amendment 21 to the House.
Amdmmt No. 21 was put and
' negatived.
Mr. Deputy-Speaker: The question

“That clause 2 stand part of the
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The motion was adopted.
Clause 2 was added to the Bill.

Clause 3— (Annuity Deposit)

Mr. Deputy-Speaker: There are no
amendments to this clause.

Shri M. R. Masani (Rajkot): I would
like to oppose this clause,

When Mr. Bhoothalingam was asked
by the Finance Ministry to advise on
these matters and when his report was
available and it recommended that the
Annuity Deposit Scheme was a mis-
chievous measure that did a great deal
of harm and a great deal of retarda-
tion of constructive effort but got the
Government very little or nothing in
return, we were hopeful that the Fin-
ance Minister would drop this incubus,
which is a public nuisance. It does
give the Finance Minister some Rs. 14
or Rs. 15 crores to play with, but it is
not revenue. It is a loan and it has to
be repaid to the depositor over a period
of years. What it does therefore is to
mulet the people of their well-earned
gains and to postpone the enjoyment
or investment of their savings being
productively invested and giving them
to Government to fritter away on un-
productive or low-return projects.

It is fitting, therefore, that this
clause, which seeks for one more year
to impose this scheme, which all tax
experts like Mr. Palkhiwala and others
have condemned in unmeasured langu-
age as utterly futile and harmful in its
effects, is dropped.

There was a press report a few days
ago, which raised some hopes that after
all there might be rethinking on this
matter, which said that the Finance
Ministry now realise that this is an
undesirable venture and, though it may
not be possible this year, certainly next
year this ADS will be dropped. I for
one oppose this clause, but I shall be
glad if the Finance Minister gives us
this solace that we have to put up with
this indignity at the most for onme year
and after that, next year, this parti-
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cular expedient will be dropped and
more straight forward methods of tax-
-ation would be adopted.

Shri 8. 8. Kothari (Mandsaur): Sir,
I support Mr. Masani. I feel this is
just an exercise in futility and confu-
sion. The new income-tax return form
is more complicated. One has to cal-
culate what are the annuity refunds,
etc. On account of the complications,
the assessee is forced to depend more
and more on the professional practi-
tioners. As a professional man, person-
ally I do not mind it. But the public
minds it very greatly. I would request
the Finance Minister to drop this when-
ever it is possible, either this year
itself or next year. It is only a ques-
tion of Rs, 14 crores or so. The Ship
of State would be lighter if the annuity
deposit scheme is jettisoned.
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Shri Morarji Desai: Sir, I am trying
10 simplify the income-tax law, but
that is an exerclse which takes time.
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Annuity would not have come in if
CDS had not been opposed as it was
opposed. I do not want to take a risk
again of such opposition without under-
standing. Therefore, I am looking at
it very carefully and by the next
budget I would be in a position to say
definitely what I will do. I can only
say at this stage that I am not very
much enamfoured of this annuity busi-
ness.

Mr. Deputy-Speaker: The question
is:

“That clause 3 stand part of the
Biu‘ii

The motion was adopted.
Clause 3 was added to the Bill.

Clause 4—-(Amendment of section 2)

Mr. Deputy-Speaker: There are some
amendments to clause 4.

What are the amendments that hon.
Members would like to move?

Shri N. Damdeker: Sir, I beg to
move:

Page 6, line 33—
after “amalgamation” insert—
“(other than the shares, if any,
in the amalgamated com-
pany)”, (22)

Page 7,—
after line 14 insert—

‘(aa) the following proviso shall
be inserted and shall be
deemed always to have
been inserted at the end of
clause (22), namely:—

“Provided that where in a
scheme of amalgamation
all the properties and lia-
bilities of the amalgamat-
ing company are transferr-
ed to the amalgamated
company, no part of such
properties or of the ac-
cumulated profits of the
amalgamating company
shall be deemed to have
been distributed as divi-
dend.".
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Page 17, line 7,—
after ‘for”, insert—

“the amalgamating companies or
their subsidiaries or” (255)

Sir, the amendments that I have
moved are wholly in accord with what
I conceive are the intentions of the
Finance Minister in relation to the
whole operation known as amalgama-
tion. I must begin by saying, I am
very happy that these provisions con-
cerning amalgamations have been em-
bodied in the Finance Bill. They will
g0 a long way to make for re-organising
the industrial structure, streamlining
it, weeding out units which are un-
economic and making the prospects of
further development and so forth
easier. The amendments that I have
proposed are somewhat technical, but
I will try and make my remarks as
simple as I can, Let me take, first of
all, amendment No. 22. It is concerned
with the definition of ‘amalgamation’.
The definition given is:

“amalgamation”, in relation to
companies, means the merger of
one or more companies with ano-
ther company or the merger of two
or more companies to form one
company (the company or com-
panies which so merge being re-
ferreq to as the amalgamating
company or companies and the
company with which they merge or
which ig formed as a result of the
merger, as thHe amalgamated com-
pany) in such a manner that—'

Then there are three important con-
ditions. The first one is this:

“(i) all the property of the amal-
gamating company or companies
immediately before the amalgama-
tion becomes the property of the
amalgamated company by virtue of
the amalgamation;”

There is one technical difficulty here,
that where the amalgamating company
holds already, before amalgamation,
any shares in the amalgamated com-
pany, those shares are the properties
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undoubtedly of the amalgamating com-
pany. But after amalgamation they do
not become the property of the amal-
gamated company; they just become
extinct, because, the amalgamated
company cannot hold its own shares.
Now, so long as this definition stands
as it is, there is a gpod deal of doubt
whether, in cases of that kind, there
is ‘amalgamation® within the meaning
of this section. I will read the first
condition again:

“all the property of the amalga-
mating company or companies im-
mediately before the amalgamation
becomes the property of the amal-
gamated company by virtue of the
amalgamation.”

Now, in order to clear this doubt, I
am suggesting: after “amalgamation"”
insert “(other than the shares, if any,
in the amalgamated company)”. That
is to say, shares held by the amalgama-
ting company in the amalgamated
company will be ignored, because they
cannot be transferred to the amalgama-
teq company.

The next amendment I would like to
speak about now is amendment No. 255,

which is concerned with amending
condition  Neo. (iii). Condition (iii)
reads :

“shareholders holding not less
than nine-tenths in value of the
shares in the amalgamating com-
pany or companies (other than
shares already held therein imme-
diately before the amalgamation
by or by a nominee for the amal-
gamated company or its subsidiary)
become shareholders of the amal-
gamated company by virtue of the
amalgamation.”

Here the.difficulty concerns cross-share-
holding by the amalgamating com-
panies. If the definition “shareholders
holding not less than nine-tenths in
value of the shares in the amalgamat-
irlg company or companies (other than
shares already held therein immediate-
ly before the amalgamation by, or by
a nominee for, the amalgamated com-
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pany or its subsidiary)” were to prevail,
a number of cases where the amalga-
mating companies on cross holdings of
each others shares might go out of this,
because such cross holding might be
liable to be excluded from the nine-
tenths requirement in one case or the
other; and it is then not possible to
fulfil this condition, because of this
cross holding. To remedy that situa-
tion what I am suggesting is to insert
a few words which would not have this
effect, because then it will read:

“(other than shares already held
therein immediately before the
amalgamation by, or by a nominee
for, the amalgamating companies
or their subsidiaries or the amal-
gamated company or its sub
sidiary)".

The object of this to take out of the
calculation not merely the sharehold-
ing by the amalgamated company but
also the cross shareholding by the
amalgamated compamy for the purpose
of application of this nine-tenth test.
This again is really to clarify the defi-
nition, as far as I can see, by removal
of certain defects.

My amendment No. 23 is more sub-
stantive, It is not just a verbal change.
The structure of the provisions relating
to amalgamation, the admirable provi:
sions relating to amalgamation in this
Finance Bill are broadly to the effect
that what might otherwise be conceiv-
ably taxable, for instance, such things
as capital gains, or balancing charge
or gift—a good deal of doubt is there
as to whether such a situation arises
at all from the tax angle,—the various
provisions in this Bill make it clear
that, apart from certain other matters,
that sort of tax liability shall not arise
merely by merger. Now, my amend-
ment is designed to clear up one other
point, namely, if there should arise any
profit, because of some amalgamating
companies having reserves (the trans-
fer being usually at book value), there
should not arise, conceivably, any
“deemed dividends”. In an amalgama-
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tion, shares in the amalgamated com-
pany are given to the shareholders of
the amalgamating company in extin-
guishment of their shares in that com-
pany. If in the amalgamating com-
panies, one or two of them have
accumulated profits in their balance
sheet thep, although there is no actual
physical distribution of assets in money
or in kind, there is a body of opinion
that seems to think that there could
conceivably be held to be “deemed dis-
tribution™ of profits and, therefore, a
dividend within the meaning of sub-
section 22 of section 2 of the Income-
tax Act. Consequently, I am proposing
by my amendment No. 23 that the
following proviso shall be inserted and
shall be deemed always to have been
inserted at the end of sub-section (22)
of section 2 which reads:

“Provided that where in a scheme
of amalgamation all the properties
and liabilities of the amalgamating
company are transferred to the am-
lgamated company, no part of such
properties or of the accumulated pro-
fits of the amalgamating company
shall be deemed to have been distri-
buted as dividend.”

In other words, it is to weed out yet
another doubt out of the amalgamation
process that I have proposed thls par-
ticular amendment.

Shri Morarji Desal: There are three
amendments proposed. No. 22 proposes
an amendment to make certain chang-
es between the two when they amalga-
mate. The reason for proposing the
modification appears to be that the
shares in company B, which were held
by company A prior to the merger will
have to be cancelled or transferred to
some other person when the merger
takes place because company B cannot
hold its own shares.

The Bill does not make any change
in the existing proviions in the matter
of definition of the term ‘amalgama-
tion’ in the Income-tax Act. All that
has been done in the Bill in regard to



15231 Finance (No. 2)
the definition of the term ‘amalgama-
tion' is (a) to make certain clarifica-
tory amendments therein as also a few
minor changes to remove certain diffi-
culties relating to other conditions in
the definition and (b) to shift the defi-
nition from section 33 of the Income-
tax Act to section 2 of the Act which
contains the definitions of most of the
terms used in the Act. The particular
condition which the hon. Member seeks
to modify has been in the Act for a
very long time and it is in line with
the scheme of existing provisions of
the Companies Act 1956 in relation to
amalgamation of campanies,

I have been advised by legal advisers
that when the courts sanction amalga-
mation of companies necessary arrang-
ements, including the changes in the
shareholdings of companies concerned,
are made to secure that the whole of
the property of the transferor company
becomes the property of the transferee
company on amalgamation.

The acceptance of the amendment
proposed by the hon. Member may re-
sult in changes which are not in con-
sonance with the provisions of the
Companies Act relating to amalgama-
tion of companies. It is, therefore,
that I carnot accept this amendment
and it is not necessary in my view.

Amendment No. 255 which he has
proposed envisages a situation where
the company could hold its own shares
—a position which is totally contrary
to the provisions of section 77 of the
Companies Act. Therefore that also I
cannot accept.

Shri N. Dandeker: I do not follow
that. I am only saying that that will
not be taken into consideration. How
is one company going to hold the
shares when both are merging?

Shri Morarji Desai: The amendment
takes the clue from the computation
of shares held in the amalgamating
company or companies by the amalga-
mated company or its subsidiary. This
is why it would create a situation where
the company will hold its own shares
if you exclude it
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As regards amendment No. 23, this
has been proposed in the context of the
definition of the term ‘dividend’ in
section 2(22)(a) of the Income-tax Act
under which the term ‘dividend' in-
cludes any distribution by a company
of accumulated profits whether capi-
talised or not if such distribution
entails the release by the company to
the shareholders of all or any part of
the assets of the company.

13 hrs.

Here again I have been advised bY
law officers that this provision is not
attracted in the case of amalgamation
of companies, firstly because the trans-
fer of assets of a company to another
vompany in a scheme of amalgamation
does not by itself constitute any dis-
tribution of accumulated profits to the
shareholders and secondly because such
a transfer of assets cannot result in the
release of the assets of the transferor
company to its shareholders except
where all the shares in the transferor
company had been held prior to the
merger by the transferee company.

Even in the latter case, there will be
no distribution of accumulated profits
by the transferer company and, there-
fore, Sectlon 2(22)(a) will not be
attracted.

In view of this position, this amend-
ment does not appear to be necessary.
Therefore, T cannot accept all the three
amendments.

Mr. Deputy Speaker: I put all the
amendments, Amendment Nos. 22, 23,

and 255, together to the vote of the
House.

Amendments Nos. 22, 23 and 255 were
put and negatived.

Mr. Deputy Speaker: The question
in :

“That clause 4 stand part of the
Bill”
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The motion was adopted.
Clause 4 was added to the Bill
Clauses 5, 6 and 7 were added to the

Bill :
Mr. Deputy-Speaker: We now ad-

journ for lunch to meet again at 2
@'Clock,

13.02 hrs.

The Lok Sabha then adjourned for
Lunch til! Fourteen of the Clock.

The Lok Subha re-assembled after
Lunch at seven minutes past Fourteen
of the Clock.

[Mr; Derury-SPEaxer in the Chair]
FINANCE (No. 2) BILL, 1967—contd.
Clause 8— (Amendment of section 32)

Mr. Deputy-Speaker We shall now
taker up clause 8.

Shri N, Dandeker: I beg to move:*
Page' 8; after line 24, insert—

‘(ii) After sub-section (2) of sec-
tion 32 of the Income-tax Act, the
following sub-section shall be in-
serted, namely: —

“(3) Where, in a scheme of
amalgamation, the amalgamat-
ing company seels or otherwise
transfers to the amalgamated
company any building, machi-
nery, plant or furniture in res-
pect of which full relief has not
been given to tne amalgamating
company for any allowance under
sub-section (1), the provisions of
sub-section (2) shall be applied,
as far as may be, in the assess-
ment of the amalgamated com-
pany as they would have applied
in the assessment of the amal-
gamating company if the latter
had not sold or otherwise trans-
ferred” such bullding, machinery,
plant or furniture to the for-
mer.”. (24)
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Shri S. S, Kothari: I beg to move*:
Page 8, after line 24, insert—

‘(b) after sub-section (2) the fol-
lowing sub-section shall be insert-
ed, namely:—

“(3) Where, in a scheme of
amalgamation, the amalgamat-
ing company sells or otherwise
transfets to the amalgamated
company any building, machi-
nery or plant or furniture in
respect of which depreciation
allowance has been alloweq to
the amalgamating company
under sub-section (1), the pro-
vision of sub-section (2), shall
or far as may be apply to the
amalgamated company as they
would have applied to the
amalgamating company, if the
latter had not sold or otherwise,
transferred the asset".! (120).

Mr. Deputy-Speaker; These amend-
ments are now before the House.

Shri N. Dandeker: The amendment
which I have tabled to clause 8 is con-
cerned with carry forward of unab-
sorbed depreciation from the amal-
gamating companies to the amalga-
mated companies. Under sub-section
(2) of section 32 there is g provision
that ordinarily where fu]) effect can-

‘mot be given to the depreciation

allowance admissible under sub-sec-
tion (1) of section 32, then so much
as cannot be given effect to is carried
forward until it can be absorbed by
later profits. What 1 am seeking to
provide by the amendment which I
have moved is precisely that the same
relief should be admissible when
two amalgamating companies get to-
gether and form an amalgamated
company because it is a right, T believe,
in connection with the assessment of
the amalgamating companies, which
ought not to be denied to them when
they have amalgamated.

The wording of my amendment may
not be technically perfect. What 1

*Moved with the recommendation of the President.
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have suggested do the insertion of a
sub-section (3) which would read thus:

‘Where, in a scheme of amalga-
mation, the amalgamating company
sells or otherwise transfers to the
amalgamated company any build-
ing, machinery, plant or furniture
in respect of which full relief has
not been given to the amalgamat-
ing company for any allowance
under sub-section (1), the provi-
sions of sub-section (2) shall be
applied, as far as may be, in the
assessment of the amalgamated
company as they would have ap-
plied in the assessment of the
amalgamating company if the
latter had not sold or otherwise
transferred such building. machi-
nery. plant or furniture to the
former . . .7

I hope the Finance Minister will
agree that this is on a different footing
from any uesiion of buying losses or
profits. I sm not advocating carry-
lorward of losses of the amalgamating
vompanies to the benefit of the amal-
gamated company. That might result
conceivably in malpractices of a kind
vne would not like to have. There
vould be buying and selling of losses
and so forth. But here what I am con-
cerned with are assets which are there
and upon which depreciation is admis-
sible, but full effect could not be given
to that depreciation because of inade-
quacy of profit, and therefore, in the
hands of the amalgamating companies
a certain amount of depreciation allow-
ance otherwise admissible remains to
be carried forward, What I am sug-
gesting is the carry-forward of that
depreciation; that unabsorbed deprecia-
tion should not be lost to the amalga-
mated concern which, in fact, consists
of the amalgamating concerns put to-
gether.

Shri 8. S. Kothari: I have nothing to
add to what Shri Dandeker has ex-
plained.

Shri Morarji Desai: 1 understand the
purpose for which these amendments
are moved. It is that where a company
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transfers its depreciable assets to an-
other company in a scheme of amalga-
mation, the transferee company should
I»e entitled to carry forward and set off
against the amount of its taxable pro-
lit, the unabsorbeq depreciation allow-
ance which was being formerly ecarried
forward by the transferor company.
‘This is the purpose.

When an amalgamasion takes place.
the transferee company ordinarily takes
over the assets of the transferor com-
any as the depreciated value regard-
less of the circumstance, that the de-
preciation allowance due on those
assets could not be absorbed before.
If this is allowed, this would confer a
fortuitous tax benefit on the other
company. It is not in this scheme that
all those who want to be amalgamated
will be allowed to be amalgamated.
That is not the purpose of this. The
purpose of this is to see if by amalga-
country profits and the
companies’ production also profits, not
to allow all sorts of companies to be
amalgamated so that the losses of some
can be set off against the profits of
another and Government may be de-
prived of the income tax due to them. .

Bhri Imdrajit Gupta: Or monopolies
may be created.

Shri Morarji Desai: Or monopolies
may be created. That is not the pur-
pose. Therefore, I cannot accept the
amendments,

Mr. Deputy-Speaker: I shall now put
these two amendments to the vote of
the House.

Amendments Nos. 24 and 120 were put
and negatived.

) Mr. Deputy-Speaker: The question

15:

“That clause 8 stand part of the
Bill”.

The motion was adopted.

Clause 8 was added to the Bil.
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Clause—9 (Amendment of s. 33)

Bhri N. Dandeker: I beg to move*:

Page 9, line 3,—after “(b)" insert
“the development rebate or, as the
case may be.” (25)

This is a very small and entirely
technical amendment which is to the
effect—I would only gilate upon the
effect—which 1 shall presently explain.
The clause already provides that the
development rebate admissible to the
amalgamating companies, if it has not
been fully availed of, will be admis-
gible to the amalgamated company.
But the wording requires a slight
change and therefore, what I have sug-
gested is that instead of the words
‘the balance of the development rebate’,
the wording should be ‘the development
rebate, or as the case may be, the
balance of the development rebate’.

This becomes necessary because of
some odd judgment that exists of one
of the High Courts to the effect that
if the law says only ‘the balance of
the development rebate' and if in any
given case, no part of the development
rebate has been availed of by the
amalgamating companies, then what is
at stake is the whole of the develop-
ment rebate and not the balance of the
development rebate. I am sure the
Finance Minister did not intend that
kind of interpretation, and I hope he
will accept this, namely that in sub-
clause (b) at page 9, where the words
are “the balance of the development
rebate, if any,” it should really read
“the development rebate or as the case
may be the balance of the development
rebate, if any”.

Shri Morarji Desai: The hon. mem-
ber has contemplated a case where a
company which is running into a loss
or has no profits instals machinery or
plant or acquires ships for the purpose
of its husiness and scon after merges
into another company. Otherwise, it
will not arise. There are no such cases
within my knowledge, within the know-
ledge of the Ministry or Department.
I do pet think that such cases can
happen
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Shri N. Dandeker: They are going to
arise over the years because the present
state of affairs is so bad. New com-
panies are not making profits and
certainly not, therefore, absorbing the
development rebate, and if this merger
process is to be inhibited in those cases
where the whole development rebate
remaining outstanding instead of a
part, this provision as it now stands
would be a meaningless limitation on
it.

Shri Morarji Desai: I do not think
it is any limitation, but it will certain-
ly prevent amalgamation of wrong
companies, that is all. We have given
this development rebate for a specific
purpose of helping industries to grow
up, but there have been instances
where they have not been very proper-
ly used. That also has been the case.
I do not want, by accepting such an
amendment, to open out some vistas
about which I am mnot sure, I will
certainly examine this further, I can
say that, and then afterwards see, but
today I cannot accept it.

Shri N. Dandeker: In view of the
assurance that it would be examined,
I do not press it.

Mr. Deputy-Speaker: Has he the
permission of the house to withdraw
his amendment?

Hon. Members: Yes.
The amendment was, by leave, with-
drawn,
Mr. Deputy Speaker: The question

is:
“That Clause 9 stand part of the
Bill”.

The motion was adopted,
Clause 9 was added to the Bill.
Clause 10—(Amendment of section 33A)

Shri N. Dandeker: I beg to move®

Page 9, line 31,—
after “(b)" ingert—

“the development allowance or,
as the case may be,” (26)

*Moved with the recommendation of the President.
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This amendment is exactly of the
same nature as the previous one, in
relation, this time, to development
allowance. If the matter will be ex-
amined,.....

Shri Morarji Desai: Yes.
Shri N. Dandeker: I do not press.

Mr. Deputy-Speaker: Has he the
permission of the House to withdraw?

Hon. Members: Yes.

The amendment was, by leave,
withdrawn,

Mr. Deputy-Speaker; The question
Is:

“That clause 10 stand part of the
BilL”

The motion was adopted,
Clause 10 was added to the Bill.

Clause 11— (Insertion of mew section
33B).

Shri N. Dandeker: I beg to move*
Page 10, line 4,—

after “is” insert—
“wholly or partly” (27)
Page 10, line 24—

for “manufactures or
articles” substitute—

produces

“is mainly engageqd in the busi-
ness of generation or distribu-
tion of electricity or any other
form of power or in the construe-
tion of ships or in the manufac-
ture, production or processing of
goonds or in mining” (28)

Page 10—
after line 24, insert—

“Explanation 2.—In this section
“riot or civil disturbance” includes
also any riot or civil disturbance
in which some or all the employees
of the undertaking are involved".
(29)
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Shri Himatsingka: I beg to move:*
Page 10, line 10,—
after “disturbance”, insert—

“including organised action of
the employees of the undertak-
ing”. (121)

Shri Indrajit Gupta: I beg to move:*

Page 10—

after line 24, insert—
“Explanation 2.—In this section
“riot or civil disturbance” does
not include a strike or stoppage
of work within the meaning of
the industrial Disputes Act,
1947, and in which some or all
of the employees of the under-
taking are involved”. (173)

Shri 8. S. Kothari; The Government
has been good enough to provide for
rehabilitation allowance at 60% of the
terminal allowance, where owing to
certain dislocations in industry, the
business has to be discontinued and the
assets discarded. 1 would wurge the
Government, through the Finance Min-
ister, to accept that where disturbance
has been provided for, the disturbance
should include organised action by the
employees of the undertaking, because
sometimes what happens is that due to
strike or may be a little sabotage inside
the factory, certain machines cannot be
worked. If they are vital machines,
the undertaking may have to close
down. In that case, this allowance so
kindly given to industries should be
allowed also to such industries, I think
it is a vital measure, and I hope the
Finance Minister will have no objection
n accepting it, unless he is determin-
ed not to accept anything that we
move.

Shri N. Dandeker: My amendment
27 is concerned with extending the
clause where the discontinuance s
whole or part The present clause
reads: “Where the business of any in-
dustrial undertaking carried on in India
is discontinued....” It requires that
the whole thing should have been dis-
continued. That is a kind of calimit
ous situation that rarely occurs. What
does happen is that part of a business,

*Moved wifh the recommendation of the President.
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[Shri N. Dendeker ]

on account of the calamities that are
mentioned here, may often be discon-
tinued for the reasons stated. My first
amendment therefore is to insert the
words ‘wholly or partly’ in which case
it will read: “where the business of

any industrial undertaking carried on

in Indiz is wholly or partly disconti-
nued in any previous year...."”

Next, I am suggesting that the
present explanation should be re-num-
ber as (1). That is merely a technical
change. I now come to the more im-
portant thing, namely, in that explana-
tion for the words ‘manufactures or
produces articles’ substitute “is mainly
engaged in the business of generation
or distribution of electricity or any
other form of power or in the construc-
tion of ships or in the manufacture,
production or processing of goods or
mining”. I was wondering why the
rehef contemplated here, a desirable
and necessary relief, namely, where a
business is discontinued...

Shri Moracji Desai: May I suggest
an amendment to his amendment in
which case I accept his amendment. If
the word ‘production’ is dropped out of
‘his amepdment, I will accept it

Shri N. Dandeker: I am grateful.
In that case my amendment No, 28 will
read as follows:

“is mainly engaged in the.busi-
ness of generation or distribution
of electricity or any other form of
power or .in the contruction of
ships or.in the manufacture or pro-
cessing of goods or in mining”.

I have delted the word production.

My next amendment No. 289—is for
inserting an Explanation No. 2: after
line 24, insert—

“Explanation 2.—In this section
“riot or civil disturbance” includes
also any riot or civil disturbance in
which some or all the employees of
the undertaking are invelved”.
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The only reason for suggesting this
amendment is that the insurance com-
panies have taken the view in regard
to underwriting the risk of riot and
civil disturbance that where any riot or
civil commotion or disturbance occurs
because of anything done or because of
participation in it by the employees of
the concern, they are not covered; in
other words they are not bound by that
particular under-writing agreement.
That is the view that has been taken.
[ do not know whether that view is
correct or not. I am sure the Finance
Minister will agree that he really in-
tended the words ‘riot or civil disturb-
ance’ in the widest possible sense and
that he did not intend a particular case
to be disqualified merely because in
the disturbance or riot the employees
of the company also participated. I
hope that this will also be accepted.

Shri Indrajit Gupta: Sir, I have
moved my amendment No. 173 which
reads as follows:

after line 24, ingert—

“Erplanation 2.—In this section
“riot or civil disturbamce” does
not include a strike or stoppage
of work within the meaning of
the Industrial Disputes Act, 1947,
and in which some or all the
employees of the undertaking are
involved.”

You will of course understand that I
am completely opposed to Mr. Dande-
ker's amendment on this point. In the
first place, in this clause as it stands
at present in the Bill,—in the event of
“the business of any industrial under-
taking being discontinued in any pre-
vious year”,—-that will leave it open to
interpretation as to what should be the
duration of this discontinuance, Does
it mean discontinuance for the whole
year or discontinuance for a part of the
year? Or, is it just discontinuance for
a week or a month? It would be dis-
continuance in any case. For example,
one can visualise the case of a factory
in which the work of different depart-
ments i{s interconnected; there is a flow
of waterial from one department to
another. And let us assume that a
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strike or a slowdown or something like
that takes place,—it happens quite fre-
quently—afferting a particular depart-
ment or section of that factory, as a
result of which the subsequent opera-
tions are held up due to inadequate
flow of material; that particular strike
in a particulsr department affecting the
operation of the employees may con-
tinue for some time. a few, weeks or a
month or two months, as a result of
which the subsequent operations are
held up, and the factory remains closed.
Will it fall within the ambit of this
clause, I want to know, when the busi-
ness of thet factory was discontinued
for a part of that year due to the fact
that the strike had taken place?

Therefore, I wish to make it clear
that these four contingencies which are
visualised—flood, typhoon, etc., riot or
civil disturbance, accidental fire or ex-
plosion and action by an enemy or
action taken in combating an enemy—
are nothing new. These are what are
generally known as force majeure, in-
cidents supposed to be beyond the con-
trol of the management or the work-
ers or anybody, or an act of God or
something like that. If that is the strict
meaning of this, I have no quarrel, but
Mr. Dandeker and Mr. Kothari also, by
moving their amendments, want to ex-
tend the meaning of this clause to cover
also what are ordinary labour disputes,
strikes or stoppages of work or lock-
outs as a result of labour dispute,
because a lock-out may be imposed by
the management by saying, “I was
compelled to do so due to circumstances
beyond my control; my business has
been held up for part of the year and
therefore I claim this rebate.”

Recently, we have had this pheno-
menon of gherao which has been raised
in this House so0 many times. Now,
this gherao also is being sought to be
given a legal interpretation by the or-
ganised employers in Calcutta: that this
is a form of civil disturbance. So, it
would come, according to them, within
the meaning of this clause. Therefore.
I wish to make it clear that we are
categorically opposed to any kind of
amendment of this section or reading
some meaning into this or putting some
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words, some qualifying words, which
would mean that in the name of a so-
called civil disturbance or a partial
disruption or discontinuance of work in
the factory, in an ordinary industrial
dispute under the Industrial Disputes
Act, a dispute or a strike or a stoppage,
the employers can come forward and
claim this relief under this clause. It
is completely wrong and unwarranted.
If this is confined to force majeure
only, which is so in many agreements,
legislation, etc., and if it is an act of
God or things due to factors which are
beyond the control of anybody, it is a
different matter—earthquake or fire or
something like that. But on what Is
commonly understood as riot or civil
disturbance, when Mr. Dandeker is try-
ing to say, “..in which some or all of
the employees of the undertaking are
involved,” he is trying to stretch the
meaning to cover things like gherao or
strike or stoppage of work which are
properly covered by the Industrial Dis-
putes Act and recognised to be accept-
ed form of labour dispute but which
may result in a stoppage and may in-
cidentally also lead to a discontinuance
of work in the factory for a certain
period. Here, there is nothing specific
to say that the business should be dis-
continued for the whole of the year or
a major part of the year; if it is dis-
continued for a month or a fortnight
or two months, will this clause be
invoked? 1 want to know what is the
intent and purpose behind it. Certain-
ly I would oppose the interpretation
sought to be made through the amend-
ments of Mr. Kothari and Mr. Dande-
ker. Therefore, [ am moving my amend-
ment which makes it explicitly clear
that this cannot extend to strikes or
stoppages of work within the meaning
of the Industrial Disputes Act. o

Shri Himatsingka: Sir, Mr. Gupta
has misunderstood the clause. He has
forgotten to read the words,

“by reason of extensive damage
to, or destruction of any building,
machinery, plant or furniture own-
ed by the assessee and used for
the purpost of such business..”
ete.
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If extensive damage of this sort is
caused, the business cannot be continu-
ed. Therefore, the apprehension of the
hon. member is not justified. The only
thing he wants to be clear is that if
the civil distutbance or riot includes
any of the workers, then this allowance
should not be given. I submit that this
is a very wholesome clause that has
been introduced by the Minister and
the benefit should not be lost because
of some of the workers being involv-
ed in it

Shri Krishna EKumar Chatterjee
(Howrah): I rise to oppose strongly
the amendment moved by Mr. Gupta.
He is a trade union worker in a State
where I also claim to be a trade union
worker. Lest I may be misunderstood.
I want to make it clear that this parti-
cular clause is not against any peace-
tul agitation or even strike by the
workers. The only purpose, as pointed
out by Mr. Himatsingka, is to give some
relief when extensive damage is caused
to the particular undertaking, I think
Mr. Gupta's amendment almost induces
the workers to viclence. We want to
protect it. In his wisdom, our Deputy
Prime Minister has tried to give some
justified relief to certain undertakings
of the public sector and private sector
as well. There are three types of
undertakings. There are small firms
which are run by either the private
sector or the public sector. These
small firms are doing very useful ser-
vices to national economy. Therefore,
it will be very profitable if I just read
a few lines from a summary of the
study made by Mr. Martin Rudd, a
Senior Simon Fellow of the University
of Manchester. He has carried out in-
vestigation on small firms in UK, U ./
and Canada. He says:

“Yet, they represent a consider-
able national investment in a set
of highly specific assets, especially
in management experience. These
resources are wasteq if they are
scrapped prematurely when they
could still have a sound prospect
of effective employment in full and
fair competition. Given that smal-
ler business are often above aver-
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age in flexibility of initiative, it
could still have a significant contri-
bution to make—economically and
socially—to national growth and
development ™

If Mr. Gupta's amendment is accepted.
it will bring about a disastrous state of
things so far as small firms are con-
cerned.

Regarding private enterprise, I will
quote a few words of our former Com
merce Minister. This is also from the
Eastern Ecomomist:

“The private enterprise of to-
day is different from the “Free
Enterprise” of laissez-foir: variety
of the 18th and 19th centuries.
Certain changes have occurred in
the conduct of private enterprise
which must be noted. The most
significant change is what Burn-
ham calls the ‘mamagerial revolu-
tion’, i.e., that big business is being
run by professional managers ra-
ther than by owner-proprietors at
least in the developed countries.
This divorce between ownership
and control has brought about
changes in motivation which today
governs private enterprise. The
aim of modern private mamage-
ment could be more appropriately
called maximisation of economic
power, i.e., expansion and consoli-
dation of the enterprise rather thax
immediate and rich dividendi
Again the professional managers
are beginning to show greater evi-
dence of a social conscience. Above
all, they also welcome the entry
of governments in the field of pub-
lic welfare. The state is consider-
ed by some of these farsighted
businessmen as a guarantee of
long-term business survival and
development.”

1 am saying all this because I did not
get any time to take part in the
debate on the Finance Bill. I will
just quote one thing and then con
clude. In the Editorial of the Eastern
Economist it has been said:
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“The Deputy Prime Minister is
fond of casting himself in the
role of a doctor called to the
sick-bed of the nation’s economy.
It is a pity that his medicine chest
does not include the one mixture
which the patient's condition de-
mands—a reduction of at least 2
few hundred crores of rupees in
government spending accompanied
by a corresponding reduction in
taxes, both direct and indirect.”

Mr. Deputy-Speaker: What has it
got to do with the amendment?

Shri Krishna Kumar Chatterji: This
is just a diversion. Sir, I oppose also
the amendments of Shri Dandekar and
also the amendment of Shri Kothari.
They are also superfluous. The clause
as it stands is quite enough.
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Shri Indrajit Gupta: Sir, I am quite
willing to withdraw my amendment
on one of two conditions, either if
Shri Dandekar withdraws his amend-
ment and Shri Kothari also withdraws
his amendment or if there is a speci-
fic amendment to be put in saying
where it says “riot or disturbance in
which some or all of the employees
of the undertaking are involved”, that
this should be extended g little more
to cover not only the employees but
the management also because experi-
ence shows us that, for example in the
coal mines, civil disturbances are not
caused by workers but by the manage-
ment. In the Heavy Electricals,
Ranchi, in the fire and sabotage that
took place, after inquiries it has been
found that part of the management
was involved in it. Therefore, why
only the poor workers should be drag-
ged into this? But I suppose in the
end the Minister will reject both
Shri Dandekar's and my amendment.

Shri S§. 8. Kothari: Sir, We in Jaa
Sangh are in favour of the workers’
right to strike. We are not against
strike nor against orgamised action.
But we are against sabotage, if it leads
to discontinuamce of industrial acti-
vity, the machines being damaged and
so on. In that case the industry will
be closed.

Shri Beni Shankar Sharma (Banka):
Mr. Deputy-Speaker, Sir, while sup-
porting the amendment of Shri Dan-
deker and opposing the amendment of
Shri Indrajit Gupta, my only observa-
tion is that the latter amendment has
been moved on the ground of ideology.
This is an amendment to the Income-
tax Act, whereby certain allowances
have been allowed to the industry
which suffers as a result of certain
disturbances, which may be accidental
or natural or both. This may be due to
riots. The riots may be between seve-
ral parties, and the parties might be
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[Shri Beni Shankar Sharma.]

those of labourers. Shri Indrajit Gupta
should not be apprehensive about this
because we are not concerned with
the question of ideology here. Here
we are concerned with tne gquestion
of allowances which are to be allow-
ed if there is damage to the factory
due to any disturbances, either natural,
‘man-made or labour engineered, I
will simply add that if it is allowed
for damages caused by the manage-
ment, then the government would be-
come insolvent, because we know—
excuse me for my saying this—there
are some unscruplous people in the
management who may use this device
and get all the benefits, So, there are
accidents, there are riots on account
of labour sometimes, for which this
benefit is to be allowed. But if this
benefit is also allowed to the manage-
ment, then perhaps the Government
will go insolvent.

Shri Morarji Desai: There are four
or five amendments, 27, 28. .

Mr. Deputy-Speaker: amendmem
No. 28 we have disposed of.

Shri Morarji Desai: Yes, and 121
and 173. Amendment No. 28, as I have
already said, I have accepted with a
verbal amendment.

Coming to amendment No. 27, my
hon. friend wants to cover also cases
where the business or industrial under-
taking has not discontinued. This
clause is meant only for those cases
where it has discontinued. Therefore,
if it is to be applied also where it is
partly discontinued, we will enter into
all sorts of difficulties.

Shri N. Dandgker: I should have ex-
plained it. Supposing a concern has
two factories and one factury is clos-
ed but not the other. The whole busi-
ness is not discontinued. What hap-
pens?

Shri Morarji Des3i: If a part of the
congern is discontinued, it will not be
covered and it should not be covered.
Unless the whole undertaking is dis-
continued, this should not apply. We
will consider later on if any further
chamge is necessary, when specific cases
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@re brought to notice. But today we
cannot deal with such cases. There-
fore, 1 cannot accept amendment No.
27,

shri N. Dandeker: In view of this I
would like to withdraw amendment
No. 27.

Shri Morarji Desai: Coming 1o
amendment Nos. 29 and 17!, my hon.
friend, Shri Indrajit Gupta was quite
right when he said that 1 would not
accept both because, in one case, 1n
the case of amendment No. 29, it 1s
not necessary to accept it. What my
hon. friend has thought of is already
included in riot and civil disturbance,
and what my hon. friend, Shii Indra-
)it Gupta wants, I cannot accept. He
wants peaceful gtrikes to be excluded
from it. In the case of peaceful strikes
there is no question of any damage
done. My hon. friend, Shri Joshi, also
need not be worried about it because
Shr1 Dandeker has moved it. If the
strike is peaceful and no damage is
caused, then there is no question of
bringing this clause into effect at all,
This applies only in cases where dam-
age has been caused and an under-
taking has to stop work; not for any
other reason. If the management
causes damage, it is also aot covered.
It covers God-made and man-made
calamities, but not company-made or
management-made calamities; they are
not included in it. Nor would I want
to exempt employee-made calamitics.
I want to include them, and they are
included. If the strikers cause dam-
age or anybody else cause dJdamage,
then this provision will come n.
Therefore, it is not necessary to amend
this, as suggested by either my hon.
friend, Shri Dandeker or Shri Kothari.

Shri Indrajit Gupta: Discontinuance
means for what period—ior one whole
year or one month or one day? .

Shri Mprarji Desai: Discontinuance
means, it cannot start unless they
are compensated or something like
that is done, but not for a day or any-
thing like that. Discontinuance means
that it gets put of working order com-



15251 Finance (No. 2)
pletely. That is the meaning. It does
not mean locked out. That will not be
included in this. It means that it has
come to a stop and it cannot work.
That is the meaning of it. If it is
partly discontinued, that also js not
covered. That is why I said like th;t.
That is the position of Government.

Mr. Depaty-Speaker: Shri Dande-
ker wants to withdraw  amendment
No. 27. Has he the leave of the House
to withdraw his amendment No, 27?7

Amendment No. 27 was, by leave,
withdrawn.

Mr. Deputy-Speaker: Now I will
put amendment No. 28, as modified,
to the vote of the House. The ques-
tion is:

Page 10, line 24,—

for “manufactures or produces
articles” substitute—

“is 'mainly engaged in the busi-
ness of generation or distribution
of electrieity or any other form
of power or in the construction of
shiog or in the manufacture or
processing of goods or in mining”

(28 as modified).

The motion was adopted,

M. Deputy-Speaker: I will now put
amendments Nos, 2, 121 and 173 to-
gether to the vote of the House.

Shri S. S. Kothari: I withdraw
nwnendment No. 121,

Mr. Depaty-Speaker: Now it is too
lzte.

Amendments Nos. 29, 121 and 173 were
put and negatived.

Mr: Deputy-Speaker: The question
is:

“That clause 11, as amended, stand
part of the Bill.”

The motion was adopted.

Clause 11, as amended, was added to
the Bill.

Clauses 12’ to 16" were added to the
Bill,
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Clanse 17— (Insertion of new section
43A).

Shri M, R. Masani: Sir, I beg to
nove:*

Page 13,—
omit lines 23 to 25. (1).

Shri- N. Dandeker: Sir, 1
move*

Page 12, line 28—
after “‘cost”" insert—

“or, as the case may be, written
down value” (30)

Page 12, line 28—

after “clause (1)" insert—

“or, as the case may be, clause (6)"
(31)

Page 12—

after line 37 insert—

“Provided that where the asset
so acquired has been sold, dis-
carded demolished or destroyed
before the change in the rate of
exchange, the increase or reduc-
tion in the liability of an assessee
as expressed in Indian curremcy
shall be added to or, as the case
may be, deducted from the total
income of the previous year
during which the liability so
increased or diminished.” (32)

Mr. Depaty-Speaker: Then amend-
ment No. 33 is the same as amend-
ment No. 1 which has already been
moved.

Shri S. S. Kothari: Sir, I beg to
move:*

Page 12—

after line 37, insert—

“Provided that where the asset
so acquired had been sold, discar-
ded, demolished or destroyed
before the change in the rate of
exchange, the increase or reduc-
tion in the liability of an assessee
as expressed in Indian currency
shall be made in computing the
total income of the previous year
during which the liability is so
increased’ or reduced.” (122)

beg to

"‘J!_a‘.[Bved with the recommendation of the President.
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Shri N. Dandeker: Sir, these amend-
ments are to a very important clause
which is concerned with giving effect
to the earlier pronouncements of Go-
vernment concerning the consequen-
ces of devaluation in relation to obli-
gations outstanding in respect of assets
purchased from foreign countries. I
have only a few amendments which
are designed really to improve this
and to give the complete benefit that,
I think, was intended.

The point underlying my iirst am-
endment (No.30) is that what is
written up is either the actual cost
or the written down value, as the
case may be, at the time of devalua-
tion in relation to the amount of in-
creased liability in rupee lerms re-
sulting from devaluation. It is really
a clarificatory amendment.

The second amendment (No.31) is
again clarificatory so that it may be
quite clear that this is not hedged in
a manner that defeats the purpose;
otherwise, there is nothing else in this
particular amendment.

The more important ones are am-
endments Nos, 32 and 33. Amendment
No. 32 is concerned with inserting a
proviso to this clause to this effect:-

“Provided that where the asset
so acquired has been sold, discard-
ed, demolished or destroyed before
the change in the rate of exchange,
the increase or reduction in the
liability of an assessee as express-
ed in Indian currency shall be
added to or, as the case may be,
deducted from the total income
of the previous year during which

the liability so increased or dimi-

nished.”

It colud be that assets acquired by
foreign borrowings have, for some
reason or other, been discarded or
sold but the liability or a part of lia-
hility in respeet of the acquisition,
in foreign currency terms, may still
be outstanding. Now, the result in
the case of devaluation will be to in-
crease that liability. But it could be,
because the clause is expressed in
general terms, that the change in the
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rate of exchange favourable to India
in relation to some other countries
mnight result in a profit. Those ad-
justments ought to be made notwith-
standing that the assets may have
been sold or discarded or scrapped.

Then, my amendment No. 33......

Mr. Depuly Speaker: You are sup-
porting Mr. Masani's amendment also
which is technically a similar amend-
ment,

Shri N. Dandeker: It is all right. 1
am sepeaking on Mr, Masani's amend-
ment as well as on mine. Both are
identical.

It is to delete lines 23 to 25. The
particular provision that I seek to
delete is the following:

“{2) The provisions of sub-sec-
tion (1) shall not be taken into
account in computing the actual
cost of an asset for the purpose
of the deduction on account of
development rebate under section

This financial exercise, whether it is
for the purpose of writing up or writ-
ing down, according to whether Indian
currency is devalued or re-valued, is
proposed (by the clause as it stands)
to be confined only to the cost of the
assets or the written-down value of
the assets in so far as it concerns
depreciation.

I suggest the proper thing would be
to extend it also to cover the question
of development rebate which is not
just a concession. The whole purpose
of the development rebate is financia]
assistance in order to enable concerns
to replace assets, to develop the con-
cern, to get rid of obsolete assets and
to put in new assets and to provide for
that a special allowance in the nature
of development rebate which would be
of # kind that assists the concern
financially provided there is com=-
pliance with a number of conditions
attached to the development rebate.
I suggest that there is no reason what-
soever why the development rebate
should be excluded from the adjust-
ments necessitated by the change in
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the value of the currency, wheth2r up-
wards or downwards. The case for
development rebate being corres-
pondingly affected is exactly the same
as that for the written-down value of
the assets and, therefore depreciation
also being affected.

Shri S. S. Kothari: In regard to my
amendment No. 122, I submit that
there are cases where an asset is
diminished or destroyed before the
devaluation but they may have been
on deferred payment basis and the
liability still remains to be paid. On
account of devaluation, the amount in
terms of rupee currency may have in-
creased, and will increase actually, and
that has to be borne by the company.
Therefore, this should wvery legiti-
mately be allowed as a deduction from
income. I think, that directly follows
from the relief which the Finance
Minister has been kind enough to give
to companies. I would also urge that
the development. rebate should be
allowed. Actually, we had asked for
it earlier but he has not yet agreed to
that. The small concession that we
have asked for here is very legitimate
and he may, in his wisdom, kindly
allow it,

Shri Himatsingka: Regarding the
amendment moved by Mr. Dandeker,
namely amendment No. 31, I think it
is not necessary because the value, as
regards devaluation, will affect the
actual cost. There is no question of
written down value coming in because
the cost will be the cost calculated on
the basis of the price paid. Therefore,
the question of depreciated value does
not come in at all. So, it is not neces-
sary. Rather, it will affect the posi-
tion.

Shri Morarji Desai: May I deal first
with the development rebate because
that is the substantial part, I believe,
in all the amendments that are sought
t0 be moved.

a 3

It was not ¢ idered ry to
give this benefit for development re-
bate also because we considered that
it was adequate to allow the industry
to recoup the additional rupee liability
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against taxable profits for the year in
the form of depreciation allowance;
we, therefore, did not think it neces-
sary to give this benefit for develop-
ment rebate also. If I accept this
amendment, it will perhaps cause a
loss of Rs, 25 crores. [Interruptions).
That is what is estimated. I do not
know whether the estimate is right or
wrong, but that is what is estimated. I
do not think that it is necessary to
give both these advantages, The pur-
pose is met by giving the concession
which has been given. That was neces-
sary and, therefore, it has been given.
There was no question of any favour
shown in the matter. I am not saying
that. I think, in the wake of devalua-
tion, what was required to be done
should have been done and that it why,
it has been done.

The written down value—of course,
that part—cannot be accepted because
it will give a double benefit. That is
all that will happen.,

About Amendment 122, which is pro-
posed by Shri Kothari, T do not know
why he has proposed it because it will
put an additional liability on the
assesse¢ as it is worded. He does not
seem to have realised this. I do not
want to accept this amendment also.
1 do not want to put any additional
liability.

Therefore, I oppose all the amend-
ments.

Mr. Deputy-Speaker: I now put
Amendments 1, 30, 31, 32 and 122 to
the vote of the House.

Amendments Nos. 1, 30, 31, 32 and 122
were put and negatived.

Mr. Deputy-Speaker: The guestion

is:

“That Clause 17 stand part of the
Bill”

The motion was adopted.
Clause 17 was added to the Bill.

Clauses 18 to 21 were also added tq
the Bill.
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Clause 22- (Amendment of section
72)

Mr.. Deputy-Speaker: Is Mr.
Dandeker moving his Amendment 347

Stiri Morarji Desai: The nature of
the amendment is consequential.

Mr. Deputy-Speaker: The Minister
says that the nature of the amendment
is consequential. Is he moving it?

Shri N. Dandeker: Yes, Sir.
moving Amendments 34 and 35.

I beg to move®*:

Page 14, line 31,—

I am

after “is" insert “wholy or partly”
(34)

Page 14, line 36—
after “shall” insert—

“together with the loss if any
relating to such business brought
forward from the preceding
assessment years,” (35)

Shri Himatsingka: I beg to move :
page 14, line 35—
after “loss” insert—

“[Including the loss referred to
in-sub-clause (ii)]". (123)

Shri N. Dandeker: Amendment No.
34. The fate of this is really covered
by the defeat of the earlier amend-
ment,

Mr. Deputy-Speaker: Then, would
he like to withdraw it?

Shri. N. Dandeker: Yes, 1 would
withdraw Amendment No. 34. But I
do not want to withdraw Amendment
No. 35, concerning page 14, line 36.
Here it reads:

o e n e so much of the loss as is
attributable to such business shall
be carried forward to the assess-
ment year relevant to the pre-
vious year in which the business
is so re-established....”
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That is excellent as far as it goes. But
the point that I have dealt with in my
amendment in this. What happens to
the losses of this particular enterprise
brought forward from the earlier
years? It may well be that during the
year or two Years or three years or
whatever the period might be when
the business has been suspended before
it is revived or re-established, the
losses brought forward from the earlier
years would have expired in regard to
their “carry-forwardness'”; and since
losses can only be set off against pro-
fits from identical businesses, there
would be nothing against which during
the intervening years the earlier losses
could be set off.

15 hrs.

Consequently, my amendment reads
as follows. Where it is provided ‘it
shall be carried forward what I am
suggesting is that it shall together with
the loss, if any, relating to such busi-
ness brought forward from preceding
assessment years be carried forward to
the assessment year relevant to the
yvear in which the industry is re-

established or revived. 1 hope the
Finance Minister understands the
point that I am trying to make. I am

not trying to seek & new benefit; but
what 1 am suggesting is that entitled
benefits which were there should not
lapse because of this.

'Shrl Himatsingka: The position has
been made clear by Shri N. Dandeker.
Therefore, I have nothing more to add.

Stri' Morarji Desai: The proposed
amendment is not necessary. It is
redundant because what he wants is
already covered. The existing pro-
vision in the Bi]l is a proviso to clause
(2) of section 72(1) of the Income-tax
Act. The said clause 2 refers to un-
absorbed business losses which are
allowed to be carried forward and set
off against the profits of future years.
The provision in the Bill refers to the
unabsorbed business loss which auto-
matically includes losses. brought for-
ward from preceding assessment years.

*Moved with the recommendation ~fthe President.
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Therefore, this amendment is mnot
necessary at all

Shri N. Dandeker: I think I have
not been able to make myself clear.
Let me make the point again, Suppose
in between the discontinuance of the
business and its re-establishment, there
are a couple of years, and the limit of
the number of years to which the
earlier Josses can be carried forward
lapses; then, will the carry-forward-
ness of those earlier losses be revived
when the business is re-established?
In other words, let us take year I
as the year in which the business is
discontinued; suppose year 2 and year
3 lapse and the pusiness remains dis-
continued during those two years, and
the business is re-established in year 4
The carry-forwardness of the earlier
losses may expire in year 1 or year
2 or year 3 and consequently cannot be
extended to year 4. If the Finance
Minister says that it can be carried
forward, then I shall accept his state-
ment.

Shri Morarji Desai: If the period has
expired then it cannot be carried for-
ward. Why should I revive them?

Shri N. Dandeker: That is the real
point. What is sought to be done by
me is that a discontinued business
ought not to suffer in this matter be-
cause of discontinuance due to either
natural or human-made calamities.
That is the whole point of the exercise.
I hope I am not overstretching the
point. But what I am saying is chat
one of the consequences of the calamity
is that no profits are earned in the
intervening period, and, therefore, the
brought-forward losses cannot be set
off, and if the losses of the year of
discontinuance can be carried forward
as if the intervening period was not
there, I see no point in denying it to
the earlier losses whose carry-for
wordness may expire during the in-
tervening period.

Shri Morarji Desai: I do not t!llllk
that any losses which can be set
against future profits will not
allowed to be set off. lb“m

1623 (Ail) LSD—10,
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that that is the intention of this BillL
The intention of the Bill is that such
losses could be covered. But if there
are older losses and supposing it re-
vives after five years, then it becomes
difficult; it becomes an altogetner
different and difficult proposition. One
will have to examine it and see what

it means. That can certainly be
examined.
Mr. Deputy-Speaker: Does Shri N.

Dandeker buve permfssion to with-
draw his smendment No. 347

Several hon. Members: Yes,

Mr. Deputy-Speaker Does Shri
Himatsinghka want to press his omend-
ment No. 1237

Shri Himatsingka: I seek leave of
the House o withdraw it.

Mr. Depaty-Speaker: Does he huve
permission t> withdraw bis amend-
ment?

Several hon, Members: Yes.

Amendments Nos. 34 and 125 were,
by leave, withdrawn,

Mr. Deputy-Sncaker; Then there is
amendment No. 35.

Shri N. Dandeker: If I understand
the Finance Ministar tc say that if
is covered by the amendment made,
1 would be willing to accept the as-
surance; but I am not quite sure of
the assurance.

Shri Morarji Desal: So far as I eee,
I think it Is envered.

Shrli Eanwar Lal Gupta: Not =
Shri Dandeker w nis.

Shri Morarfi Desal: You can put &
to vote.

Mr. Deputy-Speshrs: I shall pow
put amendment No. 35 to vote
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Amendment No. 35 wus put and
atived

Mr. Deputy-Speaker: The queslion
“That clause 22 stond part of
the Bill”.

The motion was adopted.

Clause 22 was added to the Bill.
Clause 23 was added to the Bil
Clause 24—(Amendment of section 84)

Shri N. Dandeker: 1 move:

Page 16,—after line sv insert—

‘(iv) the following 1urther proviso
shall be inserted and shall be
deemed always to have been
inserted namely:—

“Provided further that ~ondition
(ii) shall be deemed not to have
been contravened if the industrial
undertaking or hotel is set up in
rented premises.”.”.

Shri Himatsingka: I beg to move:*

Page 16,—after line 6, insert—*“(i)
in clause (ii) after the word ‘building’
insert ‘not being a building taken on
rent or lease’;” (124).

Dr. Ranen Sen (Barasat): I beg to
move:*

Page 16,—omit lines 6 to 17. (174)

Page 16,—for lines 1 to 5, substi-
tute—

*and gains derived from any in-
dustrial undertaking, %o which
this section applies as does not
exceed six per cent per annum
on the capital employed in such
undertaking, computed in the pres-
cribed manner”. (257)

Shri N. Dandeker: This concerns the
existing provision regarding tax bholl-
Jay to newly established enterprises.
‘The respective clauses and provisions
about this are of course contained in

the Third Schedule and is quite a new "
set of bDrovisions - This is velevant
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principle of what I am trying to in-
sert by the amendment is important,
namely, to add a further proviso after
line 30 which is itself a proviso which
refers to certain pre-conditions that
have to be fulfilled.

One of the conditions of this relief
fs that it should be an enterprise that
has been started in premises in which
there was no other enterprise. In
other words, that the premises have
not been transferred, it is not old
machinery that has been transferred
and so on. One of the objections that
has been levelled against an enter-
prise satisfying all other conditions
except as regards building, namecly,
that the enterprise is located in rent-
ed premises has been the ground In
several cases for denying this relief.
I think the denial of such relief im
such cases is wrong because there is
no transfer of premises involved. Why
such reliet is being denied I am un-
able to understand. I can well under-
stand that relief should be denied to
a new Industrial undertaking claim-
ing to be new but is really a recons-
truction of an old one, with plant
transferred from somewhere, bulld-
ing transferred from somewhere and
so on. But where a new enterprise
admittedly otherwise new does not
locate itself in its own premises
which are new but locates itself oo
rented premises, it seems incredible
that relief should be denied.

It is therefore for this purpose that
I have sought to add this proviso:

“Provided further that condition
(iiy shall be deemed not to have
been contravened if the industrial
undertaking or hotel is set up in
rented premises”.

Shri. Himatsingka: There are indus-
trial estates. If an undertaking is
started there, or if a factory building
is available which has been discont-
nued, and another factory is started
there, I think simply because the
bullding is taken on rent, that should
tot meke the undéitaking 1ose “the
beoefit that iis proposed here.

*Moved with the recommendation of the President,
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Dr. Ranen Sen: We are opposed to
any sort of tax holiday. In wmv ear-
lier speech I have clearly stated that
this tax holiday to certaln categories
of industries is taxation on the com-
mon people. Therefore, when there
is an attempt to include in this tax
holidy group another concern like the
hotel, we have got to oppose it.

In the name of getting foreign ex-
change, what are we doing? We are
giving rise to a chains. Besides this
tax holiday, other inducements to
hoteliers are being given, and that
was quite sufficient for the hotel busi-
ness to stand on its legs, and for its
future expansion. Here, besides those
amenities, those subventions, loans
and other things granted to hotellers,
tax holiday is being sought to be given.
Therefore, my amendment relates to
this hotel business.

Secondly, with regard to cold
storage plants, practically today hoard-
ing on a very big scale is due to the
construction of cold storage plants on
a very big scale throughout India.
This is one of the reasons why from
fruits to fish, from meat to eggs, all
sorts of things are hoarded in these
cold storage plants. Therefore, any
sort of tax holiday given to these cold
storage plants or machinery or imple-
ments required for these cold storage
plants are being opposed to by us.

Shri Morarjl Desal: T have no ob-
jection to accepting rented buildings
also in this. For hotels this is a'ready
provided, but for factories it was not
provided. I have no objection to accept-
ing it because there are industrial
estates in which the undertakings are
in rented buildings, that is quite true.

My hon. friend Dr. Ranen Sen want-
'ed that hotels should not ge! this
benefit, and cold storage should not
get this benefit. I do not understand
why he’thinks that this is not neces-
sary. We whint tourists to Increase,
so that it benefits us, it is for our
"benefit that we want fo increase tour-
ism here, and it is for that purpose
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only that this tax holiday has been
extended, hotels which are meant only
for the tourists, not other hotels. and
those which come into being now,
not the earlier hotels. Then again, it
applies only to those hotels which
belong to company and to private
persons.

Shri Indrajit Gupta: Are there such
hotels reserved exclusively for tour-
ists? The Intercontinental which was
opened for tourists, is half the time
full’ with Indian businessmen using
their expense accounts.

Shri Morarji Desai: Only tourists
cannot make it run, that is not possi-
ble. All the year round there are not
tourists. Therefore they have got to
be supported in this matter.

Cold storages are very necessary for
perishable articles like fruits and fish
Fishing has increased more =nrd it will
benefit the fishing community if cold
storages are there, otherwise it will
not benefit everybody. It is n>cessary
to have them. If there is hnardinp, we
can look after hoarding in a different
way. But it is necessary to have more
and more cold storages in this coun-
try for all these purposes. Therefore,
we support that. I cannot, therefore,
accept the amendment of my hon.
friend Dr. Ranen Sen, I am against
them.

Mr. Deputy-Speaker: Amendment
No. 36 has been accepted by the Gev-
ernment. I shall first pur it to the
vote of the House. The question is:

after line 30 insert—

‘(iv) the following further proviso
shall be inserted and shall be
deemed always to have been
inserted nmamely.—

“Provided further that condition
(ii) shall be deemed not to bhave
been contravened if the Industrial
undertaking or hotel is set up in
rented premises”.' (36)
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Shri Himatsingka: I am pot press-
ing my amendment No. 124

Amendment No, 124 was by leave
withdrawn.

Mr. Deputy-Speaker:
Nos. 174 and 257 to vote.

Amendments Nos. 174 & 257 were put
and negatived.

Mr. Deputy-Speaker: The question

I shall put

is

“That clause 24, as amended,
stand part of the Bill.”

The motion was adopted,
Clause 24, as amended, was added to

the Bill.
Clauses 25 and 26 were added to the
Bill.
Clause 27—(Amendment of Chapter
XIII)

Mr. Deputy-Speaker: We take up
clause 27.

Shri Indrajit Gupta: Sir, I move®
my amendment No. 175:

Page 20,—
omit lines 23 to 40. (175"

The few remarks that I will make on
this amendment will also apply to my
amendments Nos. 181 and 182 to
clauses 34 and 35 respectively. The
same principle is involved and I say
this to save time, as I do not want to
speak the same thing again at that
time. The principle is the same be-
hind all these three amendments. This
relates to the introduction of a new
systern which we come to urderstand
is known as the ‘American system’,
American model of income-tax ad-
ministration. The essence of it is
that in the name of adininistrative
economy and decentralisation of furc-
tions, powers are belng given to assign
the functions which had been per-
formed so long by income-tax officers
10 Income-tax Inspectors and even to
the ordinary subordinate ministerial
staff both in the case of income-tax as
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well as gift and wealth tax. A far as
we can understand it, tbe essential
thing is that whenever it is considered
necessary the inspectors and even
ministerial staff below the inspectors
can be called upon to perform these
functions which are at present per
formed by the income-tax officers. My
amendments are meant to oppose thi~
principle because I feel that in the
long run it is going to do more harm
than good- In the frst place, the
traditional function of inspectors io
our country had always been to find
out new assessees, to unearth tax
evaders. That is the job of the inspec-
tors. I think that even the hon. Minis-
ter will in some measure at least pa3y
a tribute to the work that ithey have
done. 1 remember that T. T. Krish-
namachari, when he was Finance
Minister, in this House on one occasion
did pay tribute to the very good work
done by the inspectors in unearthing
new assessees and in helping to un-
earth tax-evaders. The scope of this
work is still very great and I do not
think anybody will deny it, not even
the Finance Minister, although we had
occasion to remark duriqg the general
discussion that this fight against tax-
evasion seems to have iwen practically
given up. Nevertheless, perhzps this
is an organisational adminisiraiive re-
flection of that attitude which is belng
brought in here. '

The trouble will be that these ins-
pectors whose workload 1s going to be
increased, whose respousibility Is
going to be increased will be called
upon by a special order to function, to
do the work, which is being done now
by the officers, while at the same time,
they will have no upgrading them-
selves, no upgrading of the cadre, no
upgrading of authority and no up-
grading of pay or salary or anything
like that. The promotional avenues
of these people are going to be block-
ed. Even now, as the Minister pro-
bably knows, there s a great deal of
discontent among them due to the
fact that in violation of certain assur-

*Moved with the recommendsation of the President
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ances given earlier and as recommend-
ed by certain commitleas carlier,
direct recruitment of income-tax offi-
cers is being done from vutside rather
than giving priority for the oppor-
tunity of promotion to those income-
tax inspectors who have proved their
ability and who are senior Naw, this
new clause which is being introduced
means that the normal promotional
opportunity of these income-tax ins-
pectors is going to be completely
blocked or at least going to be reduced
further.

My submission in brief would ke
that the saving in expenditure which
Mr. Desai probably hopes 1o achieve
through this method is really a case
of being penny-wise, pound-foolish,
because, In the long run, the addi-
tional revenue which -an accrue to the
country, to the exchequer, if the work
of inspectors is oroperiy done, would
far outweigh the advantage that is
sought to be got here by this method
of decentralisation. 1 do not think
that this expenditure should be re-
duced simply in the name of saving
some money as a resull of which the
possibllity of getting additional reve-
nue will also go down further There
is no point in this, because one 1s
cutting one's nose tn spite one's face
like this.

The inspectors sre primarily meant
to be field workers, but according to
the system, as I understand it, they
will now be more and more liable to
be withdrawn from the fleld and bog-
ged down in the work of what nor
mally is done by iacime-tax officers.
In this case I think this would have
a very bad effect gererally on the
morale of the people, and even on
their efficiency, and combined with
the shrinkage of their normal promo-
tional avenues and this increase in
the workload without any correspond-
ing upgrading, it will eventually land
this income-tax department and the
whole taxation machinery In a worse
mess. This is being done simply be-
cause it is based on the American
model or pattern that we are copying
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from abroad. I think we should mnot
act in this mechanical way, but try to
understand the specific conditions
which are obtaining in our country.

Therefore, this will add much more
to the work of these inspectors who
are primarily meant {o be there for
working in the field, to ferret out tax-
evaders and find out new assessees,
which will result in bringing in addi-
tional revenue to the exchequer. So,
I am moving these amendments; they
fall under three different clauses, but
the essential principle is the same. I
am moving for omission or the dele-
tion of this clause.

Shri Morarji Desai: I can under-
stand the allergy of my hon. friend
against everything done in America.
It is true that the American experts
have been consulted, and they have
been working on this, but it does not
mean that we have accepted whatever
they have said without curselves being
in full agreement with what they are
doing. And the system is not entire-
ly the American system. It is also
suited to our own conditions. I be-
lieve that there are a few inspectors
who do not like the functional sys-
tem, and they seem to have briefed
my hon. friend. He is encouraging
demoralisation and indiscipline if that
is so. And that would not be healthy
for the Government.

Shrl Indrajit Gupta: You cannot
produce a better argument.

Shri Morarji Desai: I am producing
an argument.

Shri Indrajit Gupta: 1 weuld rather
be briefed by inspectors from our
country than by American experts,

Shri Morarji Desal: T am sorry for
you; I would not say anything else,
'_I'he new provisiong have been made
in the context of the introduction of
the functional system. This is to
make full use of the staff which Is
theré and to make them even more
efficient. It is not that their efficiency
will be lessened. This does not in



Fmance (No. 2) JULY

15269
[Shri Morarji Desai].

any way involve them in far higher
responsibilities for lesser pay. We
have made these changes to fully use
them. It does not in any way involve
any diminution in their prospects.
On the contrary, if their wark is found
better, they will have better prospects
in future. I do not know why this
is being said. Of course, therc is
conservatism everywhere. Even my
communist friends, who &re very
revolutionary, would be conservative
in some aspects of life. Even the
greatest revolutionary is conservative
in some aspects of life. I can under-
stand the inspectors being counserva-
tive in these matters. We will have
to explain to them and ring them
round to the new system. Thev will
have to come round. It is not as if
they should decide what we should
do. It is the Government which has
got to decide what should be follow-
ed. It cannot be left to {he inspectors
to be decided. Therefore, I oppose
this amendment.

Mr. Deputy-Speaker: I will now put
amendment No. 175 to the vote of the
House,

Amendment No. 175 was put and
negatived.

Mr. Deputy-Speaker: The question
is:

“That clause 27 stand part of
the Bill.”

The motion was adopted,
Clause 27 was added to the Bill.

Clauses 28 and 29 were added to
the Bill.

Clanse 30— (Amendment of chapter
XVII).

Mr. Depuiy-Speaker: There are a
number of amendments.

No. 2. Shri Maddi Sudarsanam Is
absent. It is not moved. i
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Shri Morarji Desai: Let me move
my amendments. Afterwards, they
will become redundant.

I beg to move*:

Page 24, for lines § to 33, substitute—

“(Interest other than '‘interest om
Securities”.)

“194A. (1) Any person, not
being an individual or a Hindu
undivided family, who is responsi-
ble for paying to a resident any
income by way of interest other
than income chargeable under
the head “Interest on Securities”,
shall, at the time of credit of such
income to the account of the payee
or at the time of payment thereof
in cash or by issue nof a cheque
or draft or by any other mode,
whichever is earlier, deduct in-
come-tax thereon at the rates In
force: '

Provided that no such deduction
shall be made in a case where
the person (not being a company
or a registered firm) eatitled to
receive such income furnishes to
the person responsible for mak-
ing the payment—

(a) an affidavit, or

(b) a statement in writing,

declaring that his total income
assessable for the assessment year
next following the financial year
in which the income is credited or
paid will be less than the mini-
mum liable to income-tax.

(2) The statement in writing
referred to in sub-section (1) shall
also contain such other particulars
as may be prescribed, he verified
in the preseribed manner, ke sign-
ed in the presence of a Gazetted
Officer of the Central or a State
Government and bear an attesta-
tion by such Officer ‘o the effect
that the person who has signed
the statement is known to him.

A 5 i

*Moved with the recommendation of the President.
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(3) The provisions of sub-
section (1) shall not apply—

(i) where the income credited or
paid at any one lime does
not exceed four hundred
rupees;

(ii) to such income credited or
paid before the 1st day of
October, 1967;

(iii) to such income credited or
paid to—

(a) any banking
. which the Banking Regula-
10 of 1949 tion Act, 1940, applies, or
any co-operative  society
engaged in carrying on
the business of banking (in-
cluding a co-operative land
mortgage bank), or

(b) any financial corporation
established by or under a
Central, State ¢r Provineial
Act, or

company fo

—

(c) the Life Insurance Corpora-
tion of India established
310f 1956 under the Life Insurance
Corporation Act, 1959, or

‘(d) the Unit Trust of India
established under the Unit
52 of 1963 Trust of India Ac*, 1963, or

(e) any company or co-opera-
tive society -carrying on
the business of insurance,
or

«(f) such other institution, asso-
ciation or body which the
Central Govern'nant may,
for reasons to ie recorded

in writing, notify in this
behalf in the Official
Gazette.

Explanation—In this section
“‘Gazetteq Officer’ includes a Teh-
sildar or a Mamilatdar of a Taluka
or Tehsil or any other officer per-
forming functions similar to those
» & Tehsildar or Mamlatdar.”

(158)
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Page 26, for line 23, substitute—

“has furnished to him an affida-
vit or a statement under the
proviso”. (160)

Mr. Deputy-Speaker: In view of
these two amendments, is Shri Dande-
ker withdrawing his amendment?,

Shri N. Dandeker: Sir, I would like
to speak.

Mr. Deputy-Speaker: That you may
do. It is only a formality.

Bill, 1967

Shri N. Damdeker: Sir, it is not a
matter of formality, it is a matter of
substance.

Shri Eanwar Lal Gupta: Sir, I teg
to move®:

Page 24—
omit lines 9 to 13 (178).

Shri Beni Shankar Sharma: Sir, §
beg to move®:

Page 24—
after line 24, add—

“Provided further that similarly
no deduction shall be made in a
case where the person eqtitled to
receive such income furnisked to
the person responsible for making
the payment a certificate stating
that he is already assessed to tax
and has been paying his regular
and advance taxes according to
law, giving therein, the name and
designation of the Income Tax
Officer by whom he is assessed
and his file number.” (68)

Shri N. Dandeker: Sir, I beg 10
move*:

Page 24, line 7—
after “resident” insert—

“not being a banking company 1
as defined in Banking Companies

*“Moved with the recommendation of the President.
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[Shri N. Dandeker].

Act, 1949 or a cooperative bank
registered wunder the (ooperative
Societies Act, 1912". (37)

Page 24, line 18—

after ‘case” ingert “(a)” (38).
Page 24, line 21,—

after “that” ingert—

“to the best of his hnowledge
and belief” (39)

Page 24, line 24,—

after “income-tax” insert “or” (40).

Page 24,—
after line 24 insert—

“(b) where the person entitled
to receive such income furnishes
to the person responsible for mak-
ing the payment, a certificate in
the prescribed form granted by
the Income-tax QOfficer by whom he
is assessed, showing that he is al-
ready an assessee.” (41)

M 2‘1_
for lines 26 to 31 substitute—

“(i) in a case where the income
referred to in sub-section (1)
credited or paid at any one time
does not exceed flve hundred
rupees;” (42)

Page 26, line 23—
after “affidavit” insert—
“or certificate” (43)

Mr, Deputy-Speaker: There is one

amendment of Shri Indrajit Gupta—
No. 180. Is he moving it?

Bhri Indrajit Gupta: It is not valid
in view of the amendment moved by
the Finance Minister.

JULY 27, 1967
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Shri N. Dandeker: Sir, I bave cnly
two points to make and if the Finance
Minister will be good enough to
accept them I will be wvery happy.
Before 1 explain the two points I
would like to reiterate what I said
yesterday, that the Finance Minister
has shown teally a very forthcoming
response to the general public outery
against clause 30 as it rood before.
His exclusion from the ambit of clause-
30, by his amendment, all fees, com-
missions, brokerages and so forth cer-
tainly makes the thing niore accept-
able than it was in the criginal form
and, as I said, I am <qrateful and I
would like to express appreciation of
his response.

Then I come to the two points I'
want to make, which I uriefly touched
yesterday and which I want to reite-
rate today. The first is the unfortu-
nate way in which the affidavit or
statement which the recipient of inte-
rest has to give is worded. What it
requires a person who has no taxable
income, whose income is below the
taxable limit, to do is to submit san
affidavit or statement that he will not
bave income beyond the laxable Umit.
1 think there would be difficulty in
most cases. Everybody is trying to
improve his i ; nobody wishes to
have income that is below the tax-
able limit and, therefore, everyone is
constantly endeavouring to improve
his income. But this statement or
affidavit is casting a legally impossible
burden on a person to have to say,
for instance today, that during the
current year his income will not ex-
ceed a taxable limit. I would beg of
you to consider this, that the words
prescribed need not necessarily be in
this form. When I am making such
an affidavit, what I should he requir-
ed to state is, to the best of my know-
ledge and belief, today, thal is, when
I am making such an affidavit, my
income does not exceed the tlaxable
limit.

The second point which I wurged
yesterday and which I wsuld like to
develop a little today is In remerd to
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persons who are already assessees. I
suggest that if, for instance, I am
an assessee and have an amount of
interest coming to me from a fixed
deposit account in a »ank, it should
be possible for me to tell the bank
when it is paying interest to me “1
am an assessee; you can communi-
ecate, as you are required by law,
about the payment of interest to me
to the income tax department; you are
within your right to do that: but, do
not start deducting the tax from this
interest. I am an assessee and I am
herewith producing a certlficate from
the income-tax officer who arsesses me.
He certifies that my case is on such
and such register, with general index
register number so and so, company
circle, or whatever it is, so so.”

Then, what will happen 1is this.
Firstly, those persons who honestly
believe they have no income sbove the
taxable limit will be excluded by mak-
ing a simple affidavit or statement,
and, secondly, those, like me, who are
already assessees, by furnishing a
certificate of this kind, will be exclud-
ed. That does not mean that I get a
way from the payment of tax; it only
means that I get away from, I escape.
a lot of unnecessary paper work and
vouchers, and this, that and the other.
There is the machinery for advance
demand of tax and the advance pay-
ment of tax, “‘pay as you esrn”. So,
I pay the tax even when there is no
deduction of tax at source.

So, what I am trying to get is this.
For those who give an affidavit that
they are not liable to pay tax and
those who produce a certificate that
they are already liable to tax as
assessees, they should be excluded.
Then you will get a middle batch of
people who are not ahle {o certify.
In those cases, I am entirely in agree-
ment with the Government that the
tax should be deducted at source: at
least, you get that much tax because
most of that body of pecple choose
not to take advantage of either of
these procedures that 1 have suggest-
ed. Many of them will probably be
persons who are dodging tbe tax any-
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way, and in regard to those people I
have no sympathy. In such cases,
the deduction of tax at source cught
to be imposed very strictly, and I have
no objection to it.

Therefore, to sum up Lriefly, in the
affidavit the words “to the best of my-
knowledge and belief” should be in-
cluded so that one will not be liable
to deduction of tax when one has no
income liable to tax at the time of
submitting the affidavit. Secondly,
when a certificate is produced from
the income-tax officer by those who.
are already assessees that they are-
assessees and are being taxed, those
cases too ought to be exempted from.
the deduction of tax provision.

I would like to end with this ob-
servation that the amendments which.
the Finance Minister proposes to
make are so admirable that I would-
not like to press any of my amend-
ments and I would, with the permis-
sion of the House, withdraw them.
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Shri Beni Shankar Sharma: Mr.
Deputy-Speaker, Sir, my amendment
stands at number six and, I think, I
should have been given the first op-
portunity, Anyway, I take this op-
portunity for congratulating our Fin-
ance Minister for the great wunder-
standing displayed by him in taking
away from the purview of this sec-
tion the payment on account of
brokerage, commission and profes-
siona] fees. T share his anxiety, so far
as interest is concerned, and I can
appreciate that so far as interest is
concerned, some blackmarket opera-
tions pass through these interest
accounts and, naturally, I would sup-
port him if he wants to keep 11 this
in this Clause. But I fail to under-
stand why he should not give the same
treatment which is already given to
the existing assessees—to those per-
gons also who are on the G.I.R. of
the Income-Tax Department. By the
first proviso he has given exemption
to those persons who are not asses-
sees provided they give an affidavit
in the prescribed manner. I would
request him to extend this principle
1o those persons who are not on the
GIR. of the Income-Tax Depart-
ment. My amendment seeks to have
that.

I think, this Clause is not going to
be used as a machinery for simply
tightening the collection measures.
As I heard the other day the Finance
Minister speaking that this is meant
to check black-market operations, as
I said, I share his anxiety for that.
‘But in trying to check black-market
operations, no unnecessary harass-
ment should be caused to the existing
assessees who do not deserve it. My
amendment seeks to remove that
harassment also.

Shri 8. S. Kothari: It is rather a rare
occagsion indeed, when an Opposition
Member rises to appreciate an action
of a Minister. Mr. Morarji Desai’s
action in withdrawing the deduction
of tax at source from professional
fees and commission and brokerage
has been appreciated by a large cum-
‘ber of people, particularly in the
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I also represent Chartered Account-

ants; they have also appreciated it

and would like to thank the hon. Fin-

ance Minister for that.

With regard to interest, I submit
that the measure is there and, since
he is going to retain it, I think, it is
necessary that the machinery is tight-
ened to ensure that what is deducted
at source reaches the hands of the
Government. It is not going to be
an easy task, because in the rural
areas considerable amount of interest
is paid and there are the money?
lenders who charge famtastic rates
of interest even from poor cultivators.
That should stop some day by law or
by convention or by something else.

An Hon. Member: That is not going
to be stopped.

Shri S. S. Kothari The main point is
that wherever tax is deducted at
source, it must reach the hands of the
Government. That must be ensured.
There have been cases where, even
with regard to salaries, tax deducted
at source, it not paid in time to the
Government. There are cases, where
sometimes for years the money is not
paid and the Department is nat able
to trace out or follow up the cases,
because deductions are made, in large
numbers, and this is going to add to
the number of such deductions, be-
cause of this deduction at source from
interest. It must be ensured thai the
money reaches the hands of the Gov-
ernment.

I wish to withdraw my amendments.

Shri D. N. Patodia (Jalore): I want
to oppose this clause as a whole. Be-
fore I proceed, I join my colleagues
in expressing my warm appreciation
for withdrawing the deduction of tax
at source from commuission, brokerage
and profession fees. Having with-
drawn this and having amended the
clasuse in respect of interest also
by which deduction in respect of com-
panies will be at the rate of 20 per
cent and in respect of individuals at
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[Shri D. N, Patodia].

the rate of 10 per cent, I hardly see
any point in retaining it

Now, when the interest is paid to
the company, it goes without =aying
that those companies are regular as-
sessees and, therefore, any such pay-
ment is automatically covered in the
form of payment of taxation by the
company. Then, in respect of indivi-
duals, since the deduction will apply
only when the payment of interest
exceeds Rs. 400, it can easily be under-
stood that whenever one single item
of Rs. 400 is paid to one individual,
that individual in most of the cases is
likely to be the assessee again. There-
fore, looking at the total payment of
the interest to such persons who are
not regular assessees, which is going
to be in any case very insignificant,
I believe that the administrative bur-
den on the one hand and the dificul-
ties which the payers and the receiv-
ers of the interest will have on the
other hand, do not justify this parti-
cular clause to be retained any fur-
ther. In any case it will again, to a
certain extent, discourage the deposits
into the bank because everybody
would be conscious that whenever in-
terest is received, the tax will Le de-
ducted. Therefore, in view of the very
insignificant part which will be play-
ed in the form of collection of tax
by this measure, I suggest that this
particular measure may be with-
drawn.

Shri Morarji Desai; I am very
thankful to my hon. friends for think-
ing that 1 have improved. But I am
quite sure that sometimes when 1 am
not able to accept their suggestion,
they will again say that I have not
improved. That is also possible.
When a measure like the Gold Con-
trol Order was brought in, I could
not accept what was said because of
the interest of the country. It was
not a question of myself and I consi-
der that it is a great calamity thst that
Order was not allowed to be worked
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s it should have been worked for-
the economy of the country, Still one-
has to go by the views of the people
in a democracy and one accepts it
But one does not accept it voluntari-

ly to let the floodgates loose and
allow everything to go. At least that
is not the position in which I have Lo
work. If I am in a responsible posi-

tion where I have to work, I have got
to take also the censure from my hon.

friends if it is necessary in the inter-

est of the country. It does not mat-
ter if I pass out, but the country will
benefit. That is how I look &t it.

In this particular matter, one hon.
Member has opposed the :lause to=
tally because he does not want even
interest to be concerned in the tax
being deducted at source. 1 eannot
understand that. I do not understond
why deduction at source is going to
be harmful and irksome to anyLody.
Deduction of tax from dividends,
even of Rs. 5, is done and that is not
found irksome by anybody. Nobody
has objected to that so far. There
also we have said that those who are
not paying income-tax should inform
the people and it will not be deduct=
ed. That is the system that I have
introduced and I want to see that that
is properly implemented.

In this particular matter, the objec-
tion raised by my hon. friend, Mr.
Dandekar, is, in my view, very tech-
nical and yet, 1 would like to see
that no income-tax officer harasses
somebody because there has been
even a technical breach. I can, there-
fore, accept an amendment here of
either “at an estimated total income™
or even I would say, “to the best of
his knowledge and belief’. I am
prepared to accept either of the two.
But I would prefer “at an estimnated
total income” to the other thing
because that would be much better.
1 am prepared to accept it and I
would move that amendment at the
relevant place. Therefore, that is
taken care of. The question of the
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assessees is different. There are many
assessees who do not give a propetr
return and it is in order to see that
those people are caught and prose-
culed and punished very heavily—
which is the next measure which I
.am contemplating—that such a return
is necessary. Unless one takes to
some strong measures which wil]
bring not fear of God but fear of
Government into the minds of those
people who want to break the law,
it will not be possible to get the law
implemented by everybody in the
country especially in fiscal matters
and, therefore, one thinks that this is
necessary. If by experience it is
found that it is not necessary one can
certainly remove it, and I have no
hesitation in doing it an any time.

At present, the law provides for
this already. In section 133(4) of the
Act it is already provided that an
Income-tax officer can require any
.assessee to furnish a statement of the
names and addresses of pecsons io
whom he has paid in any previous
year rent, interest or commissivn or
royalty or brokerage or any annuity,
not being any annuity taxcble under
the head 'Slaries’ amounting to more
than Rs. 400 together with particulacs
of all such payments made. Jo. that
provision is already there. Therefore,
it is not going to be an additional
hardship. The form also provides
for it. Deduction is no great hard-
ship to anybody. This has got to be
done by all banks and compami=s. If
they deduct also it will mean the same
thing; there is not much extra labour
in this. When advance tax is paid,
the assessee can take into aecount
what will be ‘deducted; that percen-
tage is given and he can deduct that
from his advance payment so that
there is no question of any double
payment at any time. The accrual of
interest is known to everybody. It is
not going to be a windfall to anybody.
He knows where he has invested and
what interest he is going to get. He
also knows how much will be deduct-
ed. Therefore, in advemce payment
also there is not going to be any
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difficulty. It is with a view to find-
ing out ways and methods whereby
one can detect unaccounted-for-
moneys that this has be2n brought
in. We have got to exercise our
brains to the best exient possible.
Of course, those other people wi]l
exercise their brains to see how best
to avoid it. This see-saw puzzle al-
ways goes on in society and yet Gov-
ernment have got to functin to the
best of their capacity and ability.
Therefore, I consider that this provi-
sion is necessary and it will help
Government in getting over the
charge which my hon. friend Shri
Indrajit Gupta makes namely that we
do not want to find out unaccounted-
for-income or evasion of iaxes. 1t is
very wrong when he says that. If he
wants to call me names cerizinly he
can always do so, but rot in this
matter. We are very particular to
see that we more effectively detect
these things and that is why we are
taking several steps. I am also think-
ing of several ways and means by
which the tax could be as.essed ana
levied in such a manner that it would
not be possible to evade it and yet it
would become so simple that any-
body can fill in the form. Of course,
that will go against the interest of
some professional people.

Shri S. S. Kothari: We do not mind.

Shri Morarji Desal: but they will
find other strategems to see that they
are required and that is all that will
happen. But we shall have to provide
for many of these things and const-
antly do this exercise to see that the
law js abided by all the people, That
is why I cannot accept the total oppo-
sition of the hon. Member who has
opposed it.

Shri N. Dandeker: I seek leave of
the House to withdraw my amend-
ments.

Shri B. 8. Sharma: [ seek Jeave of
the House to withdraw my nmend-
ment.

Mr. Deputy-Speaker: IIave the hon.
Members leave of the House to with-
draw their respective amendments,

Several hon. Members: Yes,
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Amendments Nos. 6 and 37 to 43 were,
by leave, withdrawn,

16 hrs.

Mr. Deputy-Speaker: In one of the
Government amendments, No. 139,
there is a slight change to be made,
that is, in 194A (1) (o) instead of
‘declaring that his total inrome
assessable. . . .’, it should be declar-
ing that his estimated total income
assessable’.

I shall now put this anerdment as
corrected as well as Government
umendment No. 160 to the vote « the
House.

The question is:

(i) Page 24, for lines & to 33, substi-
tute—

“194A. Interest other than
“Interest on Securities: (1) Any
person, not being an individual ov
& Hindu undivided fam.iy, whn 1s
responsible for paying to a resi-
dent any income by way of
interest other than income
chargeable under the head
*“Interest on Securities”, shall, at
the time of credit of such income
to the account of the payee or at
the time of payment thereof in
cash or by issue of a cheque or
draft or by any other .node,
whichever is earlier, deduct in-
come-tax thereon at the rates in
force:

Provided that no such deduction
shall be made in a case where
the person (not being a company
or a registered firm) entitled to
receive such income furnishes to
the person responsible for making
the payment—

(a) an affidavit, or
. (b) a statement in writing,

+declaring that his estimated total
Income assessable for the assess-
.ment year next following the
finangjal year in which the income
is credited or paid will be Jess
than the minimum to in-
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(2) The statement in writing
referred to in sub-section (1)
shall also contain such other parti-
culars as may be prescribed, be
verified in the prescribed man-
ner, be signed in the presence of
a Gazetted Officer of the Central
or a State Government and
bear an attestation by such Officer
to the effect that the person who
has signed the statement is known:
to him.

(3) The provisions of sub-sec-
tion (1) shall not apply—

(i) where the incomes credit-
ed or paid at any one time does
not exceed four hundred rupees;

(ii) to such income credited
or paid before the 1st day of
October, 1967;

(iii) to such income credited
or paid to—

(a) any banking company to
which the Banking Regulation
Act, 1949, applies, or any co-opera-
tive society engaged in carrying
on the business of banking (in-
cluding a co-operative land mort-
gage bank), or

(b) any financial corporation
established by or under a Central,
State or Provincial Act, or

(c) the Life Insurance Corpo-
ration of India established under
the Life Insurance Corporation
Act, 1956 or

(d) the Unit Trust of India
established under the Unit Trust
of India Act, 1963, or

(e) any company or co-opera-
tive society carrying on the busi-
ness of insurance, or

(f) such other institution,
association or body which the
Central Government may, for
reasons to be recorded in writing,
notify in this behalf in the Official
i
Explanation—In this _sectic
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Tehsildar or a Mamlatdar of a
Taluka or Tehsil or any other
officer performing functions simi-
lar to those of a Tehsildar or
Mamlatdar”. (159 as modified)”.

(ii) Page 26, for line 23, substitute—

“has furnished to him an affi-
davit or a statement under the

proviso”, (160)
The motion was adopted.

Mr. Deputy-Speaker: I shall now
put amendment No. 178 to the wvote
of the House.

Amendment No. 178 was put and
negatived,

hur. Deputy-Speaker: The question

“That clause 30, as amended,
stand part of the Bill”.

The motion was adopted.

Clause 30, as amended, was added to
the Bill

Clauses 31 and 32 were added to the
Bill.

Clause 33— (Certain amendments to
Income-tax Act to take effect from lst
April, 1968).,

Shri N, Dandeker: I beg to move*:
after “Third

Page 27, line 1,
Schedule” insert—

“with the exception of Item 22
thereof”. (44)

This is a very small thing. It is
concerned with the clause which says
that the amendments to the Income
Tax Act directed in the Third Schedule
ghall be made in the Income Tax Act
with effect from the 1st day of April
1968, that is to say, prospectively. I
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Third Schedule at page 92 which is
concerned with reducing the age limit .
from 70 years to 60 years. Then there
are one or two other minor things-
connected with the annuity deposit
scheme. I submit this annuity deposit
scheme is so vicious that any relief
that is intended ought to be imme-
diate and not prospective. There-
fore, I have suggested an amendment
to clause 33 which, with the amend-
ment, would read:
“The amendments directed in the
Third Schedule with the exception
of Item 22 thereof shall be made
in the Income-tax Act with effect
from the 1st day of April, 1968".

with the result that the overriding
clause, which is sub-clause (2) of sec-
tion 1 will apply—'save. ... . shall
come into force from the lst April,
1967".

In other words, item 22, I submit,
should come into effect from 1st April
1967. It is connected with the annuity
deposit scheme.

Shri Morarji Desai: The annual de-
posits in relation to incomes which
are liable to tax for the current assess-
ment year 1967-68 were to be made
during the past financial year. They
have already done it.

Shri N. Dandeker: This year I
shal] have to make a deposit for the
next financial year and I cannot be
governed by the law of next year. If
I have got to make advance deposit
in relation to the assessment year
1968-69, the law of this year applies.

Shri Morarji Desai; Now we have
made it prospective; therefore 1968-
689 will apply.

Shri N. Dandeker: When it comes
to determining whether I have made
a proper deposit, the later law ap-
plies; but when it comes to whether I
should or should not make a deposit,

th.inkone'ottheuamuﬂmm? ought how much deposit, it is the law of
not to be made prospective but t{oday which applies, because it is ad-
immediate, thet is, item 22 of the vance payment of deposit.

*Moved with the recommendaiion “‘of the President.
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Shri Morarji Desai: The only diffi-
«culty is that if this is done, those
who have defaulted last year will
escape, 1 will not be able to punish
them. There is a penalty charge for
those who have not done it, and if I
accept this, then they will escape, that
is all that will happen.

Shri N. Dandeker: They won't
either, they will be assessed this year
in relation to this year's laws. Last
year if they did not make the annual
deposit, they will be assessable this
year, except of course for age, if my
amendment is accepted; otherwise,
they will be assessed in relation to
the law as of this year gs amended by
item 22, they as well as others who
have got to make annual deposits in
advance., I ecannot make an annuity
deposit in advance this year in rela-
tion a law that does not exist at all,
1 make it in relation to a law as it
is this year.

Shri Morarji Desai: I think we can
consider it in the schedule itself if it
is necessary, or by a notification we
can do it, but I would not like to
make any change whereby some peo-
ple will escape penalty. We will do
it by a potification if it comes to that.

Shri N. Dandeker: So long as you
.are sympathetic to the thought, it is
all right. I do not press.

Mr. Deputy-Speaker: Has he the
permission of the House to withdraw
‘his amendment 447

Hon. Members: Yes.

Amendment No. 44 was, by leave,
withdrawn,

Mr. Deputy-Speaker: The question

“That clause 33 stand part of
the Bill®

The motion was adopted.
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Clause 33 was added to the Bill.

Clause 24 Amendment of Act 27
of 1957).

Shri Indrajit Gupta: I beg to move:*
Page 28, omit lines 4 to 28. (181)

Mr. Deputy-Speaker: I put the am-
endment to the Vate of the House,

Amendment No, 181 was put and
negatived.

Mr. Deputy-Speaker: The question
is:

“That clause 34 stand part of
the Bill.”

The motion was adopted.

Clause 34 was added to the Bill,

Clause 35~ (Amendment of Act 18 of
1958).

Shri Indrajit Gupta: I beg to move:*
Page 31, omit lines 7 to 31. (182).

Mr. Deputy-Speaker: I am putting
the amendment to the House,

Amendment No. 182 was put and
negatived,

Mr, Deputy-Speaker:

.

The question

“That clause 35 stand part of
the Bill”

The motion was adopted.
Clause 35 was added to the Bill

Clause 36— (Amendment of Act T of
1964)

Shri Morarji Desai: I beg to move:*
Page 34, after line 21, insert—

‘(c) in the First Schedule, in rule.
11—

() clause (v) shall be omitted
with effect from the Ist day
of April, 1968;

*Moved with the recommendation of the President.
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(ii) for clause (vii), the following
clause shall bg substituted
with effect from the lst aay
of April, 1968, namely:—
“(vii) an amount egual to fifty
per cent. of the sum with
reference to which a de-
duction is allowable to the
company under the provi-
sions of section 80G of the
Income-tax Act;”’, (161)
Shri 8. S. Kothari: I rise to oppose
clause 36, not on account of what this
clause proposes but on a very im-
portant point, that is the basic tenets
of this, shall we say, retrograde and
obnoxious tax, namely, companies pro-
fits surtax. There is 3 basic contradic-
tion between the principle underlying
this tax and the principle underlying
the so-called tax credit schemes to
which the Finance Minister has re-
sorted to give relief to the aluminium
industry., That is a welcome thing.
But I would describe it as a kind of
uneasy co-existence. These two things
are contradictory. A company in-
creases its profits. What happens?
The company is penalised more- and
more, It is g deterrent to efficiency,
te higher profits and it Is an invita-
tion to tax evasion. If it shows more
profits, it has to pay tax at a higher
rafe.

Shri Indrajit
pay less then?

Shri S. S, Kothari: I am pointing
out the contradiction between two
schemes. What is the object of the
tax credit schemes for aluminium or
any other industry which is granted
tax credit certificates, if it makes
more profits. It is to give tax relief.
1 do not know how these two things
can co-exist in the same law. It means
that there is some sort of confusion in
the thinking of the Government. This
tax must be dropped, as this is an
invitation to evasion and it penalises
efficiency and Profits. Profits are the
sivews of growth; they lead to greater
expansion.

" The maximum limit to taxation at
present is T0 per cent here. In other
countries, it is far less. It should be

1623 (Ai) LSD—I1.

Gupta: Should they
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reduced to sixty per cent and made
applicable to all companies, public
and private. In ‘the case of private
companies, the tax may go even tg 75
or B0 per cent. The Finance Minister

_expects them all 10 be good and honest

people, who must pay all their taxes
fully. 1 do not have any brief for
those who evade tax; you may Pput
them in jail, but make your tax struc-
ture acceptable to society, Let society
stand up and say: this tax structure
is reasonable, just and equitable; we
must all obey the law and we must
follow it correctly. I have no objec-
tion at all to punishing the evaders,
but make it reasonable and just “axa-
tion. In view of the inherent contra-
diction, to which T had already drawn
the attention of the hon. Minister, I
say that the surtax on company pro-
fits must go completely. Secondly, the
limits must be reduced. These are
the two points which I wanted to
emphasize.

After having said what I had to
say, I withdraw my opposition to the
clause.

Mr. Deputy-Speaker: The hon. Fin-
ance Minister.

Shri Morarji Desai: He has with-
drawn his opposition. What am I to
say?

Shri S. S. Kothari: To the basic
tenets, I am still opposed.

Mr. Deputy-Speaker: I shall put
amendment No. 161 to the vote of the
House. It is government amendment.
The question is.

Page 34, after line 21, insert—

‘{¢) in the First Schedule, in ~ule
1—

(i) clause (v) shall be omitted
with effect from the 1st day
of April, 1968; )

(i) for clause (vii), the ollow-
ing clause shall be substituted
with effect from the 1st day
of April, 1968, namely:—

“(vii) an amount equal to 4fty
per cent. of the sum with
reference to which a dedue-
tion is allowable to the com-



15203 Finance (Ne. 2)
pany under the provisions
of 'Qgchun the In.

e-tax }E.et.-'" (181)

The ,mom was adopted.

_ Mr. Deputy-Speaker: The question

152
“That clause 36, as amended,

stand part of the BTIL”

The motion was adopted.
Clause 36, as amended, was added to
the Bill.

Clduses 37, 38 and 39 were added to
the Bill.

Clause 40—(Amendment of Act 1 of
1944)

Mr. Deputy-Speaker: We take up
clause 40 now.

Shri medrdjit Gapta: Sir, I am mnot
moving endmgnt No. 184, Hete,
pleast dllow ‘e to just connltuhtt
the Mifiarice Minister on witHdrawihg

the duty on cigars, because I m&e
cigars,” I move:*
Page 36,—
Omit lines 6 and 7. (183),
Page 37—

Omit lines 1 to 4 (185).
Dr. Ranen Sen: I move:*
Page 37, line 27,—
Omit “Item Nos, 2, 3(i),” (186).
Shri Lobo Prabhn (Udipi): I move®
all m_v nmend.mehu
Paie Sﬂ-—- *
Omit lines 6 and 7. (238).
Page. 36,—
Omit lines 14 to 16.
Page 36,—
Omit lines 17 and 18.
Page 36—
Omit lineg 36 and 37. (241).
Mr. . Deputy-Speaker: Amendment
No. 242 is the same as 185.
Shri Benl Shinker Sharma:
move:*
Page 37—
Om!t Hnes 5 to 9.

(239).

(240).

(243).
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Shri Lobo Prabhi: I move:*
Page 37—

Omit lines 10 to 15. (244)

Mr. Deputy-Speaker: Amendment
Nos. 268 and as'r of Shri Kothari are
the same as amendment Nos. 238 and
239 diready moved.

Shri 8. 8. Kothiri: Sir, I move:*
Page 36—

Omit lines 19 and 20. (268)

Page 37,—

Omit lines 1 to 4. (2689)

Page 37—

Omit lines 5 to 9, (270)

Mr. Deputy-Speaker: All the ymend-
ments ynder clause 40, which are not
overlapping, have been moved.

Dr. Ranen Sem (Barasat): Aumend-
ment Nos, 183, 185 andl 18t are com-
mon to many of my hon, friends,
and all these amendments relate ‘o
the chapter on indirect taxes. Already
we have shown, and the hon. Fin-
ance Mip.istel‘ hag also admitted, that
though the direct taxes have 1n-
creased, the volume of increase in
the indirect taxes is much more than
the direct taxes. Even now, today,
for this year, the Finance Minister
has Proposed to increase the tax on
coffee, tea, cigarettes—I am a ciga-
rette smoker, and my friend Shri
Indrajit Gupta is a cigar smoker and
so he should be happy—cotton yarn
and twists above 29 counts, and the
net result is that the consumer godds’
price is going higher, and the in-
dustrialists ahd ‘the businessmen,
particularly the big businessmen,
take advantage of these taxes and
incredse the prices over and above
what is taxed. Therefore, we oppose
this sort of increase in indirect
ﬂhc '

*Moved with the recommendation of the President.
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Yesterday, Shri Morarji Desal
asked us g question: if indirect taxes
are not levied, how can the State
get revenue and how can the State
be run. He quite irrelevantly intro-
duced a point about tax structure in
the USSR. Since then, I wag look-
ing into some of the figures. Mr.
Morarji Desai should know it; it is
ny good that the Finance Minister of
India should be ignorant of 3 cer-
tain thing which he has referred to
in his speeches. He said that the
indirect taxés in U.SS.R., also are
growing, and they derive their main
income from indirect taxes. I
beg to submit that the main revenues
of USSR. are derived from the
socialised sector, from socialised in-
dustries.

Shri Morarji Desai: That is also
indirect tax.

Dr. Ranen Sen: Here the direct
taxes are mere or less derived from
the salaried employees. The other
day he said, out of Rs. 1 lakh Ra.
82,000 is taxed. The people in the
lower rung who are salaried are
mhde to pay through their nose the
direct taxes. The people in the
upper rung go scot-free and we never
catch them in spite of our best efforts.
Therefore, it is no good stating cer-
tain irrelevant matters and trying to
justify the indirect taxes. We are
definitely opposed to any increase in
indirect taxes on any consumer goods.
Me has taxed coffee and tea. Every-
body knows that the whole of south
India drinks coffee ang the whole of
forth India, central [India, eastein
India and western India drink tea
ahd smoke cigarettes. In the viiluge
restaurants, people drink tez and
chffee. TFrom fhem he wants to ree-
life quite a latge sum. In our sm-
eridments, therefore, we have asked
for the ‘abolition of the indirect
taxes on these items. As I suid
eartier, every year four or five com-
mdodities gre chosen and indirect
tazes are imposed on them. Next year
antrer category o articles are
chbsen and faxes are imposed. We
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are totally opposed to such taxes
and hence we have moved our am-
endments.

SHH Lobp Prabhu (Udipi): I would
like to deal with all my amendments
together relatihg to Increase duties
on tea, coffee, motor spirit, petro-
létim products, rayon, yarn for hand-
loom #nd aluminium. Ewven though
the Fitiante Ministéer has shown him-
4E1f 30 anienable to reasonable sugges-
tions, T am not anticipating this te-
lief on my own arguments. I am
anticipating it on his arguments. He
ha¢ laid down two pgenera] criteria
for his taxation and three specific
ongs for these new increases, The
twb general criteria are there should
be np inflation and that recession
should be arrested. In respect of
the first criterion, I would refer him
to the rise which has takeén place
since his budget was introduced on
26th May. At that time, the Eco-
nomic Time: inder of prices for
general articles was 197 and at pre-
sent it is 208.9 points have increased
in the course of 7 weeks, I would
like to bring it to his attention that
such a steep increase has never
taken place before, even though our
country has been used to inflation.
It is for him to explain if there are
any factors other than his budget,
which are responsible for this In-
crease. If he says that there iz a
diminishing prospect in respect of
food due to the Suez Canal closure,
the recent rains would have corrected
that prospect. Therefore, there re-
mains one single factor, namely, his
budget which has imposed a total
of Rs. 115 crores of new taxes, out
of which he has announced conces-
sions to the extent of Rs. 16 crores.

Therefore, if he cares to keep the
econbmy on at least the same level
of inflation he has to think of giving
up thete taxes. Ome may enquire
how this increase in prices takes
Place from taxes. It will not be
deriled that the tax is added to the
pifce and that particular item in-
dielises the total of the particular
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consumption pattern. That will not
be denied What has not been
noticed, but what is equally import-
ant, is that the increase following
from these items is generalised, it
proceeds on as it were a capillary
action to all pther items. For ins-
tance, the man who has to pay more
for his tea or shoes or utensils will
just say why should not he put up
the price for milk that he is selling,
why he should not increase the price
for his labour. So tp that extent
the tax increase, for this small am-
ount which the Finance Minister im-
poses, goes to the prices of all arti-
cles. Tt is a wasteful process, and 1
would like the Finance Minister to
examine if this does not happen, by
examination of the actual increases
that take place in the prices of all
these commodities,

Along with that, there is a certain
fall in demand. 1 have mentioned
that high prices are general, so is
this fall in demand general. Here
in ‘Delhi, at the super market, after
the budget was imposed there was a
reduction in demand for wvarious
items rising from 6 to 20 per cent.
The taxes, therefore, are to that
extent very hard on the people in
the sense that they who are consum-
ing so little are made to consume
less. Therefore the Finance Minister
has to take note that if he wants
freezes, freeze on wages, freeze on
prices and freeze on profits, ha must
begin with a freeze on taxes. It
is idle to talk about the responsi-
bility of others, it is idle to call for
the sacrifices of others, when the
Finance Minister goes on gaily in-
creasing the taxes and daily adding
to the prices.

‘His second argument about reces-
sion is again contradicted by the
‘position which has arisen after his
budget was announced. Ome would
‘have expected that with the con-
ocessions to industry, which he made
so much of, the industry would res-
pond, that the share prices would
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rise and that the share market would
show a new. brightness, The -posi-
tion is very much the reverse, Today;
daily factories are closing, daily
thousands of workers are being ren-
dered unemployed. Who is to blame?
It is for the Finance Minister to say
here and now if there is any other
factor except his budget which dur-
ing the last séven weeks has heen
responsible for this decline in indus-
trial production, His anxiety to reduce
recession comes to only lipservice
when he does not take note of the
fact that the addition through tax
to the price means reduction in in-
dustria] production  reduction ia the
articles available to the common
man.

I am now coming to his speaific
objectives or specific reasons for the
taxes he has imposed. The first
reason he has given jis that exports
should be encourageg by increase
on internal prices. This particular
line of thought does not appear to
have ‘been followed far enough. If
internal prices rise, and they have
done as they should do, the export
must decline. This is fundamental
fact, a very simple fact also, which
had been completely ignored. The
fact that during the period of 8
weeks, these fatal 8 weeks since
the budget was resented, the
prices have arisen, the food prices
have risen by 21 points according to
the index of the Ecoonmic Times a
fact which could be verified at once,
is evidence that on the one hand the
internal market and the common peo-
ple suffer and on the other, the ex
port market, about which so much
anxiety js professed, is going down
every day. If there are any figures
to show that during the last 8 weeks
our export market has not declined,
those figures may be 'made available
to us.

urse, the reason for the dec-
of the export market is a very
d one, and T spoke about it when
participated in the budget discusion
last time, and that is devaluation.
When I placeg this fact before the
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House while speaking on the budget
last time, the Finance Minister in his
very suave but, at the same time,
curt way dismissed the suggestion £0r
revaluation in place of devaluation
saying that this canot be done because
of our comitment to the world Bank.

- Subsequently, I had occasion to put
& rshort notice question, pointing out
to him that the par value of our money
can be changed at any time, if there
is a fundamental disequilibrium, Now,
this is a point which he migtt answer
now, because at that time his wvery
brief and rather curt and almost un-
kind way of dismissing my suggestion
of revaluation by saying that it would
not be possible on account of our
agreement with the world Bank is
not right. We have the right at any
time to change the par value of the
currency. When devaluation has put
our internal prices up by almost 30
points, when devaluation has cut down
our exports, when this devaluation
had made it impossible for us to indus-
trialise ourselves, when it involves a

been applied to its Iog'leal
conclusion, the conclusion arising
from the fact that any rise in prices
cuts down the export market.

The second argument of the
Finance Minister is that certain items
are not of social value or that they
are socially undesirable. I will not
contest his idea in respect of cigaret-
tes being gocially undesirabla,

Shri Indrajit Gupta: But he does
not consider cigars undesirable.

- Shri Vasudevan Nair (Peermade):
That shows that he is inconsistent.
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Shri Lobo Prabhu: The idea of any-
thing being socially undesirable is g
personal one. If a country hag a cer-
tain habit, it is not for anyone, be-
cause his habits are different, to des-
cribe tha¢ habit as undesirable; be-
cause, we are a free people. In any
case, most of the items described by
him as socially undesirable 'may be
50 in a limited sense to people with a
certain jdeology, but they are not so
or the majority of the people, Then,
1 need not remind all of you that in a
democracy it is not 4 government or
a few people and for a few ideas;
but it is a governmeni for all the
people, to live according to  their
tastes, according to their desires and
ideas. So, while his objection in res-
pect of cigarettes and tobacco may be
based on medical opinion and I would
not like to press my demand, I cer-

tainly press that in respect of all the
others.

Now we come to the other argu-
'ment that profits must be mopp-
ed up and that, if they are not mop-
ped up, certain jtems tend to add to
the inflationary level. This is a very
good idea, no doubt, but with all the
mechanics of income-tax, with all
progressive taxation, is it necessary
to mop up excess profits in this very
crude manner of putting an excise
duty? That is a point which is very
important.

In so far as handlooms, rayons and
aluminium are concerned the Minis-
ter has offered some slight reliefs for
these items but these reliefs will pro-
bably do more harm than good. We
have already had the experience of
relief which has been allowed to a
reserved portion of cloth meant for
the common people. Has it reduced
the price of cloth? The price of
cloth has, in fact, jncreased because
some relief was given to that cate-
gory. Producers make good on the
other items which are not controlled
and which are not taxed specially.
The price level, I may remind the
Finance Ministry, is an integrated one
and this increase in the superior un-
taxed varieties travels to the whole
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lotan.dlqda,qntheomhmd. to
price rises even for the poor and, on
the other, to 2 lot of evasion.

The Fipance Minister was very
jubilant yesterday pointing out that
the qnanuty of shoes w will be

exempted from his order added up to
87 per cent or so. I do not know what
particular variety pf shoes he had in
view which cost less than Rs. 5/- and
which is B7 per cent of the total

Shri Ranga (Srikakulam): Chappals.

Shri Lobo Prabhu: But he may notice
that in the way of that evasion, through
those 87 per cent, lots more evasion,
will take place than the tax he is
hoping 10 get on the remaining 13
per cent.

So, my plea in respect of these clau-
ses, which I press should be deleted,
is that there should be a tax freeze.
The Finance Minister has no right to
talk about a wage freeze unless here
and now he begins a tax freeze.
Secondly, in support of my hon. friends
and also of the Finance Minister [
propose another freeze—call it Juxury
freeze—a luxury freeze, for instance,
of mreals.

An hen, Member: Cabinet freeze.

Shri Lobo Prabhu: That can rema.i::l.
But luxury freeze js my special contri-
bution. ... (Interruption).

This luxury freeze I would like to
mention in respect of two items alone.
1f one goes to a hotel, one pays—I1
have tried to ascertain it—about ten
times the cost of the food, if it is &
five-star hotel and in that way pro-
portionately down to one-star hotel. In
Madras an experiment has been tried
or mooted that a ceiling price should
be fixed for a very ordinary meal in
the lowest class of hotels. I would sug-
gest that there should be a ceiling
price for all meals. Even at g five-
star hotel it gshould not be more than
Rs. 5. If you do that you may at the
same time tackle your food problem
from a gifferert divaction,
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Today a great deal of Jnmase in the
food prices, particylarly the prices of
wegetables, is dye to the fact that there
is indiscriminate huying from those
who cater to these very h;zhly costing
meals. If the Finance Minister would
kindly advise his colleague who is pot
here that this whole problem of food
will be relieved if a ceiling is fixed on
meals, something may arise,

Then, a freeze which we can achieve
is on the rate of contraets, All PWD
contracts—I put a question here—are
continually extended. No contract is
fulfilled withip, the time fixed in spite
of the penalfy clause, When the ex-
tension is given there is a new rate
fixed both in respect of wages and
materials, which means that Govern-
ment ic constantly supporting any infla_
lim:; that is taking place by its own
actions in a very large sector. It would
be a good change if it is decided that
once a contract rate is fixed it should
remain there even if the contract is
not taken up at once. Sooner or
later, the contractor will accommodate
himself to the lower material rote or
to the lower wage rate,

These are my positve suggestions.
What I consider a luxury freeze is
very important today when we are al
talking of socialism. Let us have a
luxury freeze as a suggestion from
the Swatantra Party.

With all these lengthy arguments, I
am sorry if 1 have taxed the Finance
Minister very much, I do hope, when
he has given up already Rs. 1635
crores, he may give vp another Rs. 5@
crores. That amount of Rs. 50 crores
can be easily be obtained—it is only
1 per cent of the total expenditure of
Government—by him by asking each
of the M.it;mters sitting by his side to
impose a cut on the ex—enses, I do
not say wastage, in their own Depart-
ments,

16.41 hrs.

[Sart C. K. BHATTACHARYYA in the
Chair.]



15303 Finance (No. 2)

st ogio wro W (gAv)
aamefa ot AT @37 ¥ @y W 40
2 o 3I5% wemar W W §5 X &
7% wrgew ¥ §199 ¥ foq T @ g
§ 1 9% qF wE a7 ag a@an §
aZ Y IAH FT A § ITH O AL
F FIT IraT § | TOET § FIC AT
AW THAT AT F owAemr # oI
T & | & wran g fF e wwow w1
A wTw T G AfeT A T &
Fora wyreren® K § I ST ¥ TATE
wre F qH F gw AN #) 9g T@Y
21 9 f& w= # g few 7 fow
=T FT o @ g1 gk A fedy
wigy fafeees o' ogda fafaret &
A iy wrs 2arf gy gwrt R
fog & W & mrw ok gufee " g
f& ot W wT WG T B AT
vuh & wE wC X § AN s T ww
wrfgm | W gt 9T *F 9@ w7 fors
oA I A & a1 § g8 @ 55m
afsr &g ®@& s79 F 90 F FW
WY Eq AT T g vk A § & 53
=gt ¥ ARATE | F s g §
f& wifgr a7 & agma & 16 go<
wigAn fafeer #r w@wm 71 § 7
a7 Tm gfaw ®@ § fag I
ag &Fx Amar § a1 I gAET W 97
FIAT T & WIT O qATY Ay A
i & 3AA 7 93 fawr wfees W
T 4F ¥ 997 A’ I FRE@A §
FAR Wi Ft agrar femr g &
IR UFT & fag ag qmr wT G 7
7R 91 &1 e @ fe o7 a2 o
arfes & &Y w3z & wEAT IET AT
£ 4% 57 &1 M g7 § afeg T
I FeE & faT o fF omw W
AT TaT § W a7 9T g 24
i a1 37w FEPmT 9@ OGN
gt v awy § gl 13 qam @
#&Y qfiea ¥ a1 gEAT ¥ FAC WA

SRAVANA 5, 1889 (SAKA)

Bill, 1967

guT & MW IF AN H A ag Ea
SWaE wra & @Y & avmw f e oaw
oF sfafsmad i3 @1 @ | o
femarh & ga fag wgm s 77 fow
T G THEST H B gaA AG &
7 FEA WA ang ¢ a1 7 faw
wiia® g 7§ § afew g qow &1
HATH GAEAT HA Fr IAHT W AT
AT Aw A wal &1 o) P an gl
frftdag wafg &tk & f& @@
g ¥ FagT AT § A I G
& fog at @ g § < agi 4@ 4@
aife®l € a 7w ¥ ITwT MW v
Y FgA Hm f5 SR B Wl #
ar @ar ¥ @O ag w W@ ar
AT AW FT BRI IWT | WA G9E
FILZT OF AT Heeq 7 Tg a1 97 fF
g AT TTE ¥ [ FT, TTHT 5T WIGH
Q@R ¥ T A A G § SaRT
Uwr & faw faasr dis ¥ NFAA
i TYad § 9 wOT & A AAHAT
weat #1 framga &t & 1 afeT g ew
ITRT OF F T 9 ATHT 0 § JAHT
Tt ag ger fF 38 a8 o wE
¥ a3 ST T qOA AT AU FW
INAIT WE a2 T o+ @ A4
faa¥ av@l sw T g NG 1
agi A @ Sl wwEr adl q1
IAH FZA F YA 70-72 FAIT FH
T3 § N1 f5 gdroeeE § Wi aF
TACAITRSE QT AT 9AT g fEed
& 1 Sfew a1 w7 %277 & fr o T
FTFCFWIAT | w9 Tg A CE
ad 9@ qr 1 o Hifgar @rgm F
39 % &1 BAT O AR I FO
ar f& o 97t o FIFAET gAT
@ NGw faa §12 ag Sagaw
THT & | Mo ATEX & wgAT 47
60 F0F oo syraaT YT HTaT FEaT &
fe $1f 20 w02 § To€is fae swgam o
7 F0F 0 AT Foa TFMTAAT FI L1

15304 -



15305

:[ﬂwﬂ'“‘,mﬂﬁ]
A az ot B wwa & 7 ey f
feamr warar 2 7 g 9 wWPew ww
THARANA ¢ I9H A%T 35 9 4
femrar mar 2 fr o2 ¥faw 24w foaar
ar? ¥z 9TH I3 1w 50 4y °@v
ar | X Y 731 1w & 77 6. 50 G
2 st gek waC v 33} 2
A% wift 7z Y AT fr w09 F0=
9 %I TZ FY AT | wA TEET AT
ag v fr 9 Arm w@A w06 &
%92 & faq amt ¥ % WA 3B
ag Jrqdt M At & ag surw & fE
Tk FIOT ¥7 FEREWE ¥ fae
T @ AR | FW T2 g I W
HAZT AT AT Y AR H § qg TA9T
B aran | wa gF a7 @ 2 e ag o
AR FO% § 97 RO W W
sarar €, wae wgrang & fag & wF
ar TeFEw AT ¥ 1 FAT 39 AME
ITRY fram W @ aw
fagdt & 2 #0770 wra fer s
At zat ot Teaf ¥ A 8 w0
04 wta faw J@T qF |
qarwar fF @ e & wfafafadi
¥ grHT oF AL WAt AERT ¥ waAr
ara <t at Gy g s 9 ow =
TIE A T RATT TR
areT ¥ 3% fF qaw Ao wfe |
g A vdsm e T T
t Juy v s fear g T
9% OF WHAT Tg ¥ AT IS TN
«R w1 TR g I T A7 W
AT TF T & 79 RE A9 & @y 7=
W ¥ wgras & Sam Wi e
Hdt TUT OF WA ¥ Hg] wdl
MT 6 HHa & Fawi #1 W F
6w ' 7% A d5% § ¢ AW
wigwifal ¥ agi % wer 5 98 =@
FOF T 15 FOT & o7 T v AG

=*Finance (No. 2)

JULY 27, 1967

Bill, 1967 15306
2 | wrAl Y gR oag 15 wOT §
T FY W gaf & a7 99
@1 § WY wEE i wwe gw A
#1 a8 IAEy fF e wH W
1§ 7 WG SATET s ARy € At
oY fyr mfsw & o wofiely ol %
FoE F) Gw T 7w § T
™ ¥ wEE ¥ oAty # wfaw
27 % wgm fr a2z sfefemad
ARGERIE R R R
qE ¥ FEAT § Ay AQ @ W
ar ag Ay g =iz o

wafeu ¥ ag Fgm & w9 g w7
ag FT A § @Y 9y W T fgy
W W AGT AT R 7 oWUC WY OW
1% AT FAT AT AEY, AT FIAT
wqar =fgQ at ag 9 & § I A
it < fear it e qu & whwteat
Ffpmaatfrmzasm 15-16
Uy T famd avn 3 vEEr W
sraT Wt F faar S @ wE A 0w
oo ¥ 1 ag & WA g wa W
FHE T Y I7 FHE F Hg q€ 91w
NanEE A far I faw e 0w
&4 s wifgy WX AN wwife S
Famw W &R ]| fag e
fomr 93 ag @ gar 1 qg S aw
§ T T & FAC AW /T A FE@
# FTH FA AT § I HOGA HT AU
ATl wRT, 7% 9§ wET WA AT TR
WY e § a7 S WY g WiET | e
7 wewan § & wef o & g swoag
Ty @ W W ¥ 99 9T IE

e e

@ oF AW 7 ag wgn v i
WY F@ I TGF T AR § ! G
Ay F, v ToEE W 9% g
wfgy | ¥ W gaw @ R oW
wEt T A A S W IEHT
aTeforT g Tt WX W ag e



Is3oy

N A e 76 @ 95 TEES
g AR A g | e Fgm fw g
30 X ¥ g7 AFT W AW ww W™,
uff =% m 0 T IEwr avsfor
far w3 e agy Al & aw d
AT & A & o & fF TR s
Sy @Y 9 | R Iz 72 @ fe
IET TA AT § T W A g
TR FA R gfaar g 7 weeE
. ®Y T o war & | wEfen A e
s & i 7 1 w1 g @ & A w
¥ quwan g & A gl deem @@,
garr #1 91 4% faafs  gw amwn
A &, A THAT AT RS § IH A
% faars av @ @, sfafemEd @
w1 A T3 MR T W Ay
R E I R wree A g A
¥ @y ¥ fag wx Al § 1 awd @
wEL 7 8—8 WX 9—9 @ far WX &
uF , UF FHE W20-20 WTTH @A E
FoEw A W9 I § ey s afed
% o § e f gem oT AR
Tg A TAE @R E TR e
T h« @ @ e

Fipance (No. 2)

iy @ W w@ @ @ q@
gfar ¥ afgq | 9w T IRET W
S TRy WX A A agt ¥ A
¥ g e Y fAfedte § a8 @w
gfar I i =fgw 1 awr W o
AT S QT 8 qWEl W el §
IAH UFT N W W W ¥ afw
g fifw FLA  7g T 99 g
& 7 awwar g f5 =g dar aw 4
e gat W wERw ¥ oY Suer
. Sewm Aden o @ AT ¥
wafan & wdr wEgeT § a¥vg w0
wrga § f ot waw W Jer G E 9w
T agT W g W a g

SRAVANA 5, 1889 (SAKA)

Bill, 1967 15308
formr ST F srrod am wfafafuer w0

WEHT AT T @ I A gara g
A % a1 T=t w0 A o 7 S
TEy & fow F Froor g et 7 Ao

&vT BF FT §F W Ay FTEny

AT I AW Ay | o we
g a%ar § ar ITH F wfgo ¢

W A TG w4 At & s f e

T § T wefae ag 9 qoowe

gmmmﬁmgmm

Wi § ot o wfer g am g

39 Wi A w0 & & @ Aoy

FIAE AT FEEM

Shri S. M. Banerjee (Kanpur): I
shall confine myself to amendments
Nos. 183 and 185, particularly to the
duty proposed on shoes.

The other day I was not present
here—unfortunately, I had to be

Kanpur—when the Finance Minister
had said that he had statistics of shoe
production in the country and he found
that the price in 75 per cent of the
cases was either Rs. 5 or less,

1656 hrs.

[Mr. DePUTY-SPEAKER in the Chair].

I come fromy Kanpur which I believe
the Finance Minister knows is famous
for shoes, of good quality, medium
quality and bad quality. There is the
firm of Cooper Allen, one of the big-
gest shoe factories. There is a public
sector factory also which makes army
boots etc. I am glad to tell him that
the largest number of ghoes is exported
from Kanpur. I have gerved in g lea-
ther factory for 16 years.

An hon, Member: He was a mochi.

Shri S. M. Benerjee: Yes, I am a
mochi. MY & WX wgh ¥ W @
aoet F EwaT g

He may place an arder. I shall

supply it, with upper sole and lower
sole.
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Perhaps the Finance Minister has in
mjnd those shoes which are manufac-
tured wnh raw hide without tanning.
They are generally supplied by some
petty contractors by hhlﬁng the
DGS & D or through connivance. In
these, there is mo leather; it is some
cardboard or something like that. Or
it may be tyre shoes, the famous tyre
shoes. You purchase g second-hand
tyre and make 32 pairs of shoes.

I do not know what is the source of
his statistics. As I said the the other
day, even soles are not available for
Rs. 5. He said he would show me the
shop or he would get me as many pairs
as 1 could purchase. I have yet to
know of any shop in Delhi or Kanpur
;or anywhere in India where a pair of
shoes can be had for Rs. 5.

An hon. Member: Children's shoes,

Shri 5. M. Banerjee: Even children's
choes cannot be had atl that price.

It wil be extremely improper for me
to exhibit my pair of chappals which
I wear now. They are of the cheapest
quality, But even the price of that is
Rs. 8

Mr. Deputy-Speaker:
temptation.

Resist that

Shri 8. M. Banerjee: I have said that.
These are post-election days.

The point is this. This information
he has given is absolutely unbeliev-
able. I do not know how he gave that
idea.

Shri Morarji Desai: These were sup-
plied by the factories themselves.

Shri S. M. Banerjee: 1 believe there
are chappals made by the Khadi
Udyog, Gandhian jdeology chappals.
Even these cannot be had for Rs. 5

Shri Morarji Desai: They are not
factorins,
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Shri S. M. Banerjee: They cost Rs. 13
and Rs. 14.

Shrij Morarji Desai: They are not
taxed.

Shrj S. M. Banérjee: They are hand-
mase, not taxed.

Batas are increasing the price. I saw
a notification jhe other day that they
are going to increase the price in Ing
Batas are supposed to cater for e
middle and lower middle classes. Bata
shoes are supposed to be the lowest
priced.

An hon. Member: He may be refer-
ring to children’s canvas shoes.

Shri S. M. Banerjee: Even children's
canvas shoeg are not available at that
price. Even the Hawai chappals, made
of foam rubber in Faridabad, are not
available at Rs. §

Old Khadaons are available perhaps.
I do not know whehter the Deputy
Prime Minister would like to rule this
country ilke Bharat with Khadaons.
It is not a question of that.

17 hrs.

Shri N. N, Patel (Bulsar): This is the
shoe. ...

i we o (i)
AR, WA FC® E 7
AuETE 7
Shri S§. M. Banerjee: This is the
chappal....

Mr. Deputy-Speaker: That js not pro-
per.

Shr N. N, Patel:. ... which I purchas-
ed last month. The price, which is alse
printed on it, is Rs. 21.25, but when
I went to the shop I bought it for
Rs. 14. There are shoes on which
the price printed is Rs. 12.00 but whieh
are available for Rs. 8.00

Mr. Deputy-Speaker: Please resume
your seat. If you want to speak on
this, you can reply to the hon. Mem-
ber. Do not intervene in this manner
and that too with the shoe in hand.
This is not fair.

FHEIW
ag Far
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Mr. Deputy-Speaker: He never inten-
«ded it, but iy is not fair.

sari Indrajit Gupta: The shoe should
be expunged from the proceedings.

Shri §. M. Banerjee: I am glad the
hen. member has mentioned this, but
.2t vost of even hig ghogs may be more
ihan Rs. 7. 1 would only request him
that he should Jay his pair of shoes on
the Table for circulation among the
Cengressmen. Let them see whether
they can get it for Rs. 5. The hon.
Minister may accept my amendment
or ¢n his own he may take it up, that
it chould pe at least Rs. 15.

Moreover. I am surprised, I want to
krow what was the idea behind it
The excise duty gn footwear was exem-
pted in 1966 by a potification. In 19685
the then Finance Minister myst have
réalised, or the Chairman of the Board
of Revenue must have released, that
this excise duty should be scrapped
cr exempted. Now that exemption
notification has been scrapped by an-
other notification and this tax has been
levied. ] do not know if potifications
are treated sp shabbily on the whims
of the hon. Finance Minister, what is
going 10 be the future of this country.
Sc. I would request him once again to
appiy his mind and see that the excise
duty on this footwear is either exemp-
ted or atleast—should be exempted
ur to a minimum price of Rs, 15
I nupe the hon. Finance Minister will
give us more convincing reasons that
in saying that statistics gre available,
he has seen the villages.

What is happening in the viilages.
1If you really go 19 Bengal or UP, what
do they do? They have a pair of shoes,
that is only meant for the mela, other-
wise they take the shoe on the lathing
and move about. That is the reul
picture of what ls going on. Does he
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want us to move aboit with our shoes
I,hg lat.h} and go round the country?
] most unimaginitive. 1 would
request him to kindly accept my
amgndment.

Shr Shivajirao S. Deshmukh (Par-
bhani): T raise 10 oppose sub-clause
(f) of clause '40. 1 propose to support
al] the reasons that have been advan-
ced by Mr. Joshi.

It is a fact that the levy on power-
looms which, at the hands of the hon.
Finance Minister, has received se®
liberal enhancement literally and
mgostly affects the State of Maharash-
tra. Nowadays whenever any Mem-
ber of Parliament from Maharashira
rises on the nationa] forum and says
that this particular policy hits hard
the State of Maharashtra he is brand-
ed as a regionalist.

Shrimatj Lakshmikanthammg (Kha-
mmam): Parchialist.

Shri Shivajirao S. Deshmukh: I am
thankful to the lady member, evea
parochialist. Fortunately or unfortu-
nately Maharashtra happens to contain
70 per cent of the power looms, and
any levy which is enhanced anywhere
between 400 and 600 per cent is bound
to affect the Maharashtra State alone.
If this enhancement cannot have the
merit of being a national taxation. I
dare say that this levy is mostly, if

not solely, aimed at the people of
Maharashtra. It hurts the poorest
sections of the people.... (Interrup-
tions).

An hon. Member: Are powerloom
owoers poorest?

Shri Shivajirao S. Deshmukh: People
from middle classes in Maharashtra
were literally lured to purchase power-
looms. This was vnwanted, obsolete
machiery and they were lured to l:_n:y
them at fabulous and fantastic prices.
Then these installations were again
hit by the authorities as being illegal
mqtallatlons For years, these people
had to carry on a fight for mere recog-
nition in order to get over some pro-
cedural difficulties. When th:y have
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Imost won the pattle of recognition,

when all these installations are recog-
nised, comes the enhancement of the
levies. ... (Interruptions). 1 simply
cannot understand it on what basis
is such an enhancement proposed? The
Finance Minister seeks recourse to the
Asoka Mehta Committee report. Much
water has flowed since that committee
thought it fit in its wisdom to recom-
mend this couvrse of action which would
strike at the root of powerloom indus-
all over India. Op the one hand

we plead for modernisation of industry
and want more industries should use
electric power. The moment the
weavers switch over from hand to
power loom we imposc excise duties
on the materials which they use or en-
hance them by 400-600 per cent. What
are our social objectives, we forget al]
this in a moment and we do these
things at the behest, at the pressure of
the composite mills. It is a sad story.
Whatever the taxtile commissioner or
the financial authorities of the Gov-
ernment of India do is done at the
behest of the composit textile mills,
whether it is fixing of ceiling or raw
cotton prices or levying of tax on yarn
of other materials which the organised
sector produces and it is always against
the poorer sector. The Finance Minis-
ter proposed very seriously to refer the
whole issue to a study team. I fail to
understand what it did. What will a
study team do if we ask them
tg investigate into great detai] an issue
affectine very poor people? Their pro-
posal was a 16 per cent modification
in tax whereas the enhancement had
been 400—600 per cent. Why adopt
the process of asking the stedy team
to go into these things? I do not know
what these wisemen deliberated. I
wanted to be associated with these
people mryself but due to shortness
of time I covld not do so. I mever
imagined that these <wise people
would suggest a reduction of 16 per
cent in the proposed levy. I had
enguired from some Members of the
Rajya Sabha ag to what actually
transpired before these wise people. I
was told that the collector of customs
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of Poona and Bombay met ang they
agreed that pn the basis of last year's
collections, Rs. 8 crores would be col-
lecied on the basis of the enhanced
rate: announced by the Finance
Minister from Bombay alone and
another Rs. 4 crores from Poona.
From these two places alone, the
tota! levy amounts to Rs. 12 crores.
How is it then that the Finance Minis-
ter comes before this House and says
that the enhanced levy will give an
additional income of only Rs. 7.5 crores.
I fail to understand this. Seo, in this
counlry, whenever there is a proposal
for taxation, whenever there is an en-
hancement of particularly indirect
taxes, recourse is had at the maximum
under-estimation of enhancement.
When it goes to test audit
revenue audit, those people say that
there have been lapses in the tax col-
lection and so, if you actually take
into account the actual amount of en-
hanceq taxes collected, they are
much in excess of anticipation. It
you add to it cerlain tax evasions
which the test audit reveals, then
you would feel that the very basis
of the budget, the very conception of
arriving at the estimates, is struck
at the root. Therefore, 1 wish that
the Finance Minister goes into more
details and finds out how this levy
ultimately had to be cut down only
by ome rupee. This iz a pitiful sum.
We are asking a poor man to pay the
tax. He is the man who runs the
powerloom, whose sole factory, resi-
dence ang office premises are all sitra-
ted in a small piece of land, just a
room which measures 4x6 or 4x10
feet, who invests al] his life savings
in getting hold of a machine called
the powerloom and who literally with
his blood runs that powerloom with
the help of electricity which, thanks
to the Maharashtra State Electricity
Board very often than not fails, and
who at the end of the day, is asked to
pay the tax. This is the condition of
the man. How do you expect that man
to survive?

Mr. Deputy-Speaker: The hon Mem-
ber’s time is up.
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Shri Shivajirao S. Deshmukh: Just
one  minute more, Sir, ang I shpll
h m_g done. Y

W tth this background, if. ym.: Just
logk” at the balance-sheet of composite
textile mills in Bombay alone, I am
told that not less than 26 textile mills
in Bombay alone have been making
a profit even up to 100 per cent of
their total capital, and these textile
mills do not have to pay the enhanced
excise duty, but the enhancement of
excice duties falls only on the power
loom sector, and that too, the power-
Inom sector in Maharashtra alone
which thrives literally on the fine and
superfine counts which are describ-
ed in technical language as 40 counts
and above. If you take into conside-
vztion that category and above, you
wil] see that this enhonceqg duty stri-
ket at the root of the entire power-
loogn industry in Maharstra.

Once gygain, therciore, I appeal to
th¢ Finance Minister to call these
study group pepcle to sit together and
ask them again to go into this ques-
tion and arrive at propoer recommeén-
daticns. I am suic that the Finance
Minister wil] come out then with a
substential reduction ir the
levies even to the tube of 75 per cent
without losing a single paisa on the
anlicipated leviez which he expects to
have from the proposed enhancement.

Therefore, I wish that the Finance
Minister will again gc into this ques-
tiun and move a propeer amendment,

‘Mr. Deputy-Speaker: Many hon.
Members have indicateg their desire
to speak, because the comomn man's
guestion is invclved in thia clausel
S0, I request hon. Members to confine
their remarks just within 5 minutes
ang not more.

. Bhri Beni Shankar Sharma (Banka)
I will less time. Mr. Deputy-Speaker,
Sir, so far as thig clause 40 is con-
ctrned, there are two amondments
in my name: 238 and 243. So far as
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these amendment are concerned—
these are about tea and coffee—many
of my friends have spoken enough on
that, and so I will cenfine myself to
the latter one which deals with an
increase jn excise duties on jute
manufactures. The main object has
been given in the memorandum ex-
plaining the need for the duty: the
increase in excise duty on jute
manufactures is partly a revenue
measure and partly meant to restrict
internal  consumption, The hon.
Finance Minister in his opening speech
had said that it is only for the pur-
pose of export that hg was increas-
ing these excise duties, gp that
enough quantity of jute manufac-
tures, would be made available for
the purpose of export, Besides in-
creasing the cost of the hessian bags
which are needed for the purpose of
storing our foodgrains, it wil] certainly
increase the price of foodgrains as
well. It will hamper the export of
raw jute manufactures also. This is
not a measure by which we can in-
trease our exports.

The export of jute manufactures
depends on so many other factors.
At the time of partition, it was dec-
lared from house-lops that Pakistan
will be nowhere, because there was
jute in Pakistan, but all the jute
mills were in India. Now we know
what the condition is at present.

We had three main industries be-
fore partition—cotton textiles, sugar
and jute, We have seen the gondition
of sugar and cotton textiles. The
jute industry is also facing such a
crisis that some ‘you will find
these jute mills either in the archaec-
logical department or in the godowns
of the scrap dealers. It is our mis-
fortune that on account of our polic-
ies, we have lost the jute trade over
which we had once a monopoly in the
world.

In 1957 our total exports of
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ak:ist.m would come dow,, to its
knees, bit now Pakistan has got an
edge ‘Gver us in jute trade. It has
forpéd ahead. So many mills have
been established there and its export
has muréued by 26.7 per cent where-
as olifts has gon~ down by 244 per
cent f#om 1957 to 1966. These méasures
cannot boost our exports. We have to
také some concreté measures for that
pitpose. This can be achieved if we
adopt a rationa]l policy in regard to
our export duties. 1 know this is not
the time nor the place to state these
things. I simply want to brmg it to
the notlée of th2 Finance

that mcr&ase ia excise duty on Jt_xte
manufaftures alone would not achieve
the dgSired result of boosting exports,

—7 ke (gt -
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41t § aRt e s T w0
¥ s WOT 5 SO g AW )
iy ¥ wEe waArdl & ar A St
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oY |1 ¥ o wgi §9 WA 97 49 gh
b e s w5 od Aot v
ot it § o e & T §
&3 wa g it g & e Feart gmga o
ANefdm @ g =t dw @ frad
e & fe e ¥ W w0 oW
fige v & ay freg e § ol
duy ¥0T 7 wite o W@ W
AT §F A o TS ¥
ST T E § gCHTCHT EA At
AR F gATE wiwE &1 99w, 6
FOT TF AW & | F@IC IA WiwS
# A o 7 AW, ¥fFw F g aet
wrgar § & gw avaew # =0 st
F =@ awm A N winy faw §, fae
7=t IAFT HIA & HAA TH | WAL
T ¥ w= @ fw w1 ag wEA A
f 1w 348 F dag U7 w0 & wfuw
T @H oA A g, @ & =g fr
foa vt Y g wEA K v fam W
U ¥ & TR & TW R 9
T oW WS AT 7 R0 e
FTT 1

/A A AT AT T AT 97
w12 fdiw ® & faer /et o% ag W
awr § e frgaar & ag fam-mfas)
A g & fm FT o7 feer &1
vgaa o7 § fr 9% vEw 81 @
ez o2y, aracew F1 e At s
AN A TRy 02 s af §, IHEI
qg Fdar grn fF oaem § s @
@, AT 4% A 9 T a
widd | & &g o § 6 ooF
fedtao £ a5t T gwdatw
T8 gurwel & arfasl & e faw &
12 =1t 57 FF FAT-gEY F =T
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F1 9859 19T ALHIL F fqega w0AT
i daré

HTHTL T AR & ¥ WA
ANTE FgaT & Fwrifae 7, A1 IW a9
At T U, oF e ad v | &
X1 WA g € ford 1 s
wHET 1 e & @ i e w1 @ 9%
A ST g 1 At s e fewd
¥ @t agy warar wrenar framd
aftr o= 3o faa 3 31 w1 wamw
AE &, Fif% IHH oo & A Fr AT
FAH ITH G & | 9T W JgaT &
g & &% safear Tt 0t &, e
Tk & faewy %1 FfE qx Wt qowre A
W A5Y fear §

TEAEH ¥ AT K A W g
awgY

“Powerloomn is much more than
an instrument of production, it is
a symbol of vast countrywide pro-
cess of economic transition and
techno-social change. Behind it
lie deep economic urges of mil-
lions of people to break through
the coils of poverty to improve,
ever so little their levels of living
and to escalate themselves to a
slightly higher social layer. The
entry of the decentralised sector
in a big way in the supply of
cloth gerves to exert a healthy in-
fluence to the advantage of the
consumer, This is in addition to
the main gains, social and eco-
nomic, ke diffusion of éntrepre-
neurship and mobilisation of capi-
tal, in the dispersed mreas flow-
ing from decentralisation of the
Industrial activity.”

T T AEET F 9@ F1F W @ g
wrgar g 1 dfEw & dgem g
{Hﬂ?ﬁﬁﬁﬁmm%w-ﬁﬁ
Y v ¥ o fagrer #Y 2w o R
& e &, e Vol e A g
T HY aTaCew 97 A% few A wT
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% fagr w1 ds wrga & | & S
witw Fear fr 4 o vgaT w1 A
YA FPAT F1 &9 W g far
T KA FAY A T g AT HT
HIT TR WA FT AW F IET AT FT
g F |

Shri Ranga (Srikakulam): Mr.
Deputy-Speaker, Sir, I am not parti-
cularly very keen on growing elo-
quent and poetic about this power
loom business. I have been a cham-
pion of the handloom weavers and
khadi. Mahatma Gandhi wanted us
to support the hHandloom weavers as
well as khadi workers. Then Jawa-
harlal Nehru came and said that we
must give up this bullock-cart, go 1o
bicycle, from their to aeroplane etc,
and he has left his heritage to Asoka
Mehta whp now wants us to go from
or give up handloom, take to power-
loom, frovn powerloom to textile mill
and then escalate into, I suppose, nu-
clear age and so on  Now,

is an age-old problem whe-
ther we want decentralised industry
or centralised industry, whether we
want cottage industry or not. I want
Cottage industrieg and for very good
reasons, This government also stands
for it. They Thave spent crores
of rupees in order to develop and en-
courage the village industries through
the Village Industries Commission.
But, at the same time, we cannot very
well give up the mill industry. Seo.
a compromise is necessary, and it has
been struck and it has been imple-
mented also for a very long time by
this government after the achieve-
ment of freedom. But, unfortunately
for us, the advocates and champions
of the large-scale indusiry are not
prepared to call a halt to their aggres-
sion against - the handloom weaver,
the cottage industry worker, the de-
centralised industry and the workers
there, One of their weapons is power-
ipom, about which my hon, friend.
Shri Asoka Mehta seems to have
written a poem, a poetry with which
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our hon. friend, Shri Feranandez re-
galed the House now.

In England also, when I was a boy
and a student, they began to sing
some songs about the efficiency of
textile industry and they ridiculed
the very idea of khadi as well as
handloom when we were ardently
supporting Mahatma Gandhi in those
days. Now we have got their advo-
cates in this country also. What we
need now is a compromise between
these two, a policy of co-existence.
Unfortunately, for these people who
have brough! in these powerlooms
and more unfortunately for us all, it
has come to stick rather too heavily.
In the State of Maharashtra, in the
neighbouring State of Mysore, both of
which happen to be very influential
with this government today, they
seem to be doing their mischief
against the poor handloom weavers.

My hon. friend says that 5 lakhs of
people are employed by the power-
looms and so he wants to press their
claim. But what about the 1 crores
of handloom weavers who are to be
found all over India, in my State as
well as in any other State also?
Should we not look afer them?
Are we not to gee that their interests
are not jeopardised? I want my
hon. friends of the SSP and others

also to give some consideration to
this.

Now. let me come to the Finance
Rill. When they introduced the ex-
cize dutv on varn three vears ago and
last year also, we wanted those levies
to be dropped to the extent that they
were harming and injuring the hand-
loom weaver. They have not given
any relief. 'This year also there is
no relief provided to them. T would
like the government to think about
it. After all. at any time during the
vear, if only they could make up
their mind, they could give them re-
lief. My hon. friend says: well, we
are not imposing it on lower counts.
But the handloom weavers, by and
large, are using the higher counts,
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superfine’ counts also, because it is
only clothes woven out of the higher
counts which can yield higer wages
for them. Therefore, I would like

my hon. friend to give some thought
to it

Then, let me come to the shoe wea-
rer: We want all people to wear
shoes or chappal more and more be-
cause the present habit of going about
without shoes at all hurts their health
and also weakens their efficiency. It
is all the more so in  the south.
In the ¢arred roads and RC roads we
should encourage these people to
wear shoes as much as possible, as
often as possible. Now they do it
only when they go to their relatives’'
houses, as some of our friends men-
tioned here today. Instead of en-
couraging people to wear shoes more
often, what my hon. friend, Shri
Morarji Desai has proposed goes
against this tendency that ought to ba
developed, a very desirable object.
That is why I cannot congratulate
him on this count.

He is very unfortunate, If he had
taken any other Ministry, he would
have had a very fortunate position,
He has come into this most unfortu-
nate Ministry where he can do only
unpopular things and please nobody.
On top of that, some kind of evil
genius sits on his head and he falls
in love with the most unpopular
things and wmakes himself the author
of new impositions.

There was that excellent tax on
kerosene oill Why he thought of it,
God only knows. "It is all his misfor-
tune, as far as | ocan see, and the
misfortune of this country that these
things specially go on waiting until
he becomes the Finance Minister, Now
this time he makes himself the author
of a shoe duty. Shoe duty, keroscne
oil quty and gold control—what a
trio' and what an insanity! What a
gift my hon. friend has invited upon
himself to make to the. country? I
am extremely sorry for him. If T did
not have any personal feeling for him,
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1 would have askea mum lu De diSmuS-
sed because now he has become @&

reasonable  human being, not
necessarily a dogmatic person.
Lheretore 1 hope that * between
now  and next year some

more of this reason he would be able
to welcome and he would try mnot to
be an inventor like this of new taxes
but would try to withdraw as many
of these taxes as possible, specially
all huse excise duties gnd earn  a
good name mot only for himself but
also for the country and give an op-
portunity for the ordinary folk to
breath more freely than what they
can do today.

Shri Dattatraya Kunte (Kolaba):
Sir, in this country the Government
of India has all along been thinking in
terms of right from khadi and village
industries to ¢the most up-to-date
macninery we can think about. As
the leader of the Swatantra Party
said, what about the handlooms? We
have in the Finance Minister a person
who would look after all the imterests
of khadi and village industries and all
the interests of khadi and village in-
dustries and all those things. There-
fore I am going to make a very small
pain: as regards the powerlooms that
are there in the coumtry, whether in
the Maharashtra State or in any other
State.

What are the facts? Thea facts are
thai till ¢this proposal had come, the
duty was Rs. 1{20. Out of this Rs. 1)-
was paid by those sizing units who
bought the yarn, sized it and sold it
to the powerloom weaver Or power-
loom owner. Therefore the power-
loom owners or weavers did not bave
to invest this money. The sizing man
who did the sizing paid the duty,
bought the yarn, sized it and gawve it
to them. They paid only 20 paise or
whatever it was.

The proposal made -originally was
that it would be raised to Rs. 6 with
the result that the sizors have said
that the weavers should pay this duty
and then only they will buy the yarn
and size it for the weavers; other-
wise, they will do nothing about it.
The Asoka Mehta Committee, to
Ai) LSD—12
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which a reference has peen Imaudc, iles
aiso recommended that a state suowa
arise where Lhese poweriooms 4o not
have to depend upon oulis for e
supply of ibeir yarn that they snowd
Dave tnelr own mills, Wnere are the
mulis in the co-opermive sector? We
find from reports that at some p.ice
in Maharashtra the machinery  has
come but because of some delays
which usually happen in all these
Government organisations, for one
ceason or other, either the buildings
are not there or the other plans ure
not sanctioned, the machinery in all
those cases is lying there.

Under these circumstances, when
the effort of the Asoka Mehta Com-
mitee was to '‘make these powerloom
weavers more independent of the mills,
their dependence still continues, Today
what do we find? We find that the
duty has been raised. Originally they
hud proposed to raise it from Rs. 1|20
to RBs, 610 or gomething of sort. Now
the Finance Minister has been kind
enough to make it Rs. 1 less; so, it
becomes Rs. 5. But the rise is 500
per cent, if my facts and figures are
correct. If they are not, I am pre-
pared to learn from him because,
after all, I do mnot claim all the
knowledge. But that was the infor-
‘mation given to me and I may tell
you that a person who holds a high
position in the Government told me
that this statement of mine is a cor-
1 ¢t gtatement. Therefore from Re, 1
to Rs, 5 is a steep rise and it is for
the Finance Minister and the House
to consider whether this high rate of
duty should be there, This is all I
would like to say.

Inegs &, & ™ wAA F oA
TR T AT o o feaft @ R
I Temre & 7 Fmar =7@aT | W
#1 o sqaear o a@ & afdfy
Tg AT aaft g I a@ Yy A
ara § ofte 3a% fad et 9o
S <t Forer¥ g § o g
%aﬁ#{fth:ﬁwwﬁmﬁ



15325, Finance (No. 2)
(1 7= TR T
AT I O M F AR A9 §
SqTET IR 95 F1EA & fag Fo=r
o wfes & gfus s A T Fae
FIT T 41 FIET T4 X 20 2 65T § |
@ ¥ faew | § o foaer
AEET  TAE| TG gU AT ¥ Afaw
I F1 TR FIET IWTIA FA 7 gf
AT @ Y AT FH AgT AT AT L
T WIT FEY FT 4AT § WL AT A
FTa%a Ty @1 7 femr o9 o\
i s goTt 297 71 36% ¥F fng
ST AT HY HITH 7Y 1 AT T
¥ wrae dgren # ot fawelt #1 qmex
g ma § W TG T T} ) FE
AT & AT ZAR T4 & w9 a1 faorey
1 ufer & <= 1 F@ gfz 07
Ty § W AT 9T § 9N o § W
farareit %71 wfe 9% w1 7 1 o7 Gt
¢, waw fau afz g &1 @ a@ &
T EW o A1 m@ 5 fama
T® AT W o7 awg we § faaer 3w
wer v § ag i ¥, dda a
H a9 1 G a8 Wral F w7
30 & o T F T99 AW AT, T4 F FH
gura o sfawa a1 90 sfawa s
i e W 1 AT T 8, 56 TR
FT FIL AGT FAT AT AT AT HG W
e 41 &€ §av gheT § 28T 9T ga 9w
9 FY @7 wFT | 6% foq @ A
qugdl K1 A€ Wgdl & @ FT A€W
AEL qgAY, IR TAH T @A F T®@
qEd A gE | w faei 4 oW
T 49 I 1 9 THE 41 A1 THe
T4 y1 ifafer IR 7 T o7
TN @ g 7 fogar Tga1 § =59 fag
for o FIT THGQ ITHT KAAH F
faaf % Wt g% ag o< & & w37 @
AR gL AT 9 g1 a1 41 § 7O fae
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T g1 T AT AL AT AHT §
T &Y T qH WG §7 q9rT
F1 %9 afz  gq F7 7 W/ 2w
AT T 75g At af7 wrew § 39 €Y
fost gt @ w1 91 fr wangiE & fay
a1 W FT & GHT GET AT TAA F
ferg farmrat oreca & 9o% forg @ s
o aaY A7 fad o o1 gedt wd,
JHF! TG TAT TH HIT 7 & 772
FEN AT AT A9 q1 K qrAan g fr
WG #T QRIATHC FT, WG & AT
wifas wiEw w1 Foqa aqF & w2
@ aA®@ ® FEAIN |G & g W
arweras fog g1 A § | gE aw
T AW A F A e ¥ A
wa fi§ e wTw g F s g
T § &Y ARl 9T g IAR! AL T
w0 & % wwa § afreae o v vl
ST 9T AT FT F, T A0 F @
FL&, 34 & ofAci &1 M7 I &
T8 @41 ¥ H, G A T S
Wt §, a1 afveda ag A9 g
i g § AT g A% 9 a6 41g
AR TN AdT 7 www s §
it et fasfoa 701 § o w1
& T a1 wa § e 9ad A
#1 aga wias arw g

Ffrea =% 5 9 e
¥q@1 afx aga Afus g a1 sawt ww
9 $X, T IAAT TH, TAET FIA §
F9 71 grm, afew 78 ot &= Y
fFzaad F§ AT TRT T W § WK
FN ¥ T &%, T gz ¥ ag 7 ad
at & wmaa § & @ # wfaw
sqaedT WiaE Aoq g1 oot |
Shri Morarji Desai: What has been

said by many hon. members is noth-
ing new. This was all said before on
<ty Budget and on the Finance Bill at

tb* consideration stage. Now  all
thesy are repeated. But there are
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some points about which | should
certainly like to explain myself and
[ hope that my hon. friend, Mr. Lobo
Prabhu, will not feel that I was very
curk. Unfortunately that is the posi-
tion to which one is reduced; when
one has to reply in a way where it
is not acceptable, one js considered
curt. I do not want to complain of
any curtness on his part, But there
was no curtness in what I said. When
I gaid that devaluation could not be
put back, I only said the truth. Reva-
luation also cannot be made without
the agreement of the International
Monetary Fund. Therefore, if re-
valuation is to be made, #t has to be
done with their consent. And who
will consent to it? All those people
who are benefited by devaluation are
not going to agree to it....

Shri Lobo Prabhu: Try.

Shri Morarji Desai: How can I
try a foolish ¢thing? All that I would
say is that I would be considered
completely stupid. I do not want to
be given that epithet. You may call
me curt, but I hope I will not be
given the other epithet, specially in
the international field. That is all
that I want to say. Here I may be
salled stupid; 1 do not mind.

Shri Lobo Prabhu:
the country.

Shri Morar}i Desai: The country
has to be served in a proper manner
and not as one wamts. That js what
one has to consider.

You may serve

Shri Lobo Prabhu: It is a matter
of opinion.

Shri Morarjl Desal: There, I agree.
These are all matters of opinion. But
with my opinion, most of the pepole
will agree, all the economists will
agree, but with his opinion nobody
will agree. That is all I am saying.

He says that the exports are going
down even now. That is not true.
In june, the exports are better than
what they were last year or even
before the previous year, Therefore,

SRAVANA 5, 1889 (SAKA)

Bill, 1967 15338 °
it is not that they are going down.
They are looking up. That is what
I have said. [t is too early for me to
say that. That is why I am not mak-
ing any claim about it. One does not
know what will happen in the next
two or three months, This is not the
period when exports also look up
very much, but it was fortunaie
that during the last 'month, the ex-
ports were better than what they were

in the corresponding month in the
last year.
Shri Kamalnayan Bajaj: [r money

values or quamtities?

Shri Morarji Desal: | am talking
of money wvalues. I cannot say about
quantities because I have not gone
into that.

Then I was told by my hon. friend,
Shri Banerjee, about shoes, En seems
‘o think that I am only giviig some
figures which have no relation to
reality because he comes from
Kanpur, which is a very big city...

Shri Indrajit Gupta: He is an
authority on shoes.

Shri Morarjl Desai: He may be an
authority about himself, but not about
everything. Nobody can be an autho-
rity on anything,

Shri Indrajit Gupta: | said, ‘shoes’

Shri Morarji Desai: If he is an
authority on shoes. he is welcome tr
be an authority; I do not say anything
But at best he is an authority only
on the shoes manufactured in Kanpur
and that mill certainly manufactures
shoes of higher order and not of a
quality for the poorer people......
(Interruptions).

Shri S. M, Banerjee: 1 will give
Rs. 20. Let him get four pairs, two
for himself and twp for me.

Shri Merarji D=sal: Will my hon
friend hear mer Does he want to
hear me or as usual does he want to
drown my voice? 'That is not possi-
ble,

Even that mill produces 20 per cent
(Interruptions)
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Shri Eamalnayan Bajaj: H he gets
the shoes, at least they should not
e brought into the House.

Shri Morarji Desai:.... and its pro-
duction is related to shoes which are
less than Rs. 8 per pair. I am talk-
ing of the wholesale value, When I
talk of Rs. 5 and Rs. 8, I talk of the
wholesale value and not of the retail
value. The retail value is 25 to 30
per cent more. (Interruptioms)

o we fawad et s wigar § 0
T4 W TF K|

ot e 30K 0 Will he hear

or will he just say ‘g s
¢’ ? ww& T W e ghw ?
T gAd FE ®@E Ag g
The only quesction is whether the
duty levied is increasing that or
whether it is there before. The duty
levied is an wholesale rates and not
on the retail rates. That is, in the
factory and not of other people.
About these sbhoes which are produec-
ed in factories, I will even give what
is being produced by factories for les-
ther, rubber and canvas, They are
produced of these three materials. In
leather, shoes produced below Rs 8
are 54 per cent of the number of gshoes
produced. Therefore, they are now
being freed from duty. That is what
will be seen. In rubber shoes, they
sccount for 96.3 per cent below Rs, 8;
below Hs. 5 they are 71.7 per cent.
again above Rs. 5 and below Rs 8
they are 24-8 per cent. As a matter of
fact, on canvas shoes, they are 90 per
rent below Rs. 5, and 9 per cent above
Rs. 5 and below Rs. 8, and only 1 per
cent above it. These are flgures ob-
tained from the factories. 1f these
figures are wrong 1 shall certainly
try to verify them again.

Shri 8. M. Banerjee: We never
said that, We only said that we did
not get them.

Shri Morarji Desai: -'.‘I‘herefote, it
cannot be gaid that 1 was giving all
wrong figures.
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8hri 8. M. Banerjse: I eannot buy
at the wholesale price, He is denying
me dearness allowance, So, how ean

T buy it?

Shri Morarji Desai: I have referred
cnly to the wholesale prices, I talked
of that even yesterday. I did not talk
of retail price. I had specified it in
my speech- and yet my hon, friend
loses his patience and he goes on
butting in. That is all that he doas.
1 do not mind that happening, But I
should be corrected properly, and 1
am prepared to take correction; but
let him also follow suit and take the
correction

o Fo WMo Wit : fiwe &Y #fgh
ferdra A3Y

o At 3e€  gerEe § 5w
1 A ferm Y fraw # areme &
8 q19 w7 ¥ fysrr &fies o i
T8 7 T § 0w IHA( FqET AT
T I g aAn ? 8-9 ¥
sqiEr Ag0 a0 + Fa gEEr § ar
T A Z

TF AT 37 AT 5 F 8 FT
)

5 W oot aw g age
FTEN AT & FaT F% 7 9w 9T gYEY
&

As regards the other shoes which
are about 85 per cent of the shoes and
prepared outside these factories on
whirh there is no duty whatsoever,
how are they affected by these dutles
levied? I do not understand. There-
fore, all the argument that is advanc-
ed is not realistic; if it appeals 1o
anybody it appeals only to my hon.
friends who are making those argu-
ments and not to me.

About udsé on powerlooms, I have
gone into these figures very  vary
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carefully, It was said that Mr.
Kampanj who was one of the officers
whe had gone into this had said that
the duty acecruing to Government
would be Rs. 15 crores. I have veri-
fied that. 1 have seen even his report
where he says that the duty accruing
in.a full year will be Rs. 11 crores; so,
partially it will not be more than
Rs, 9 crores; in fact, it will be less
than that.  Afterwards he also has
found that the figures in regard to
yarn which he had obtained from
Ahmedabad were on the higher side
and, therefore, they had to be deduc-
ted, and so it comes to not more than
Rs. 780 crores. These are figures
which can be verified by anybody
who wants to verify them., I had said
yesterday that I would send those
figures to my hon, friends who want-
ed them,

Herc is my hon. friend Shri Shivaji
Rao S. Deshmukh who says that only
the Collector of Poona had reported
some flgures. 1 do not know how he
hae reporied those figures and to
whom, [ do not find those fgures
here with me at all. The figures that
I have with mie, in regard to the
duty, were obtained last year and
are with me., So far as the Poona
collectorate is concerned, the superfin:
yarn consumed on which they paid
duty which was there last year was
cnly 11'45 million k.g. So, how
could it be Rs, 10 or 11 crores last
year? I cannot understand it.
Therefore, this is a question where my
hon, friend ought pot to run away
with senfiments and emotions, I can
very well appreciate hiz sentiments
and emotions. I realise the pressure
which is being put on him and ather
friends by varioug people, and I ecan
also understand the pressure put on
me too by all these friends. I have
certainly tried to pay attention....

Shri Shivaji Rao S. Deshmgkh:
Multiplying 11 million by Rs. 5§ he
will still come to that figure.

Shri Morarji Desai: It does not
come to that,
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Shri Shivaji Rao S, Deshmukh:
He has enhanced the duties..

Shri Morarji Desai: If we multiply
it by Rs. 5 it will come to only about
Rs, 5 crores, 11 million is 1 crore and
10 lakhs, and if the hon. Member mul-
tiplies it by Rs. 5 it would come to
only Rs. 550 crores; it does not be-
come Rs. 12 crores, Again, it cannot
be multiplied by Rs. 5 because there
was a duty last year; so, about Rs. 1.5
crores or so has got to be deducted
from Rs. 5°50 crores; and it would be-
come only about Rs. 4 crores and
nothing more than that.

Shri Shivaji Rao S, Deshmukh (Par-
bhani): 1 said Rs. 4 cores only.

Shri Morarji Desai: That is not
more at all. It is only somewhat more
in Poona and Bombay., Elsewhere I
find that the figures are less, 1 got
those -figures here only now, and he-
fore that 1 had not seen these figures.

Therefore, when you look at that,
the figures are not more. Why
should I be interestied in getting more
than 1 have claimed? Certainly if I
want to get more, I will come before
the House and say so and I will have
those taxes, if the House sanctions
them; if not, they will not be levied.
I do not want to take recourse to a
subterfuge and realise more revenue
than has been levied. I have follow-
ed this principle so far and I shall
follow it with greater care in future.
whatever one may talk, There are
tound to be some fluctuations in all
lhese estimates because the estimates
are made several months before the
budget is presented. Therefore, there
are some variations which have taken
place; by and large they are never
more. We have been working on de-
ficits in the past; in future, 1 do not
want to do that That is why I am
trying to take more care in this mat-
ter.

Then the question was raised about
tea and caffee. I do net want to im-
pose my tastes an anybody. I have
never tried to do that. Why should
I congider tea and coffes as undesir-
able? Those who want to take them
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can take them. They are taking

thesn, When it is said that higher
prices will not increase exports, 1
do not see how my hon. friend argues
about it. What is required is to cur-
tail comsumption. If consumiption of
tes and coffee is not curtailed but
goes on increasing, exports will go
down more and more because there
will not be exportable surplus.

Shri Balraj Madhok (South Delhi):
It will not cut down,

Shri Morarji Desai: It is cutting
down already. I say that it is happen-
ing, not that it is mot happening.

Even in the matter of cigars and
cigarettes, one hon. friend in  the
Rajya Sabha told me that his Home
Minister has cut down the stock of
cigars. Therefore, it does happen,
not that it does nmot happen, On the
whole, there may not be much less
consumption because there will be
some new who come in and some old
who go out. On the whole, there will
be a little less consumption. But that
i: also fortunate for the Government
because we get duty. Therefore, 1
am not saying that there will be no
consumption. If there is no consump-
tion, certainly I shall be happy. But
1 am not going to say that because
1 must have the duty, people should
consume more, That is not the line
1 have taken.

There are certain other  matters
where the health of the people is con-
cerned. Of course, it is their duty to
look after their health, but it is also
Government's duty to look sfter the
health of people.

o @ a (38) - Ffew =
,maﬁwagt%aifn
Shri Morarfi Desal: Government

have been looking after their health,
not that they have not been.

Shri Indrajit Gupta: Are we
accept medical theories from him?

to

27, 1967 Bill, 1867

15334

Shri Morarji Desai:
ing my opinion; I am. only quoting
medical opinion. 1 was not propogai-
ing the dictum that tobacco induces
cancer. I have never said that. I
learnt it from doctors. Even now, 1
myself do not know how it does or
how it does not. I am only quoting
doctors' opinion, not my opinion.

1 am not giv.

Then it was said that on sized yarn
duty was fixed at 6.20 and they also
pay 33-1/3 per cent of the special
excise which was there last year. That
has been removed by  notification.
Therefore, there is no question of that
being paid additionally. On  the
congrary, it is dedgcted. That also
ir not taken ifto account by my hon.
friends.

I can very well understand the op-
position of my bon. friends to taxes.
Nobody likes taxes. Therefore, they
are bound to oppose them. But Gov-
ernment cannot have that allergy to
taxes. As a matter of fact, there is
always a tug-of-war between the tax-
payer and the tax-gatherer. That will
gc on etermnally not only here, but
everywhere. It all depends who gets
away with it. If Government can get
the sanction of the House, they get
away with it. If it does not, then the

others get away with it. I only hope
that this will be passed.
Mr. Deputy-Speaker: We have

spent nearly 23 hours on clause 4v.

I put all the remaining amendments
4o the vote of the House. Amend-
ments Nos. 238, 260 and 270 are same
as Amendments Nos, 183, 185 snd
243 respectively.

The Amendments Nos 183, 185, 188
239 to 241, 243, 244, and 268 were put
and negatived.

18 hrs.
Mr. Deputy-Speaker; The question

is:
“That clause 40 stand part of
the BillL"

The Lok Sabha divided:
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Division No. 121

Achal Singh, Shri
Ahmed, shri F. A.
._ﬂﬂsf:gfsh Chandra Singh,

bunath Singh, Shri
aj, Shri Kamalnayan
-Parua, Shri Bedabrata

a, Shri 8. C.
g:ndare, Shri R. D.

argava, Shri B N.

ola Nath, Shr

turvedi, Shri . L.
Chavan, Shri D. R
Chavan, Shri Y. B.
Choudhury, Shri J. K.
Dasappa, Sgri Tulsidas

ri C.
Desa.i Shri Morarjj
Demmukh Shri G.
Deshmukh. Shri Shivaji-
rao
Dinesh Smgh, Shri
Gandhi, Shrimati Indira
Ganesh, Shri K. R.
Gavit, Shri Tuknram
Hazarika, Shri
Hlmntsmglul ghri
Jadhav, Shri Tulsidas
Jagjiwan Ram, Shri
Jaipal Singh, Shri

Amin, Shri Ramchandra

Badrudduja, Shri

Banerjee, Shri S. M.

Berwa, Shri Onkar Lal

Bhadoria, Shri Arjun
i

Chandra Shekhar Singh,
Shri

Dandeker, Shri N.
Fernandes, Shri George
Goel, Shri Shri Chand
Gupta, Shri Indrajit
Haldar, Shrj K.

Jha, Shri Bhogendra
Joshi, Shri S. M.
Kameshwar Singh, Shri
Kandappan, Shri S.

Mr. Depuiy-Speaker: The result of
as follows:

the division is

Ayes: T9; Noes 47.

SRAVANA 5, 1889 (SAKA)

AYES
Kamala Kumari, Kumari
Karan Dr.

Katham, Shri B. N,
Kinder Lal, Shri
Kotoki, Shri Liladhar
Kushok Bakula, Shri
Lakshmikanthamma,
Shrimati
Mahadeva Prasad, Dr.
M-!Pnrl!al,d Shri Yamuna

asal

Molahu Prasad, Shri

Nageshwar, Shri

Naghnoor, Shri M. N.

ata, Shri Amrit

Pahadia, Shri

Pantgrahi Shri Chinta-
ani

Partap Singh, Shri

Patel, Shri N’ N

Patil, Shri S

Prasad, Shri Y‘ ‘A

Qureshi, Shri Shafi

Radhabhai, Shrimati B.

Ram Dhan, Shri

Ram Kishan, Slm

Ram Sewak, Shri

Ram Subhag Singh, Dr.

NOES

Khan Shri Ghayoor Ali
Khan, Shri La Ali
Kisku, Shri A. K‘
Kothari, Shri S. S.
Koushik, Shri K. M.
Kunte, Shri Dattatraya
Lobo Prabhu, Shri
Madhok, Shri Balraj
Maiti, Shri 8. N.
Meghachandra Shri M.
Mohamed Imam, Shri
Mohan Swarup,
Mukerjee, Shri H. N.
Nair, Shri Vasudevan

Patil, Shri N. R.

18.04 hrs.

E

The Lok Sabha then
Eleven of the Clock on Friday, July
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18.01 hrs.

Ram Swarup, Shn
Rana, Shri M.

Randh.lr Singh, Shu
Rane, Shri

Rao, Shri K, Narayana
Rao, Shri Muthyal
Rao, Shri J. Ramapathi
Rao, Shri Thirumala
Roy, Shri Bishwanath
Sadhu Ram, Shri
Sanghi, Shri N. K.

Sen, Shri Dwaipayan
Sen, shri P. G.

Shah, Shrimati Jayaben
Shastri, Shri Ramanand
Sheo ﬁaram Shri

Shiv Chandika Prasad,

Shri
Singh, Shri D. N.
Solanki, Shri S. M.
Sonar, Dr. A. G.
Sudarsanam, Shri M.
Supakar, Shri Sradhakar
Tiwary, Shri D. N.
Venkatasubbaiah, _ Shri
Verma, Shri Prem

Chand
Yadab, Shri N. P.

Patodia, Shri D. N.
Rajnrarn Shri
Ramabadram, Shri T. D.
Ramamurti, Shri P.
Shri
Ray, Shri Rabi
Samanta Shri 8. C.
Sambhali Shri Ishaq

Beni

Shastri, Shri Ramavatar
Sondhi, Shri M. L.
Tyagi, Shri OP.

Clause 40 was added to the Bill

adjourned till

The motion was adopted. ll."!& 1967/Sravana 6, 1889 (Saka)



